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LOK SABHA

Monday, Deccmber 16, 1974/Agraha-
yana 25, 1806 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr SpEAKER 1n the Chair]
ORAL ANSWERS TQO QUESTIONS

Irrigation Projects in Krishng River
Valley

*474. SHRI P. R SHENOY: Will
the Mmster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government of Karna-
taka hag approached the Centre for
assistance to complete the irripation
projects in Krishna river valley;

(b) if so, the names of these p1ojecis
and the estimated cost of each pro-
ject and the gmount spent so far on
each of them; and

{c) what is the nature of assistance
that would be offered by the Centre
to complete these projects without
further delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). A statement is
laid on the Table of the House,

giatement
(a) No, 8ir,

{b) Does not arise.
w1 LSl '

(c) Irrigation is a State subject and
fundg for the execution of irrigation
projects are provided by the State
Governments within the framework of
their overall developmental plans.
The Centru] assistance to the Siate
Plans is given in the form of block
loans and grants, not relateq Lo uny
individual sector of development or
project

SHRI R P. SHENOY: Though the
damg have been put up across the
Ghataprabha and Malaprabha river,
so far no work has been taken up for
the construction of the right bank
canal of Ghataprabha ang left bank
canal of Malaprabha Also, the dis-
tributarics work either for the left
bank canal of Ghataprabha or right
bank canal of Malaprabha, Dams are
being put across the Upper Krishna
river but these are coming up slowly.
Ag a result, the State Government has
spent more than Rs. 10 to 15 crores
in the last 5 to 10 years but there is
no irrigation in the locahity. In view
of this, may I know whether the Gov-
ernment will at least increase the
grant and block assistance under the
Fifth Five Year Plan for the State
of Karnataka?

SHRI KEDAR NATH SINGH: As we
all know, the irrigation is a State
subject. The Centre is not expected
to interfere in the overall plans of the
State Governments. The State Gov-
crnments are to allocate funds accord-
ing to the prioritieg and, therefore, it
is upto the State Govermments 10
manage it.

SHRI P. R. SHENOY: My question
has not been answered. My question
was ag to whether the Central Gov-
ernment will give any Jumpsum grant
for the river valley projects in the
State of Karnataka in view of the fact
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that all the river valley works are
pending execution for want of funds.

SHRI KEDAR NATH SINGH: At
this stage, the Centre is not in a posi-
tion to consider this aspect because it
is upto the State Governments to
allocate funds according to priorities.
1 feel, if the State Government i3 ap-
proached properly, they shall manage
it

SHRI P. R. SHENOY: 1 want to
know whether the Government has
any idea of forming the Krighna Val-
ley Authority gimilar to the Cauvery
Valley Authority.

SHRI KEDAR NATH SINGH: i
feel, it ig a good suggestiem. But it
is for the State Government te agree,
whether they want to form the Krighna
Valley Authority Iike the Cauvery
Valley Authority

SHRI S. B. PATIL: As far as the
Upper Krishna project is concerned, I
would like to know when this project
wasg sanctioned and gtarted and also
what ig the total expenditure incurred
op it

SHRI KEDAR NATH SINGH: As
regards the Upper Xrishng Project,
Stage I, the total estimated cost is
Rs. 11,667 lakhs and the expenditure
incurred in the Fourth Plan is
Rs 1,744.16 lakhs.

SHRI J. MATHA GOWDER: I want
to know whether tlhe Karnataka Gov-
ernment meed not take the concur-
rence of the Centre even for irrigation
projects that affect the neighbouring
States.

SHRI KEDAR NATH SINGH: Nor-
mally, they are to take the concur-
rence of the neighbouring States.

SHRI P. VENKATASUBBAIAH:
Bometime back, the hon, Minister of
Irrigation said that to maximise food
production, irrigation is the only ans-
wer. In view of the fact that many
of the projects on our major rivers
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are being held up because of inter-
State water disputes, may 1 know trom
the hon. Minister whether an early
action will be taken in regard %o the
set{lrment of the Krishna water dis-
Pute since the Karnataka Government
has revised their stang and have
agreed to appear before the Tribunal?

SHRI KEDAR NATH SINGH: As
we all know, the Krishna water dis-
pute hag comre to an end and the Tri-
bunal has given its award. Some
clarifications are being sought from
certain States and they are under
process.

Paddy procured by Tamil Nadu during
Kharif Season

*476 SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pPleased to state:

(a) how much paddy Government
of Tamil Nadu procured in Kharif
season; and

(b) the quantity of surplus paddy
Government of Tamil Nadu could offer
to the Centre?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) About 216 lakh tonnes
of paddy has been procured by tihe
Government of Tamil Nadu during the
current Kharif season upto 6th Dec-
ember, 1874,

(b) The Government of Tami] Nadu
have not offered any paddy for the
Central poo] so far.

SHRIMATI PARVATHI KRISH-
NAN: May I know whether, a3 a result
of the fallure of the North-East Mon-
soon, the estimated crop in Tamil Nadu
ig far below what usually is, whether
there is an estimated shortage and
whether the Government propose 1o
extend any help to Tamil Nadu ag &
result of that?
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SHRI ANNASAHEB P. SHINDE: As
far as North-East Monsoon is concern-
ed, there has been an erratic behavi-
our; the raing have not ben normal in
Tamil Nadu. We are aware of that;
we are watching the situation. I do
not think we should take a very alarm-
ing or gloomy view of things. If it
comes to that, we shall try to extend
the necessary help to Tamil Nadu.

SHRIMATI PARVATHI KRISH-
NAN: May 1 point out to the hon. Min-
ister that, already the Chief Minister
in the Assembly has stateq that, as a
result of the failure of the Monsoon,
there is a severe drought in Tamil
Nadu and the estimated crop is less
than what usually is. It is in that
context that I have asked this ques-
tion. I want to know whether it has
been brought to the notice of the
Centire, whether the Tami!l Nadu Gav-
crnment has appealed to the Centre
for relief and if so, what are Govern-
mernt's reaction to it.

SHRI ANNASAHEB P. SHINDE:
The hon. lady Member knowg much
better than I that large areas of
Tamil Nadu are irrigated arcas. There-
fore, even if there is a setback, it
should not be so much and probably
the Tamil Nadu Government and the
Government of India woulg be in a
position to face the situation in coope-
ration with each other.

SHRIMATI PARVATHI KRISH-
NAN: I know that some areas are irri-
gated areas, but there are large areas
which are not irrigated. The Tamil
Nadu Assembly has ben seized of this
subject for the last one week; it is
appearing in the press. The Chief Min-
ister has appealed to the Centre, What
is the reply that he is giving? I am
well aware of the position there.

MR. SPEAKER: Thiy is Question
Hour, not a debate.

Mr. Kiruttinan.

SHRI THA KIRUTTINAN: During
the last year and the year before last,
when there was surplus in Tamil
Nadu, it was able to give so much of

paddy and rice to the Central Pool as
wel] as to the other State Governments
ag the Centre wanted. Now there is
a gerious shortage of rice and paddy
ang other foodgrains there. May 1
know whether the State Government
has brought to the notice of the Cen-
tral Government the problems and has
approached them for any help and it
80, what is the reaction of the Gov-
ernment of India to it?

SHRI ANNASAHEB P, SHINDE:
The State Government is in touch
with us very much on this issue. They
have been bringing to our notice the
problemg of Tamil Nadu as a result
of the erratic behaviour of the North-
East Monsoon.

SHRI C. T. DHANDAPANI: The
State Government has estimated &8
shortage of eight lakh tonmes of rice
in Tamil Nadu, As the Tami] Nadu
Government ha8 stated in the Assembly
and in the press, there is a drought
situation prevailing in all the t_list‘ricﬁ
in spite of the irrigation facilities pro-
videq in Tamil Nadu. May I know
whether the Government of Tamil
Nadu has requested the Central Gov-
ernment for help for relief work to
the tune of Rs. 5 croreg and if o, what
ig the reaction of the Government to
it?

SHRI ANNASAHER P. SHINDE: I
geek your protection, Sir, because the
main question relates to procurement
of paddy in Tamil Nadu and I am
being asked about drought relief.

MR. SPEAKER: The next Question.

Rajasthan Canal Project

+
*479, SHRI R. S. PANDEY:

SHRI M., RAM GOPAL
REDDY:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether Government propose te
revise the second phase of the Rajas-
than Csnal Project; and
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(b) it #o, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SI_NGH): (a) and (b). A statement is
laid on the Table of the House

Statement

. (a) and (b). The National Commis-
sion on Agriculture in their Interim
Report on Desert Development have
Proposed recasting of the Stage—II of
Rajasthan Canal Project to exclude
unsuitable areas, bring more areas
under lift irrigation and alter cropping
m'lttern for more fodder crops with g
view to immunising the desert areas
and to protect maximum number of
People against the ravages of recur-
rmg droughts. The State Government
is thinking of constituting a study team
fo!- undertaking technical and econu-
mic surveys of the proposals.

SHRI R. S, PANDEY: The state-
ment of the hon. Minister gtates:

“The National Commission on
Agriculture in their interim Report
on Desert Development have pro-
posed recasting of the Stage—II of
Rajasthan Canal Project to exclude
unsuitable areas....”,

I would like that the gtatement had
given more details as to how much
area is going to be covered st the
Stage—II, what the interim report
says, etc. Such comprehensive details
are required, in the absence of which,
2 is very difficult for us to put ques-
ons.

MR. SPEAKER: He has taken note
of what you have said. ..,

SHRI KEDAR NATH SINGH:..and
have given maximum information
available. The project comprises of
t\ro Stages. I feel that the first stage
consigts of the construction of a feeder
canal upto 215 km and the Rajasthem
Main Cana) is of 196 km and the Sec-
ond Stage comprises of 273 km.

DECEMBER 18, 1074
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Now, there is a proposal by the
National Commission on Argiculture
for recasting the Stage—II of the pro-
ject. The Centre hag approached the
State Government and a meeting was
held in Jaipur and they decided to
recast it after getting certain more
data and investigation. For that, the
Centre has already approacheq them
for setting up a committee, The Ra-
jasthan Government is, therefore, set-
ting up a committee to go into the
details to see whether recasting is
possible or not.

SHRI R. S. PANDEY: The hon.
Minister said that the National Com-
migion on Agriculture has made an
interim report suggesting recasting of
the Second Stage and for that, they
are going to meet in Jaipur and that
a committee wil] be appointed and
that the report will be placed Ilater
on. I would like to know whether
any time schedule has been fixed for
all thege stages.

SHRI KEDAR NATH SINGH: Nor-
mally, there ig no time schedule fixed.
But, as I have already said, it should
not go beyond a Yyear,

MR. SPEAKER: Shri Ram Gopal
Reddy.

SHRI M. RAM GOPAL REDDY: 1
do not want to put any question.

MR. SPEAKER: Is it out of frus-
tration or satisfaction?

off Twm Wwe TR T §
rEiwT § O R g A §
et wrgan ¢ B arady dvonr F W
oY ¥ gL W WA v Sfeam
agyfaar § ?

st ¥rcaw foyg TR AR
wifws famr § awedic s\ 7 )

SHRI S. A. KEDAR: The Rajasthan
Canal Project was expected to have
been completed many yeary age and
we have been hearing it for the la#t
80 many years. We were also assured
that once it wag completed, Rajusthan
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would become the granary of India.
Now, in view of the food shortuge in
the country, would it not be advisable
that some quick action is taken to see
that the work ig taken up on & war
footing and the camal completed
early?

SHRI KEDAR NATH SINGH: We
are aware of the difficulties and we
have, therefore, allorated more funds
tt::ﬂmr in the coming Plap f3r thie
¢ E

DR. MAHIPATRAY MEHTA: Ac-
cording to the original plan, this canal
was proposed to he extended to the
Port of Kandla to give an opening to
the sea for the Stateg of Rajasthan
and Punjab as also for defence pur-
poses. Now, I would like to know
whether they are going to stick to the
original plan or are they going to re-
vise it?

SHRI KEDAR NATH SINGH: As 1
had explained earlier, recasting is al-
ready in process and it depends on the
availability of water—how much water
will be gvailable fo- this canal There-
fore, at this stage, it cannot be said
whether it shall be possible to connect
it with the seca .

(Interruptions).

MR. SPEAKER' Order, please. Kind-
ly keep sitting.

Now, we move on to the next ques-
tion.

Raids on Dealers in Essential Commo-
dities in Delhi

*482, SHRIMATI SAVITRI SHYAM:
Wil} the Minister of AGRICULTURB
AND IRRIGATION be pleased to state:

(2) whether the enforcement staff
of Delhj Administration had recently
raided the premises of nearly 184
loenced dealers in emential commo-
dities such ag Fair Price Shop owners,
Srheat licences and bresd dealers in
mlmO \

®) if 90, the outonme therect; and

10
(¢) the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHNDE): (a) to (c): A statement is
laid on the table of the Sabha

Statement

Ag per information made available
by the Delhi Administration, 184 licen-
cees/dealers were checked for detect-
ing hoarding, black-marketing ete.
during the period from 111.1074 to
15.11.1974. Out of these irregyjgrities
were detected in 150 cases. Depart-
mental action have been taken in 138
caseg and 9 caseg have been registered
under Defence of India Rules and 3
under Essential Commcditiec Act 1855.

et erfel o . wE O
¥ oo & w8 & g fari 2t
TR e IFEANERTERIE Y
i 1samxEfI T EHIE AT A
gafeairwm afi g1 FIWET
WFaTE WA wHE A af &
fo ag @ & wRaw giewd @ €T
W T ¥ A € v faare
AT R IHY AT S I A1 qaw 5
saa § i T daz feorZae & a0
wid o fad gq § st @ fedi
T AT AA T arg T faat wraT , dA |
e Y ssfardi WY Sve e simr
& | W e WERE W LT W
qg T W § 7w wely wEew W
W arard ot 5§y § e gq an
¥ rrhaldi ¥ ogrew ® Qv T
& T WK e, ST /I &7 &6
&, ot Grerdwe fendne & wmt
¥ Iu fa W oFE, Juh fqETS
qee forr | & wmwT wigdY § fe
e feadie W gt G §
T et ® fasTs Wy W g
& @ § Sifie drerd § wrw el g L ?
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SHRI ANNASAHEB P, SHINDE: In
the course of this year more than 5000
raids were carried out. To blame the
inspecting staff in o general way would
not be correct. If any individual cases
are brought, we will take up with
Delhi Administration. But by and
large very large number of actions
have been taken, Cases registered
were 694. Cases in which licences
were cancelled were 53. Cases con-
victed were 32. Case acquitted one;
cases pending trial 487, cases pending
investigation 106 and so by and large
action has been taken in respect of
these cases.

siwelt exfolt suw EE W
qiay gooed & faea® argw o Rt
a1 g & ey 4 # fa eRERe
fewdne & st & faeTs 0T F T H
19 ot T &, w1 7 i WA uTe

T WA AT R THE AT
& st g

SHRI ANNASAHEB P. SHINDE: I
have already rephed to that. It spe-
cific cases are brought we ghall take
up with Delhi Administration.

SHRIMATI SAVITR! SHYAM: He
has not replied to my question.

SHRI ANNASAHEB P, SHINDE:
Bnforcement machinery works under

Delhi Administration. I said we will
take up with Delhi Administration.

ot Tge el ¢ W7 HTT
£ srardt § ug am & v fred
feit oY B Wit w0 foedy ® w17
e gs wrd # e gy gl
A g gwn T qafmn wfedT
Farge it ? e ymewd wamr
& i P v Y oy 31t Y Foserait
qx Hfgw v @ & 1 wfaw ek AW
¥ it ot o1 fewfsn e gt vt &
vont wfrar g § T olt o ¥
fee ¥ It o T agw of § wgt ot
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¥ qgw of | qefir st Wit W)
wrofel ® fasms o wTet &7 o
fervifimt a7 W fauT rat & w1 Io@r
Tug ¥ &Y ¥ fY 7y @ E afx gt
ar g fuielfid ®Y w7 & 19 98 ¥
arwE?

SHRI ANNASAHEB P. SHINDE: I
don't think Delhi Administiation has
failed to take action. Of course, gne
may have a different judgment gbout
the adequacy of actiop taken, That is
a different matter. But if the hon.
Member wants to make any specific
suggesiion we shall welcome it.

W yage @R odgr w Al
97 FT AT TE &, OWT THAT WIS
Wit & 7 famet w1 e W1 fgegeAry
qT Y T | B ATA &7 T Wy
¥ a= &7 fzar & 1 oAAAt wrfafy
W X 9d gor § fa greAgr fears-
T A BTTER TE T 8 a1 ot
a7 & foar wd 1 @, WrETaiIT giwt
T RT R 7 ¥ d e & wit s
a1 fifier o faqr sy 2 2

SHRI ANNASAHEB P. SHINDE:
Sir, I shall take up the maiter with
the Delhi Aministration to keep up
the tempo against the hoarders and
blackmarketeers.

SHRI H. K. L. BHAGAT: Sir, 1
would like to know from the hon.

¥
5
g
§
g
£
§
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S8HRI ANNASAHEB P. SHINDE: I
have all my sympathies for these
underprivileged people whom the hon.
Member ig pleading for. But, my diffi-
culty is that in Delhi there are about
five to 10 lakhs of bogus units., This
is really posing a problem. If there
are genuine problems for the poorer
sections of the soclety and if they can
be brought to our notice, I hall {ake
up the matter with the Delhi Adminis-
tration.

SHRI H, K. L. BHAGAT: But no
cards have been given to these people
who are living here for a long time.
Hundreds of them huve met me; they
are living here but the have not yet
got their ration cards.

SHRI MOHANRAJ KALINGARA-
YAR: Sir, the Delhi Enforcement
authorities have raided about 184
licensed holders for the essential
commodities. Some ef their licences
have been cancelled after the raid
while some of the licences have again
been extended in certain cases 1}
would like to know wnat is the main
policy of the Ministry in this regard—
do they differentiate as between big
bleckmarketeers and hoarders and
small ones? I want to know whethes
everyone of them is treated alike.

SHRI ANNASAHEB P. SHINDE:
Of course, malpractices between the
big hoarders and profiteers and smald
ones have to be differentiated. But,
nobody—even a emall fair price shop
ewner—hag any authurity to commit
irregularities or malpractices, There-
fore, the Iaw may have to take its own
course against inybody who commits
the breach of law.

st wnwre g : T F FET
& wolt wgrew ¥ worar § fw 1 qeAT
¥ 15 AWML AW 184 AT W AW
qrarw ¥t of e ¥ ¥ 150 Sfue
whafew o o 1 w1 W
Y 9% W T EE A W

t? v wfifeod—arss ¥
ww @ ¢ W W W s
WEHRATIATTTY | & o
argar g & o At g7 fdge
sfg o RT AT @

SHRI ANNASAHEB P. SHINDE:
Because of action taken during the
last few months in Delhi, I think the
malpractices have gone down and the
Delhi Administration have succeeded
in reducing them. I cannot claim that
these have been eliminated. That is
not possible. This had a salutory
effect en the prices and availability
of essential commodities in Delhi. y
think that by and large this has help-
ed in disciplining the trades.

st e wigw W : WY FEgT X
fo =% aga WoST ¥H * @ N
T A WOOT 4TH #T 7€ & o guay
AT ¥ § fred @ = § v
wra dFrg aré a7 § faedt 70 F
s argan g e w @ aviYaw @
WX @ A aw W) @ feg
WIYH F1F G aeaT woWTar g 7

WAt ®TE N O AT §
Gt gEl 9T W § 9@l ¥ g
frrmr R m @ war ¢ & g
wr e AR &1 gw weiwd fom
¥ (TR S WRUBN AR TG § Te-
#T ¥ aTH §, TN W W @y o
wHy?

SHR; ANNASAHEB P. SHINDE:
Of course we shall seek the coopera-
tion of the hon. Member and the pub-
lie. This ig not confined to Delhi alone.
This is an all-India prublem in all
metropolitan cities. In fact, the Delhi
Administration is taking steps,
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1972-73 ¥ faq vhererefin i
I\ wriws

+
*483. t wTEnEOWM W

Wt gz fagrt wrge :
1 g ox fowrk 54 ug qas
N g0 w7 & : (%) 1972-73
§ fag @vr s gy g wd-
W T %72 W UG KT g7 Feqg
T N9 A7 faiT 4y sHg o sgrn
wr g

(a) 344 ufroiq smy Tsuaie
fomar aw @ qrisTIAIT I gET A7

Name of Stare
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). A state-
ment is laid on the Table of the Sabha.

Statement

(a) The amounts reported to have
been actually spent by the State Gov-
ernments out of Central assistanee
given to them g3 medium-term loans
for minor irrigation and also the short-
term loan released for agricultural
inputs under the Emergency Agricul-
tural Production Programme, 1972-73
are as follows. This was a speclal
programme sponscred by the Govern-
ment of India to meet the situation
created by drought and no financial
contribution from the State Govern-
ments was stipulated.

(Rs. in crores)

Amount  Amount  Short-
approved sctually  term
for minor  spent loan
irrigation on minor released
programme irriga- for

tion inputs
progrem-
me

1. Andhra Pradesh 865 s 397 1350
2. Asm 2:029 2020 2'50

3. Bihar 17728 17-728 7+00
4. Gujarat 5000 5000 2:00

$. Haryana 12' 000 12' 000 o010
6. Hunuch; | Pradesh o soo 0+32% 035
7. Kerala . . 2 %00 2+ %00 1-2%

8. Madhye Pradesh 5-810 5810 &-00
9. Maharashtra 24°963 24°963 1600
10. Manipur o 0-381 0 40
11. Muysore G'E £:299 2 00
12. Nagaland 0300 01200 o-o8
13. Orissa . 6-600 6- 600 2'00
14. Punjah . 14° 730 14°720%

15. Rajasthan 3-Ro2 3-802 400
16. Temil Nadu i 3820 2-990%*  3'30
17. ‘Tripura . - 0229 0’229 0'20
18, Uttar Pradesh . . 20°750 20750 :2- 50
19. West Bengal . . 14°330 14330 100

T =

ToraL . 151882 148-136 99 gat

-

Notes:— @ Includes Rs. 32 lakhs for purchase of tractors and threshers.
sIncludes s ™ant of Rs. 197 lakhs for construction of tubewellsin the border areas.

**Includes Rs. 20 Irkhs for purchase of tractors snd thresher,
t1n ludes Rs. 17.60 crevey under norwisl progrsmme for all States.
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(b) The objectives of the EAPP
launched in the couniry to meet the
situation created by the un-preceden-
ted draught during 1972-73, were (i)
to retrieve, to the extent possible, the
apprehended loss of 15 million tonmes
of foodgrains caused by the drought
during the Kharif season ond (ii) to
fncrease the production of rabi and
and eummer cropg through implemen-
tation of special minor irrigation prog-
rammes and provision of enhanced
short-term loan for purchase and dis-
tribution of agricultural inputs. The
kharif production tuined out to be
only 44 million tonnes lower in 1872-
73 than in the previous year (1871-72),
as against the initially feared loss of
15 million tonnes. During the rabi
season, the weather continued to be
unfavourable. The output of wheat
was adversely affected by hot winds in
some parts of North India during Feb-
Mar, 1873 and the occurrcnce of rust
disease. There was shortage of ferti-
lisers, the reservoirs and tanks were
dry, the water table in the dug-wells
and tubewells continued to be low be-
cause of the unprecedented unbroken
droughi, and there was shortage of
eleciric power, nartly because the re-
servoirs feeding the hydel-generating
statione were dry. The unbroken
drought in the major rabi jowar grow-
Ing arcas destroyed this ¢rop almost
in its entirety All these factors re-
sulted in reducing the rabi production
in 1872-73 by about 3.8 million tonnes
from the previous years' level Since
in actual practice the production did
not register an 'ncrease, the question
of indicating the value of additional
production achieved as a result of the
implementation of the EAPP does not
arise. Nevertheless the irrigation faci-
lities which had been created through
implementation of the quick maturing
minor irrigation zchemes taken up
under the EAPP have proved very
useful in providing irrigation to crops
in the subsequent years.

ot wnwe vw el oY TEAS
auTyew o7 @ f 9% § qmE g
I Gt & yente g wIw
% e f oo dar el gur syt

18

fear & forg oot qur feemrr oY 37
IO a1 faf T4F w7 Iqret oy
W, SH w7 g WT §, 9y ¥
qdl weRd T ug e frar ¥ e
W oETeR  wAD F W e
folle @@ aw # e far g

“In no State was the EAPP targes
for increased production achieved.”

aEft §AT HTO 9N T g NAW § @
¥R F A A N SaeIfy gl
WY 8, ag ofewa Qotew aad A
Wt AT e g Wi A ofr et
RaT & 1 ¥8 g am q@ Ta,
IO g AT F A gy o, fasg war
TRMNTT I ETOATH 7 o7 ¥
WR Aty aw ag w1 w0y a2
T HTT O 47 &A% 47T & a2 0
e 7 qfg A g€ 3w v aron
¥ AT ? g A AT IO HAGY AT |
TAERWE A DT

SHR] ANNASAHEB P. SHINDE:
Sir, as far as the investment 13 con-
cerned hon. Member is intelligens
enough to understand that even por-
mally, under Plars, we invest muck
larger amounts Annually, for ins-
tance, we inve.t about Rs, 250-300
croreg for 'minor irrigation ang other
things That dors not necessarily
mean that agricultural production goes
up because there are large areas of
our country which are umnrrigated
where irrigation facilities are not there.
If nature is not favourable, if there is
failure of rain, if there is power shor-
tage—these factors do come in—they
adversely affect production. But, hon.
Member should appreciate that in the
drought year of 1966, there was a set
back in production of almost 15-17
million tomnes, But, thig time, the tall
in production was only 8.2 million ton-
nes. There has been gomc production
potential, which is getting built up.
As far as State-wise production figures
are concerned, in sotne States produc-
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tion has gone up. In some States,
production hag come duwn. I can also
give the Btate-wise information tg the
hon. Member. But, it will take the
time of the House. I am prepared to
furnish the statement to tbe hon. Mem=

ber.

*ft T T Wil AR gy
ara w1 gave faar it § fo csmana
gfe weqred wIA%T F werdq
o= & w€ dg A @
arelt W Foarf Artrwi & Cparreq
¥ wfeg gfea o of far glaacs
arg # aut § wuaf A fudrf ared 7
aga s g gl @ ' A W
# 7g o &y fwa W IaT AT faqr
T Y T WEF qg 91 P 61 A
v At fufea @Y, wg afse
quTeEy wARY #r foid F g, feeg
w&e 7t qfn fifwa g€ 7g 5093
THE & WICT T W7 4G TATLT 4T
g f wreer § 9¢ ya fevedaw G|
grw it | faeg aw & ww vy fyard
%7 UG G qT AT F4T HAT YT 4TAC
73-74 F ¥ ¥ wW A0 IATEA
ST Qr N FB wraT § w407
¥€ %1 a1 TO [ediod § g 1 feeady
& ure ¥ ar Hff gt Afu 9w & 17
¥7?

SHRI ANNASAHEB P. SHINDE:
Sir, political instability did affect deve-

lopmental activities and I think hon.
Member also concedes the position, 1n
1973-74, there wag substantial increase
in production in Andhra Pradesh. That
was not mainly becauge of this prog-
ramme. Nature was also favourable
and this programme made some cen-
tribution,

! www T Wl fuard
WY oY STE 61 AT QT AT 4T G
N RAw 5 GA G DY F At 7 &
Agwmger
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SHRI ANNASAHEB P, SHINDE: I
have replied to thet. Pelitical insta-
bility @id affect this. ;

SHRI BIBHWANARAYAN SHAS- °
TRI: Sir, the Minister has admitted
that since in actua] prectice, the pro-
duction did not register an increase,
the question of indicating the value of
additional productitn achieved as a re-
sult of the implementation of EAPP
does not arise. He expecls that in
future years, it will give results. May
1 know, in view of the fact that Rs. 2,
20,000 has been spent in Assam for
minor irrigation, can he indicate how
many tubewells have been dug in
Apsam?

As a result of non-productive re-
lease of Rs. 151 crores, is there no
likelihood of inflation in the country?

SHRI ANNASAHEB P. SHINDE:
Information as to how muny tubewells
were sunk is not readily gvailable with
me, but with aporopriale notice, it will
be possible to give the figure. As for
the amount spent, the necessary irri-
gation potential has been built up in
Assam.

SHRI BISHWANARAYAN SHAS-
TRI: What about the unproductive re-
lease of Rs. 181 crores?

SHRI ANNASAHEB P, SHINDE: I
do not agree. This is a very productive
and purposeful investment. Though
there were some delays and difficulties,
this adverse inference would not be
correct,

PROF. MADHU DANDAVATE: The
hon. Minister hus mentioned in the .
statement figures for Maharashtra and
Mysore, Inciden‘ally, let me tell him
that there is no State called ‘Mysore’.
The name ig Karnataka—I am not rais-
ing the issue of a wrong statement
under 115, In the writien statement,
he has said that for Maharashtira the
amount sanctioned was Re. 24.063
crores which was fully spent and for
Karnataka it was Rs. 6.380 crores of
which only Rs. 52399 crores wezre spent.
Is it a fact that the entire amount
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sanctioned for Karnataka has not been
spent because certain border areas on
the border of Maharashtra and Kar-
nataka remaln under disputs and the
State Government has been rather ghy
in spending the emount slready sanc-
tioned for those areas? 1f this is hap-
pening, will not the Centre step in and
see that those amountg sanctioned are
spent on those border areas, because
it has been the comsistent grievance
of the border people that these areas
are neglected? Today there is a de-
putation which has come to Delhi to
point out the ecunomic consequences
of the pending border dispute, In
view of this, will the Centre ensure
that whatever is the amount actually
sanctioned 1t is actually spent?

SHRI ANNASAHEB P. SHINDE:
In the case of Karnataka, the full
amount was not spent, but whether it
pertains to the border areas cannot be
said. One cannot say whether the
amount was to be entirely invested in
the border areas, but I will find out
where the investment was to be made,

PROF. MADHU DANDAVATE: I
have verified that is why 1 asked.

SHRI ANNASAHEB P. SHINDE: I
am thankful to tha hon. member for
the information, but at least I have not
this information.

@t wefey whig : wrAE s
R yo fam ogs ug w@w foar «r
fw 40 ®19 Qaw Wi Wt Tt &
Pra # fu gfevme 3@ N gwE
§ &AW F e RTRT W XA
N s 7 TEX §Q W A Fadt
At} rw ey oft vl e
¥ wifew for § o +fY wife Rar
& oY x¥ wrfore &R ot W Sronr 7

SHRI ANNASAHEB P. SHINDE:
The original question is about the
Emergency Agricultural Production

but thig i a different

question, can be @

SHRI B.K., DASCHOWDHURY:
There i3 no denymng the fact that des-
pite this heavy expenditure under the
Emergency Agricultural Production
Programme, in that particular year
under the kharit crop the production
was less to the extent of 4.4 mllion
tonnes, ag stated in the statement it-
self, and in regard to the rabi crop, it
is less by 3 8 millicn tonnes. The hon.
Minister has said that in subsequent
years it will give a better result. ¥
would like to know whether dwuiing
1973-74, due to these Rs. 250 crores
spent throughout the country, agricul=-
tural production has gone up.

SHRI ANNASAHEB I’. SHINDE: In
those years, because of udverse weca-
ther conditions, it is well known that
agricultura] production did go down.

SHRI B. K. DASCHOWDHURY:
What about the schemes?

SHRI ANNASAHEB P. SHINDE:
It is very difficult to assess in relation
to a particular scheme, but in the
country as a whole, when we see the
state-wise figures, we find that where
weather conditions were adverse, there
production has gone down where con~
ditions were mot adverse, there pro=
duction has come up. So it is not enti-
rely dependent on this programme, It
is very difficult to make an agssessment
because statistical data are not main-
tained on that basis.

SHRI SAMAR GUHA: May I knowny
whether with regard to the execution
of the emergency agricultural produc-
tion programme, the Auditor-General
had in his interim report indicated
numerous irregularities in different
States, particularly in the case of Me-
ghalaya in addition to other Statea?
What are the findings of the Auditor=
General? 1

SHRI ANNASAHEB P, SHINDE:
The Auditor-General raised certain is-
sues in his report. For instance, he
raised the issue that mmdlum in-
curred on minor irrigation schemes
undertaken befors the commencement
of the programme on 10 August 1972
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were debited to the emergency agri-
cultural production programme. There
are seven such points...

SHRI SAMAR GUHA: There are
serious complaints against gome GoV-
ernment servants and he should in-
form the House .

SHRI ANNASAHEB P, SHINDE: 1
shall lay a statement on the Table of
the House.

ot wmrow wage foes AT aw
=ft fr? Ty & IR 9T, AY I
wideatai 1 qu wifer % ug Ny
*1 ot fa: Ty ¥ fag Twadr oir-
FEATH WTERSTH AYATH & st
100 ¥ {1z T9T 2% sra7 | o9 FHG
wiEE § T WATeET ¥T wT q WIqoy
wore & | ¥ ug war wrgar § fu
wWolt 7EET & 100 T T 7 qey WEW
wTeR W AW q@AT &7 @ &, arfE
@I w1 JgEAW TgA-wTEl W
TR qfaeNT SR S
F e aTud
SHRI ANNASAIIEB P. SHINDE:
At one stage the Government of India
were thinking of taking up special
development programmes in areas
where the potential was the richest
Later on we found that the present
.economic situation and the finanical
resources do not permut us and 1 do

not think it will be possible to take up
such a programme now.

Palse Cropping

+
*480. SHRI P. GANGADEB.
SHR] SHRIKISHAN MODI:

'Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Agricultural Seientiste
from foreign countriew and Interna-
tional Organisationg met on the 30th
September, 1974 in New Delhi to dis-
odse pulse crepe; i
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(b) it so, whether problems relating
to plant structure physiclogy and
nitrogen fixation figured in the dis-
cussions;

(c) if so, whether reasons for low

yield of many pulse crops were also
discussed; and

(d) whether any guidelines for mew
approaches to research in these erops
were also discussed and it so, faets
thereof? '

Statement

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTUREK
AND IRRIGATION: (SHRI ANNA-
SAHEB P. SHINDE): (a) to (d). A
statement 18 laid on the Table of the
Sabha.

(a) Yes, Sir. The Technical Advi-
sory Committee of the Consultative.
Group on International Agncultural
HResearch convened a working Greup
to discuss the Biology of Yield im
Grain Legumes. Twenty Four scien-
tists from different parts of the world
met at the Indian Agricultural Re-
search Institute, New Delhi {rom
30th September to 4th October, 1974.

(b) Yes, Sir Plant architecture ang
its bearing on yielding ability, the
physiology of flowering. fruiting and
seed development, efficiency in photo-
synthesis and distribution of the
products of such photosynthesis and
different aspects of nitrogen by grain
legumes were among the topica con-
sidered.

(c) The variation in productivity of
grain legumes in various agro-ecolo-
gical regions of the world, experi-
mentally as well a8 in farm practice,
the reasons for such regional wvaria-
tion am well as for the difference bet-
ween yields on research plots and om
farms and the relative yielding obili-
ties of grain legumes vis-a-vie cere~
als were among topics discumsed

{d) Yes, Sir. The working grouwp
hss pointed out the concurzent meed
for applied and fundemental reveassh
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in thiz fleld and identified action need-
or o push up the production of
grain legumes in the short term as
well as serveral areas where more
research is needed to overcome fac-
tors limiting the productivity of grain
legumes,

The principle conclusions and recu-
mmendationg of the working Group
are;— o

(I) Much hibher yields of grain
legumes have been recorded from
developed countries characterised by
efficient  agricultural management
systems, as compared to yields obtain-
ed in India and other developing
nations, where these crops are gener-
ally grown in Jow yield§ environ.
ments and under poor management
Also, grain legumes which have
recelved more research attention
show a better average vield than
those which have received less rese-
arch support.

(II) The Group identified a wide
€2p betweep yields obtained in rese-
arch stations and in farmers' fields
Among the important factors identi-
fled as determining the difference
between yield in research plotg &nd
in farmers' flelds were to the avail-
ability of inputs, adequate agronomic
management and the quality of seed,
especially in respect of seed transe
mitted diseases. The Working Group
felt that the scope for improving the
production and productivity of pulse
crops with the already available
know-how and varieties is immense in
developing countries.

For bridging the gap between what
is possible and what is being actom-
plished, it was recommended that
national Covernments should develop
appropriate package of services and
of public policies to match the re-
quirements of scientific package.
Alwo, production oriented training
sourses should be organiseq for
feid extension workers. A publica-
#on indicating the extent of the
“iscomplishment gap” in transferring
known” knowledge to the mm
faldy may also be brought out.

(IlI) Towards bridging the gap
between research and practice and to
identify the socio economic factors, it
any, impeding such technology trans-
fer, the Working Groups has recom-
mended that the Consultative Group
should sponsor operational research
projects covering whole villages or
large areas in developing countries
where grain legumes are important
in human nutrition,

(IV) Several areas where more
mission oriented research of a basic
nature 1s needed in order to push up
the ceiing to yields in grain legume
beyond the highest yields currently
obtained, when all constrains on
inputs and management are remov-
ed, were also identified. The scope
and need for cooperative endeavour
in this direction between national
and international programmes ag well
as institutions in the developing and
developed countries has also been in-
dicated.

(V) The Working Group also reco-
mmended that national Governments
should set up an independent moni-
toring agency for ensuring that the
bacterial cultures supplied to farm-
erg are of good quality.

(VI) It was recommended that global
responsibility for collecting germ
plasm and promoting relevant rese-
arch may be assumed jointly by app-
ropriate laboratories in developing
and developed nations in collaboration
with international research Institu-
tes The Indian Agricultural Research
Institute may be one of the Institutes
that may play a pivotal role in auch
work.

SHRI P. GANGADEB: May know
whether any hybrid seeds in pulses
have been developed and if so which
are those pulses where they have been
developed and what is their yield
as compared to the normal crop? «

SHRI ANNASAHEB P. SHINDE:
There have been two major develop-
ments in regard to pulses: short
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durataion crop and high yilelding
variety. In the case of moong, the
baisakhi moong of short duration has
been satisfactory. It has not had a
total impact on the country as a whole
because the areas covered are small.

SHRI P. GANGADEB: Since cer-
tified seeds supplied by Government
do not germinate invariably and in-
secticides sprayed on crops always
failed to kill pests may I know whe-
ther these two factors are responsi-
ble for low jield pulses in the coun-
try and if so devices discussed by
the scientists to improve these
anomaly.

SHRI ANNASAHEB P. SHINDE:
This problem was bewng looked into.
K is known that only marginally and
unirrigated }ands are under pulses
in this country and that is why the
yields are low The non-availability
of good seeds and the non-use of
phosphates are some of the factors
which are contributing to Jow yields.

Expenditure incurred on Housing
Schemes In Rural Areas

*488. SHRI SAMAR GUHA: Wil
the Minister of WORKS ANp HOUS-
ING be pleased to refer to the reply
given to Unstarred Question No 8629
on the 20th April, 1974 regarding hous-
ing problem of rural areas and state
the expenditure incurred by Govern-
ment in regard to housing schemeg in
Turgl areas, Statewise, during last
three years?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
The Village Housing Projects Scheme
is in the State Sector. The up-to-
date expenditure incurred by the
wvarlous State Governments under this
Scheme is not available. The Scheme
for provision of house-zites to land-
less workers in rural areas was in the
Central Sector upto 31st March, 1974,
The Scheme has been transferred to
the State Sector with effect from 1st
April, 1974, A Btatement showing
the amounts which have been dis-
bursed to the various State Govern-
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ments under this Scheme during 1972-

73 and 1973-74 is laid on the table of

the Sabha, No amout was dis- "
bursed under the Scheme to the State

Governments during 1971-72. The

State Governments have pnot fur-

nished up-to-date information about

the expenditure incurred by them

under this Scheme.

Statement

Statement showing the central assis.
tance releasei to the State Governa
ments under the scheme for provision
of house-cites 1n junilese workers in
the rural areas caring 137%-73 and
1973-74.

SL. No. NameofState  Amount released
(Rs 1in Lakhs)

1. Andhra Pradesh . 32 78
2. Bihar | . . . 1571
3. Gujarat . . . 76-6“5
4. Haryana . . . o ob
s. Himachal Pradesh , . o 38
6. Karnataka - . 59 84
7. Kerala , . - . 35344
8. Madhya Pradesh . 4991
9. Maharashtra , . " 4114
10. Orissa . . . 2 10
11. Punjab , . . " 16 56
12. Rajasthan | . . 719
13. Tamil Nadu . . . 56-64
14. Uttar Pradesh . . 770
15. West Bengal . . 485
ToTaL e+ . T%96

we have talked a lot about the Hari-
jans, the poor minorities and adivasis
~even yesterday the Prime Minister
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enly. In reply to my question last
Friday, it was said that the expen-
diture made by LIC on house-build-
‘{ng loans was Rs, 82 crores in 1971-72,
Rs. 94 crores in 1972-73 and Rs. 115
crores in 1973-74, but all these amounty
have been spent only for the urban
people. May I now whether this is
a fact and also whether it is a fact
that we have shed a lot of crocodile
tears for the rural people but the
I1.IC has not given anything for the
rural people®

SHRI MOHAN DHARIA: It is
true that rural housing has not so far
received due priority and only 55,000
rural houses have been constructed
so far According to our informa-
tion, 1.96 lakh land house siles have
already been developed and deliver-
ed The Government is reconsider-
mg the policy of LIC investment so
that invesiment can be made for the
welfare of the weaker sections of
society including rural people

SHRI SAMAR GUHA: The state-
ment says that no amount was dis-
bursed to the Stlate Governments
durmig 1871-7T2. What they have
given 1n 1972-73 is perhaps the conso-
Iidated amount. You have also said,
“The Slate Governments have not
furnished up-to-date inormation about
the expenditure incurred by them
under this scheme"”. The Central
Government has stated on innumerable
occasions that «ft ds ‘worried about
the development of rural housing
schemes, particularly for the land-
less people. If it is so, when will
Government furnish to this House
this information about the expendi-
ture of money sanctioned for the
landless people in the rural areas?

b SHRI MOHAN DHARIA: We shall

call for the information Besides, we
have already discussed the matter
Wwith the Planning Commission
that while annual plans are being
formulated, specific amounts should
be earmarked for these projects.

SHRI BHAGWAT JHA AZAD: The
information that has been given to
the House is inadequate. And the
figures are revealing. As against 43
crores of people who live in rural
areas of this country, only 55,000
houses have ‘Deen jkonstructed. I
would like to know, in spite of the
inefficiency, inadequacy and the flaun-
ing of Directive Principles in the
Constitution to safeguard the inte-
rests of Harijans, poor landless, who
are 20 crores in this countiy, why
did the Government of India give up
this scheme on 1st April, 1974 and
hand over to Stste Governmentis?
Was it due to inefficiency and failure
cr due to something else? What was
the rcason?

SHRI MOHAN DHARIA: In spite
of the fact that the Housing Ministry
has finsisted that this project shou'd
remain in the Central sector, the
National Development Council had
taken a decision to transfer it to the
State sector. These schemes are to
be implemented by the State Govern-
ments. Now, we are insisting that
if this is tp remain with the State
Governments, at least, specifie
amount should be necessarily ear-
marked and spent in this sector
itself. That is what we have been
nsisting on. We shall again bring
this thing to the notice of the Chief
Ministers concerned

DR. MAHIPATRAY MEHTA: The
hon. Minister said that the imple-
mentation of the scheme actually
rests with the State Governments.
In Gujarat which is under the Presi-
dent’s Rule, there is a Rural Housing
Board set up since years. I want to
know what i; the amount sanctioned
to it after the President's Rule was
imposed and what is the utilisation of
that amount

MR. SPEAKER: You are asking a

specific question for which a specific
notice should be given.

DR. MAHIPATRAY MEHTA: In
Gujarat, there is no popular Govern-
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ment and there is the President's
Rule at present.
MR. SPEAKER: I am sorry.

SHRI NOORUL HUDA: It appears
from the statement given by the hon.
Minister that my State, Assam and
also Tripura do not figure in the list
and in West Bengal only Hs. 4 lakhs
and odd have been spent. I would like
to know from the hon. Mimster as
to why during 1972-73 and 1973-74,
not a single paisa has been spent on
rural housing in Tripura and
Assam and why only Rs. 4 lakhs and
odd have been spent in West Bengal
and on what schemes it has beeon
spent.

MR. SPEAKER: That is what Dr.
Mahipatray Mehta also asked about
QGujarot. You can ask in a general
way.

Let the Minister rcply in a general
way. Let him reol; aboot Gujurat
also.

SERI MOHAN DHARIA: Under
tbat echeme, the State Gc 'errmcnis
were asked to confer homestead
rights on the landless argricultura!
workers. Those State Governments
have enacted accordingly alone could
get the benefit of the scheme. Now,
the scheme has been transferred to
the State Governments. Thai is the
reason why their names are not-
mentioned.

DR. MAHIPATRAY MEHTA. WMy
question was mnot that. Gujurat is
now under the President's Rule. The
Centrai Government is supposed to
know it.

SHRI MOHAN DHARIA: About
the question of the hon, Minister, I
require notice,

MR SPEAKER: You better find
out and send it to him.
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SHRI MOHAN DHARIA: I require
notice for that.

SHRI PRIYA RANJAN DAS
MUNSI: I would like to know from
the hon. Minister, in view of the State-
ment, what is the rational policy of
the Works and Housing Ministry and
the Government of India in the allo-
cation of financial assistance to var-
ious States becausc in the statement
we find the U. P, which js the biggest
State of this country; Assam is not
at all figuring; West Bengal iz another
problematic State like Kerala: Orissa,
another backward State of this coun-
try, is figuring with absolutely low
amount. Therefore, I want to know
the rational basis or the principle for
the allocation

Secondly, is it not a fact that the
Government of Orissa and the Gov-
ernment of West Bengal, consecuti-
vely in the last two years, have beer'
asking the Central Government to al-
locate specific financial resources, so
that they can meet the demands of
the landless agriculturists there be-
cause the amount of Ra. 485 lakhe
which hag been sanctioneg by the Go-
vernment is not gufficient even for a
single district housing scheme., You
were in the Planning Ministry for
two years. You please tell me whe-
ther an amount of Rs. 4.85 lakhs can
meet the demand of even a single dis-
trict or taluk level landless labour
housing schems. .
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SHRI MOHAN DHARIA: The Cen-

tral Government had sent the schesne,

and written to all the State Govern-
ments on the same day. They also
asked the State Governmentg to con-
fer the homestead rights on the agri-
cultural labour on the same day.
The State Governments that are com-
petent and efficient have taken
the advantage and the others have not
taken the advantage. It is for the
State Government to be more efficient.

Seminar on Irrigation in India

*489. SHRI C. K. CHANDRAPPAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether in the papers presented
by Administrators, Engineers and
Social Scientists in a Seminar organis-
ed by the Institute of Economic and
Social Change in Bangalore, it has
been pointed out that the “irrigation
in India is in a mess”;

(b) whether public irrigation has

. been losing all the time; and

(c) if so, what measures Govern-
ment have taken against it?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (5y to (c). A statement is
laid on the Table of the House.

Statement

(a) Some of the Papers presented
at the Seminar highlighted the follow-
ing main issues relating to the irri-
gation development:

(i) Need for realistic water rates
and their periodic revision.

(ii) Water logging, see page and
salinisation due to canals and distri-
bution channels.
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(iii) Need for reclamation of
lands through drainage and ade-
quate amendment technique.

(iv) Need for efficient water man-
agement.

(v) Systematic surveys for gro-
oundwater and soil conservation
works in the river Valley  catch-
ments.

(vi) Collection of more precise
data to assess adequacy of water
supply in irrigation systems.

(vii) Command area develop-
ment to maximise production,

It may be mentioned that several
old canal system in our country are
enable to provide adequate water sup-
plies in an efficient manner to meet
the needs of present day agriculture.
Steps are being taken to modernise
them and rander them more efficient.

(b) and (c¢). Irrigation is a State
Subject and irrigation schemes are
executed by the State Governments
within their overall developmental
plans. The economic feasibility of an
irrigation project is, of late, judged
on the basis of benefit cost ratio which
takes into consideration the walue of
the increased agricultural production
as well as annual financial burden of
the project. Irrigation projecta. how=
ever, yeild low returns to the Exche-
qure mainly because the water rates
being charged are much lower. The
Central Government hag often impre-
ssed on the State Governments the
need to increase water charges and
collect betterment levy, where permi-
ssible. The other causes for low fin-
ancial returns are:

(a) Long gestation period of the
irrigation projects.

(b) Lag in the utilisation of irri-
gation potential created.

(c) Escalation in cost of construc-
tion and operation of the project.

s
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The State Governments have been
increasing water rates from time to
time, However, the increase is not
adequate. It is also impressed upon
the State Governments to provide ade-
quate funds to complete the on-going
schemes with the least possible de-
lay. Command Area Development
Authorities are also being set up on
major projects to take necessary mea-
sures to expedite utilisation of the po-
tential created,

SHRI C. K. CHANRAPPAN: The St-
atement appears to be a routine state-
ment of the Government, But a very
shocking fact has been revealed by
the said Seminar Tuhe discussions
have revealed that more than 50
per cent of the water is being
wasted by the inefficiency of the
Government in running the irrigation
scheme. I really thought that the Go-
vernment would react to that. I wo-
uld like to know the reaction of the
Government to this.

SHRI ANNASAHEB P. SHINDE:
I do not think the use of the word
‘waste’ is appropriaie. In fact, what
happens 15 that, in the reservoir, for
instance, there are evaporation losses.
How do we stop that?......

AN HON. Member: How much?

SHRI ANNASAHEB P. SHINDE:
10 to 15 per cent. Again, in the canal,
while the waters flow, there are see-
page losses. Linning of the canals is
an effective remedy, but the linning
iz very expensive. The resources po=
gition is known to the members. Th-
ough Government has accepted the
principle, if we go on linning the can-
als, the other development activities,
frrigation activities, will suffer. We
have to take a balanced view. These
losses are not waste, they are because
of the structure of the canals, soil
structure, etc. Particularly in north-
ern India where canalg are dug and
where we have the alluvia] soil struc-
ture, the water losses are more. In
the canal distributive system, the los~
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ses are there, But Government iz well
aware of the problem and we propose
to line the canals when the resources
position eases,

SHRI C. K. CHANDRAPPAN: In
the statement, the Government say on
page 2:

“There is a lag in the utilisation
of irrigation potential created,”

I would like to have gn explanation
from the Government as to what ex-
actly it means by saying “a lag in the
utilisation of irrigation potential”, and,
if there is any lag, what 1s the remedy
that the Governmentl suggests for the
full utilisation of the water resources
that wo are creating?

SHRI ANNASAHEB P. SHINDE:
Thig is really a very important prob-
lem. There is a lag in the sense that
when polcntial has been created, it is
not fully utilised. Though at the all
Ind:ia level the figure is 84 per cent of
water utilisation, there are individual
places where water utilisation is qu-
ite low. Therefore, the Government
of India has decided to have 50 Canal
Command Authorities to provide for
better water management, improved
utilisation, etc as also a number of
other steps are being taken.

MR SPEAKER: Now, the Question-
Hour is over.

WRITTEN ANSWERS TO QUES-
TIONS
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Alloiment of Undeveloped Plots to
Landless Labour in Madhya Pradesh

*477 SHRI NATHU RAM AHIR-
|'WAR: Will the Minister of WORKS
AND HOUSING be pleased to
state whether the work of allot-
ment of undeveloped plots to
landless lsbour in Madhya Pradesh is
almost complete and is awsiting full
release of grantdn-eid from his
Ministryy
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI MOHAN DHARIA): The
Scheme for Provision of House-sites
to Landless Workers in Rural Areas
has been transferied to the State sec-
tor with effect from Ist April, 1974
The question of rcleasing any funds
to the Government of Madhya Pra-
desh for the implementation of this
Scheme during 1974-75 does not, there-
fore, arise.

Working of Food Corporation of India
in Punjab

*478. SHRI B S BHAURA:
SHR] PRABODH CHANDRA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Punjab Government
is not satisfed with the working of
the Food Corporation of India in that
State;

(b) it 80, whether any Investigation
has been conducteq into the working
of the F.C1 in the State; and

(c) if so, the broad outlines there-
of and the remedial measures being
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE). (a) to (c¢). The Pun-
jab Government have recently brou-
ght to the notice of the Government of
India their dissatisfaction about certain
delays on the part of the Food Cor-
poration of India functioning in Pun-
jab in starting procurement operations
of Kharif cerealg this seasons and
other gllied matters. A detailed report
in the matter has been obtained from
the Food Corporation of India and is
under the comsideration of the Gov-
arnmant,
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Setting up of Sugar Mills in UP.
during Fifih Plan

*480 SHRI RAJDEQO SINGH
‘Will the Mimstex of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether 26 sugar mlls will be

set up 1n UP during the Fafth Plan;
and

(b) if so how many will be 1n
cooperative sector, public sector and
private sector and their propesed
lecationg in different districtsT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE) (a) Letters of Intentf
Licences have been m-ued during the
Fifth Plan and ea.lier for the estabhi-
shment of 26 new sugar factorles m
Uttar Prade h which are yet to go
into production

{b) Out of these 26 Letters of In-
tent Licences granted 21 are in  the
Cooperative Sector 4 in the Public
Sector and one i1n the Private Sector
A ctatement giruing tte propised loca-
tions with districts 1, placed on tho
Table of the Sabha

[Placed tn Library seec No LT-87t0/
741

Acreage of Land under Cultivation

*481 SHRI BIBHUTI MISHRA
Wil the Mimmster of AGRICULTURE
AND IRRIGATION be pleased to state

(a) State-wise acrcage of land
under cultivation in the country,

(b) whether Government have
formulated g crop-wise cultivation
scheme for 1974-75 Ly classifying the
cultivated land for growing Vvarious
crops and if so, crop-wise acreage
thereof;
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(c) the outmes of the scheme; and

(d) the arrangements made for its
mmplementation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE) (a) to (d) A state-
ment 18 laid on the table of the Sabha.

[Placed m Library sce No LT-8761/
14)
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Prime Minister’s Views about change
in the System of Eduecation

*485. SHRI R. K, SINHA:
SHRI H N. MUKERJEE:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Prime Minister,
while inaugurating the Seventh All
India Jamboree of Bharat Scouts and
Guides at Faridabad on the Tth Nov-
ember, 1074 stressed the need for an
entirely new system of education to
meet the challenges of a fast changing
snciety; and

(b) the proposal of his Ministry in
response thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROFESSOR S. NURUL HASAN):
(a) The Prime Minister pointed out
that there were many deficiencies in the
existing system of Education and radi-
cal change was nceded in Education
%25 in other fields. Many steps have
becn taken in this regard and may
more were being taken. At the same
time the fact should not be ignored
that there are some virtures in the
existing system of education which
had produced capable Engineers, Art-
i~ts, ete.

{ (b) A statement is laid on the Table
of the House,

[Placed in Library See. No. LT-8762/
741.
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Drop Outs at School Stage

*490. SHRI V. MAYAVAN:
SHRI p. M MEHTA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the drop outs at school
stage will be safeguarded in the pro-
posed new scheme of Primary Educa-
tion; and

(b) if so, the salient features there-
of?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a)
and (b): Among the principal fac-
tors responsible for the high rate of
“drop out" among pupils, mention
may be made of the inabilitiy of
children belonging to the  weaker
sections of society particularly girls
to pursue education on a whole time
basis, inability of the school system
to provide for children, who
have had to “drop out” for a short
time to resume their studies or for



43 Written Answers

those lacking jin attitude for one or
two subjects to continue their studies
in other subjects.

2. The traditional model of the pri-
mary education system is to be mo-
dified on the following lines:—

(1) The single-point entry sysiem
should be replaced by a multiple-
point entry under which it will be
open for older children of 9, 11 or 14
to join the primary schools in sepa-
rate classes specially o1gunis®d for
their needs.

(2) The sequential character of the
system must go; and it should be pos-
sible for older children to join the
prescribed courses at any time and
also to complete them in shorter or
longer periods.

(3) The exclusive emphasis on
full-time mnstitutional instruction
that is laid in the present system
should be replaced by g large pro-
gramme of part-time education which
should be arranged to suit the conve-
nience of children who aic required

to work.

(4) The exclusive emphasis on the
utilisation of full-time professional
teachers should go. An  aticmpt
should be made to utilise all the tea-
ching resources available in the local
community; and the services of
pari-time local teachers, and even of
senior students, should be fully utili-
sed for promoting instruction n the
primary schools,

(5) There should be no rigid de-
marcation between primary schools
and pre-schools. Girls who are re-
quired to look after young children
should be encouraged to bring them
to the school. These could be taken
care of in pre-school or creches at-
tached to the primary schools and
managed by the girls themselves, by
turns, under the guidance of the tea-
chers. This will provide a wvaluable
service at a minimal additional cost
and assist materially in the spread
of education amongst girls from the
poorer families
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Languages Proposed to be Recognised
by Sahitya Akademi

*491. SHRI C. K. JAFFER
SHARIEF: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the names of the languages
which are proposed to be accorded
recognition by the Sahitya Akademi
in the near future; and

(b) the critcria followed by the
Akademi for according recognition to
Indian languages?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)y
The Akademi has recently decided to
give recognition to Nepali as a lite-
rary language. The question of giving
tecognition to Konkani is under con-
sideration of the Akademi

(b) The following «criteria  have
been lmid down by the General
Council of the Sahitya Akademi for
1ecognition of languages by the
Akademi: —

(1) Whether structurally a lan-
gauge is an independent language or
is part of a system of a given lan-
guage.

(2) Whether it has had a continu-
ous literary tradition and history.

(3) Whether a sufficiently large
number of people use it today as a
vehicle of literary and cultural ex-
pression,

(4) Whether it is recognised by
the State concerned and/or by some
Universities as a medium of instruc-
tion and/or as a separate subject of
study.

(5) The number of people using
the speech, the current literature
that is being produced in it (fiction,
essays, other literature, journals, etc.)
should also be considered.
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Agency for Supply of Vanaspatl to
Dadra and Nagar Haveli

*493 SHRI R R PATEL: Wnil
the Minmster of AGRICULTURE
AND IRRIGATION be pleased to state
whether Government propose to app-
oint some agency for the supply of
Vanaspati Ghee to the Umion Territ-
ory of Dadra and Nagar Havel{?

THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE): This is a 'matter
for decision by the Administration of
the Union Territory.
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*4p4, SHRI BANAMAL] BABU:
SHR]1 M. C. DAGA:

‘Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) whether Government propose
to extend and intensify ‘Youth Parlia-
ment’ programme covering more
schools and colleges in the country;
and

(b) it so, the broad outlines there-
of?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RA-
MAIAH): (a) Yes, Sir It 1= proposed
that “Youth Parliament Competitions™
be introduced in  recogmised High/
Higher Secondary Schools

{b) The Central Government have
been advising the State Governwments
from time to time to arrange Youth
Parliament Competitions in recognis-
ed Schools in the States on the pat-
tern of the Youth Parliament Com-
petition Scheme for recognised edu-
cational! institutions in the TUnion
Territory of Delhi. For this purpose.
expenditure incurred by each State
upto a ceiling of Rs 1,000 will be re-
imbursed by the Department of Par-
liamentary Affairs, Government of
India for each Annual Competition,

Placing of 1del on a Platiorm on Jantar
Mantay Road and Ashoka Road

4530, SHRI BHOLA MAJHI; Will
he Minister of WORKS AND
HOUSING be pleased to state:

(a) whether between 4, Jantar Man.
dar Road and 16, Ashoka Road New
Delhi some people have cleared up
footpath and have placed an idol om
a smal]l platform with a view t{o clalm
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this plot of land later on for a temple;
and

(b) if so, the steps being taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHA-
RIA): (a) No, Sir.

(b) Does not arise.

Schemes approved under the National
Water Supply and Sanitation
Programme

4531 SHRI ARVIND M PATEL: Will
the Mimister of WORKS AND
HOUSING be pleased to state:

(a) how many schemeg under the
National Water Supply and Sanitation
Programme were approved during the
year 1973;

(b) what was the cost of the
Schemes approved; and

(¢) within how many years the
Schemes will cover the entite rural
and urban areas?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) and (b). Only technical approval
is required to bec given by the Cen-
tral Government to schemes of
water supply, prepared by  State
Governments, costing more than
Rs. 25 lakhs for urban areas and
Rs. 10 lakhs for rural areas The limit
for sewerage schemes is Rs. 10 lakhs
During 1973, 27 schemes costing
Rs. 1134.57 lakhs were technically ap-
proved by the Central Public Health
Environmental Engineefing Organi-
sation

(¢) In view of the vast dimensions
of the problem and the huge finan-
cial outlay required, no reasonable
estimate of the time for covering the
entire country can be made,
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Students registered as Probationery
Research Scholars in Indian
Languages

4533. DR. GOVIND DAS RICHHA-
RIYA:
SHRI SHRIKISHAN MODI:
SHRI PRABODH CHANDRA:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to state the number of

50

students who have been registered as
Probationery Research Scholarg and
Research Scholars 1n various modern
Indian Languages including Hindj

in
the year 1974 in Delhi University?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (PROF. S, NURUL HASAN):
According to the information turnish-
ed by the University of Delhi, the
number of students registered for
PhD course in Modern Indian lan-
guages, including Hind: during the
period from 1-1-1974 tot 30-11-1874,
was 47 Outl of thesc only 39 students

have paid their registiation fees so
far

The University does not have any

provision for registering students on
probation

Improvements top Champakkara Canal
Scheme

" 4534, SHRI A. K. GOPALAN: Will

the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the final orders of the
Government of India sanctioning the
“Improvementg to Champakkara
Canal Scheme” and assistance in the

form of grani have not yet been
1ssued;

(b) if so, the reasons thereof, and

(¢) when the orders are likely to
be issued.

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The Champakkara
Canal Scheme was sanctioned as a
Centrally Sponsored Scheme in 1871
with full loan assistance.

(b) and (c). Do not arise
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§6 years Agreememt between Karna-
taka and Tamilnadn on sharing of
Cauvery Waters

4536. SHRI C. JANARDHANAN:
Will the Minister of AGRICULTURE
AND JRRIGATION be pleased to
state:

(a) whether the fifty-year agree-
ment between Karnataka and Tamil
Nadu on the sharing of Cauvery
waters hasg only a few weeks to go;
and
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(b) it so0, the facts thereof and steps
being taken to end the interState

controversy?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). An agreement
relating to certain rules and schedu-
les defining the limits within which
new irrigation works could be cons-
tructdd by the Mysore Government
was entered into between the Gove-
rnment of Mysore and the Govern-
ment of Madras in February 1892,

A supplimental agreement was
reached between the two State Gov-
ernments on 18th Fehruary 1924 with
regar | to extension of irmgation mn
the Cauvery buasin in the respeclive
terr.tories of the two States and cer-
tain rules of r1egulation of the Krish-
narajasagar Reservoir, Certain claus-
es of this agreement are open to re-
consideration in the light of the cox-
perience gained and possibilities of
further extention of irrmigation at the
expiry of 50 years from the date of
the agreement.

A meeting of the Union Minister of
Agriculture and Irrigation with the
Chief Ministers of Tamil Nadu, Kar-
nataka and Kerala to discuss various
1ssues relating to  Cauvery waters
was held at-New Delhi on 28th and
29th November, 18974. A broad con-
census emerged during negotiations
regarding the quantuy; of water
that can be saved and the manner in
which it meay be apportioned. Con-
census ‘was also reached to set up
Cauvery Valley Authority to regu-
late supplies of the Cauvery with a
view to ensuring the most equitable
distribution of waters. The Authority
would also monitor the schmes for
effecting savings and allocate the
water so saved amongst the various
Statez on an agreed basis. Another
meeting with the Chief Ministers is
proposed to be held shortly
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Shifiing of Industries

4537, SHRI VEKARIA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government are re-
viewing the shifting of mdustries in
the non-conforming areus of Delhi;

(b) if s0, the reasons thereof; and

(c) whether some more changes in
respect of shifting of industries in the
Master Plan are envisaged?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHR1 MOHAN DHA-
RIA): (a) No, Sir.

(b) and (¢) Do not arise

gt oAt W e feifrodt =
qeaTEA

4538. s wrew fag W .
fomr, s weq Wi dewfa g
a7 FAA *Y g FaA fE,

(%) ¥ wvgEry qdy AlAw a7
faarv %3 'lﬂ'i =% o599 39 AT -
fradi #1 3o foda Srawa/Tgmn O
AW AT WG WSAAA  WHTS W
grdYn wai ¥ fAsr A Y A

(a)wfz 71, A 974 Y% ey

g?

fam, swm wwamr Wit wepfx
st (WMo gEe FEW gEA) :
(%) oy (@), yfaady 7 swar-
fralt & 7% warawt Fa1 feAwrafaf
BIAMARZ QAMTCH IQ WY T & Fordy
w7dvq wowT oy awrfer foar afa-
an wdww weady I§ ardrg agr
g0 At @At ¥, srgi ot ghearg 39 -
wsa v E Aarx farar oo & 1 wfraa

wafa & 3T A w8 ™EE UF A
#1 gy § fedrary ®£1 200 %o wfawg
AR frmmmuaYsr 1507 c WA &
feom ¥ afiw afmandl &1 Fdrer
frar s & )

Rate for Milling Wheat

4539, SHRI PRIYA RANJAN DAS
MUNSI: Wil the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Centre have fixed any
rote for milling the wheat or wheat
products this year (1974-75);

(L) if so, what is the rate per ton-
ne, and

(c) whether State Government is
entitled to amend the rate?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND ITRRIGATION (SHRI ANNA-
SAHEB P SHINDE): (a) to (e)
The extraction percentiges for fines
{maida, suji, resultant atta etc)
differ from state to stale as per local
requirement and taking this factor
into account the present range of mil-
ling margin tor these wheat products
varies from Rs. 99.2 per tonne to
Rs 107.8 per tonne. For wholemeal
atta, the milling margin is Rs 54.9
pur tonne for all the States. The
State Governments are instructed to
keep wnthin the milling margin so
specified.

Enquiry Report into the Affairs eof
Dera Ismall Khan Cooperative House

Building Society, Delhi

4540, SHRI RAM DHAN: Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply given
to Unstarred Question No. 2802 gp the
18th August, 1874 and state:
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(a) the follow up action taken so
far consequent on the enquiry report
submitted by the Enquiry Officer ap-
pointed to look into the affairs of the
Dera Ismail Khan Cooperative House
Building Society, Delhi,

(b) by what date the whole process
15 proposed to be finalised, and

(¢) whether Government have fixed
or propose to fix any time-lmit by
which the plots would be handed over
to its Members and if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHA-
RIA) (a) to (e¢) The 1ectification
report called for trom the Socety
hag not so far been received Replhy
to notice 1ssued under Rule 16(2, of
the Delli Co-opcrative Societies
Rules 1973 hus also not been receiv-
ed Keepmg in view that the elect-
ed Managing Commitlee of the Souety
came i1nto qffice on 31d Noivemper,
1974, a fuirther time [o~ comphance
of the Jegal requrements has been a'-
lowed tll 25th December, 1974 after
which date further action according
to law will be taken

Uniformity in Composition of Senafe,
Syndicate ang Academic Councils of
varioug Universities

4541 SHRI NARAIN CHAND PA-
RASHAR- Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state

(a) whether there 1 any uniformity
in the composition of Senates, Syndi-
cates and Academic Councils of the
varloug Umiversities 1n India, and

(b) if not, whether Government pro-
pose to bring out suitable legislation
in case of Central Universities and
persuade the State Governments for
similar measureg in the case of State
Universities, 90 as to ensure a uniform
and democratic basis for the composi-
tion of these bodies?
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THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL-
TURE (PROF. § NURUL HASAN):
(a) and (b) The Composition
of Court Senate, Executive Coun~
al/Syndicate and Academic Coun-
c1l depends on the type and stage of
development of a Umveisity and as
such 1~ bound to vary The Commuit-
tee on Model Act for Universities, ap=
pointed by the Government of Indis,
had made some suggestions in its Re-
port (1964) 1cparding composition of
theac  bodies The Gajendragidkar
Commuittee 1n 1its i1epoit on Govern-
ance of Unnersities (1973 has also
indicated certain broad principles for
constituting these bodies which can
1e ult 1n achieving considerable umi-
formity 1n this regard These are be-
ing kept m view while amending the
Act  of Centril Umiver<ties The
rceommendations of the Committees
have also been brought to the notice
of all the State Governments

Target of Irrigation Programme for
Rabj Crop in UP,

4542 SHRI M KATHAMUTHU
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
siate

(a) whether Uttar Pradesh State
Government has set an ambitious Rab
irrigation iarget of 7438 lakh acres
with a8 view to achieving a target of
134 50 lakh tonnes of foodgrain,

(b) if so, the main features of the
progiramme, and

(¢) whether the State Government
has sought for Central assistance for
this programme and if 0, the facts
thereof and Government’s response

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The Uttar Pradesh
Government hag set a target of lrrigat-
ing 7173 lakh hectares during the year
1974-75 with a view to achieving the
target of 13450 lakh tonnes of food-

grains
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(b) and (c). The State Government
has sought Central assistance for an
amount of Rs. 30 crores, for Sharda
Sahayaka Project and approximate-
ly Rs. 14 crores for 600 additional
State tubewells, 1000 kilo metres of
lined guls/pipeline and energisation
of 750 State tubewells. Due to the
difficult resources position it has not
been possible yet to allocate additio-
nal amounts for these schemes to the
State Government but efforts are still
on to find resources for speedy com-
pletion of on going projects.

Taking over of Bhawani Permanand
Library

4543. SHRI ONKAR LAL BERWA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
Ye pleased to state:

(a) whether Government propose to
take over the Bhawani Permanand
Library of Jhalawar (Rajasthan) and
convert it into the Hadoti Culture
Centre;

(b) whether the above-mentioned
Library is one of the best in the State
of Rajasthan and a large number of
classical books there are not being
adequately utilised; and

(c) the steps Government propose
to attract scholars to this Library, to
maintain it and enlarge its collection?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No, Sir.

(b) and (c). No information or pro-
posals in this regard have been re-
ceived from the Government of Ra-
jasthan.

Vanaspati Manufacturing Mills

4544, SHRI MARTAND SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number of Vanaspati manu-
facturing mills in each State and their
licenced capacity and the requirement
of Vanaspati of each State where the
mills are situated; and

(b) the actual production of Vanas-
pati by these mills during the year
1973-747?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) and (b).
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-8764/74.]

Fall in Price of Paddy below support
Price in Punjab

4545, SHRI MOHINDER SINGH
GILL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Punjab Govern-
ment has written to him regarding in-
difference of the Food Corporation of
India by not entering the ‘mandis’ to
purchase the paddy and thereby allow-
ing its prices to fall below the support
price; and

(b) if so, hig reactions to this com-
munication and directives given to
FCI?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) and (b).
Yes Sir, the Punjab Government have
recently brought to the notice of the
Government of India certain delays
on the part of the Food Corporation
of India functioning in the Punjab im
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starting late procurement operations
of kharif cereals this season result-
ing in the fall in price of paddy below
support price in Punjab. A detailed
report in the matter has been obtain~
ed from the Food Corporation of India
and is under the consideration of the
Government.

Method of procurement of Foodgrains
in Goa

4546. SHRI PURUSHCTIAM KAK-
ODKAR: Will the Minster of AG-
RICULTURE AND IRRIGATION be
plea=ed to state:

(a) the different method of procure-
ment of foodgrains jn vogue in Goa;
and

{b) the names of the public agen-
cies doing procurement?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) and (b).
The information is being collected
and will be laid on the Table of the
Sabha.

Representation, by C.P.W.D, Engineers
posted in Andamans

4547. SHRI 8. D, SOMASUNDA-
RAM: Wil the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the C.P.W.D, Engineers
posted to Andamans have represented
about the reduction of work load and
writing/reviewing their confldential
reports by junior LAS. officers; and

(b) if so, the action proposed to be
teken in redressing their grievances
early?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
BOUBING (SHRI MOHAN DHA-
RIA): (a) and (b). No representa-
lion regarding reduction of workload
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has been received either by the An-
daman Administration or the CPWD
in the Works and Housing Ministry.

A resolution expressing concern at
the procedure adopted by the Local
Admunistration for the writing, re-
viewing and counter-signing of the
performance reports of the Engineers
posted in Andaman was, however,
passed by the CPWD Engineers' As-
sociation, Andaman PWD Unit on the
19th October, 1974 and a copy of this
resolution has been received. Ac-
cording to this the Association’s de-
mand 13 that the Chief Secretary An-
daman Administration should not re-
view or counter-sign the report of
CPWD Engineers posted to Andaman,
on the ground that he is an Officer of
a rank lower than the Chief Engineer,
CPWD, who according to the CPWD
procedure, is the counter-signing au-
thority of the Assistant Engineers in
the CPWD, nr the Engineer-in-Chief,
who according to the sume procedure,
is the counter-<igning authority for
the Executive Engineers. While this
resolution is being examined by the
Administration, the position is that
the CPWD procedure is meant for
officers working directly under the
CPWD:; the engineers posted to An-
daman are actually on deputation to
the Andaman Administration and the
reporting and reviewing of their per-
formance and counter-signing has,
necessarily, to be done by the superior
officers of the Local Administration,
according to their own procedure.

Promotion to the Post of Junior
Drafisman

4548, SHRI RAMDEO SINGH: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether in Ganga Basin (now
J.R.C.) Drawing Section of the Minis-
try of Agriculture and Irrigation (De-
partment of Irrigetion) some tracers
have been promoted to/and are work-
ing on the post of Junior Drafizman



61 Written Answers AGRAHAYANA 25, 1808 (SAKA) Written Answers 62

who do not possess the requisite qua-
lifications; and

(b) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). Two Tracers,
who have not so far qualified in the
departmental examination, are at pre-
scnt working as Junior Draftsmen in
the Drawing Section of Ganga Basin
Organisation (now J.R.C.) of the De-
partment of Irrigation. These Trac-
ers are genior most in the grade and
have been appointed as Junior Drafts-
mecn on 0d hor basis, pending filling
up the posts on regular basis.

Salandi Project

4549. SHRI SHYAM SUNDER MO
HAPATRA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased tg state:

(a) whether the Salandi Project in
Balesore District includes cana) system
upto Balasore; and

(k) whether there is any project in
view, which can link up Subarnrekha
for perennial irrigation in the Balasore
and Mayurbhanj districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) The Salandi Project
is intended to irrigate areas between
Salandi and Kansbans rivers and does
not envisage irrigation of any areas
near Balasore.

(b) No project report to use the
waters of Subarnrckha for irrigation
in Balasore and Mayurbhanj districts
has so far been received from the
Government of Orissa.

Percentage of Irrigated Land In
Rajasthan

4550, DR. H. P. SHARMA: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the percentage of cultivable land
in Rajasthan which is provided with
irrigation focilities at present, and
comparative figures during last three
vears and how those figures compare
with the corresponding all-India

figures;

(b) the percentage of the irrigated
land in Rajasthan and in the country
ag a whole covered by the medium
and minor irrigation schemes; and

{c) the respective targets for
Rajasthan and the country as a whole
in regard to irrigated lands to be
achieved by the end of 1974-75, 1975~
76 and by the end of the Fifth Five
Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) The estimates of per-
centage of the gross irrigated area to
the gross cropped area for Rajasthan
and all India for the year 1973-T4
and the three preceeding years are
given below:—

Rajasthan . . . . .
All India . . . ) . .

7374 7273 7172 70°T1

17°1 16'6 145 147

25'4 N.A, 23'7 23'3
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(_b} The desired percentages in re-
Jat1on to major-medium and minor
11:rigation, for the year 1973-74 are
given below. Separate figures for
medium irrigation are not available.

Major/Medium Minor Irrigztion

Rajasthan.

6.4 10_.7"
Al India

I1.5 13.9

(¢) The respective targets for Ra-
jasthan and for the country as a
whole in regard to gross irrigated
area to be achieved by the end of
1974-75 and by the end of Fifth Five
Year Plan are given below:—

(Lakh Hect.)
1974-75 At the end of Vth Plan

(1978-79)
Rajasthan R 29- 18 32-43
All India 451" 15 54067

The targets for the year 1975-76
have yet to be finalised.

More Sugar Units

4551, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether Government have san-
ctioned more sugar units recently;

(b) if so, the places for which they
have been sanctioned; and

(c) whether the production has
started?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND I1RRIGATION (SHRI ANNA.
SAHEB P. SHINDE): (a) 54 Licences
have been issued so far against Fifth
Five Year Plan target for the estab-
lishment of new sugar factories in
different States.

(b) A statement giving the locations
of these licensed sugar factories is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-8765/74.]

(¢) All these factories are yet to
go into production.

Time takep in Handling and Clearing
of Foodgrains from Ports tg Desti-
nations

4552, SHRI S, R. DAMANI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the normal time taken
to unload foodgrains from the ships
at the ports and then to move them
to destinations;

(b) whether any new methods have
been introduced for quicker handling
and clearance recently; and

(c) if 8o, the broad outlines thereof
and how much time will be saved in
these operations? .

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) The time
taken to unload foodgrains from a
ship depends upon several factors
such as the type of vessel (Super-
tanker, Tanker, Bulk Carrier etc.),
nature of Cargo (in bulk or in bags),
facilities available on the berths for
discharging cargo (e.g. Phenomatic
equipment, shore cranes etc.), bag-
ging, stitching, weighing; weather
conditions; output of labour; clear-
ance by rail and/or road, etc. The
average daily discharge of foodgrains
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from a ship on berth, therefore var-
ies from port to port and even in the
Charter Party terms for various ships.
Similarly, the time required to move
foodgrains to destinations depends
upon the lead and the type of {rans-
port used, capacity on various sec-
tions enroutes, whether traffic moved
through or transhipped from broad-
gauge to metre gauge or from rail to
road and vice versa. The average
lead of foodgrain traffic moved by
rail is about 1100 kms and the average
distance covered by Dbroad gauge
wagon in a day is about 75 kms. How-
ever, sponsored foodgrains are, by and
large, moved by Specials; hence the
time taken to move them to destina-
tions is comparatively much less.

(b) and (ec). Increased mechanised
handling, overside discharge simul-
taneously when ship is discharging on
berth, discharge into barges to re-
duce pre-berthing delays, additional
shifts of duty, clearance by Specials
to the maximum extent possible, in-
creased clearance by rail and road,
are being resorted to for auicker
handling and clearance. The saving
in time is commensurate with the fa-
cilities available.

Recognition to Naval Schoo]
Chankyapuri New Delhi

4584. SHRI P. VENKATASUB-
BATAH: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Naval School.
Chankyapuri, New Delhj is a recog-
nised school;

{(®) whether the recognition is
granted on annual basis and if so, the
reasons for not granting recognition
on a regular basis;

(c) whether the grant of recogni-
tion on annual basis causes g great
deal of suspense among the students
and difficulties for the parents: and

(d) the kind of control Guvern-
ment exerciscs over the management
of this instiivtion and whether Gov-
2971 LS.—-5
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ernment propose to take over the
management of this school or rup it
as a Central School on a sound foot-
ing?

THE DEPUTY MINIiSTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (d). The
requisite information is being collect-
ed from the Ministry of Defence,
who are concerned with the matter,
and will be laid on the Table of the
Sabha as early as possible.

Development of Fishing in Kerala
Coasts

4555, SHRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government are
aware of the large scope for the deve-
lopment of fishing along the Kerala
coasts; and

(b) if so, the steps taken or propos-
ed to be taken by the Government
to increase the facilities, such as
development of fishing harbours, in-
creasing boat building facilities and
extending financial assistance to fish-
ermen in the coastal areas of that
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDA
PATEL): (a) Yes, Sir. -

(b)Y A sum of Rs. 270.40 lakhs has
been sanctioned by Government of
India for construction of a major fish-
ing harwour at Cochin. The harbour
when completed in 1976 will be able
to accommodate 50 trawlers and about
500 mechanised woats. The addition
to this minor fishing harbours at Viz-
hinjam, Cannancre, Balipatnam, Pon-
nari ind Beypore have also been
sanctiene gt a tota! cost of Rs. 218.11
lakhe. Thesz harbours when com-
pleted would accommodate about 60

/

~
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small mechanised boats. The harbour
proposed at Neendakara with a total
cost Rs. 160 lakhs is under examina-
tion.

It is proposed by State Government
to introduce 540 small mechanised
boats and 20 large fishing vessels in
State sector and 500 small mechanis-
ed boats and 8 large fishing vessels
in the private sector during Fifth
Five Year Plan with an outlay of
Rs. 992 lakhs  The boat  huilding
vards for the construction of boats are
proposed to be strengthened in the
State to meet the need of mechanised
boats. In addition to this for refitting,
repair and Radio Teleshone Stations
for mechanised fishing operations on
Kerala coast, an outlay of Rs. 81 lakhs
has been provided in the Fifth Five
Year Plan of the State,

Examination of Samples of the
Material used {or Construciion
of Houses Under D.D.A.

4556. SHRI SARJOO PANDEY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Delhj Develobpment
Authority hag a Housing Cell in the
office of the Chief Engineer to exa-
mine samples of the material used for
building houses under D.D.A. as to
decide if the material wused s sub-
standard or not;

(b) if so, number of complainis
received by the saig office in 1973;

(c) whether Janta guarters Agency
(Regd) D.D.A., Paschimpuri (Madi-
pur) Delhi-26 had requested for
samples to be taken from Janrta
Colony Houses;

(d) whether as a result of the said
complaint samples were taken and
results communicated to the comp-
lainant; and

(e) if so, the salient featureg there-
of?

—
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THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHA-
RIA): (a) and (b). There is no such
separate Cell dealing with this and,
as such, no record of complaints is
available.

(¢) Yes, Sir.
(d) Yes, Sir.

(e) The complainant was informed
that the proportion of the mix taken
from plaster work was found to be
1:7.1 ag per the report of the National
Test House, Alipur, Calcutta. The
result was considered to be satisfac-
tory technically.

Kothari Commission’s Recommenda-

tions

4557. SHRI R. N. BARMAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether in the light of Kothari
Commission’s recommendationg Gov-
ernment have calculated the monthly
salaries of Primary, High Schocol and
College teachers in view of their
ratio of starting salaries;

(b) if so. what are the salaries of
Primary School teachers, High School
teachers and College teacherg thus
calculated by the Government;

(¢) whether the Central Govern-
ment have communicated itg decision
to the State Governments in this
regard;

(d) if so, names of the States
which have implemented/have not
implemented this decision so far; and

(e) the extra financial require-
ments submitted by each State Gov-
ernment in this regard?

THE MINISTER OF EDUCATION.,
SOCIAL. WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to
(e). The Education Commission Kot-
tiari Commission) had recommended
several genera! principles including
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the ratios referred to which should
govern the emoluments of teachers.
The new grades recommended by the
University Grants Comumission for
University and college teachers and
accepied by the Government of India
broadly conform to these principles.
The pay scales recommended by the
Third Pay Commission for primary
and secondary school teachers under
the Central Government are also
more or less within the framework of
the general principles laid down by
the Education Commission. As for
the salary scales of School teachers in
the States, the Governments concern-
ed have been revising the scales from
time to time and will, no doubt, have
taken into account the recommenda-
tions of the Education Commission.

2. The Central Government have
offered to the State Governments fin-
ancial assistance for the implementa-
tion of the revised salary scales of
college and university teachers. The
State Governments have not, how-
ever, submitted their financial re-
quirements so far in this regard to
the Central Government. As for the
revision of salary scales of school
teachers. there is no scheme of Cen-
tral assistance to the State Govern-
ments and the suestion of State Gov-
ernments submitting their financial
requirements to the Centre does not
arise.

Supply of Drinking Water in Moti
Nagar. New Delhi

4558. SERI CHANDRA SHEKHAR
SINGH: Will the Minister of WORKS
AND HOUSING he pleased to state:

(a) whether the position of water
supply in ‘B’ Block. First Floor, New
Moti Nagar, New Delhi is worse than
the previous years in spite of the instal-
l.ation of Booster Pump ip that area;

(b) if so, the reasons therefor;

(¢) whether the residents of the
above-mentioned Colony are not
getling even 5 drop of water since
April, 1974 onwards and if so, the
reasons therefor: and

(d) the steps taken by Government
to remove this difficulty faced by the
residents of the above-mentioned
Colony for the last several years?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHA-
RIA): (a) and (b). It is a fact that,
in spite of the provision of a booster
station for improving the supply, the
demand for water for the first floor
has been met only partially.

(¢) No. Sir.

(d) A scheme for the provision of
one over-head tank, ground reservoir
and pumps of bigger capacity is be-
ing prepared by the Planning Cell of
the Delhi Water Supply and Sewage
Disposal Undertaking.

Nationalisation oy Sugar Industries in
Tamil Nadu run by Joint Stock
Companies

4559. SHRI M. R. LAKSHMINARA-
YAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether any reguest or a sug-
gestion has been received by the
Central Government from the Govern-
men¢ of Tami} Nadu regarding nation-
alisation of the sugar industries in
Tamii Nadu run by joint stock com-
panies;

(b) if so. the main points made
therein: and

(¢) the reaction of the Central Gov-
ernment in regard thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA.
SAHEB P SHINDE) {a) to (c)
Yes, Sir The Government aie stitl
examimng the 1ssue of nationalisation
of the sugar industry in the context
of the recommendations contained n
the report of the Sugar Industry En-
quiry Commission and the views ex-
pressed by the Honourable Chief Min-
ister Tamil Nadu wall also be taken
nto account

Recruitment of Junior Engineers ia
CPWD

4560 SHR! HUKAM CHAND
KACHWAI Will the Mimster of
WORKS AND HOUSING be pleased
to state

(a) whether the recrumitmeny of
Juniot Engmeers in CPWD s
made through an All Indig Compels-
tive examination,

(b) if so, the number of posts of
Junior Engineerg which were lymg
vacant 1n 1972 and ghe number of
candudates qualified and the number
of postsg filled through the examina-
tion held in 1972,

{c) whether a mmila: examination
wag held in September, 1978 and if
8p, the number of candidates qualified
on both civil and electrical sideg and
the number of posts of civil and
elegtrical Junior Engineers filled
through the sald examination and
number of latters of appointments
senit to the candidates uptil] now; and

(4) the number of posts of cvil
and electiical Junior Engineers which
are further to be filled from amongst
thase candidates who gualified i, the
September, 1973 examunation and
when these posts will be filled?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHA-
RIA) (a) Yes Sir
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{(b) 172 posts of Junior Engindes
(Civil) and 102 posts of Junior Em~
gineers (Electrical) were lying vatamt
in 1972 and 172 candidates qualified
for Junior Engineer (Civil) and 82
candidates toi1 Junior Engineer (Kleo-
trical) However, only 86 posts of
Juntor Engineers (Civil) and 53 poits
of Junior Engineers (Electrical) could
be filled through this examination as
the other: did not join

(¢) Yes Slr; 2687 candidates on
Civil side and 322 candidates on Elec-
trical side qualified for appointment
ag Jumor Engineers Out of the list
of successful candidates, appointment
letters were 1ssued to 137 on the Civil
side and 120 o6n the Electrical Engr-
neering ~ide Omly 51 on the Civil
and 535 on the Electrical wide joined,
and accordingly only this number of
posts has Leen filled vp

(d) At pre uit due tu a fall in the
vaorkload of the CPW D, it may not
be nosstbl¢ to appoini a'l thosc Junwor
Engineers who quahified in September,
1973 examination The position wnl
be reviewed in the light%f the pro-
gramme of work for the next ,eer

Prosecution of F.P.0O Licence
heoiders under FPFA Aot

4561 SHRI NAWAL KISHORE
SINHA Will the Minister of AGRE-
CULTURE AND IRRIGATION be
pleased to state

(a) whethey FP.O Licence holders
are prosecuted under the PF.A Adk

(b) whether F.PO  guthoritiss
are consulied while launching pko~
secution under the PF.A Art; and

(c) whether there was an under-
m»dmgwm that no
euﬂmdihe"
ahﬂlh.lmdby F.A,
rities without sonsilting ¥.P.0. wole-



THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND JTRRIGATION (SHRI ANNA-
SAHEB P. SHINDDE): (a) The pro-
visions of oth the Act and the crder
are supplementary and cumulative in
their operatior  There is, therefore.
no bar to p.osecutions beirng lalilifeh-
ed under F F A, if manufscturers von-
trave, anv of the provision of P.F.A.
Act or the rules made thereunder.

(b) No, Sir.

{¢} A Committee which considered
1ig question had suggesteq that where
the sample of commoditiegs covered
under F.P.O. and taken by the P.¥F.A.
Authorities contravened the PFA Act,
the matter would be referred to the
Central  Authorities for scrutiny.
But some of the States intimated that
this would delay prosecutions and
hence was not desirable.

Views of Education Minister on Job-
Oriented Education

4562, SARDAR SWARAN SINGH
SOKHI: Will the Minister of EDU-
CATION, SOCAL WELFARE AND
CULTURE be pleased to state:

{a) whethe;r the Union Minister in
his convocation address at the South
Gujarat University (Surat) on  ihe

- 30th November, 1974 criticised the
idea of Job-Oriented Education; and

{b) if so, what was the justification

. of guch criticism and what alternative
steps Government propose to iake to
provide jobs to the iobless educated
unemployed vouths of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
+ ¥ SOCIAL: WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV: ({(a) and (b). The
point made in the Convocation Address
was that job-oriented courses are es-
sentially programimes of training and
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hi ¢ limitations in the context of the
fait changing modern socieiy. Many
categories of jobs may totally dis-
appear in a few years ang persons
trained for them would be required
at different periods of their life to
learn naw jobs for their livelihood.
The objective of the broad process of
education is not to fit a given indi-
vidual to a specific job but to enable
the individual to realise his poten-
tial to the ful} and grow intellec-
tually, emotionally and spiritually.
The problem of job oriented courses
should, therefore, be tackled in an
appropriate and limited fashion and
not be allowed to dominate the entire
system of university education itself.
Such training courses are normally
successful at the secondary than at
the university level. Moreover there
is no basis for the assumption that
there are plenty of jobs available and
the education system has only to
provide suitable training.

The new pattern of ducation in-
volving 10 years of general school
education and two years of higher
secondary education, is expected to be
in operation throughout the country
by the eng of the Fifth Plan. The
plans of many State Governments
provide for vocationalisation of
higher secondary education. The
Government of India have also pro-
posed a Central Scheme for assisting
about 10002 schools in the country for
introducing new vocational courses
which are to be staried on the basis
of the needs in the districts con-
cerned. The think'ng is thet while

enginearing and some  vocational
courses are already catereq for by
the Industrial Training Institutes.

Folytechnicy Toacher Trainingt Ins-
titutions and schools fer para-medical
personnel and  agricultural téchni-
cians, there are other courses which
ran be profitably started.

Nevertheless. what is contemplated
is work and production oriented edu-
eation rather than job oriented edu-
cation, the intention being that stu-
dents must receive enough education
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to prepare themselves to earn a liv-
including self employment a9
a8 to fulfill themselves gy indi-

viduals and discharge their duties as

citizens in a modern democratic
society,

The solution to the problem of un-
employment is to be found essen-
tially in faster economic development
and consequent increase in employ-
ment opportunities. The educational
system can contribute only indirectly
to economic development and em-
ployment. The programmes contem-
plated in the Fifth Plan are intend-
ed to ensure the maximum feasible
contribution from the educational
system. But it is not the responsi-
bility of the education system itself
to create jobs or prowvide jobs to the
jobless,

Recruitment Rules for CPWD
Engineery

4563 SHRI R R SHARMA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to refer to the reply
given to Unstarred Quesiion No. 164
on the 11th November, 1974 and lay
on the Table of the House;

(») a copy of uptodate corrected
recruitment rules for appomtment tn
the posts of Assistant Engineer Class
II, Executive Engineer Class 1 and
Superintending Engineer Class I in
the CPW.D . and

(b) the dates when these rules
were notifiedy

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (BHRI MOHAN DHARIA): (a)
and (b). The existing Recruitment
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issued taking into account Govera-
ment's decision on the recommends~
tions of the Thirg Pay Commission
and the courts’ judgements.

Confirmation of Civil and Electriest
Engineers iy OP.WD.

4564, SHRI LALJI BHAI: “Will the
Minister of WORKS AND HOUSING
be pleased to refer to the reply givea
to Unstarred Question Nu 40 on 1lth
November, 1974 and state:

(a) names of permaneni{ Assistant

Engineers/Executive Engineers and

Engineers om both

Civil and Electrical sides in CPWD

together with the effective date of
their confirmation;

(b) the number of permanent poste
lying vacant as on the Ist July, 1974;
and

(c) the dates since when those posts
are lying vacant?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
The information ig given in the state-
ment laid on the Table of the House.
(Pluced m Library See No LT-8768/
T4)

(b) and (¢) The number of perma-
nent poats not yet filled om a substan-
tive basis and thus lying vacant as oa
1st July, 1974 sre as under:—
Superintending Bogincers (Civil) w

SWM Engineers (Bloc- ¥

Bxecutive Engineers (Civil) | 7]
Bxecutive Eogineers (Electrioal), ay
Assistant Enginecrs (Civil) . s
Avistant Engineers (Blecteical) , ny

Theas posts are lylng wacant by
various datex. ‘ P
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of Inierview for Post
of Principal of Instituie of
Commercial Practice

4065. SHRI HARI BINGH: Will the
Ministe: of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state;

(a) unde: what circumstance; the
interview for the post of the Prineipsl
of Institute of Commercial Practice,
Duectorate of Technical Education,
Delh; Administration, acheduled to
have been conducted by the UPSC on
21t November, 1974 was cancelled b
the Delh; Administration;

(b) whether the serviceg of the
Acting Piincipal. Institute of Com-
mercial Practice was extended after
hig attaiming the age of 58 years; and

(c) if <o, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): (a) to
(c) On receipt of information that the
Delhs Administration hag given ex-
tension of service to the officer who
wag holding the post of Principal of
the Institute, the Umion Public Service
Commisgion decided not to proceed
with the recruitment

The servicep of the concerned offi-
cer were extended by one year beyund
the age of 58 yearg in the public in-
terest on consideration of the fact that
he 1s a displaceg person from erst-
while Bast Pakistan and the benefir of
extension has heen given to other em-
ployees working ae teacher: in Delhi
Administration

Accords in the Matier of Godavari
And Narmada on the Lines of
Cauvery Authority

of Cauvery Valley Authority, in the
matters of setting up Godavarl Valley
Authority and Narmada Valley
Authority; and

(b) 1if so, the gwst thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 KEDAR NATii
SINGH) (a) and (b) The Narmada
and Godavar, Water Disputes are
under adjudication before the Tribu-
nals, whove decision are awaited

Foreign Exchange spent on visit of
Indian Cricket Team to Englang and
Ind’an Contingznt to Asiap Games
at Teheran and visit of West Indies
Cricket Team to India

4587 SHRIMATI PREMALABHAI
CHAVAN Will the Minister of EDU-
CATION. SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the amount of foreign exchange
spent on the wvizit of Indian cricket
team to England and Indian contin-
gent to Asian Games at Teheran in
1974, and

(b the amount of foreign exchange
involved in the current tour of West
Indies Cricket team to India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) No foreign ex-
change was released for the UK. tour
of the Indian Cricket team. On the
contrary, the team received g gum of
£39,280 as guarantee momey from the
MC.C, and ocut of this amount the
Board of Control for Crieket in India
wag allowed to spend £25,000 on ac-

the team to India.
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and lodging, purchase of ancillary
equipment etc.

(b) The Board of Contro! for Cricke:
in India is to pay guarzsntec money
equivalent to £55000 to he wvisiling
West Indies Cricket Team. Out 2f this,
an amount ecuivalent to £10,000
would be given by the Board to the
visiting team_ in Rup=e currency for
meeting sundry expenses of the mem-
bers of the team. The balance of
£45,000 has been released to the
Board of Coatrol far Cricket in India
on the conditions that expenses on
hoarding, lodging and internal iravel
etc.,, of the West Indies Team should
be paid for in foreign exchange, and
that the net amount to be taken out
of India by the West Indies Team
shall not exceed € 30,000,

Insanitary Conditions due to Cons-

truction of open Nallah by DDA in

Village Rarhi Jharia-Maria, Lajpat
Nagar, New Delhi

4568. SHRI D. K. PANDA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the open nallah cens-
tructed by DDA, which flows through
the village Rarhi Jharia-Maria, Lajpat
Nagar, New Delhi is being used as
sewer line by the Village, has not
been cleaned ever since its construc-
tion and has createq serious health
hazards for the villagers;

(b) if so, whether urgent arrange-
‘ments will be made to clean it and
cover itg portion that flowg through
the above village;

(c) whether it is also a fact that
that area iz not heing inspected by the
Health Officers and no sanitation ar-
rangements exist there; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
to (d). The information is being col-
lected and will be laid on the Table
of the Sabha.
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Findings of U.P., Land Reforws
Committee on vioiationp of Land
Ceiling Laws

4555 PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Committea
appointed by the TU.P. Govermment
for studying land reforms has alleged
that some 'niop Ministers and former
Uniop; Ministers have violated the
land ceiling laws:

(b) if 80, the names of the Ministers
ang former Miuisters concerned; and

(¢) the steps
these wviolations?

taken to deal with

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE). (a)y to fe). 'Tho
Bhoomi Vyavastha Janch  Samiti
appointed by the Uttar Pra-
des~ Gowvermment has in its report
mentioned that Raja Dinesh Singh of
Kalakankar, District Pratapgarh, had
760 acreg of land of which 561 acres
were exempted from the ceiling, most
of it being orchards. 125 acres were
declared surplus:; subsequently, after
the disposal of several objecticus
under Section 14(3) of the ceiling law,
only 92 acres were found to be surplus.
Of these, the committee had informa-
tion of 50 acres having been distribut-
ed at the time of its investigation.

Filling up of Reserve guota in Feod
Corporation of India

4570. SHRI P. ANTONY REDDI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether reserved quota for the
S.Cs and S.Ts for jobs under Class
IV and Class III categories in the Food
Corporation of India have not been
filled: and
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(b) if so, whetiier any special steps
have been taken to fill up the allotted
number of wvacancies on reservation
hasis?

THE MINISTER OF STATE
IN THE MINISTRY OF AGRI-
CULTURE AND IRRIGATION

(SHRT ANNASAHEB P. SHINDE):
(a) and (b). Quotas reserved for Sche-
duled Castes/Scheduled Tribeg in Class
IV and Class III categories of jobs in
the Food Corporation of India could
not be filled entirely mainly due to
non-availability of suitable persoms
from amo=gs: Scr~dul:d  Castes/
Schedul=@ Trib=s candidates (o fill
these vacancies., The Fcod Corpora-
tion of India have taken measures like
inserting geparate advertisements in
Newspapers calling for appiicatinns
from Scheduled  Castes/Scheduled
Tribes candidates from time to tine
and these candidates are interviewed
separately so that thev are not judged
by the same standards prescribed o
others. Efforts are being made by the
Corporation for filling up as mauy
posts as possible from amongst the
Scheduled Castes/Scheduled Tribe can-

didates against the quota reserved for
them.

Rejectioy of applicationg of Muslims of
Malerkotla by Punjab Wakf Board

4571. SHRI JHARKHANDE RAI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Punjab Wakf Board
had rejected an application of Muslims
of Malerkotla asking for a grant of
Rs. 1000/~ for repair of a Masjid vide
resolution Nos. 9 and 11 on the 20ith
April, 1974;

(b) if so, what was the reason for
rejecting it; and

(c) whether 5 copy of the resolu-
tions will be laid on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AND WAKFS
(SHRI F. H. MOHSIN): (a) As per the
information received from the Punjab
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Wakf Board, no meeting of the Baard
was held on 20th April, 1974.
there was no question of
resolution rejecting
for grant as alleged.

Henee
passing a
any application

(b) and (c). Do not arise.

Percentage o, Gorvernment Servantis in
Delhi in possession of Government
Accommodation

4572. SHRI B. V. NAIK. Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the percentage of Delhi-based
civil servants and moffusil-based civil
servants respectively provided with
living accommodation in Governmeunt
quarters; angd

(b) the steps Government propose
to take to remove the disparity bet-
ween the two, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
Allotment of accommodation from the
general pool is made keeping in view
the date of priroity of an individual
officer in respect of a particular type.
No distinction is made betwcen Dathi-
baseg a1 mciiusil-based emnloye-s.
As such no separate statistical data in
regard {o allotments made to Delhi-
based civil servants and moffusil-based
civil servants, are maintainead.

(b) Does not arise. =

Extension of Crash Programme for
Rura' Employment beyond 1974-75 in
Madhya Pradesh

4573. SHRI SHRIKISHANA
AGRAWAL:
SHRI NARENDRA SINGH:
SHRI G. C. DIXIT:

Wil] the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:
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(a) whether in view of the need to
improve the employment situation in
the State of Madhya Pradesh, the
Central Government propose to extend
the crash employment programme be-
yond 1874-75 in that state; and

(b) if not, the reasoms thereto: ?

THE MINISTER OF STATE
IN THE MINISTRY OF AGRI-
CULTURE AND IRRIGATION

(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Crash Scheme¢ for
Rural Employment was implemented
for a period of three years only, ia.
from 1971-72 to 1973-74 1Ip view of
the adoption of integrateq area geve-
lopment approach during the Fith
Plan, it was not considered necessary
by Planning Commission t; continue
the Crash Scheme for Rural Employ-
ment in the States (including Madhya-
Pradesh) during the Fifth Plan period

Sarvey of marine resources for
Jocation of fishing grounds

4374 SHRI D, P. JADEJA:
SHRI VEKARIA.

‘Will the Minister of AGRICUT.TUT™
AND IRRIGATION be pleagsed to
mate:

(a) whether the programme in re-
gerd to survey of marine resources for
the purpose of locating fishing ground
in off-shore and deep sea areas is stfl}
continuing: and

(b) if so, the places where this sur-
vey work is being done?

THE DEPUTY MINISTER IN THF
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir.

(b) The survey is being carried out
from bases at Kandla, Bonihay, Panaji
{(Goa), Mangalore, Cochin, Tuticorin,
Madras, Visakhapatnam, Paradesp,
Caleutta and Porf Blair (Andamens)
by the Explanatory Fisheries Project,

[
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Bombay. From Cochin, the survey 1s
alsp carrieq out by the Integrated
Fisheries Project and Pelagic Fizheries
Project.

Production of Margarine

4575 SHRI MADHU LIMAYE: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pileased to state-

(a) whether 1t is a fact that the
chemical processes used for manu-
facturing Vanaspati ghee and Mar-
garine are roughly the same, the only
difference being that Dalda 1g the final
product and Margarine an intermediate
one;

{b) whether Government’s attention
has been drawn to the fact that since
Margarine 1s not a controlled item, a
large proportion of the otls used by the
Dalda manufacturing c¢ompanies are
actually being used to produce Mat-
garine which can be svld a{ a high pro-
fit and not Vanuaspati ghea,

(c) whether any investigation haa
been made or will be made into these
allegations; and

(d) if not, the 1easung for not order-
iig an investigation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) No, Sir.
Edible hydrogenated ol] is one of the
raw materials which can be used in
the ‘manufacture of margarine,

(b) The consumption of raw .llg n
the manufacture of margarine juring
1974 (up to Qctober) represented less
than 75 per cent of the total oom~
sumption of guch ofls by vanaspatl
factories.

' {c) and (d). Do not arise.
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Implementation of Kothari Commis-
sion recommendation in respect of
Pay Bcaley of Teachers

4576 SHRI K MALLANNA Wil
#fue Mimste: of EDUCATION, sOCIAL
WELFARE AND CULTURE be pleas-
ed to state the number of State, which
have during Fourth Tive Year Plan
period implomented pay scales 1n
respect of pPrimary and Secondary
school teachers g8 recommended by the
Kathari Commission»

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D P
YADAV) All Stategq except four are
considered to have implemented the
Kothar1 Commission’s recommenda-
tuns n 1espect of Primary School
teachers In the case of Secundary
School teachers al] States except six
tar he constdered to have impluent-
ed the recommendations
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Meeting of International Dairy
Cougress in New Delhi

4578 SHR] NAWAL KISHORE
SHARMA Will the Mmster of
AGRICULTURE AND IRRIGATION
be pleased to state

(a) whether 2 meeting of Inter-
national Dairy Congress 15 to be held
in the capital during the month of
December, 1974

(b) if s0, the delegutes and the
countries from where they are coming
to participate in the conference and

(¢) the decisions taken at the
meetm? to boos, up dawry develop-
ment in India and the extent %
which the participant countries will
also be benefited?

THE MINISTER OF STATE IN TH#®
MINISTRY o AGRICULTURE
AND IRRIGATION (SHRI AN-
NASAHEBR P SHINDE): (a) The
XIX Internationual Daiwry Congresg met
in the Cavoital from 2nd to 6th De-
cember, 1874,

(b) The total number of delegates
registered for attending the Congress
was 1,317 In addition, 300 persons
ca an average also attended the con-
ference dailv as Obscrvers,
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The delegateg represented the following countries:

Argentine Ethiopia

Australia Finland

Austria Federal
Republic of Germanv

Bangla Desh Fiji

Belgivm German

Bhutan Democratic Republic
Hongkong

Brazil India

Bulgaria Iran

Canada Treland

Chile Traq

Cyprus Itloy

Cuba

Czechoslovakia

Denmark

Egypt

(c) The Recommendatfons made by
the XIX International Dairy Congress
are given the statements laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-8767/74].

Tae Congress afforded an opportu-
nity for exchange of ideag in respect

of recent advantages in dairy develop- '

ment which will be Tbeneficia) to

India and also to other parlicipant
countries.

Production and Price of Sugar

4579, SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) total sugar production year-wise
from 1972 to 1974;

(b) total quantity earmarked for
(1) sale through ration shops, (2)
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Jamaica Sri Lanka
Japan Sweden
Republic of Korea Switzeriand
Ruwait Thailand
Libya Trinidad
Malaysia Tanjzania
Mexico Urited Kingd'om
New Zealar.d U.S.S.R.
Norway 1.S.A,
New Guinea Western Samoa
Phillipines Yugoslevia
Poland
Spainr

free sale, and (3) export, year-wise,
from 1972-74;

(e) retail price (per Kg.) of (1)
Levy sugar and (2) free sale sugar,
year-wise from 1972 to 1974;

(d) foreign exchange per Kg, reali-
sed through export, year-wise from
1972 to 1974;

(e) Month-wise, release of (1)
Levy sugar and (2) free sale sugar,
year-wise, from March to October,
1974; and

(f) retail price (per Kg.) of free
sale sugar, month-wise, from Mareh
to October, 19747

THE MINISTER OF STATE TN THE
MINISTRY o AGRICULTURE
AND IRRIGATION (SHRI AN-
NASAHEB P. SHINDE). (a)
The total production for the last
three sugar years viz. 1971-72 to 1973-
74 (October to September) is as
under:—

Sugar Year

Productien (in lekb torres)

1971-72

1972-73

1973-74 . '

3113

i 3873

39-49
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()

(1) Levy sugar for sale through ratic n/fair price skeps

{2) Free sale sugar

(3) Expont .

(Figures 1n lakh tonnes)
1972 1973 1974
(upto 318t Oct.)

22 9% 23 20 19° 10

. 1383 12 20 9-6u

. 098, 2-48 .
937 48, 400
*(Estimated)

i) and (f). The levy sugar is being
s0lg at a uniform price throughout the
country from 1st October, 1872, The
uniform issue price to the consumers
which was Rs. 2 per Kg to begin with
whaF revised to Rs. 2.15 per Kg. with
etflect from the 1st December 1972 or
such date in December, on which the
int 1ssue period of levy sugar through
fair price shops commenced in differ-
ent States Prior to that the retail
price in ecach State wag being fixed
separately by the respective State
Governments after ydding to the ex-
factory price of sugar, the exise duly,
iransport and handling charges.
wholesalers’ ancd retailers’ Commis-
sicny ete. The r1ange o retail price of
tusr/levy sugm per Kg prior to lst
October. 1972 in different States rang-
ed from Rs 167 to Rs 2.50 per Kg.
A statement showing month-wise 1e-
tai] prices of free sale sugar at select-
ed important centres during the years
1972 to 1974 is laid on the Table of the
House,
L'7-8768/74).

- me o — o

) | Year a‘ftl‘lsl‘
exchange
earned per.

rupees)

1972 1-27
1973 1-"0

(Bstimated) 1974 4 60

(e) A statement showing month-
wise levy and free sale releases from

{Placed in Library, Sec No. .

January, 1872 to October, 1974 is laid
on the Table of the House [Placed in
Library. See No. LT-8768/74].

(f) Reply’ covered in the reply to
part (c) of the Question

Refusal of Grant to 1.C.B.W. fer
Printing its Report

4580 SHRI YAMUNA PRASAD
MANDAL Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

{a) whether Government have re-
fused the grant to the Indian Council
of Social Welfar this year for printing
its report; and

(b) 1f sn, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). Inm
January 1974, the President, Indian
Counecil of Child Welfare applied for
a grant-in-aid for printing the Report
of its National Committee for presen-
tation in the 17th Internationaj Con-
ference on Social Welfare to be held
at Narobi from 14ih to 20th July,
1974. For processing the request for
grant, a copy of the text of the Report
was called for from the Council. The
tex{ of the Reporl was received by
(GGovernment on 30th May, 1874 A
scrutiny of the Report revealed that it
contained considerable material which
was not relevant for presentation at
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an international forum. This was ver-
bally brought to the notice of the
Bxecutive Secretary of the Council.
The Executive Committee of the
Counci] considered the matter at its
meeting held 1n Madras on 8th June,
197 and authorised the President of
the Council to approve the Report
with such modifications as might be
necegsary. The Executive Secretary
of the Council through his letter dated
10th June, 1874 wished tq know ‘he
portions of the Report which needed
modifications. He was informeq on
15th June, 1874 that the editing of 1he
Report to render it suitable for pre-
sentation wag a matter which the
Counci] itself might best handle. An
amended version of the Report v as
received from the Executive Secretary
of the Council on 17th June, 1974,
While the request for grant was being
considered  with reference to the
amended version of the Report, Gov-
ermnaent was informeg by the Pres-
dent of the Counci] through her letter
dated 30th June, 1974 thai she had
decided to withdraw the Repory in the
larger interest of the organisation
This rendered irrelevant any further
consideration of the request for grant
for printing copies of the Report.

Cauvery Dispute

4581 SHRI M. M JOSEPH: Will
the Mimster of AGRICULTURE AND

TRRIGATION be pleased to state:

(a) whether the Chief Minister of
Kerala has sent a DO. Letter to him
on the 31st August, 1974 in connection
with the Cauvery dispute;

(by whether the Government of
Tamflnady were contemplating the
oonstrucifons of the Nelli Thurai
Scheme “or which Kerala Government
have protested both to Government of
Tamilnadu as wrll as to the Central
Goveriment against the implementa-
tion of the scheme pending settlement
of the Cauvery dispute among the
three concerned States; and
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(e} w.ether the Government with-
held the sanction already 1ssued
pending settlement of the Cauvery
disputet

THE DEPUTY MINISTER IN IHE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) (a) Yes. Sir.

(b) and (v). The Nellithora: Hyd.o
Electric Project, as proposedq by Tamil
Nadu envisages utilisation of the tail
race rcleases below the Pillur Dam on
River Bhawani (a tributary of Cau-
very) for power generation. Kerala
contends thal siuce the project s locst-
ed in the Cauvery basin, it should not
be sanctioned without their prior con-
currence Although the Planning Com-
mission had cleared thig project, the
Centra]l Electricity Authority hag not
yet accorded approval 1o it. The con-
tention of Kerala is under examina-
tion

Criteria for Allocation for Irrigation
Projects

4582 SHRI GIRIDHAR GOMANGO-
Will the Minister of AGRICULTURE
AND IRRIGATION be Pleased to state:

(n) State-wise allocation for irriga-
tion projects made by the Centre and
the States in 1974-75 and for 1975-78;

(b} the criteria  adented for the
allocation; and

(c) the allocation earmarked by the
Centre and State for tribal sub.plan
in annual plan and for Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR! KEDAR NATH
SINGH): (a) Irrigatioy is ® State sub-
yect and irrigation projects sre im-
plemented by the State Governments
within the frame-work of their deve.
lupment plans. The Statewise alloca-
tions lov 1974-T5 for irrigatiom spctor
are given in the statement Jald on the
Table nf the House [Placed mn Lib-
ray. See No  LT-R769/74). The
allncations for 1975<76 have not yet

bheen finalised.
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(b) The following general principles
were kept m view while formulating
the Annua] Plan 1974-75 —

(1) Priority has heen given to
those schemes in respect of
which appreciable progress
hag aiready been made and
which are capable of yielding
benefits progresmvely with
the 1investments to be made

(i) For multi-purpose and mtci-
State projects necessary n at
ching provisions have been
made in the concerned State
Plans

{iil) Necessary prowvisiony, for no-
dernisation n respect »f -ome
o' the mmportant gtructuies
requiring replacement has
been made

{1v) Priont, has been given to those
schemes which benefit chro-
nically drought-affected ‘'.1hal
and backward areas

(¢) The Fifth Plan proposaly havt
not been finaised However, an out-
lay of Rs 200 crores 1s contemplated
ag supplemeniary assistance for triba:
sub-plans For 1874-75 an amount of
Rs. 5 crores has been given fo tht
States for the preparation of tribsl
sub.plans and advance aclion

Unexecuied Irrigation and Ficod Con-
trol Projects

4583 SHR] ARJUN SETHI  Will
the Minister of AGRICULTURE AND
TRRIGATION b, pleased to state

(a) the number of irrigation and
flood control projects sanctioned by
the Centre lying unexecuted with the
States;

(b) the names of those States if
ny; and

(c) what specific reasons are
advanced for nol being executed at
the earliest by those States?

Written Answers o4

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICUI TURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH) (a) to (¢) The Irrigation
Schemes on winth woik 15 not  yet
in good progress aic the Warna Pro.
jeet m Maharashtia «nd Anandapur
Bartage in Orissa I, the case of
Warna the State Govegnment  ate
couidering the posublﬂlf of an al-
ternative site mnvolving less submer-
gence In the case of Anandapur Bar-
1age the Orissa Government  have
1et to take 1 final decision about the
site

The flood contiol schemes which
haie no been implemented a'e (1)
Pagladiva Flood Detention Dam 1n
Aassam and (n) Subernarekha BEm.
bankment 1n  West Bengal The
former has not been executed Adue to
paucity of funds and the latter due
to modification recessary in the hght
of recommendations of the Suberna
rekha Technica! Committee

Procurement of Rice in Orises from
1971-72 to 1974-75

4584 SHRI CHINTAMAN] PANI
GRAHI Wil the Minster of AGRI-
CULTURE AND IRRIGATION ke
pleased to state

{a) what was the target of procure-
ment of rice in Orssa for 1973-T4 and
how much was procured up-to-date,

b) what was the procuiement of
1ice tn Onssa i 1971-72 and 1972-73,
and

{¢) how much ot rice was exported
from Orissa in 1971-72 and 1972-T37

THE MINISTFR OF STATE N
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P SHINDE) (a) and (b). Tar-
gets of procurement snd aclual pro-
curement of rice n  Orissa during



oy Written Answers DECEMBER 16, 1874

Kbanf Marketing Seasons, 1971-72,

1972-718 and 1973.74, has been as fol-
Jows: —

(Fig. in *000 tonnes)

Year Target of Acrual
procurement procurement

1971-72 350 169
1972-73 390 210
‘973-74 400 214

——

(c) Quantities of rice exported
#rom Orissa in 1971-72 and  1972-73
were:

(Fig. 1n "000 tonnes)

1971-72 63
1972-73 50 o

Survey of Seed, Requirement

4585 SHRI M S PURTY Will the

Munister of AGRICULTURE AND
FRRIGATION be pleased to state:

ta) whether there is any arrange-
ment in the National Seeds Corpora-

tion to survey the seed requirements
of the country,

tb) if so, the assessment made re-
parding reguirements of seeds of
wheat ang other rabi crops to be
sown in the year 1073-Td4 together
wilh the quantity of seeds produced

and the quantity supplied to Bihar;
and

(¢) the numeg of the places where
permisgion to produce seeds was
granted in Bihary alongwith the area
of their holdings?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE
AND TRRIGATION (SHRI PRABHU.
DAS PATELY (a) It 1s primanily the
responsibility of the State Govern-
mient to assess the seed requirements
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of different varieties of various ¢rops
needed by the farmers of the Biate
and to arrange for sufficient quantities
of seeds to meet the demand. The
N.BC. supplements the efforts of the
State Government by supplying seeds
threugh their dealers as also by
making available certified seeds on
firm indents placed by the State Gov-
ernments and others,

(b) The State Government of
Bihar had assessed the wheat seed
requirements for the current rabi
yvear at about 30,000 tonnes The
N.S.C has supplied to Bihar 7,000
tonnes, from its 1973-74 production of
14523 tonnes, The State Govern-
ment had also utilised good quality
stocks of Sonalika wheat of the Food
Corporation of India, for the purposes
of seed The State Government have
reported that there i1s no difficulty in
meeting the wheat secd requirements
for the current 1abl seasun The
N SC has also supplied about 300
tonnes of hybrid maize to the S.ate
Government for distribution

(¢) The NSC had organised only
a small wheat seed production’ pro-
gramme during rah 1973.74 on 379
acres 1n g number of districts  in
Bihar

John Committee Report op HMigher
lcuutlnlnﬂlhl:ﬂ

4586. SHRI P. G. MAVALANKAR:
SHRI VEKARIA:
. SHRI ARVIND M, PATEL:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government of CGuja-
rat have now completed their conui-
deration of the V. V» John Committee
Report on Higher Education in Guja-
rat;

(b) if 8o, whether the sald Report
will now be placed on the Tsble of
the House;
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{c) whether Government of Guja-
rat have accepted the recommenda-
tions of the said Report ang if 8o,
the broad outlineg thereof; and

(d) action being taken for imple-
mentation of the recommendationg in
this regard?

THE MINISTER OF EDUCATION,
BOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
No, Sir. .

(b) to (d). Do not arise.

International Women's Xear

4587, SHRIMATI BHARGAVI
THANKAPPAN;

SHRI AMARSINH CHAU-
PHARIL:

Will the Minister of EDUCATION,
SOCIAI® WELFARE AND CULTURE
be pleased to state:

(a) whether Government have set
up a Committee to celebrate 1875 as
International Women’s Year; and

(b) liso, the br?ud outline of the

programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NEETAM). (a) Yes, Sir, a
National Committee has been consti-
tuted to formulate a suitable progra-
mme.

(b) The Committee held its first
meeting on 10-12.1874 and resolved
that the programmes should be orien-
ted towards the achievement of posi-
tive results in improving the status
of woten and enabling them to play
a larger role than hitherto in various
spheres of national life. Stress was
laid on improving the economic con-
dition of women and in creating
among them a greater awarenegs of
their rights and responsibilities, with
referénce to the various lawg that are

27 L84

in force. Stress was also laid on
family planning and on tringing
about certain attitudinal changes,
both among men and among women,
in regard to the role of women in
society. It was emphasised that the
backward areas like the tribal, slum
and rural, should receive primary
attention,

A Sub-Committee is being con-
sidered to settle the details of the
programme in the light of the general
observations of the National Com-
mittee. Every endeavour will be
made to dovetail the Governmental
programmes with those of voluntary
organisations working in the field.

Withdrawal of Permit System for
Sale of Fertilizer

4588. SHR] BANAMALI] PATNAIK:
Wil} the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the desirability of
withdrawing permit system to help
the private wholesalers and retailers
to freely market their stocks of fer-
tiliserg has been considered;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps proposed to be taken
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). Only some
State Governments have introduced
the card/permit system in their
States, in regard to fertiliser distri-
bution. The Government of India
received some complaints that in
some States this system of distribu-
tion was affecting the smooth and
quick off-take of fertilisers. The
Government of India have brought
these complaints to the notice of the
State Governments and have request-
ed them to review the system of
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distribution through  cards|permits,
and ensure that any such system ::
necessary do not become an frritan
or deterrent in smooth and quick off-
take of fertilisers.

Eradication of Iliteracy
4589. SHRI G. Y. KRISHNAN:
SHR1 C. K. JAFFER
SHARIEF:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to atate:

(a) the amount spent by Govern-
ment to eradicate illiteracy in the
country, State-wise, during the year
1972-73;

(b) the names of the voluntary
organisations working to eradicate
jlliteracy in the country, State-wise
and

(c) the percentage of illiteracy in
the country, State-wise, amongst
males ang females, separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (c). Infor-
mation j; being collected and wil]l be
laig on the Table of the Sabha.

(b) Government do not have in-
formation of all the voluntary orga-
nisations that are working to eradi-
cate illiteracy in the country.

Sugar Supplied te Employees by
Sugar Factories in Bthar

4500, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

~

a) whether sugar factories
quota from the Government
basis of the oyees’
their respective factories;

g
33

i
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(b) if so, the number of employees
shown by each sugar factory of Blhar
in the season of 1973-74¢ and the off
season and the quantum of sugar sup~
plied to each employee; and

(c) the quota given to each sugar
factory for the purposa?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE); (a) Yes, Sir.

{b) and (c). A statement showing
the strength of workers during the
season and off geason and quantity
allotted for gate sale quota to meet
the requirements of factory employees
in respect of Bihar sugar factories for
the season 1973-74 iz laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-8770/74]. The allot-
ment of gate sale quota to each fac-
tory is made at the rate of 3 Kg. per
worker per month.

Charges Levelled apainst Shri Bishan
Singh Bedi

4591. SHRI INDRAJIT GUPTA;

SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c). The
Board of Control for Cricket in India
had considereq certain action of Shri
Bishan Singh Bedi as constituting
breach of propriety. Shri B. 8 Bedi
expressed regret which was accepted
by the Board of Control for Cricket
in India and the matier has been
treated by them as closed.

Alleged Misappropriation of Funds of
‘Operation Floeg Scheme’

4592. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
1o state:

(a) whether attention of the Gov-
ernment has been drawn to the news
report dated the 17th November, 1974,
under the caption “10 crore operation
flood swindle”;

i{b) if so, the reaction of the Gov-
ernment to the observations made
therein; and

{c) steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir,

{b) and (¢). In accordance with
the decision taken by the Govern-
ment of India for implementation of
W.F.P. Project 618 (Operation Flood),
the 1.D.C. (a public sector corpora-
tion) which was charged
responsibility of implementing the
Project, was required to deposit inter-
national value of the commodities
Teceived from W.F.P. as gif¢ with the
Government. The LD.C. hag not been
sble to deposit the requited amount
with the Government. It has made a

request for reconsideration of thig ar-
rangr ement, which is under examina-
ion.

Btate Government’s policy regarding
Diversion of Fertilisers from Nen-
Food Crop

4503. SHRI D. B. CHANDRA
GOWDA. Wil] the Minmister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government are aware
of the non-availability of fertilisers
in various States and the policy of
some State Governments to divert
allocations of fertilisers to different
crop pattern irrationally; and

(b) if so, whether any Committee
has been appointed to enquire into
such policy in order to increase
production of foodgrains?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) There is some shortage
of fertilisers in the country as com-
pared to the requirements. However
ng report hag beep received by the
Government of India about policies
of irrational diversion of [fertilisers,
amongst different crops, being follow-
ed by the State Governments,

(b) Doeg not arise.

swere % dewt WY amaw Tfw fem
wer

4504, sft  fwgmre ool W
gt wite Forwrd walt g A Y pora R
fs :

(%) % sFamw ara swifer
Y wR wrey wgdt qar fgdy ofawdi
% fog §a ¥ o wawi W fea gmarc
T ARy i ft wely § war few 2t
Tt anlr g ;
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(@) w1 wrY G & fag
a9 X 1R fedt WY quw K oy v
gfasr & frd! WY sewon ¥ awifoe o)
& fom wmda ofe & s w4 fear
war §;

() afz gi @) ‘wrirea’ & fgedr
o & fag da 3 Ty Fawi «r
HERY  OfW %1 qaW & @ & w9
HIT0T §; WIT

(7) w19’ Y gaes axT-
e &Y serot # wifaw aolY Saf &
fag weRa fe &1 qair 5@ & fog
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it witre Sorwef shyew ¥ vy
(& wem <) : (%) vfe, .
am, gfa wRaesw o fear xar
fewg fmmii & o dawi *wr oy
gadr YT fgdr o cfasml ¥ fag
qa MAY §, ST Y wnfedt o foug

¥ sMArT v faagor ¥ 4y nf W 9T
wdq fzar ot
(@) & (). “wrirca” & fgedr

e w( SFMT vl 1974 ¥ q€
guv ar 1 v qfam & fag Fa fead aey
ATaeerdt =fwwdi &Y wwaw wY
At FEA X AW qraier T X

=qEaT AT A GG ? faare fpar o zgr &
farow
fawrrsram g faas o sqfeay
¥1 fag 4 F "Ardw
LR sd
¥ie fewro 10 To ¥ 25 %o % FORTA wwrlcat qun wr wfaeat &
(faearz fadwram) fog s

aaRF A fuar  30%0 ¥ 100%0 oW

faarr (Wi
¥ waaT ofmd)

aretror fawrt fawrr 250 %o oW
ay favrr
(wrefis e fom) 25 %o

faurg fawim 250 o

FoeTd $HAET F worar vy AWe

& fog

50%0 ¥ 100 %o aF Neqly duww! ¥ fag

vy wedurial & fag |

WTTCT & wRAY gerer & waw i

gr(r wdarfegt wt orgwt qm
FgsT ¥ fag )

.
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COriteria for Small Farmers Develop-
ment Agemcy Project

4595. SHRI K. PRADHANI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(-) the criteria required to qualify
a Small Farmers Development

Mency Project;

(b) the projects in Orissa and other
States to be taken up during the year
1974-78 during Fifth Plan; and

{¢) whether this scheme is tp cover
the whole country and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE): (a) The main criterion
for the allocation of small farmers
development agency projects to States
as also for selection of districts for
locating such projects, is the number
of smalljmarginal farmerg and agri-
cultural labourers. The suitability of
the district for subsidiary occupations
has also been taken into consideration
in the selection of districts for locat-
ing the projects.

(b) The total number of small
farmers development agency projects
to be set up in the country during the
Fifth Five Yeay Plan, including the
existing projects, is 160. State-wise
break-up 15 given in the enclosed
Statement.

{c) On the basis of the recommen-
dations made by the National Com-
mission on Agriculture in their In-
terim Report on the reorientation of
the Small Farmers Development
Agencies, it hag been decided to ex-
tend the coverage to 160 districts in
the Fifth Five Year Plan. The de-
cision taken into account facilities
available to emall and marginal far-
mers under other special programmes
like DPAP., C.AD.P, T.D.A.

ete., and also the availability of neces-

sary support fqr guch special and in-
tensive programmes from different
sources.

Statement
State/Union Territory g-tfcy
Units

Andhra Pradesh - + - 15
Assam . . . 4
Bihar . . 16
Gujarat + . . . 6
Haryana . . . . 3
Himachal Pradesh » + « 2
Jammu & Kashmir . . 8
Kerala » * s v s
Madhya Pradesh - . - 12
Maharashtra : . . 12
Manipur L S 1
Mg:hﬂg,. . . . 2
Mysore (Karnataka) . . =
Nagaland ¢ - - 1
Orissa . . - . 7
Punjab 4
Rajasthan = = = = s
Tamil Nadu d . B 12
Tripura - . X
Uttar Pradesh . . . 26
West Bengal . ’ ’ 9
UTs. and reserve - . . 7

TotAL 160
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Economy effected in Edueation
Mialstry

4596. SHRI GAJADHAR MAJHI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) the cut or economy to be
effected in the Ministry of Education,
Social Welfare and Culture ‘under
the Centrgl saving pool of Rs. 400
crores’ in respect of plan and non-
plan items; and . .

(b) the scheme/projects likely to
be deferred on account of this cut?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) and (b). A cut of
Re. 1197 crores ig proposed to be
effected as parf{ of the economy drive
in the current year's budget of the
Ministry of Education and Social
Welfare including the Department of
Culture The cut hag mostly been
¢ffected by slowing down the activi-
ties in several of the schemes. How-
ever, the following few schemes have
been deferred:

(1) Exchange of Youth Delega-

tions at International and
State levels;

(2) Setting up of Gramik Vidya-
peeth;

(8) Development of Camping
Sites.

(4) Establishment of Rural Lib-
raries for neoliterates;

(5) Adult Education through Uni-
versities;

(8) Linking literacy with Employ-
ment Programmes;

(7) International Students Hotwe,
Calcutta;

{8) Establishment
Sports Schools;

of Special
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(9) Centreq for Advanced

(10) Establishment of Indian Insti-
tute of Management, Luck-
now;

(11) Appointment of Teachers of
Modern Indian Languagey in
Hindj Speaking Staies;

(12) Grant for State and District
Gazetteers; and

(13) National Museum of Man.

Decision of Sugarcane Growers In
Punjab not to sell their produce te
Sugar Milly

4597. SHRI N K. SANGHI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether the sugarcane growers
in Punjab have decided not to sell
their produce to the sugar mills un-
less they are paid a higher price for
their produce;

(b) whether this will have any
adverse impact on the production of
sugar in the country in reaching the
targetteq figure; and

(c) if wo, whether Government are
considering any proposal to mediate
in the matter and if so, the broad
outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (BHR] ANNA-
SAHEB P. BHINDE): (a) The Cen-
tral Government have seen only a
report to this effect published in gome
newspapers. However, filve oug of
the gix factories in Punjab have si- °
ready commenced production for the
season.

tb) At this early stage of the ses~
son, it is diffioult to gay i there will
be any fall in productian.

(¢) Does not arise.
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Delay in Predident’y Awent to Land
Colling Lawy of Btsies

4388, SHRI BHOGENDRA JHA: Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to refer to
the reply given to Unstarred Question
No. 855 on 18th November, 1974 and
state:

{a) the specific hurdles in the way
granting President's Assent or recom-
mending the celling laws in accor-
dance with the Centre's directions in
the cases of Maharashira, Assam,
Tamilnadu and other States; and

(b) action taken in thiz regard to
expedite the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OP AGRICULTURE AND
IRRIGATION (SHRI FPRABHUDAS
PATEL): (a) and (b). The revised
ceiling law of Assam was enacted
with Governor's assent received in
1972, Since President's assent to it
was required, the State Government
was advised either to take stepy for
the re-enactment of the bill after its
passage by the State legislaturc or 1o
get the act that received Governor's
assent repealed and a new law pro-
mulgated by ordinance.

The Maharashtra Bill passed by the
State Legislature has not yet received
Pregident’s assent, as in the opinion
of the Government of India it does
not fully meet the requirements of the
national policy on land ceiling

The Uttar Pradesh land ceiling act
hag been revised comprehensively in
accordance with the national guide-
lines; somg further minor revisions
only are upderway.

The Tamilnadu land ceiling law was
comprebensively revised seversl times
in recent years in seccordance with
national guidelines and President’s
ament to it was accorded at the ap-
Propriste sthge.’

Effect of Ald by Agricultural Eofin-
ance Corperation on Agricultural
Produetion

4589. SHRI B. K. DASCHOW-
DHURY: Wil} the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to refer to the reply given
to Unstarred Question No. 954 on 18th
November, 1974 regarding aid by
Agricultural Refinance Corporation
for projects and state:

(a) whether the investment has not
had the desired impact on agricul-
tural production;

(b) whether he has identified the
areas of weakness ang shortcomings;
and

(¢) whether he has taken remedial
measures to revamp the wurking of
the Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) to (¢). The dis-
bursements made by the financing ins-
titutions in the wvarious projects
which are refinanced by the Agricul-
tural Refinance Corporation have
resulted in substantial minor irrigé-
tion and other farm investments by
individual beneficiaries thereby con-
tributing to greater farm production.
In order to evaluate the benefits to
the farmers and to the economy aris-
ing out of investments financed under
these projects, an Evaluation Cell has
been set up in the A.R.C. which is
expected to undertake guitabe studies
in this regard.

2. In minor irrigation programmes
which account for the major portion
e adopli dth: tuhn?;'l
relating to on
dudplimn by the financing institutions

snd appropriste
mmuuuﬁonmmmh
order to ensure planned exploitation
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of groundwater resources. Other isyues
relate to the enforcement of the defl-
nition of small farmers for urposes of
concessional lending under the 1.D.A.
credits and the criteria relating to
the level of overdues of loans advanced
by Land Development Banks. Appro-
priate remedial action hag been ini-
tiated so that refinancing arrange-
ments by the ARC. do not suffer.
Other measures include the formula-
tion of banking plang to ensure the
planned involvement of commercial
banks in the investment programmes.

3. The policies and procedures
adopted by the Corporation and also
the organisational set-up are constant-
ly revieweq and suitable remedial
measures taken with a view to faci-
litating speedier and effective imple-
mentation of the programmes sssisted
by the Corporation,

Paddy Bonus t{o Farmers in Punjab

4600, SHRI SUKHDEO PRASAD
VERMA:

SHRI B. S. BHAURA:

‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: . .

(a) whether Government have
taken into consideration the Punjab
Government’s request for paddy bonus
to farmers; and

(b) 4 s0, the reaction of the Cen-
tral Government in regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) and (b). A
request recently received from the
Government of Punjab for the grant
of bonug on paddy to the farmery i»
under the consideration of Govern-
ment of India.

DECEMBER 16, 1974
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Lifting of Ban on mustioniuy of °
House Building Leans

4601, SHRI SHASHI BHUSHAN:

SHRI BIRENDER SINGH
RAO:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have lift-
ed the ban on sanctioning housing
loans to the Government employees;

(b) whether some restrictions have
been imposeq Tor the ban has been
lifted completely; and

(c) the particulars thereof and
whether the Government servants are
satisfied with it?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN
DHARIA): (a) and (b). The ban has
been lifted partially with some res-
trictions.

{c) The restrictions imposed are as
{follows:

(i) Fresh applications for grant of
houge building advance have
been invited from certain
specified categories of Cen-
tral Government employees
only;

(i) The amount of house building
advance for construction has
been restricted to Rs. 25,000;

(iii) For purchasing ready-bullt
flats|houses the amount of
advance hag been further res-
tricted to 20 per cent of the
cost of the flat so allotted
minus the deposits or pay-
ments, if any, the Central
Government servant concern-
ed might have already made
to the allotting authority;

(iv) The amount of advance for
purchasing plot of land bhas
been restricted fo 30 per dent
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IS par cent of the amount to
which the Cenftral Govern-
ment servant concerned may
be entitled or Rs. 5,000,
whichever is less.

Loans sanotioned by the HUDCO

4602. SHRI SOMNATH CHATTER-
JEE; Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the amount of loans sanctioned
by the Housing and Urban Develop-
ment Corporation Limited to the
different States or State Undertakings;

(b) the terms on which loans are
granted and the amounts actually re-
leased; and

(c) the utilisation of such loans in
the completion of the building pro-
jecta?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
{a) to (c). A statement showing the
amount of loans sanctioned and
released by the Housing and Urban
Development Corporation Limited to
State Governmentg or State Under-
takings (Housing Boards, City Im-
provement Trust, Development Autho-
rities, etc.) upto November 30, 1974
and the expenditure incurred by these
agencies is laid on the Table of the
House. [Placed in Library., See No.
LT-8771/74].

Lows of Chemiea] Fertiliner in Transit
tioned are given below:—

(i) The normal rate of interest
charged, at preseni, on loansg ad-
vanced by HUDCO is 8 per cent
with a rebate of 1|2 per cent for
prompt repayments. Schemes meant
for the benefit of economically
weaker sections of soclety or com-
posite achomes in which expenditure
on houses-plots proposed to be zold
% stonevically weaker sections con-

stitutes at least 25 per cent of the
total expenditure on the entire
scheme qualify for the subsidised
rate of interest of 6-3i4 per cent
prompt repayments. Ip the event of
default in the repayment of the in-
stalment of loan or interest on due
dates additiona] interest at the penal
rate of 2-1j2 per cent is payable.

(i1) Interest is payable half yearly
and the principal within 20 years
in the case of loans relating to
scdnemes for economically weaker
sections, 15 yearg in the case of low
income group, ang 12 years in the
case oy other categories.

(ii1) Loang are to be secured by
mortgage of borrowers' unencum-
bered properties to the extent of
133-1|3 per cent of the loan amount
outstanding at any time, as valued
by an independent approved valuer.
In g case where the lending rate of
interest does not exceed 6-3,4 per
cent in the case of social housing
projects and 7-3j4 per cent in the

case of non-social housing projects,
the borrowers can furnisgh g State
Government Guarantee ag Ssecurity
for the loan in lieu of mortgage of

Bank guarantees are also accept-
ed as Becurity against loans.

Loss of Chemica] Pertilizer in Transit
Godown at Bhavaagar
4603. SHRI NARENDRA SINGH:
SHRI NAVAL KISHORE
SINHA:

SHRI NAVAL KISHORE

SHARMA.;

SARDAR SWARAN SINGH
SOKHI:

DR. LAXMINARAYAN
PANDEYA.:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether chemical fertiiimer
worth Ra 62 lakhs of the Pertiliner
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Corporation ur india was destroyed in
a transit godown at the Bhavnager
Port on the 23rd November, 1074;

(b) if so, the facts thereof; and
(c) action taken in that regard?

THE DEFUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). On 22nd Novem-
ber, 1874, at about 1400 hours, fire
wag detected in Transit Shed No, 1
at Bhavnagar Pory{ where Calcium
Ammonium Nitrate fertiliser was
stored. With the help of Fire Prigade
and the port fire fighting equipment,
the fire was extinguished by about
1700 hours. 2863 tonnes of Calcium
Ammonium Nitrate which were in and
just outside this transit ghed were
affecteg by the fire It is, however,
estimated that substantial portion of
this cargo can be salvaged as sound
fertiliser and that some portion which
has only been partially affected will
be capable of utilisation as substan-
dard fertiliser for granulation and
manure mixing, Only the bslance
will be without any nutrient content.
The exact quantity under there three
categories and the loss caused by the
fire can be determined only after the
salvage operations are completed,

The stocks belong to the Govern-
‘ment of India, whose handling agent
at the ports is the Food Corporation
of India. At the time of the fire the
above fertiliser stocks were in the
charge and custody of the Bhavnagar
port authorities, who act ag bailees for
bagged stocks in the port transit sheds.
The Bhavnagar port is under the ad-
ministrative control of the Gujarat
State Government.

Immediately on receipt of the in-
formation sbout the fire, the Food
Corporation of India appointed a
surveyor, The State Government also
ordered police investigationg and have
appoipted an Enguiry Committee to
investigaty the case. Since the e
took place while the stocks were in {
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custody of the Bhavnagar Port autho-
rities, claims have been lodged by
Foog Corporation of India against the
Port. The salvage operations are con-
tinuing and the standard materia] is
being bagged, standardised and stitche
ed for despatch to varioug destina-
tions.

Ui s Qv 9v i sy

4604. st ow ww waf :wT
faw, ww wearer ot degfa  wa
ug T ¥ FOT w4

(¥) T wqurRs qaAT F
TR W WS frgu o Ty By
af9A ¥ avTa § ¥ ORI IO
eI wqwEA AT qY Niawd
fowr s femr s wgr & 5 wix

(&) g% q# fwaar fashia miT
ag {war ar wrar ?

oo witT v wraTo W ey
wegfr foww i 39 7ot (st dro oo
arew) : (%) AiT(w): qagd s
spuTes Fie & oReet § ewfay
Twrawre frgaer #Tw TN ¥ wY-
2w §) orewT, 1-8-1972 ¥
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T WY geararlea w T four w g )
TR o S e O & oge Wi ved
T, vvg goerd Moy ¥ww
aix ¥=30y goex oo @ e
fafan wd feqr nar § . —

(i) 1971-72 2,26,87,000 We
(H) 187273 2,54,41,000%e
(i) 1973-74 2,61,34,000 %
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Revelopment of Dreught Preme-Areas
ja Maharaghtrs

4605, SHRI SHANKER RAO
BAVANT: Wil the Minister of AGRI-
CULTURE AND IRRIGAT{ON be
pleased to state:

(a) districta of Maharashtra select-
ed for the World Bank Development
Project for drought-prone areas;

(b) how much amount is proposed
to be spent in those districts; and

(¢) in what manner and during
which period is it proposed to be
spent?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) to (c}) The dis-
tricts of Ahmednagar and Sholapur
in Maharashtra have been gelected for
the World Bank Development Project
for Drought Prone Areas Programme.
Each district will get a centra] assist-
ance of Rs. 4 crores to be matched by
an equal amount by the State Gov-
ernment. The total project including
Institutional Credit ig likely to be
Rs, 18:18 crores in Ahmednager and
Rs 1548 crores in Sholapur. The
Project consists of activities such as
Minor Irrigation, Soil Conservation,
Pasture Development, Forestry, dry
farming, Sheep Development and
Dairy Development. The closing date
of the project is likely to be June 30,
1980,

Compensation paid for Keal Canal

4808, SHRI RAMEANWAR: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
total amount of compensation paid by
Indis tp Nepalese Government for the
territory soquired for the Xosi canalt

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): An amount of Rs. 36,25256
has been paid to the Government of
Nepal as compensation money for the
land required for the comstruction of
the Western Kosi Canal in the Nepal
territory.

Development of Irrigation Projects in
Ladakh

4607, SHRI KUSHOK BAKULA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) the particulars of the irrigation
projects to be developed in Ladakh
region of the Jammu and Kaghmir
State during the next two years; and

(b) the amount to be spent thereon
and the benefit to accrue therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) and (b). According to
the information received from the
State Government in July 1573, the
following four irrigation schemes in
Ladakh regio, which were included
in the fourth plan are continuing in to
the Fifth Plan'—

Name of Scheme Potential
(Acres)

1. Khumbathang Canal . 970

2, Upshi Capal = + 5350

3. Gargarthang Canal . 250

4. Abichanmothang Canal  * 126%

The GCargarthang Canal and Abi-
chanmothang Canal are nearly com-
pleted, Work is in progress on the
other two. The amount to be spent
on these schemes during next two
years is not yet available as the anzusl
plang for 1975-76 and 1976-T7 ave yut
to be fihalized 3
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The State Government have report-
‘ed that in addition they have a num-
ber of schemes at the stage of surveys
and investigation for the Ladakh
region.

News report regarding Delhl Water
SupPly and Sewage Disposal Under-

4608. SHRI N. E. HORO: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government's attention
has been drawn to the pews-item
in a local daily dated the
8th October, 1074 under the caption
“post abolished, official still draws
salary” to the effect thaf an officer of
the Delhi Water Supply and Sewage
Disposal TUndertaking continues 1n
office and draw salary even though
the Municipal Corporation has
abolished his post from April 1, 1974;
.and

«(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
“MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
Yes, Sir

(b) According to legal advice, the
abolition of the post of Assistant Com-
missioner (water) was not legal As
such the post continues.

Waier Pollution in Damedar River

-4609. SHRI S. A. MURUGANA-~
THAM:

SHRI ROBIN SEN:

Wilt the Minister of WORKS AND
"HOUSING be pleased to state:

(a) whether the Asansol-Durgapur
Calcutta stretch of the Demodar river
heg been described ab one of the most
poliuted regions in Indis; snd
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(b) if s0, thé measures preposed tb
be taken to check this growing pollu.
tion problem?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING (SHRI MOHAN DHARIA):
(a) There is substantial pollutlon of
the Damodar river in the Asanscl-
Calcutta stretch,

(b) The Government of West Ben-
gal has constituted a State Board for
the Prevention and Control of Water
Pollutio, under the Water (Preven-
tion and Control of Pollution) Act,
1974, The State Board is expected to
take necessary action to control and
prevent pollution of the Damodar
river withi, Wesi Bengal.

Seisure of Ofice Equipment of Benaras
Division of the Ganga Basin Water
Resources Organisation

4610. SHRI R P. DAS: Wil[ the
Minuster of AGRICULTURE AND
IRRIGATION be pleased to stuie:

(a) whether Government are aware
that the office equipment alongwith
a Jeep car of the office of Benaras
Division of the Ganga Basin Water
Resources Organisation have been
seized by a decree of the Court of
law in favour of sn ex-employee of
the said office:

(b) whether the officers of the
above-mentioned office have been vir-
tually forced to work on the bare
floor without any furniture and office
equipment apprehending a second
seizure by the Court;

(c) whether due to ineficiency and
of the officers
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH);
SINGH): (a) Yes, Sir.

(b) Till the appeal of the ex-em-
ployee against the order of release of
office equipment and jeep car issued
by the Additional Munsif, Varanasi_ is
decided by the Hon'ble Court, the
work is being managed for the present
with the available articles of surniture
and office equipment,

{c) No such case has occured in any
other Divisio of the Ganga Basin
Water Resources Organisation.

(d) Does not arise.

o Fto Yo ey, wregdt ¥ wo gHo
fo fograeh wiaf & gow W
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Foodgrains Premises raided in Union.
Terrtiories

4612, SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased o state:

(a) the names and addresses of
firms/persons whose premises were
raided in the Union Territories during
the year 1974 under foodgrain de-
hoarding drive;

(b) the total amount of foodgrains
recovered; and

(c) the action taken in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P. SHINDE): (a) to (¢). The
information is being collected and
will be laid on the Table of the
Sabha.

Recruitment ang Premotion Raules in
Natienal Book Trust

4613. SHRI ANAD] CHARAN DAS:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether National Book Trust,
Indig has got any Recruitment and
Promotion Rules for its staff members;

(b) what ig the number of appoint-
mentg and promotions made in the
Trust since August, 1873; and

(c) whether & uniform policy was
followed in case of all those appoint.
ments/promotions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART--
MENT OF CULTURE (SHRI D. P.
YADAV): (a) to (c). The National
Book Trust has been following the-
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procedure for recruitment applicable
to comparable posts in similar Gov-
ernment and autonomous organiza-
tions. Draft recruitment rules for
various posts in the Trust have, how-
ever, since been framed and are cur-
rently in the process of being final-
ised. The total number of appoint-
ments and promotions made since
1st August, 1973, is 69.

Famine in Chhotanagpur and Palamau
(Bihar),

4614, KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
be pleased to state:

(a) whether the Central Govern-
ment are aware of the major famine
in Chhotanagpur in general and in
Palamau gistrict in particular; and

(b) if so, the action being taken
by the Central Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). The informa-
tion has been called for from the
State Government and it will be laid
on the Table of the Sabha ag soon
as it is received.
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Removal of Jhuggi-Jhonpri iy Defdl

4618. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of WORKS
and HOUSING be pleased to state:

(a) the number of jhuggi.
removed in Delhi during the last three

years;
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(b) the places where those jhuggi
Jhonperi dwellers were resettled; and

(e) the number out of them who
were allotted flats in lieu thereof and
on what rates as also the sizes of the
flaty so allotted?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRT MOHAN DHARIA):
(a) About 2130 jhuggies have been
removed from public lands in Delhi
since January, 1972 to.date.

(b) As in the attached Statement.

(c) 568 have been allotteg tene-
ments each with a floor area of 232
5q. ft. Rent is charged at Ra. 40-
per month for a tenement from per-
sons having an income of Rs. 250|-
per month or more. From those
whose income ig less than Rs. 250]-
per month, the rent charged is
Rs. 27|- per month increasing gra-
dually to Rs. 40 per month during a
period of 6 years,

STATEMENT

Srinivaspuri.
Seemapuri,
Seelampur.
Madangir
Madipur
Nangloi.

N.G. Road.
8. Pandoo Nagar.

LI 5

bl

8. Wazirpur.

10. Sunlight Colony.
11. Tigri

12. Hastsal.

13. Ring Road.

14. Naraina

15. Kalkaji.

16. Garhi.

Eabl Production Target in Orissy for
194-75

4617, SHR1 CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the additional rabi production
targetted for Orissa in 1974-75 season;
and

(b) the rabi production programme
district-wise in Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Season.wise targets of
crop production are not fixed by the
Centre. However, the targets of agri-
cultural production fixed by the
Working Group get up by the Plan-

Commission to consider the
Annual Plan 1074-75 proposals of
Orissa State relating to Agriculture
and allied programmes are given
below: —

Assumed I T Additiora
base g targetted

for
Units level 1974-75  produc-
Yoeros - (1 4) T tion_

during

on 1974-75

I, Foodgralns . . . . . tm-.h s4'or  §7°00 299
2, Svgsrcane (cabe) . . . . » 20°00 21°00 100
3 Offpesds. ., . . . . . - 2:00 2:50 0's0
. . . . Lakh . 63 6-13

& Jwte & Mosta 5'so 5
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(b) District-wise production pro-
grammeg are fixed by the State Gov-
ernment and not by the Centre.

Mpystericus Bullocky Disease in Assam

4618, SARDAR SWARAN SINGH
SOKHI; Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether a mysterious disease
has claimed the lives of “Several
'Hundred” bullocks in the scarcity hit
‘areas of Kamrup Districy i Assam
only in the month of October last;

(b) whether the veterinary doctors
are unable to diagnose and treat the
disease; and

(e) if so, what steps Government
propose to take to check the same
from further spreading in the neigh-
bouring States?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) 222 animals are report-
ed to have died due to malnutrition,
starvation and infestation with the
parasite “liver fluke” in the flood
affacted areas of Assam.

(b) No, Sir. The disease has been
diagnosed by the staff of the Animal
Husbandry Department of the State
Government.

10,188 cattle have been waccinated
and 8,554 given treatment. The De-
partment also issued 400 quintals of
green grasg and 40 bags of concen-

trates for the feeding of flood-affect-

ed animals.

(c) Since the situation has been

caused by floods, spread of the di- ~
seases to neighbouring States is not

spprehended.
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Completion of Western Kosl/Ganidak
ang Rajasthan Canal Projects in Fifth
Plan

4619, SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
refer to to the reply given to Un-
starred Question No. 3767 on 28th
August, 1974 regarding provisions for
Wesiern Kosi, Gandak and Rajasthan
Canal Projects for Fifth Plan and
state:

(a) whether financlal requirements
and work.schedule for completion of
the Rajasthan, Gandak and Western
Kosi Canal Projects during the Fifth
Plan period have been finalised,
phase-wise and annually; and

(b) it so, the amounts provided for
the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH*“
SINGH): (a) and (b). Fifth Five
Year Plan has not been finalised so
far. It is, therefore, not possible to
indicate the annual financial outlays
for the Fifth Plan period in respect
of Rajasthan, Gandak and Western
Kosi Canal Projects. The provision
approved for these projects during
1974-75 are as under:

Rs, crores
Rajasthan Canal Project Stage-1 8 00
Rajasthan Canal Project Stage-II  1-50
Gandak Project (Bihar) -+ . 31-00
Gandak Project (ULP.) - . 2'00
Western Kosi Canal Project . 400

The Government of Rajasthan have,
allocated an additional amount of
Rs. 5.24 crores over and above the
approved outlay of Rs. 9.50 crores for
the Rajasthan Canal Project for pro-
viding employment to about one lakh
famine labour and expediting cons-
tructlon work on the project. In the
absence of definite yearly financial
outlays detailed construction work
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programmes are drawn up on year to
year basis tailorng them to the
amount &f funds available for these
projecfs annually.

Donalion received by Central Relief
Commititee to help Flood and Drought
affected areas

4620, SHRI R. N, BARMAN: Will
she Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the total donation received by

Central Relief Committee (India) in

and kind through contribution

for relief and rehabilitatio, work for

the people of flood ang drought affect-
ed areas;

(b) the criteria of providing aid out
of this contribution to various areas
affected by drought and floods: and

{c) what precautionary rneasure
Government have takep to avoid any
misuse of this contribution?

THE DEPUTY MINISTER IN THE

MINISTRY OF AGRICULTURE AND

TRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). There is no
organisation known as Central Relief
Committee (India) under the admin-
istratiye control of the Ministry of
Agriculture and Irrigation. However,

. there is one sugh institution register-

ed under the Societies Registration
Act XXI of 1860 which is said to
earry out the work of tha relief and
rehabilitation of Tibetan refugees.

Experiments by Indian Institute of
“Management Bangalore for im-

: proving working of Bullock

Carts

4621, SHRI ARJUN SETHI: Will
the Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Indian Institute of
Mgnagement, Bangalore is currenily
2971 LS—5
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conducting experrments to improve
the working of tullock cart with me-
chanised innovatious;

tb) if so, the sucress so far achiev-
ed in the matter zad

(c) the expenditure expected to be
incurred on such an innovation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): (a)
and (b). The Indian Institute of
Management, Bangalore has conducted
a pilot study on the social, economic
and technical aspects of the bullock
cart transportation in India. The In-
stitute is also conducting experiments
in association with an engineering col-
lege on the improved designs of bul-
lock cart.

(¢) The preliminary estimates of
the Institufe indicate that the research
work on the social and economic as-
pects and redesign of the cart would
cost about Rs. 8-10 lakhg during a
period of two years,

Rent charged from Shri D. R. Nim by
the General Seereary of Dr, Bhagwan
Das Memorial Trast

4622, SHRI AMBESH: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether he has receiveg a com-
plaint from Shri . R. Nim r/o P.
No. 10, Mudel Eye Hospital, 2F, Lajpat
Nagar, New Delhi (Fostal address D.
R. Nim, B-145, Amar Colony, New
Delhi) in the raonth of June, 1974 re-
garding deceivement or cheating by
Shri Kumar Paul, the General Secre-
fary, Dr, Bhagwan Das Memorial
Trust, Lajpat Nagar. New Delhi:

(b) whether the complaint states
that above Shri Xumar Paul rented
out a house to - Shri D. R. Nim, in
August, 1964 @ Rs. 56 per month and
swrrendered the above house to the



131 Writien Answers

Govermment (Land and Development
Office, Minisry of Works and Housing)
on the 26th April. 1969 and has been
receiving rent from Shri D. R. Nim
till today as he did not inform Shri
D. R. Nim that ftic premiseg has besn
surrendercd to the Government; and

(c) if so, the action taken by Gov-
ernment in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): (a)
to (e). No complaint was receivad
from Shri Nim in June, 1974. In a
subsequeni complaint, he alleged ir-
regularities in the internal gffairs of
the Dr. Bhagwan Das Memorial Trust
and misuse of property by unautho-
rised parties. Action has been taken
in the matter.

Assessment of damage due to floods
and effect of drought in West Bengal

4623. SHRI B. S. BHAURA: Will
the  Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether a Survey Team of the
Planning Commission visited Calcutta
to assess the recent damage due to
floods and the effect of drought i
West Bengal; and

(b) if so, the findings ang recom-
mendation of the Team?

THE LIEEPUTY MINISTER IN THH
MINISTRR'Y OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) A Central Team visi-
ted Wesl Bengal in November, 1974
to make an on the gpot assessment of
the situation created by floods and
drought.

(b) The report o? the Team i
awaited,

DECEMBER 16, 1474
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Orphan Children

4624, SHRI VASANT SATHE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether a number of orphan
children are being taken abroad by
various social organisations;

{b) whether the number of such
organisations and orpe:an children nas
increased during recent years; and

(c) if so, the number of orphan
children taken abroad during the past
three wyears vear-wise, organisation/
countrywize?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR!
ARVIND NETAM): (a) and (b). The
existing Indian laws on adoption and
legal guardianship do not permit any

social organisation to take orphan
children abroad. However, foreign
nationals can take Indian children,

orphan or otherwise. abroad as wavds
under Section 26 of the Guardians
and Wards Act, 1890 with the per-
mission of the court of competent
jurisdietion,

(¢) Does not arise.

FET A faare AT

4625. % war ATey Aty . Far
e ok faad 7@ a2 F@T A
FuT F 3 f AT 9 faang Fararfawor
stqert faota w8 aF 3w ?

i Aty faard davaq & sq-aa
(st FITTe arg f8g)

Taar 9 fgaz “grarfasor =
sarafauaa daeT FgaEr aafa a2
yrefas Ty gry, fagsr T gatiens
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wo-farars wifgfaas & sraumt & grana
faway Ty & A9T N vt gl v Ay
fawrow wrear 3, ravafasta sraavdy =Y
qq w7 ¥ g fey (aforez wafy =
fratoor w77 maETT AT B

Relay fast by Secondary Teachers’
Federalion

4628. SHRI C JANARDHANAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government’s attention
has been drawn to the ielay fast by
Secondary Teachers’ Federation,
began at the Boat Club in New Dell:
on 21st November, 1974, to press then
demands, angd

th) o 80 wnat w1 then demands
ang Gove nmenl s 108polige thereiu’

THE DRPULY MINISTER IN THE
MINISTHRY OF EDUCATION AMD
SOCIAL WELFARE AND IN THE
DEPARTMENT U} CULTURE (SHL
D P YADAV) (a1 Yes, Su

{b) The demands ;made hy the Fede-
iatjon are -

(1Y Remnval of the disparity bet-
ween pay scales of Principals
and the pav scaleg of the
other rategores of teachers on
the one hand and between
the University teachers pnd
the school teachers on the
ather;

(n) Improvement in pay scaleg of
Jowest paid categories of Pui-
mary Teachers and other al-
led categories.

({) Increage in the rate of in-
crement end reducation in
the time spen to 12 years in
the pey scales of all categories
of tonchers;

134

(iv) Grant ot Selection Grade to
all teacherq on completion of
six yeais of service, and

(vl Fixation aof pay on pomnt to
point basis, ;e, one incre.
ment for every three yeais

s€1VIee With a celling of three
iicrements

These demand, have bet carefully
considered by the Goiernment, but it
has not been possible to deviate from
the 1ecommendations of the Third
Puy Commission

Committee on Btatus of Wemen

4627 SHRI VEKARIA- Will the
Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleased
1o state

(a) since when the Committee on
Statug of Women was apponted,

{(h) how much moncy has so far
been spent on ils Secretarial work
ind

(¢) how much money has been apent
on travel D.A. Allowances by the
staff and the Members of the Com-
mittea?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) The Com-
mittec on the Statug of Women was
appointed on 22nd September, 1871

(by and (c). The expenditure -
curreg by the Committes upto 3nh
September, 1974 15 ag follows:—

Re 1 lakhe

(i) Secretantal work - . 3%
iy

D.A. aad other
@ TA,DA sdoher
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Scheduled Castes employees in Edu-
eation Depariment in Delhi Adminis.
tration

4628. SHRI AMBESH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Un-
starred Question No. 9299 dated the
Tth May, 1973 regarding Scheduled
Castes employeeg in Education Depart-
ment in Deilil  Administraticn and
state:

(a) whether Delhi Administration
has not prepared a final seniority list
of 125 Scheduled Caste teachers in
Drelhi Administration; ang

(b) if so, the reasons due to which
the separate seniority list could not
be prepared during the period of last
two years and promotion of Scheduled
Caste and Scheduled Tribe teachers
could not be mad: for the post of
Vice-Principal and Principal gg far?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV). (a) Final Seniority
list of Scheduled Caste Teachers has
already been issued.

(b) Does not arise.

Ceiling limit for Stocking Foodgrains,
Ghee, Mustard Oil, Sugar and Baby
Food

4629. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minster of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Centre has fixed a
ceiling on stockists, dealerg and traders
for stocking wheat, ghee, mustard oil,
sugar, baby food and other foodgrains;

(b) if so, what is the limit; and
(e) whether State Governments are

entitled t0 amengd the ceiling limit of
stock?

DECEMBER 16, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) to (c). The ceil-
ings on stock limits are generally fixed
by the State Governments, In case
of sugar, however, the Government
of India have fixed the ceiling limits.
These limits which 4pply to recognis-
ed dealers in sugar are as follows: —

1. In Calcurta and extended area— Limnt

Quintals
(a) Recognised dealers” who
imprrt sugar~ from
ouvtside West Bengal + 7500
(b) Other recognised dealers 1000
2. In cities and towns with a
populaiion of five lakhs or
more  * LR . 1000
3. In ciries and towns with a
populaticn oflakh and more,
but less than five lakhs . 600
4. In other towns with a po-
f)ula.tion of less than one
akh " " " o 250
The State Governments are not

competent to amend the above ceiling
limits.

Project taken up by Indian Couneil of
Historical Research

4630, SHRI ARVIND M. PATEL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any project of national
importance was taken up by the
Indian Council of Historical Research
during the year 1973-T4; and

(b) if so, the amount released for
the project?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). According to the informa-
tion furnished by the Indian Council
of Historica] Research, the projects of

' D——
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nlﬂcnal importance underteken and
the expenditure incurred by it dui-
ing 1978.74 are as follows:

Rs

1) Preparation  of  Source
Book on Inc1an Culture - 8,500

th) “Towards Freedom"
Publication of 10 volumes
covering all the impor-
thnt events and
mentation for the peﬂod
1937 10 1947 : 8.930

i at1 f Pictorial
> Fizaen, o e
me Abroad - 6,358

fv) Inseniprions of the Vlil-
yansgar Empire 7:000

tv) Crmpilation of the manc
articles on lndun Re-

hg n 1,000
{n1) Collection of articles on

‘Indian Phalosophy’ 1,000
twi1) Compilation of articles

on Indiay Sculpture and

Iconography - - 300

fvim) Articles of DD Kosamb
on ‘Indwn Hnmu and
Culture’ 2,050

x) Edmn. and l"ubhqhu#
of 'l')p:?raphw-l I'.nto
16,000 Inscriptions
Kerala and Tam:l Nlclu 1 3,000

tx) Temples of Bastern India 6.000

() Indexing of India Ann-

Elblmnphy of mn
4,600
¢ni) Matera!l  Progress and
Socal evolution ;n An-
aent India o 15,300
&) The Corinage of the Sa-
tavahana Empire . 1,500

In addition to the above. some pro-
jocts of national importance initiat-
ed during the previous year, were
alep tontinued,

students and collegey of University of
Delhi

4631 SHRI ARVIND M PATEL-

Will the Munister of EDUCATION,
SOCIAL WELFARE AND CULTURR
be pleased to state:

(a) whether the Commitiee appoint-
ed to consider the situation arising
out of the increase in number of
students and colleges of University
of Delhi has completed ita work; and

(b) if so, what are the finding of the
Committee and the reaction of Gov-
ernment of India thereon?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL~
TURE (PROF S NURUL HASAN)
(a) No, Sir

(b) Does not arise

Criteria for glictment of C.D, Biecks
in Stateg and Union Territories

4632. SHRI NARAIN CHAND
PARASHAR:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state-

(a) the criteria for allotting new
C D Blocks to the various States and
Union Territories;

(b) whether area-cum-population
rather than population alone is the
main criterian while considering the
opening of new C D. Blocks in the Hill
States and regions; and

(c) the number of new blocks opro-
posed to be allocated tn the Hill Statas
during the Fifth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHER
P, SINDE), (a) and (b). CD. blocks
lmd generally s coverage of 80-108
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villages with an average population
of about 66,000. In case of difficult
and hill areas a flexible approach was
adopted lowering both village and
population coverage. The State Go.-
ernments are free {o delimit Blocks

(c) The C.D. Programme hag been
transferred to the State Sector with
affect from 4th Plan and it is for the
States to consider any fresh allotnent
of blocks in future.

Seiting up of Plaques in Places con-
mected with Netaji Subhas Chandra
Bose in Foreign Countries

4033. SHRI SAMAR GUHA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseq to state:

(a) whether Government propose to
preserve or acquire or set up plaques
at the places or the materials connect-
ed with the Azad Hind liberation
struggle under the leadershup of Netaj
Subhuag Chandra Bose,

(b) whether Government propose to
make fresh gttempty even if any made
earlier, to set up plaques in the places
where Netaji stayeq in Afghanistan,
Malaya, Burma, Thailand and other
placeg In East Asia and the places m
Japan where Neta)i stayed or made
historica]l pronouncement in connection
with the freedom struggle of India;
and

(c) i so, the steps proposed by Gov-
ernment and if not, the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, 8O-
CIAL WELFARE AND IN THE DE.
PARTMENT OF CULTURE (SHRI D
P YADAV): (a) to {¢) Important
sites in several foreign countriés ron-
cected with Netaji Subhag Chands
HBose are considered by the Govern-
ment of India as placeg of historical
jmportance in relation to the Free-
dom Mygvement of the country. Should
steps Dbe initiated in these countries
to set up plagues at these places to

prestrve them as memorials the Gov.
ernment of India would be glad to co-
operate. Government of India i{x of
the view that it would not be desir-
able to take the initiative regarding
erecting of memorials in places of
historical jmportance in foreign gows-
triea.

Government{ Presses registered umder
the Factorieg Act

4634 SHRI BHOLA MANJHI-

Will the Minmster of WORKS AND
HOQUSING
be pleased to state:

(a) the number and name of Gov-
ermnent of India Presses registered
under the Factories Act; and

(b) the number of C.P.W.D. siaft
employed in each Press according to
each category of post’

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRIT MOHAN DHARIA)'
(a) and (b) Information 1z being
collected and will be laid on the Table
of the House

Transfer of CPW.D works

4635 SHRI BHOLA MANJHI

Will the Minister of WORKS AND
HOUSING
be pleased to state:

{(a) whether sometime ago certain
Civil and Horticultural works of
CP.W.D. in R. K Puram area in New
Delhi were transferreq to Klectrical
Division No. IX;

(b) whether certain Electrical gnd
Horticultural workg in the samg area
were transfered to Civil ‘M’ Division;

(c) whether these Electrical, Civil
and Horticultural works have now
been restored to their respective Flec-
trical, Civil and Horticultural Divi-

sion; and
(d) it so, the reasons therefoy?
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA):
(a) Yes, Sir.

(b) Yes, Sir.
{c) Yes, Sir,

{d) The system of unified mainten-
ance of ;11 Civil. Electrical and Horti-
cultural works under one  Division
was introduced in May, 1972 on an
experimental basic in a small a1ea in
R. K. Puram. According to thig sys-
iem, the maintenance of all Civil,
Electrical ang Horticultural works in
respective areas was entrusted to one
Civil Division (M. Division) and one
Electrical Division (Division No. I1X).
After trial. it was found that the ear-
fier system was more convenient and
suitable.

Social Welfare Grant to Goa

4636. SHRI PURUSHOTTAM
KAKODXAR:

Will the Mirister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any grant for social
welfare hag been given to (Qoa in 1974;
and

(b) if so,
such grant?

the nature and type of

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCAIL WELFARE AND Iy THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) Ycs, Sir.

(b) The Department of Social Wel-
fare has given grant-in-aid of Rs.
1.40 1,akhs during 1974 to the Union
Territory of Goa, Daman & Diu for
ihe continuance of the Spemal Nutri-
tion Programme.

The Central Social Welfare Boord
has also given grants totalling Rs.
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7,86,000|- to voluntary social welfare
erganisationg in thay Union Territory
foi the implemen.ation of program-
meg und schemes for the welfare of
women, children and the handicap-
red.

Enhancement of levy on foodgrains in

Goaa
4637 SHRI PURUSHOTTAM
KAKODEKAR:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state
whether Government consider it neces-
sary to enhance the present percentage
of levy on foodgrains imposed in Goa
1o maximise procurement under the
present system and the new system?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): The information is be-
ing collected and wil] be placed on
the Table of the Sabhna.

Tractors Lying idle in Goa

4638, SHR1 PURUSHOTTAM
KAKODKAR;

Will the Minister of AGRICULTURE
AND IRKIGATION be pleased to
state:

(a) whether tractors in Goa state
are lving idle during the last quarior:

ib) if so, whether diesgisshortage is
responsible for the same: agnd

fv) steps taken in that regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTUTRE AN
JRRIGATION {(SHRI PRABHUDAS
PATEL): (a) to (c). The requisite
information is being collected and
will be laid on the Table of the Sabha,
as soon as it is received.
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Mdhvym%ﬂuh
Orissa

4639 SHRI P. GANGADES:
SHRI ANADI CHARAN DAS:
Will the Minister of AGRICULTURE

AND IRRIGATION be pleaseq te
state: .

(a) whether Government consider it
necegsary to enhance the present per-
centage of levy on foodgrains imposed
in Orissy to maximise procurement
under the present system or the new
system; and

(b) if g0, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE)- (a) and (b). The
quantum of levy to be unposed for
procurement of foodgrains is decided
by the State Governments with the
concurrence of the Govt of India.
For the current Khanf marketing
season 1974-75 the Orissy Government
have replaced their existang mono-
poly purchases system by a graded
levy on producers along with a 75
per ¢ent jevy on millers, and hullers
with par-boiling and drying facilities
and a fixed levy on other hullers, Neo
other proposal hus been received from
the State Government or 15  under
consideration at present

Tractors Lying Idle in Orissa

4640. SHRI P CANGADEB:

SHR! ANADI CHARAN
DAS:

Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to state:

(a) whether Tractorg in Orissa State
are lying Kile for the last qQuarter;

(b) if 50, whether diesel shortage is
responsible for the same; and

(c) steps taken by the Government
in this regard?

Writien Anstoery L7V}

THE DEPUTY MINISTER
MINISTY OF AGRICULTURE AND
(SHR! PRABHUDAS
(a) No, Six

(b} and (c). Do not arse,

Me&onlotl'mmolm
in Orissn

4641. SHRI P. GANGADEB:
SHRI ANADI CHARAN
DAS:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: ‘

(a) the different methods of pro-
curement of foodgrains at present in
vogue in Orissa State; .

(b) the names of the Public agen-
cies doing procurement; and

(c) the quantity procured by each
agency in the previous year and the
target for each agency in the curremt
year in Orissa”

THE MINISTER OF STATE IN THR
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE) (a) Only Rice and
Paddy are covered during the Kharif
marketing season 1974-75 by the State
Government's procurement program-
me  The method adopted for this pur-
pose 1s mainly as follows.:

(1) 75 per cent levy on rice mills
including hullers which have
got boiling and drying facl-
lities

(n) Levy on all the other hullers
with 10 HP. and above gt &
fixed scale of 5 tonneg of rice
per annum.

(iii) Graded levy on producers in*
respect of paddy.

(b) The Food Corporetion of India
and the State Government’s Civi
Suplies Department are the main phib~
lit agencies wundertéking proeure-
ment in the State in nreay demarcithed
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for each. The State Apex Coopera-
#ive Society has also been authorised
to procure throughout the State

been received. As the metter
under examination, it may not be
proper to lay it on the table at this
stage.

{¢) The quantities of rice/paddy
procurred by different agencies n
Orissa from the 1973-74 Khanf sca-
ton are as follows —

(Figures in "000 tonnes)

Quantiry
procured
Name of Agenct mn terms
of rice
FCI - . - - . 141 8
Siate Govr. . N 527
Apex (Coop Y . . 19 7
Total 214 2

No targets of procurement for the
Kharif geason 1974-75 have o far
been fixed

Allegations againsi Punjab Wakf Board
4642 SHRI JHARKHANDE RAI

Will the Mimister of AGRICULTURE
AND IRRIGATION be pleased to
rtate:

(a) whether he has received some
wwmmunication containing allegations
of corruption and mnstances of irregu~
larities sommitted by the Chalirman
and Members of the Punjab Wakf
Board from the Secretary of that
Waki Board in April 1974,

{(b) if so, whether a copy of the
same will be placed on the table of
the House; and

(e) the action taken thereon so far®

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME ANp WAKFS
(8HRI F H. MOHSIN) (a) Yes
Bir,

{b) and (c). The communication
received from thy Seeretary, was sent
to the Chairman, Punjab Wak{ Board,
for his comaments which have since
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Acqnisition of Documents and other

material connected with Netaj

Subbas Chandra Bose in Foreign
Countries

4645 SHRI SAMAR GUHA Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to wtate:

(a) whether no consolidated effort
has becn made to acqure historical
documents and othe; material connett
«d with the Azad Hind hberation
struggle under the leadership of Neta-
it Subhas Chandia Bose fror
FPuropean und Fast Asiatic countries,

{b) whether Goveinment piopose to
sot up a speclal commttee to acquire
from the archives of East Germany,
West Germany, Italy, Czechoslovakia
Russia and other European countries
ahd Burma, Malaysia, Singapore
Thailand, Vietnam, Philippines
Tatwan and particularly Japan

(¢} whether Government also pio-
. pose top make additional efforts to
N%ollect such materials from archives
of the Governments of UK. and
UBA; and

(2) ¥ g0, the steps preposed and if
not, the peascns therefor?

150

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPARY
MENT OF CULTURF (SHRI D P
YADAV) (a) to (d) There is e
specific schem~ with the ohjective of
Jocation of paners relating io the Azad
Hmgq liberation struggle 1  foreign
countrieg and fo acyuire originilg or
copies of the ame However, the
National Aisduves of India has al-
ready acquired some papers on ths
subjeci from Singapore Malaysia
Eire, Austi1r and the People s Repub~
lic of China Under veilous Cultural
Exchange Prorammes 1t 13 also pre-
«ible for the National Archives of
Indw to acquue mucio film copies of
1ecords of Indian interest which may
b 1n foreign repositories

“euey Donateg for Mahanirvans

Celebration

4646 SHRIMATI] PARVATHI
KRISHNAN Wil; the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state

(a) whether Government have do-
nated any funds for the Mahaniivana
Celebration

th) tf so the particulars thereot,

i) whecther Gove nment have du-
nated funds to such celebratiors i1n tre
past also, and

) e so, the particulars thereof?

THE DEPUTY MINSITER IN THR
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRi
D P YADAV) (a) ang (b) No, Sir
However,k a total allocation of Rs. 50
lakhg hag been agreed to, in principle
by the Goverrment for the programes
to be undertaken for the 2500th anni-
versary of Bhagwan Mahavir's Hirven,
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{c) and (d). The broad details of
such anniversaries obssrved during the
last three financial years are given
hereunder:—

ton

1971-73 Re. lakhs

Birth Centenary of Shri Aurobindo L]
1972-73

Bi-Centenary of the birth ofnm
Rammohun Rcy. : b

1973-74
Pourth Centenary of Ram Charir

faieh wom ot waw ¥ 4fy

4647. st sifere wrer Ry W
faw 1, o wwne v weghy Wl ug
AR F T w0 e

(x) =1 w7 o Ael#, ImH
faxdt waz *T Wua & afz gt 2,
Wi

(/) < WEHE Fir W
R

T ey WS SR W st
mmam (Wt srefaw

Wwr) : (v) o, g wia W o
fariui ¢ nm-mmn:igl

(@) otrw S FIT FII7 T 48,
wveer frefufaa § —

(1) wrandr & wgady

(2) wom g #t swRe & fasrs
QTR Ifar qeTeEi ¥ wAq -
fasar ;

DECEMBER 16, 1994  Written Answers e

(3) % foart W wefy:
(4) wréw wasi & eqrear ,

(5) wwea Frat el Grfa-
#ed ¥1i & areT T¥W,

(s) o shefre aqgl w1 faay,
fom & wiwrac afae @
& T

(7) wora & syrqriedi gara
T |

wweafn Aw wr Frafe

4648. oft citere W Rwr
i oty fewrd Wt oz sy & g
w4 fo

(%) o feelta xd & vy gw
fad Trenfa &= @ faate fear wo
t W

(&) 761 Fterlr = ¥ frely
7 ¥fz FEAEIMH TEMIARS
Jerata 1 F7ElT A F e
@ N wynfr A §)

wi oite fawrk sivre # woshlt
(W wqww qdw) : (¥) wie
¥ qar€, 1974 a0 S w2l ¥ (Fea¥
fagg & wrei 37qe7Y) 33,974 MY
W wmeia ¥ o Firly fadr v
w | .

(@) ¥ 3% wrerfrand qoat W
st wipdt Friaw sg 8w ged
¥ qfs v Ao wppfarwraw @
nft =Wy



139 Written Answers AGRAHAYANA 28, 1396 (SAKA) Written Answers 154

Anstulies in Fay Soxles of Employees
of Hegional Engincering Colleges

484% SHRI F R SHENOY Wil
the Minwster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) whethet Central scalcs of pay
are paid to higher class of employees
and State scales of pay to lower class
of employees in the Regional Enginee: -
mg Colleges of the country

(b) it so, whether there 18 any rep-
1esentation to remove this anomaly,

(e) which of the autonomous bodies
iunming these Colleges have agreed to
remove this anomaly and have made
the necessary represcntation to the
Government, and

(d) whether any objectiong nave
been raised by the Government 1n that
regard?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURF
(PROF § NURUL HASAN) (a) In
the scheme of setting up of the Re
gwona] Engincering Colleges 1t was
envisaged that the Central scales of
pay are paid to the teaching and cui-
tain non-teaching <taff and for the
rest of the non-teaching staff same
pay scales as prevailing m the Siate
Government for the same category

(b) Yes, Sir

{e) The Board of Governors of Kai-
mataka Regional Engineering College
Surathkal, and the Regional Engineer-
mg College, Rourkela have passed re-
solutiomg recommending Cenira] pay
scales for all categories of staff

{d) Sinee the Regional Engineering
are functioning as all India
recruitment for temching

and certam other posis 18 made on all-
India basig and therefore Central pay
scales have been prescribed for these
posts in the original scheme For the
posts for which recruitment 13 made
locally, pay scales as prescribed by the
State Governments for the same cate-
gories of posts are adopled Since
thuis 15 the position at all the 14
Regiondal Engmeciing Colleges, it w
not possible to make an exceplion im
the case of the gbove two Regional
Engineering Colleges alone

Release of full Grant-in-Aid to e
State of Madhya Pradesh

4650 SIIRI NATHU RAM AHIR-
WAR Will the Mimster of WORKS
AND HOUSING be pleased to state
the date by which his Minustry pro-
pose to release full grant-m-ag e
wards cost of acquisition of private
and to the State of Madhyy Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR! MO1lIAN DHARIA)} EBEwni-
dently the Question sweks mfoimation
with regard to the Scheme fo1 Provi-
sion of Houwe-gites to Landless Wou-
kers in Rutal Areas This Scheme was
mtroduced as 5 Central Sector Scheme
in October 1971 and has been trans-
ferred tn the State sector with effect
fiom 1Ist April 1974 When the
Scheme was 1n the Cential sector, 7%
project» ol the Goveinment of Madhya
Pradesh Int provisaon of 1,34 408 houge-
siteg nt an ©.timated cost of Rs 19963
lakh, were approved and g sum of
Rs 4991 lakhs was relcased to the
State Clovernment Aas the Scheme is
now s the Stite sector further ex-
penditur~ on the pruject, sanctiomed
by the Government of India will be
meuried by the State Government out
of their Annual Plan allocation A
sum of Ra 50 lakhs hay bern earmark-
ed spectficallv fo1 the wmplementation
of this Scheme by the Government of
Madhya Pradesh durmng 197475,
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Deddine in per capita availability of
Foodgrains

4651. SHRI RAMSAHAI PANDEYX:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
sate:

(&) whether per capita availability
of foodgrains has considerably dec-
lineg in comparison to previous years;

+b) if so, the reasons therefor; and

(¢) the figureg for 1872-73 ang 1973-
4

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI ANNASAHER P,
SHINDE): (a) to (c). The per capitu
availability of foodg:-aim; in a parh.
cular year is determined on the basis
of production, net imports, changes in
stocks and population. The per capita
availability of foodgrains for human
consumption during 1872 and 1973 was
171.1 Kg. and 154.9 Kg. per year res-
pectively. The dechine in the per capita
availability was due to decline in pro-
dugtion i 1972-73 cnused by  severe
«drpught and unfavourable weather
conditions. 1n the absence of complete
data on importg and changes in stocks,
it i not possible to work out--the per
caffita availability for 1974. However.
considering the increase in production
of foodgrains in 1978-74 and expected
increage in quantum of imports in
1974 per capita availability in 1074 15
expected to be higher than that in
1973,

Central Directive to States for Uni-
form Poticy regarding Fertiliser Prices
‘ and Drrigation Rateg

4862. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE AND
AND IRRIGATION be pleased 10
state:

(s) whether Government propose %o
Qurect the State Governments to have
unMorm policy as regards prices of
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fertilisers and the irrigation rates
because the next price of wheat will
be uniform everywhere;

(b) whether in view of hundred per
cent increase in the fertilizer prices
and increase in electricity charges
in some States, Government consider

1t advisable to provide subsldy in such
tases; and

(¢) if so, the faets thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (c). Fixation of irri-
pation rates les entirely within the
power of the State Governmenta based
on their socio-economic and technical
considerations. The Irrigation Com-
mission 1972, however, had studied
imter alia the laws relating to irriga-
tion and concluded that there was
maultiplicity of Stale Statutes covering
various aspectg of irrigation manage-
ment and adminisiration and in pur-
suance of their recommendations
“Mede] Canal Irrigation and Drainage
Bijl” which seeks to consolidate the
laws reparding vy of waler rates
and betierment contribution in certain
States, wap prepared which is under
examination by a Committce consisting
of representatives of various organisa-
tions presided over by Shri J, P
Nacgamvala, Chairman, Bhakra Mana-
gement Board before the draft Model
Bill is commended to State Govern-
ments for adoption. As far as import=
ed fertilizers are concerned, these aré
sold at uniform retail prices through
out the country, fixed by the Uniom
Ministry of Agriculture ? Irrigation
The prices of indigenously
fertilizers are fixed by the manutac-
turers, themselves. The Central Gov-
ernment, however, prescribed
mum retail prices in respect of three
major nitrogenous fertilizers viz, Urea,
Sulphate and Calclum
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Commeon Senlority List of Education
Officers/Principals

4653. SHRI RAJDEO SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
Ed.u to ’tatﬁi

{a) whether Delhi Administration
have prepared a common seniority list
of Education Officers/Principals;

1) whether there s discontentment
reparding the common seniority list;
und

1¢) what was the old procedure in
pluce of common senioritv list?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P
YADRAV): (a) Delhy Administration
dn's not maintain 2 combineg se-
ninrity list ol Rduceation Officers and
Principals

tn Does not arise

ted Previnusly also the Adiminstra-
tion used in maintain scparately the
seniority lisis for Education Officers
and the Principals

Reyreseytation by Education Officers/
Principals of Delhi Administration

4654 SHR1 RAJDEO SINGH, Will
the Minister of EDUCATION, SOCIAL
WELFARE ANpD CULTURE be pleas-
ed to state:

(a) the number of representations/
appeals submitted by the Education
OfficerniPrincipals to the Delhi Ad-
ministration and wmemorials to the
Piesident of India regarding their
frievances against erroneous promo-
linns|fixation of Senlority during the
u+t three vears;

(b) if o, haw many of these have
been findlised and how many are
peniding; and

(¢) how much further time is likely
to be taken to finalise the pending
casea?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV) (a) to (c) The Delhi Admi-
nistration has so far received seven-
teen representations and one memo-
rial, addressed to the President of
India. Of these onc has already been
finalised and the remaining are umder
different stages of processing. effec-
tive steps are being taken by Delhi
Administration to dispose of the re-
maining representations expeditiously.
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India’s participation in the Regional }

Conference of F.A.0. at Tokyo

4656. SHRI P. GANGADEB:

SHRI PURUSHOTTAM
KAKODKAR:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether he attended the
Repional Conference of F.AO. at
Tokyo on 23rd September. 1974;

(b) if so, whether India had asked
the rich nations to help fight hunger;

(c) if so, views of the other countr-
ieg thereon; and

(d) whether India had made any
other suggestions and if so, the salient
features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PABHUDAS
PATEL) (a): Yes, Sir The then Mi-
nister of Agriculture Shri C. Subra-
maniam attended the egional Con-
ference of F.A.O. at Tokyo from 23rd
to 27th September, 1974,

(b) 2and (c¢): On the subject of
World Food Conference, Minister of
Agriculture had observed, “...World
Food Conference will have meaning
and puropse only if the developed and
oil rich nations can commit substan-
tial quantities of food, energy, agri-
cultural growth'. There was no dis-
cussion ag such on this subject.

(d). Some of the other important
suggestions made by the Minister of
Agriculture were as follows:

(i) Highest priority should be ac-
corded in our region to the develep-
ment of techniques for the elimina-
tion of factors causing serioug un-
dulations in production.

(ii) The F.A.O. Regional Organiza-
tiop should also gccord the highest
priority to productivity improve-
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ment in both field crops and farm
animals.

(iii) We should addiczs ourselves
to the improtant question of provia-
ing the power and energy needed
not cnly for irrigation but alse for
the organisation of rural industries.
Developing countries which are not
endowed with fossil fuels, can
achieve the fulfiiment of their agri-
cultural goalg only through master-
ing the principals of energy conser-
vation and recycling.

(ivy F.A.O. Regional Office may
convene a special meeting soon to
discuss the implicgtions of the im-
pending pesticide crisis and to sti-
mulate the development and adop-
tion i the different ecological re-
gions of an integrated pest manage-
ment system, involving and appro-
priate  admixture of agronomic,
genetic, biological and chemical
methods of control.

(v) We must examine crifically as
to why the high-yielding rice varie-
ties have not been able to make the
anticipated impact during the major
monsoon season What we need is
concrete action programmes tailored
to specific locations and situations.
Social scientists, agricultural scien-
tists and extension workers wiil
have to work together in order
to bring abou; a proper maich bet-
Ween movements in science and in
society.

(vi) This region needs a major pro-
gramme in inland and coastal aqua-
culture. We need massive training
programmes as well as arrangements
for the breeding and distribution of
fish fingerlings. Activities of this
kind covering not only fishing, but
also animal husbandry, farming and
horticulture ecall for fhe organisa-
tion of integrated supply of physical
inputs and services to {he farming
community.

In addition to the above suggestion,
Indian delegation made comments on
several itemg fo the agenda including
some of the technica] subjects.
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Promotion to Post of Joing Director
in Directorate of Education, Delhi

4660. SHRI CHHATRAPATI
AMBESH: Wil} the Mimister of
EDUCATION, SOCIAL WELFARE
CULTURE be pleased to refer to the
reply given to Unstarred Question No
2245 dated 12th August, 1974 regarding
provision of appomntment of Vice-
Principal, Principal and Deputy Edu-
cation Officerg in Education Directo-
rate, Delhi ang state:

(2) whether there was no Scbeduled
Caste/Scheduled Tribe Assistant Direc-
tor and Deputy Director in the senio-
rity lists of the above cadres in 1071-
2;

(b) if so, how
could be p

75
4
o
b
3

72 from the post of Deputy Dlrechr
of Education; and .

(c) if not, the community of this
Deputy Director who could be pro-
motees to Joint Director of Education
in 1971-72?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV) (a) There were tow Sche-
duled Castes Officers in the geniority
18t of Assistant Director of Education/
Education Officer and one Scheduled
Castes Officer in the semiority list of
Deputy Director of Education in the
Year 1971-72

(b) Since thers was only one post o
Joint Director of Education (Budge!
& Planing) under the Directorate

2
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Education, the senior most Deputy
Director of Education was promoted to
this post on an ad-hoc basis in the
year 1971-72. There wag no question
of reservation for Scheduled Castes/
Scheduled Tribeg since only one post
was to be filled at that time.

(c) In view of (b) above, the ques-
tion does not arise.

Vanaspatl Ghee for Dadra and Nagar
Havell

4661. SHRI R. R. PATEL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether Vanaspati Ghee is not
being provided to Dadra and Neagar
Haveli; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNASA-
HEB P. HINDE): (a) and (b). There
is no centralised control on the distri-
bution of vinaspati. It ig open to the
local trade, or to the Administration
of the Union Territory, to obtain their

requirements from neighbouring
States.
Import Programme of Fertiliser

4662 SHRI MADHU LIMAYE:
Wi} the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether the Government have
finalised their programme of fertilizer

(@) the quantities lkely to be im-
poried of different types of fertilisers
from various countries; and

{¢) the probable prices which the
Government g likely to pay therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢). The Government
have finalised the programme of ferti-
liser importg for Kharif 75 and Rabi
75-76. The Government would like to
have as much quantity as possibie of
high analysis and straight fertilisers
to meet our import requirement. In
view of the general inflationary and
tight availability position of fertiligers
in the international market, jt is not
possible at the present juncture, to
estimate with any degree of accuracy,
the type of fertilisers ang the priceg at
which they would be available.

Women'’s Committee oo

4663. SHRI MADHU LIMAYE:

SHRI NAWAL KISHORE
SINHA: ' -

Will the Minister of EDUCATION,
80CIAL, WELFARE AND CULTURE
be pleased to state:

(a) whether the Women's Commit-
tee, set up under the Resolution of
the Government has completed 1ts
work;

(b) what wag the period laid down
in the Government Resolution|Notifi-
cation for the Committee to complete
its work; and

(¢) when is the Committee hkely
to submit its report®

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (c). The
Committee on the Status of Womcn in
India was constituted on 22nd Septem-
ber, 1971 gtipulating a two-year term.
Having regard to the vast and diverse
‘field of work involved, the Committee
could not complete its report within
two years. The Government agreed to
extend the term of the Committee up-
to 31st December, 1074 The Com-
mittee is now in the procegs of finolis-
ing its report and is expecteg to sub-
mit it by the end of December, 1974,
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4664. SHRI MADHU LIMAYE
Will the Minister of AGRICULTURE 4665 ot wmww wr :  WT

AND IRRIGATION be pleased to
state:

(a) whether it is a fact that accora.
ing to the fina) estimates the produc-
tion of wheat this year was 4 million
tonnes lower than the highest figure
reached;

(b) whether the Kharif Crop has
suffered as a result of drought and
floods; n el

(c¢) whether the Government’s stocks
of foodgraing have been depleted in
the jast year;

(d) if go, whether a massive food
import programme is contemplated;
and

(e) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) Yes, Sir. The produc-
tion of wheat during 1073-74 was 22.07
million tonneg compared to the peak
level of 26.41 million tonnes in 1871-
72

(b) The crops during the Kkharit
season in 1974-75 have beep adversely
affected as a resull of drought parti-
cularly in Gujarat, Madbya Pradesh,
Orissa and Rajasthan, Floods are
reporteq to have caused some damage
to crops in parts of Assam, Bihar and
Kerala.

(c) Yes, Sir.

(d) and (e). Import requirements
are kept under constant revision and
purchapes of foodgrains from abroad
are mady to the extend necessary and
feasible. A quantity of about 47.66 lakh
tonnes of foodgraing hay been purchas-
:i from abroad during this year s
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Institute for setting up of Fruit Pro-
cessing Unit in West Bengal

4669. SHRI R. N. BARMAN" Will
the Minrster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Central Food and
Technological Research Institute has
prepared a techno-economic report for
the setting up of 3 Fruit Processing
unit in West Bengal;

(b) if so, the main points of the
report and the arcag identified for the
setting up of such unit;

*(c) what would be the Central as-
sistance for this project; and

(d) when the project will be im-
plemented?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) Yes, Sir.

(b) The main points of the report
are that there is a scope for develop-
ing processing mdustry in the State
of West Bengel, areas identified be-
ing:—

(a) Siliguri (North Bengal)—
Pineapple processing.

(b) 24 Parganas—Tomato proces.
sing.

(c) Malda—Mango processing.

{(¢) and (d). The Centiral Food
Technological Research Institute has
reported that the project report is
under consideration of West Bengsl
Agro-Industries Coropration in which
Government of Indiy iz a shareholder.



173 Written Answers AGRAHAYANA 25, 1806 (SAKA) Written Answers 174

Adaitional Wheat for Rajasthan and
Gujarat

4670. SHR1 PRIYA RANJAN
DAS MUNSI: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to gtate:

(a) whether additional quantum of
wheat has been granted or yet to be
delivered to Rajasthan and Gujarat
than the past year's quota; and

(b) if so, the reason thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE): (a) and (b). The sup-
ply of wheat to Gujarat and Rajas-
than during October, 1973, to Decem-
ber, 1973 and the supply and allot-
‘ment of wheat to Gujarat and Rajas-
than during October, 1974 to Decem-
ber, 1974, is as under:

(In thousand tonnes)

Supply/
during  allotment

Supply

Name of State October,  during
nto October*
Decm.” 74to
‘73 December
‘14,
__
Gujarat , " . 84 0 135-6
Rajasthan . . 54°0 43°9

In respect of both the States the
overall allotment/supply of foodgrains
including coarse grains is, however,
much higher during the last quarter
of this year when compared to the
corresponding period of last year. This
has been done to enable the State

to meet the situation
arising out of the unsstisfactory kharif
crops.

Import of Wheat from USSR

4671. SHRI PRIYA RANJAN
DAS MUNSI: Will the Minister ot
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether USS.R. has agreed
to give a loan of 50 million tonnes
of wheat to India this year,

(b} 1f so, the main features of the
agreement; and

(c) what would be the position of
relurning the backlog of Twenty
million tonnes of wheat of last year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P SHINDE): (a) No, Sir.

(b) Does not arise.

(c) The agreement signed on the
12th October, 1973 with U.S.S.R. for
obtaining supplies of wheat on loan
basis was for two million tonnes and
not for twenty million tonnes. Under
the agreement, the entire quantity is
to be replaced in kind in the course
of five years commencing two Yyears
after completion of deliveries. The
entire quantity of two million tonnes
of wheat was received by October,
1974.

Central Directive to States for increas-
ing Irrigational Target Projects for
Rabi Crops

4672. SHRI SARJOO PANDEY:
SHRI M. KATHAMUTHU:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government has sent
any directive to the States to increase
the rabi irrigation targets so as 10
achieve more foodgrains target in
rabi season; and

(b) it so, the names of the States
and nature of directive thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) and (b). No, Sir. No
such directive relating to achievement
of more foodgrains taregt in the rabi
season has been sent. However, the
need for providing additional irriga-
tion facilities and for expeditioug and
better utilisation of existing irrigation
go;:‘nﬁal is being consistently empha-

Posting of P.C.S. Officers as Education
Officers

4673. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state’

(a) whether as against the declar-
ed policy and assurances of Govern-
ment of India that the posts of
specialists will not be given to
generalists the Delhi Administration
is considering to post P.C.S. Officers
as Education Officers/ADE (Admi-
nistration) in place of educatiomsts
who have been hitherto holding thege
posts under Directorate of Education
since inception;

(b) if so, whether the appointment
of PCS Officers will not create dis-
appointment angd resentment among
300 principals 1n Delhi Admunstra-
tion in case their chances of promo-
tion are blocked by the appomntment
of these persons; and

(¢) the steps being taken by the
Government to protect the rights and
claims of the Prnncipals and with-
hold the appointment of PCS Officers
to those posts?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOICIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c). The
matter is looked into and a
Statement will be laid on the Table
of the Sabha as soon sy possible.

Written Answers n

Schools running in Tenfa

4674, SHRI NAWAL KISHORE
SHARMA:

SHRI VARKEY GEORGE:

SHRI SUKHDEQO PRASAD
VERMA.:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the total number of middle
high and higher secondary schools in
Delhi which are running in tents;

(b) since when these schools are
running in tents;

(c) how many of them are Gov-
ernment and how, many are private
but recognised; and

(d) the steps taken to ensure pro-
tection to students from sun and
cold?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRIL
D P. YADAV): (a) Forty seven
Government and Government aided
schoolg under the Delhi Administra-
tion are running in tents. One Mid-
dle School, opened by the New Delhi
Municlpal Committee during the cur-
rent session, hag been houseq tempo-
rarily in tents.

(b) Since 1963 .
1965 . .
1970
174 S 4
w1z . . . 4
1973 . . .
1974 . . . 22
R
Tora , . 4
Schoal
(c) Forty three are Covernment

schools, four Government aided scho-
ols and one N.D.M.C. school.
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(d) Three government bulldings are

For eight new government build-
ings, for which economy ban has
beep relaxed by the Government, the
construction work wil] start soon.
These will remove purely tented ac-
commodation of eleven government
schools on completion. Steps are
being taken to procure gites for the
remaining government tented schools
and construction work of new govern-
ment buildings will be taken up dur-
ing 1975-76 after lifting of economy
ban by the Government of Indig for
all the new buildings. Government
alded schools are being advised to
construct puccg buildings in place of
tented accommodation.

Execution anq Expenditure on Minor
Irrigation Schemes in States

4675 SHR1 JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

{a) State-wise and year-wise total
amount spent on execution of minor
irrigation schemes, during the last
three years;

(b) State-wise total amount sanc-
tioned and amount actually disbursed
by the Centre on this account year-
wise, during the last three years;

{c) Btate-wise actual spending of
Central financial assistance, year-
wise, during the last three years; and

(d) State-wise land in hectare
benefited through execution of small
irrigation schemes, ycar-wise, dur-
ing the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) A statement giving ‘he
state-wise and year-wise total -public
sector expenditure incurred during

178

the period 1971-72, 1972-73 amd 1973-
74 (approved outlay) under minor
irrigation programme is laid op the
Table of the House. [Placed in
Library. See No. LT-8774/74).

(b) and (c¢). Central assistance for
State Plan schemes ig given in the
form of block loans and grantg for
the Annual Plan as a whole and is
not related to any specific head of
development or scheme. A statement
giving the allocation ang disbursement
or total Central assistance for
the Annual Plan of Stateg for the
years 1871-72 to 1973-74 is laid on
the Table of the House. [Placed in
Library. See No. LT-8774/74]. In
addition, Central financia] assistance
outside the State Plan wag provided
to various States during the years
1972-73 gnd 1973-74 State-wise posi-
tion of Central assistance provided
outside the State Plan is given at
Annexure-IIl.

(d) The State-wise gross area esti-
mated to have been benefited by mi-
nor irrigation schemes at the end of
1973-74 15 given in Annexure-IV. The
estimates of State-wise gross area
benefited through minor irrigation
schemeg for the years 1971-72 and
1072-73 are not available.

Central Fund utilized by States for
Housing

4876. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) State-wise total amount spent
from Ceniral fund by each agency
under the administrative control of
his Ministry for housing, either as
loan or as subsidy for the period
1970-71 to 1973-74;

{b) State-wise name or names of
the agencieg through which the
schemes were executed; and

(c) State-wise. Union Tetritory-
wise and categoiy-wise which means
office building, residential buflding,
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roads, bridges and such other heads
amount of money spent through
C.PW.D. for construction works for
the period 1870-71 to 1873-747

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA);
(a) to (c). The information iz being
collected ang will be laid on the
Table of the House.

Mid-day Meals for School Children

4677. SHRI JYOTIRMOY BOSU:
‘Will the Munister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) State-wise and Union-Territory-
wise allocation of funds made by the
Centre for mid-day meals for school
children, year-wise, from 1872-73 to
1974-75; ang

(b) Btate-wise and year-wise num-
ber and proportion of school children
covered by the programme during the
same periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV):. (a) In the years
1972-73 and 1873-74, the Centra] Gov-
ernment did not allocate any funds
to the Staty Governments for the
Mid-day Meals Programme as the
American Organisation CARE supplied
the food commodities and the State
Governmenty met the administrative
cost involved. However, during
1974-75, the Planning Commission
have approved outlays totalling Rs.
4.943 crores in the Ammual Plans of
the State Governments for the Mid-
day Meals Programme under Mini-
mum Needs Programmme. A State-
wise break up of this sum is given
in the Statement I laid on the Table
of the House. [Placed in Library.
See No, LT-8775]74].

(b) A Stetement II lsid on the
Table of the House. [Placed on
Library. See No. LT-8975|74],
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Unfilled Posts in LLT., Kanpur

4678. SHRI YAMUNA PRASAD
MANDAL:

SHRI PRABODH CHANDRA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether top posts in IIT.
Kanpur remain unfilled since long;
and

(b) 1f so, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S NURUL HASAN): (a)
According to the information recelved
from the I.I.T. Kanpur, the post of
a Deputy Director remained vacant
since 1870 and a post of Superintend-
::;g Engineer remaineq vacant since

1.

(b) With regard to the Deputy
Director’s post, the IT, Kanpur plac-
ed the administrative units under the
policy directiong of a council of Deans
consisting of (i) Deap of Faculty,
(ii) Dean of Research, Design and
Development, (iii) Dean of student’s
Affairs, ang (iv) Dean of Administ-
ration and with this Council the
Institute did not feel the need to
fill up the post of a Deputy Direc-
tor.

With the construction phase of the
Institute’s work over in 1871, the
need for a Superintending Engineer
purely for maintenance of buildings
wag not considered necessary and,
therefore, ag a measur. of economy,
the Superintending Engineer's post
wag kept in abeyance.

Model Fire Protection in Kerala

4679. SHRI M. M. JOBEPH: Wil
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether with the establishment
of large scale extensive plantations of
quick growing species to meet the
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requirement of pulp and cellulose
industries in India, the development
of an adequate system of fire protec-
tion is absolutely necessary to safe-
guard the investment on plantation
forestry;

(b) whether the establishment of
a modern fire protection service in-
cluding telecommunication facilities
and modern machinery for laying out
roads for fire fighting purposes n
each of the 4 terri‘orial forest circles
in Kerala is a'so a n~cessity;

(c) whether such an establishment
would also be a model upon which
fire proteclion service in other States
wmild be butlt up. ana

(d) whether financia] and technical
support from FAO /SIDA 13 being
solicited by the Government of -India
in favour of Kerala State?

THE DEFUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (¢). Information is
being collecteq from the State Gov-
ermment and will be laid op the table
of the Sabha.

(d) On account o limited amount
of essistance proposed by SIDA the
recommendation of FAO|SIDA Fores-
try Project Identification Mission for
“The Establishment of Model Forest
Fire Protection Service” for Keralas,
could not be processed: it would be
taken up lang with other projects
recommended by the FAO/SIDA
Mission, when additional SIDA aasis-
tance becomes available.

Discussion between Orissg and Andhra
Pradesh about river Bansadhara
(Koraput)

4680. SHRI GIRIDHAR GOMAN-
GO: Will the Minter of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Government of
Orissa and Andhra Pradesh recently
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met for discusgion relating t, the river
Bansadhara (Koraput);

(b) if so, the nature of discussions
held and the reactions of the States
on the issue; and

{(c) the reasong for reviewing the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI KEDAR NATH
SINGH): (a) to (c). A Technical
Committee consisting of Member
(Floods) of Central Water and Power
Commission and Chief Engineers in
charge of Flood Control, Andhra Pra-
desh and Orissa was constituted by
the erstwhile Ministry of Irrigation
and Power in October, 1972 to make
a detailed study of the flood prob-
leqy in the Vamsadhara basip and
drawp up a comprehensive plan of
flood control measures. The second
meeting of this Comrmittee was held
from 3rd to 5th  October, 1974 in
which the Chief Engineers of Andhra
Pradesh and Orissa States participat~
ed. Ags collection of data for the
assessment of the probley, and for-
mulation of proposals was not com-
plete and site inspection was not pos-
gible due to tne area being inacces-
sible when the meeting wag held,
the Committee could not finalise their
observations and recommendations.
The Committee indicated the further
data to be made available by the
States of Andhra Pradesh and Orissa
and proposed to hold the next meet-
ing at the end of December 1874 or
early in January 1975 for finalising
the recommmendations.

.Professors appointed in various
Departments of Universities

4681. SHRI ARJUN SETHI: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) the number of Professors
allowed to be appointed in a parti-
cular Department of the Central Uni-
versities;
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(b) whether there has been varia-
tion in this rule; and

{c) if so, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL-
TURE (PROF. S. NARUL HASAN):
(a) to (c). The University Grants
‘Commission has not laid dowp any
particular norms for the number of
posts of Professorg for different De-
partmentg in the Centra] Universities.
Such posts are sanctioned by the Com-
mission depending upop the stage of
development of a Department and the
specialisation which it provides for
at any given time, and the apecial
schemes and quality programmes
which it may be undertaking.

Per Capita Distribation and Avail-
ability of Food

4682 SHRI VAYALAR RAVI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the per capita distri-
bution of food is not equal to the
Per capita availability in the country;
and "

(b) what steps are taken to ensure
the equitable distribution of food?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
F. SHINDE): (a) and (b). The per

and availability of other substitutabie
foodstuff etc In order to ensure cquit-
able distribution, foodgrains are pro-
cured to the maximum extent pos-
sible in the surplus States and
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conditions and the variation in the
per capita availability of fo~dgrains
amongst the variouse regiong within
the States.

Equitable Distribution of Foodgrains
among States

4883. SHRI VAYALAR RAVI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Government are
aware that food produking States are
consuming more than deficit States;
and

(b) if so, what steps are being
taken for equitable distribution?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). Food-
graing are produced in all the States.
However the level of consumption in
a State depends on a number of fat-
tors such ag production, availability
of foodgrains in the market, other
substitutable foodstuffs, their com-
parative prices, levelg of income, ex-
tent of urbanisation etc. To ensure
equitable distribution, foodgrains pro-
cured on Central account, from the
surplus areas are allotteg to the
States, for distribution through fair
price shops. The quantum of issuses
through the public distribution sys-
tem is, however, determined by the
State Governments taking into ac-
count locsl conditions and the varia-
tion in the per capita availability of
foodgraing amongst the various re-
glong within the State.

Supply of Wheat and Rice to States

4884, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the quantity of wheat
ang rice supplied to various States,
State-wise, In the months of June t0
November, 1974, month-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR! ANNASAHEB
P. SHINDE): A statement is Iaid

l on the Table of the House. [Placed
in Library. See No. LT-B'Z'IGLN].

Poor quality Wheat being Supplied to
Ration Card Holders in Delhi

4885. SHRI M, S. PURTY: Wwill
the Minister of AGRICULTURE AND
, IRRIGATION be pleased to state:

(a) whether Government have re-
ceived recently a large number of
complaints to the effect that wheat
sold ta ration card holders in Delhi
through fair price shops is of poor
quality and gives bad smell, and

(b) if s0, the main points of the
complaints and the steps taken by
* Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b). Only
one anonymous complaing was receiv-
ed in October, 1974 by the Delhi Ad-
mnistration regarding one fair price

* shop holder at Janakpurs who was
alleged to be selling inferior quahty
of wheat and some complaints were
also received by the Food Corporation
of India regarding 18ue of sub-stand-
dard wheat from the fair price shops
situated at North and South Avenues,
New Delhi.

On investigation it was revealed
that the complaint received by Food
Corporation of India was due to the
issue of Mexican red variety of wheat
which i not preferred by consumears

‘ in Delhi.

The Delhi Administratio investiga-
ted into the complaint and it was
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4686 SHRI M S PURTY: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the State-wice cost of produc-
tion of pulses, millet, peas and gram
per quintal] according to wvarious
surveys conducted by Government;

(b) the steps taken by Government
to encourage their production, and

(c) the results thereof
future plan in this regard?

and the

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Under the Compre-
hensive Scheme for studying the Cost
of cultivation of Principa] Crops in
the different States of the country,
launched by this Ministry, State-level
estimates of the cost of production
have become available in respect of
Bajra for the year 1970-71 for Rajas~
than and Jowar for the year 1971-72
for Maharashtra. These estimatey are
given below:

Costof | Yickd per Crstof

Crop State Yesr  cultivr- tect r¢  [rovee
rion per (Quirtels) rvr per
hectare quirtsls

(Rs. (Re.)
E: a Rejasthsn 1970-;:'-“_—;;0_# 6 46 36-82
o 1971: 72 250 4 22 S4 TC
Jowsr Maharashtra 1971-72 ol 5:7% §7°03

@Provisional.
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Nores 1. Cost of cultivation includes
(a) Cash ang kind expen-
ses such ag those incurred
on hired human labour,
bullock and machine labour
(both hireq and owned),

revenue, cesseg and taxes,
and rent paid for leased-in
land and (b) imputed val-
ues of interest on fixed capi-
tal renta] value of owned
Jand and cultivator’s
family labour

2, Cost of production per quin-
tal is obtained by dividing
the cost of cultivatio, per
hectare (net of the value
of by-product) by the yield
per hectares.

3. 1870-71 was a year of very
good yleld in Rajasthan ow-
ing to excellent weather
conditions.

The field data for the above States
bave been collected by the University
of Udaipur, Udaipur, for the State
of Rajasthan ang Mahatma Phule
Krishi Vidyapeeth, Rahuri, for the
State of Maharashtra. Similar data
on the cost of production of Bajra,
Jowar and Maize have been collected
for a number of producing States. In
some cases, the data are still being
collected/compiled by the Implement-
ing Agencies; in other cases, where
the data have been received in the
Ministry of Agriculture ang Irrigation,
they are either being analysed or
are at the stage of scrutiny ang com-
pilation.

So far as pulses, peas and gram are
conecerned, representative data on
thefr cost of production have not yet
beep collected under the scheme.

(b) and (c). The production of
Ppulses i8 proposed to be increased by
increasing their productivity and area
under these crops. To achieve these
objectives a Centrally Sponsored
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Schame on development of pulses was
lsunched from kharlef 1972 and im-
plemented during 1972-73 and 1978-T¢
Under the scheme financia] assistanot
wag provided to the State Govern-
ments layout of demonstrations
nucleus and foundation seed multi-
plication, adoption of plant protection
measures, supply o¢ seed to the far-
mers, equipping microbiological labo-
ratorieg for production of rhizobium
culture. As p result of these efforts
150 lakh hectares additional area was
brought under pulses ang package of
practices adopted op 9.30 lakh heec-
tares during 1973-74. The Centrally
Sponsored Scheme ig being continued
during the 5th plan. This is expect-
ed to bring 153 lakhs ha. more area
under pulses and package of practices
adopteq on 70 lakh ha. by the end
of the 5th Plan.

Similarly, during the 5th Plap em-
phasis i8 beingy laid to increase the
coverage under the high yielding
varieties of bajra, jowar and maize.
It is proposed to cover pp area of 85
million hectares under these crops by
the end of 5th Plan  as against a
coverage of 4.7 million hectareg iy, the
base year (1873-74). A Centre Sec-
tor Scheme o¢ minikit programm, of
millets has been introduced from the
current year (1974-78). A number of
new varieties of Sorghum hybrids
and new disease resistant varleties
have been evolved. These varietier
have been introduceg through the
minikit programme during 1974-75.
This will facilitate the farmers to
select good wvarieties and have the
seed for cultivation on larger aveas.

Reduction in Sugar Quota supplied to
Ration Card Holders in Gujarat

4687. SHRI P. C. MAVALANKAR;
Will the Minister of AGRICUL
AND IRRIGATION be pleased to state:

(a) whether the quota of sugar
supplied to the ration-card holders in
Gujarat was recently reduced bY
Government;
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(b) it so, the quota reduced; and

(¢) whether Government propose
to restore and if possible enhance the
sugar quota per head in Gujarat, and
it s0, when and how?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) to (¢). The Cen-
tral Government allots monthly quo-
tag of levy sugar to the States for
distribution to domestic consumers
through controlled channels gnd there
has been no reduction in the allot-
ments since July 1974. The scale
and mode of distribution of levy
sugar within the State is, however,
left to be decided by the State Gov-
ernment taking into account the loeal
factors. 9

Central Assistance to Government
Employees for construction of
Residential Units in Gujarat

4688, SHRI P. G. MAVALANKAR:
Wil the Minister of WORKS AND
HOUSING be pleased 1o state:

(a) whether Central Government
as well as State Government em-
ployees in Gujarat are finding it
dificult to get Central financial as-
sistance by way of loan for the pur-
pose of construction of their residen-
tial houses;

(b) if s0, the reasons therefor; and

{c) whether Government propose
to extend necessary financial assist-
ance to the said employees, and 1if so,
how. and when?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKg AND HOUS-
ING (SHRI MOHAN DHARIA):
(a) to (c). A ban opn grant of house
building advance to Central Govern-
ment employees wag imposed In
August, 1878. Government have
sinte decideg to invite applications

for the grant of this advance from
certain specified categories af Central
Government servants.

Strike by Students of LLT., Eanpur

4689. SHRI P. G. MAVALANKAR:
SHRI S. R DAMANI:

Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether about 2000 students of
the Indian Institute of Technology at
Kanpur were on an indefinite strike
recently;

{b) if so0, the reasons thereof;

(¢c) whether the striking students
had demanded the removal of the
Director and the Chairman, ang if so,
the reasons therefor and whether such
removal did take place; and

(d) the steps taken by Government
to correct and improve the situation
in the said academic campus?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S NURUL HASAN): Fol-
lowing the unfortunate death of a
post-graduate student the students of
IIT Kanpur went on strike from 1st
November to 9th November, 1974 as
a protest against alleged mal-admi-
nistration in the 1.1.T. Campus. They
further alleged that ‘mal-administra-
tion was a result of continuous
difference in opiniop between the
Chairman, Boarq of Governorg and
the Director. The striking students
demanded the resignation of both the
Chairman and the Director. The
Chairman has submitted the letter ef
resignstio, while the Director has
requested sanction of leave due and
eatly release from the Institute with
a cleay expression that he would not
wish to resume work at the Institute
after the expiry of the leave, despite
the fact of his having a contract to
serve the Institute. The Government
is considering appointment of an Act-
ing Director and a new Chairman,
Board ot Governors, TIT, Kanpur.
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Effect of power shedding on Kabl
Crop in Haryana

4690. SHRI ISHAQUE SAMBHALI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether total ghedding of power
is likely to affect the rabi production
in Haryana; and

(b) if so, to what extent?

THE DEPUTY IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) No such proposal is
under consideration.

(b) Does mnogt arise.

Representation of Fertiliver Associa-
tions on Fertilization Coordination
Committee

4691. SHRI BANAMALI PATNAIK:
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleaseq to state:

(a) whethey the desirability of giv-
ing representation to the Fertilizer
Associgtions at the State level on
Fertilizer Coordination Committee to
enlighten the Government with the
day to day problems of fertilizer trade
in the private sector has been conal-
dered: and

(b) if so, with what resulis?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Most o¢ the manufac-
turers who yupply fertilisers to the
States, are already represented o®
the Coordination/Standing Commit-
?hqmmbyhshwaow:mmh
ese manufacturery are, turn,
members of the Ferfiliser Awsocis-

tions. The question of sccording &
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direct representation to Fertiliser As-
sociations on these Coordination}
Standing Committees has therefore
not been considered by the Govera-
ment of India.

(b) Does not arise.

Reintroduction of purchase tax in
Fertilizser Trade

4692. SHRI BANAMAL] PATNAIK:
Will the Minister of AGRICUIAURE
AND IRRIGATION be pleased to state:

(a) whether the desirability of re-
introducing the purchase tax i place
of saleg tax to encourage more and
more retail dealers to enter into the
trade of fertilisers has been considered;

(b) if so, with what resulls; and

(¢) the steps proposed to be taken
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL):! (a) to (¢). Levy of tax on
sales and purchase of goods (other
than newspapers) is a State subject
vide entry 54 in List 2 of the VII
Schedule of the Constitution of India.
It is therefore open to the State Gov-
ernments to either impose
tax or sales tax on purchase and sale
of fertilisers in their respective states,
As such, the question of the-Central
Government considering the desirabi-
lity of introducing purchase tax does
not arise.

Allotment of Government accommoda-
tion to son or daughter of s decessed
Government employes

4603, SHR] BHARAT SINGH CHO-
WHAN: Will the Minister of WORKS
AND HMOUSING be pieased to stete:

(s) whether on compassionate geO~
unds, Government accommedation oes
cupied by a deeansed Governuint st~
ployee is allotted to his son/dsughter
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who happens Lo be employed in Gov-
ernment service,

(b) whether the game accommoda-
on i allotieq to the deceased em-
ployee's son/daughler or an alter-
mative  accommodation of the type
which he/she may be entitled to; and

(¢) whether theire are cases
the same accommodation has  been
allotted irrespective of the faci that
the son/daughter happened to be at
the time of the demse of his/ter
father, entitled to a lower type of
accommodation and if so, the reasons
1hur:for"l

where

THE MINISTER OF STATE IN THE
MINISTER OF WORKS ANp HOUS-
ING (SHRI MOHAN DHARIA)
Accordmg to the existing policy, un
ud hoc allotment ig sanctioned to a
son, daughter, wife or husband, as the
case may be "e1 fatuer of a deceased
Government seivant occupying general
pool accommodation prowided that the
said relation i1s a Government servant
eligible for geneial puol accommoda-
tiwn and was sharing accommodation
with" the deceased officer for at least
six months before his death  Tne
same residence, weuch was ovcupied
by the deccased officer 1g repulari:ed
i the name of the elgible relation
3¢ hewhe 1r enlitled to a rrsidence ol
that type or of n higer type Whese
the deceased officer was octupvin®
type I accommodatioy and the depcn-
dent relation 1, entitled to type 1L
type II accommodation 1, allotted 1)
the dependant In other canes, ihe
relation is allotted gz residence of his/
her entitleg type, if available at the
time, or failmg that, the next
Jlower typd, if acceplable to the allot-
tee. 1In ® few exceptional cases of
,extreme hardship, the dependent Te-
'lations of the deccased officers have
heen sllowed to retain the accommo-
dation occupied by such officers even
though the dependent relations werc
not entitleq to that type of accommo-
dation.

97 LB,
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Cayr of Punjab Wakf Board involved in
accident

4694 SHRI JHARKHANDE RAIL
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whethe1 the car of Punjab Wak{
Board was involved ;; ap accident in
December, 1973 killing one mun on the
spot und injuring some persons travel-
ling in Wakf Board car;

(b) 1f so, the nameg and addresses
ot the persons killed and injured in
the ear;

{c) what was the officia] purpose
of the car being driven on that date;
aud

(d) whether any of the injured per-
sons is ur was co-accused with the
Chairmap, of Punjab Wak{ Board in
any case under scction 307 or some
other section of IPC. pending at
Ambala on that date? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AND WAKES
(SHRI F H MOHSIN) (a) Yes, Sir.

{b) and (¢) Accrding to the infor-
mation received fromn the Secretary
T'unjab Wakf Board, the Chairman of
the Punjab Wakf Board was going to
Thaneser 10 inspect Dargah Jalaluddin
there On the way the car collided
with another car cominy from the op-
posite direction, Shry Piare Lal, dri-
ver, and Shri Mayat Ram an Assistant
working i the Centrai Co-op. Bank
Ltd, Karnal, both from the other car
receiveq injuries and the former is
reported to have died in the hospital
Shri Tayyab Hussai, the Chairman
of the Punjab Walki Bontd, is also Te-
ported to have received minor injuries.

(d) The Government huve no infor-
mution The State Government have
beecn addresscd in that connection.
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Meeting of Muslim Ulemas under
Auspices of Central Wak!
Council

4695. SHRI JHARKHANDE RAI.
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether a 'meeting of Muslim
Ulemas wag held under auspices of
Central Wakf Council on 22nd July,
1972 to consider whether 5 Masjid o,
a site of Masjid could be leased out
and used for other purposes:;

(b) if so, the broad outlines ot
statement made by Deputy Minister
for Wakfs and the Officer on Special
Duty, Wak{ before these Ulemas; and

(c) what was the
by the Ulemas?

decision given

THE DEPUTY MINISTER [N THE
MINISTRY OF HOME AFFAIRS AND
WAKFS (SHRI F H MOSHIN) (a)*
No, Sir.

(h) and (c). Do not arise

Reported malpractices by M/s Vishnu
Sugar Mills Ltd, Gopalganj

4696 SHRI RAMAVATAR
SHASTRI.

SHRI K M MADHUKAR,

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Secretary of Chini
Mill Mazdoor Union, Harkhua, Gopal-
ganj had drawn the attention of the
then Union Agriculture Minister vide
letters dated 17th August, 1874 and
2nd September, 1974 against the mal-
practices adopted by M/s. Vishnu
Sugar Mills Ltd., Harkhua, Gopalgan)
:ﬂdﬂihar) in supply of sugar samples;

(b) if s0, whether Government have
made any enquiry into the allegations
and what are the findings?

DECEMBER 16, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB.P.
SHINDE). (a) Yes, Si-.

(b) 5 sugar samples were drawn in
accordance with the prescribed pro-
cedure by the Deputy Director (Sugar
Technical) from the Direciorate of
Sugar and Vanaspati, wlip conducted
the Inspection duiing the first week of
August 1974 and nol by an Inspector.
A show cause notice has been 19sued to
the tactory on account of the overgrad-
ing found in iwo of these cases. No
malpractices have heen adopted in the
drawal of sugar sumples

Instructions ¢{o Bihar Government to
file a case against Vishnu Sugar
Mills, Gopalganj under the
Essential Commodities Act

4697 SHRI RAMAVATAR
SHASTRI:

SHRI K M MADHUKAR,

Wil) the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state-

(a) whether Guvernment had di-
rected the State Government of Bihax
for filing cases against the manage-
ment of Vishnu Sugar Mills, Gopalganj
(Bihox) under the Essential Commodi-
ties Act for its lapses on 27th Septem-
ber, 1872 and 11th July, 1873 in sup-
plying sub-standard sugar; and

(b) if so, what is the position o
these cases”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P
SHINDE)* (a) Yes, Sir The State
Government has been advised on 17.10
1973 to launch prosecution agaimst th
management of M/s, Vishnu Gul'li
Mills Ltd., Gopalganj (Bihar) for their
lapses in proper grading of sugar de-
tected on 27-9-1972 In the second
case, the reply to a Show Cause Notice
1s still awaited frnm the factory and it
is being pursued.

-
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(b} The State Government has been
asked to intimate the latest position of
the case, and a reply is awaited.

Sale of presy; mud of V. S, Mills Ltd.,
Harkhua, Bihar

4698. SHRI RAMAVATAR
SHASTRI;

SHRI K. M. MADHUKAR:

Will the Minister of AGRICULTURE
AND 1RRIGATION be pleased to
stote:

(a) whether the Government had
received a copy of the letter dated 8th
October 1974 addressed by Secretary,
V.S. Mills Harkhua Employees Co-
operative Credit Society Ltd., Gopal-
ganj (Bihar) to the Manager V.S.
Mills Ltd., Harkhua Gopalgan) (Bjhar)
for the sale settlement of “Presg mud”
a by-product oy sugar factory with the
Society; and

(b) if so, what action the Govern-
ment have taken to get it settled?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR;} ANNASAHEB P
SHINDE)" (a): Yes, Si-

(b) The maiter has been refcrred to
the Government of Bihar

Cattle campg in Gujarat

4698, SHRI D. P. JADEJA
SHRI ARVIND M. PATEL

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
itate:

(a) mé number of cattle caRmps
)pened in scarcity area in Gujarat
State, District-wise;

(b) the financial help given to each
ramp;

(c) from where the fodder was ob-
‘sined; and

(d) whether it was obtained by the
Government agencies or by the private
contractors?

THE DEPUTY MINISTER N THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (d). Tne informa-
tion 18 being collected and will be
placed on the Table of the Lok Sabha
when received.

Procurement of paddy by rich farmers
below declared price ip absence of
Food Corporation of Indig Agents

4700. SHRI-D. P. JADEJA: Wil] the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are aware
of the fact that a large number of
jotedars and rich farmers are taking
advontages of the distress rate of paddy
by the poor farmers in the absence
of Food Corporation of India agents;

(b) whether the poor farmers are
selling paddy at less than the Gov-
ernment’s declared price of Rs. 75 a
quintal; and

«¢) if so, what measures Govern-
ment are taking in the maiter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) to (¢). Government
have seen such Press reports from
West Bengal. The correct position is
being ascertained frum the State Gov-
ernments.

Acquisition of India Office Library
4701. SHRI D. P. JADEJA:

SHR! VEKARIA:
Will the Minister oy EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased o state:

(a) the latest position in regard to
the acquisition of India Office Library;
and
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(b) when the work of the acquisition
is likely to be completed?

THE DEPUTY MINISTER [N THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARZ AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYV): (a) and (b). Various
implications regairding the issue of
ownership of India Office Library
have been under countinuous examina-
tion by the Governments concerned
since 1947. A draft arbitration Agree-
ment was received from the Govern-
ment of United Kingdom in 1968 and
is still very much the subject of dis-
cussions.

Worlg Table Tennis Championship

4702. SHR; INDRAJIT GUPTA:
Will the Minister of EDUCATION
SOCIA], WELFARE AND CULTURE
be pleaseg to state:

(a) the progress made so far with
technical preparations for hosting the
World Table Tennis Championships at
Calcutta with particular reference to
construction of the stadium, accom-
modation for spectators, pricing of
tickets, Press facilities, T.V. and ra-
dio coverage; and

(b) by which time the preparations
are expected to be completed for ins-
pection by the International Table
Tennis Associatio, authorities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b). The
Table Tennis Federation of India
which is organisinz the 33rd World
Table Tennis Championships in Cal-
cutta during February, 1975 has fur-
nished the following information:-

(i) The consiruction uf the Indoor
Stadium is progressing according to
schedule, and the premises would be
ready in time for the Championships.

(ii) The said Indoor Stadium has
a seating accommodation for 12,000

DECEMBER 16, 1974

Written Answers 200

spectators; residential accommoda-
tion far the visiting teams, officials
and others has heen reserved in
various hotels in Calcutta.

(iii) Season ticket of the wvalue
ranging between Rs, 40--540 (in-
clusive of the Eniertainment Tax)
would be put on sale Tickets in 2
classes namely, Rs, 40 and Rs. 80
have been reportedly reserved ex-
clusively for registered players and

students who will be given 50 per
cent concession, to be subsidised by
the State Government.

(iv) Adequate Fress facilities and
Radio coverage for the Indian Press
and the wvisiting PressfRadio/T'V
Corps have reportedly been made.

(v) No specific insnection of the
arrangements for the said Champion-
ships is required to be undertaken
by the International 'Table Tennis
authoritics. However, it has been
stated by the ¥ederation that some
officials of ths International Table
Tennis Federation would be present
in India in the 1st week of January,
1975 and they would bLe taken to
Calcutia to see the arrangements
made for the Championships.

MISA for paddy market offenders in
States

4703. SHRI INDRAJIT GUPTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) how many States have declared
to use MISA for paddy market offen-
ders; and

(b) how many traders have been
arrested so far fo, increasing the mar-
ket prices of paddy?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHHKHI ANNASAHEB P.
SHINDE): (a) and (b). 'The informa-
tion is being collected and will be laid
on the Table of the Sabha.
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News item with the Caption Ghost
owners buy DDA flats

4704. SHRI VASANT SATHE.
SHRI DHAMANKAR:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the news
report appearing in a local English
daily dated 17th  November, 1974,
under the caption “Ghost owners buy
D.D.A. Flats”;

(b) if so, the reaction of the Gov-
ernment in regard thereto; and

(c) action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA) (a) to
(c): The news repcr: refers to sale of
flats on power of aitorney by the al-
loitees of D.D.A. flats cn hire purchase
basis. As no specitic instance of such
a sale has been brought out in the re-
port, the question of reaction of Gov-
ernment or of taking any action in
the matter does not arise.
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Agro-service Centres guring 1971—74
4768. SHRI K PRADHANI: Will

the Minister of AGRICULTURE AND

IRRIGATION be pleased 1o state:

(&) number of agro-service centres,

out of 2500 centreg proposed to be set
up during Pifth Plan, gre working in
our country at present;

(b) which are those in Orisss and
other Btates; ang
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(¢) number of the centres working
properly?

THE DEPUTY MINISTER ;N THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (5SHRI PRABHUDAS
PATEL) (a): 532 agro-service centres
have been set up in the country since
April, 1974

(b): Only 7 centres have been get
up in Oussa. A stalement showing
State-wise break up of garo-service
centres in the country is appended.

fe). A" the ngro-service centres set
up are reported io be working satis-
factorily. The centres started with
custom hiring wor in tke initial stages
and are how extending their activities
to other services and supplies.

Statement
51 Name uf the State No. of Ag-
No ro service
centres set
up—
1. Punmab . . 18
2. West Bengal R
3, Tamil Nadu " . 2
4. Kainataka . 31
5§  As=am
6 Mahurashira . . 66
+ UP " . i 76
% Haryamm . | 22
9. Bihar . . . 59
10. Rajasthan . . 43
11. Madhya Pradesh . 56
12. Gujarat . : . 7
13. Jammu & Kashnur
14. Orissa )
15. Kcrala . . . 3
16. Andhra Pradehs i 24
ToTaL L5

comine et i
- a e w ———  ——



303 Written Answers AGRAHAYANA 25, 1806 (SAKA) Written Answers 206

- of Sugarcang Price for
‘1973-7¢ Season announced by Tamil
Nadu Government

4709. SHRI M, R, LAKSHMI-
NARAYANAN:

" 'Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether the Tamil Nadu Gov-
ernment announced the final price to
be paid by the sugar factories for
Sugarcane for the geason 1973-T4 after
several Tripartite Meetings;

(b) it sc, the price for each factory
in Tamil Nadu;

(e) whether all factories have im-
plemented the price anmounceg by the
Tamil Nadu Government;

(d) whether any representation has
been received by the Central Govern-
ment from Sugarcane Growers Asso-
ciation regarding failure of the factory
to implement the price; and

(e) if so, what effective steps or
punitive measures the Central Gov-
ermment propose to take against the
factories who have failed to implement
the Tamil Nadu Government's orders?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): (a) Yes. Sir.

(b) A statement showing the fair and
final cane prices decided by the State
Government of Tamil Nadu for being
paid by each factory in the State
during 1973-74 seasun i attached.

“{¢): Information in this regard
" sought from the Tamil Nadu Govt. is
awsited. It will be laig on the Table
of the House as snon the same is fur-
nished by the State Govt.

(d); Yes, Sir Representation has
heen received from Sugarcane Gro-
wers' Anssociation of South India Steel

and Sugars Ltd, Mundiyampakkam,
Villapuram Taluk.

(e) Su long as sugar factories arc
paying the minimum statutory cane
price fixed by the Central Govern-
ment, no penal action can be taken by
the Central Government against any
factory. However the State Govern-
ment may be expected tc use their
gouod offices to ensure payment of the
higher cane prices decided by them.

Statement
Sl Name of Factory Price
No. Payable
for 1973~
74 session
{Rupees per
tonne)
Cooperatives
1. Ambur 13700
2. Madurantakam . . 135" .
3. Amravathi | . . b 344
4. Salem . . . 11800
5. Kallakurichi 113°00
6. Narional 10250
7. Dharmapuri 106.00
Soine Stock:
8. Nellikuppam 101-12
g. Cavery Sugars 10012
10. [Deccan Sugars 10000
i1. South India Steel and
Sugars 10475
12. Aruna Sugars 102-37
13. Sakthi Sugar 11062
14, Madura Sugars . 10112
15. Kothari Sugars 107-00
16. Thiru Arroran Sugars 100:00 " -
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Fuilure of Sugar Facteries fn Joint
Sector in Tamil Nadu tp Pay fixed
Price of Sugarcane

4710. SHRI M. R. LAKSHMINARA-
YANAN:

‘Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether many of the sugar fac-
tories in the Joint Sector in Tamil
Nadu have falled to pay the price for
sugarcane fixed by the State Govern-
ment after tripartite meetings held
since the 1971-72 seasom:

(b) if so, which are these factories
who have failed to pay the price fixed,
year-wise, since 1971-72,

(c) whether the State Government
er the Central Governmeut have the
powers under the Essential Commo-
dities Act or any other Statute to
ensure payment of the price fixed: and

(d) if not, the steps that are being
taken to direct such erring factories
to pay the price fixed or punitive mea-
sures that iz proposed to be tuken
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHNDE). (a) and (b), The infor-
mation has been called for irom the
Government of Tamil Nadu and will
be Jaid on the Table of the Sabha a<
soon as 1t 18 received.

(¢) and (d). Under the Sugarcanv
(Control) Order, 1966 issued under the
Essential Commodities Act, the sugar
{octories ate required to pay the
statutory muumum cane Prive fixed by
the Central Government. Failure to
do so will constitufe an offence under
the Act. But no panel action can bn
taken 80 long as n factory pays the
statutory mimmum price. The State
Governments. however, are expected
to use their goods offices to enmsure
payment of higher prices if any, fixed
by them. )
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Compesition of University Semate.
Executive Counclis ang Academic
Councils

4711, PROF. NARAIN CHAND
PARASHAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Government or
the UGC have gone into the question
of the composition of University
Senates or Courts, Syndicates or Exe-
cutive Councils, and Academic Coun-
cils*

(b) if su, whether there ig highly in-
adequate rcpresentation given to the
Lecturers as against Readers and Pro-
fessors in these bodies, In spite of the
fact that the Lecturers constitute
nearly 70 per cent of the teaching
staff in Colleges and Univermities: and

(c) if go, whether Government pro-
pose to follow a morc democratic
policy and allow the Lecturers more
udequate representation in accordance
with they; numerical proposition in the
teaching stalf?

THE MNISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF & NURUL HASAN): (a) w
tc), The Gajendiagadkar Committec
mn 1b, report un Governance of Univer-
sitics has indicaied cerfamn broad
prmciples  regarding composition of
these bodics, including representation
of teacheis-Lecturers, Readers and
Piofeisors These are being kept in
view while amending the Acts of
Central Universities. The recommen-
dations of the Committee have also
heen brought to the notice of all the
State Governments

Shortfall in Kharif Paddy Output in
States

4712. SHR! H N. MUKERJEE:
Will the Minister of AGRICULTURE

AND IRRIGATION
be pleased to state:

(a) whether {he latest assessment of
shortfall in Kharif paddy output for
this year in Bihar ig 15 lakh tonmnes;
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(b) whether g shortfall i the output
of Eharif paddy is expected in other
States also; and

(c) if go, how Government propose
to meet the demands of rice in rice
eating States?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (aJ and (b). Firm
estimates of area and output of rice
for 1874-75 have not yet become due
from the States, it is therefore difficult
to indicate the shortfall if any. in
production in Bihar and other States.

{¢) In accordance with the existing
policy, the requirements of rice, for
the public distribution system will be
continued to be met from atocks pro-
cured in control Government account.

Demandy of Tribals

4713. SHRI C. K, CHANDRAPPAN:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether Tribals are very much
hard presseq for lands, jobs and food;

(b) if 80, the stepg Government have
taken to meet their demands;
* {(c) whether Government are aware
of the fact that in certain places Tri-
bals gheraced Legislators demanding
food; and

(d) if so, the steps taken in the
maiter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
[RRIGATION (SHR] ANNASAHEB
P. SHINDE): (a) and (b). All possible
steps are being taken to ameliorate
the difficulties of the tribals witn
:ellrd to hr:ldv';l jobs mdumim as they
re compara economically weax,

Land —XInder land reforms pro-
27 LB

gramme, the Scheduled Castes and
the Scheduled Tribes are givem pre-
ference in the distribution of surplus
lands. The land assignment rules
framed by the different States Gov-
ernments also give preference to the
landless agriculturists including Sche-
duled Castes|Scheduled Tribes.

Jobs.—For giving {facility to the
Scheduled Tribes in securing jobs,
certain relaxations of the general
criteria of recruitment for them and
a policy of reservation of certain per-
centage of the vacancieg are being for-
lowed.

The tribals in general are dependent
on agriultural activities. In regard to
the tribal landless labour. efforts are
being made to create employment
opportunities in tribal areas through
construction works like irrigation pro-
jects, link and arterial roads etc., by
encouraging rural indusiries based on
agro and minor forest produce; and by
encouraging cubsidiary occupations
like dairy, poultry, piggery, sheep'gnat
rearing etc.

Food.—Distribution of food within
the States is the respongibility of the
respective State Governments, Instruc-
tions have, however, been issued from
time to time for augmenting =and
strengthening the public distribution
system including opening of fair-price
shops in rural and inaccessible areas.
In rural and inaccessible areas where
dictribution of foodgrains through
system including opening of fair-price
quate, the State Governments have
been acked to consider feasibility of
distribution through weekly hats|
shandies,

(¢) and (d). No such report has
come to the notice of the Union Gov-
ernment from any State. However, a
news item appeared recently in one
of the dailies in Delhi to the effect that
some tribals in Tripura gheraoed some
members of the State Assembly wtl:en
they were proceeding to investigate a
Project. The matter has been taken
up with the State Government.
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Convention of certain Colleges Into
Minority Institutions in Delhi

4714, SBHRI N, K. SANGHI,

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseq to state:

(a) whether efforts are being made
by some colleges in Delhi to convert
them into ‘Minority Institutions’;

(b) if s0, the names of the institu-
tiong who have initiated such a move;

(c) what would be the position of
the teaching staff of thege colleges
when turneqd into minority institutions
vig-avis their present position. anu

(d) whether it is essential tp have
permission from the University of
Delhi before the conversion takes place
and if so, whether any such permis-
slon has been given?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). Im connection with the proposal
of the University of Delhi to amend
Statute 30 and Ordinance XVIII of the
Statutes and Ordinances regpectively
of the University relating to the com-
position of Governing Bodies of affi-
liated colleges, and Selection Com-
mittee for appointment of teaching
staff etc., representations were made
to the President of India by the Delhi
Bikh Gurdwara Board in April. 1973
The Board. which manages the S.G.T.B.
Khalsa College and Mata Sundari
College for Women, requested that the
Colleges established and maintained
by minorily communities ahould be
excluded from the purview of the pro-
posed amendments, as these were
ulira vires of articles 29 and 30(1) of
the Constitution of India. The Princi-
pal, St. Btephen’s College had also
represented to me in August, 1973 that
the College. during its 92 years of .ife
had as a Christian institution. deve-
loped a special character gnd tradition
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of its own and the proposed amend.
ments will radically alter its essential
character and may even raice compléx
legal questions about the owneﬂhipr
of the College property; the proposed
amendments could not therefore be
acceptable to the College. I waas alst
approached on behalf of the manage-
ment of Jesus and Mary College who
objected to the proposed amendments,

(c) and (d), The terms and condi-'
tions of service of teachers of colleges
of Delhi University, as well as affiha-
tion of Colleges, are governed by the
Act and Statutes of the University,

Sale of Importeg Fertiliser at High
Price

4715 SHRI N. K. SANGHI:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether the price of a particular
variety of imported fertiliser is being
sold to the Indian farmers at Rs. 85 to
Rs. 105 a quintal while the same
variety is made available to Nepalase
farmers at a much lesser price;

(b) whether the Government have
found out the cost of thig variety of
imported fertiliser and its price per
quintal for sale to farmers in India and
alsy the reasong for the Pprice difter-
ence; and

r

(c) action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) to (c). Prices of all
imported fertilizers sold in India are
fixed by the Union Ministry of Agri-
culture and Irrigation. The sale pripa
of any fertilizer go fixed in unifors!
for whole of the country. As there ls
no mention in Question about the
name of the particular fertiliser in
respect of which information is soli-
cited, it is not possible to verify the
selling price or to compare it with the
celling price of same variety in Nepal.
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Pedigree Histories of Cattle imported
from Foreign Countries

4716. SHRI B. K. DASCHOW-
DHURY:

Will the Ministey of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether exporters from foreign
countries never supplied pedigree his-
tories of imported cattle; and

(b) whether these cattle were found
to be afficted by a serious genetic
disease called “Bulldogism” and this
has adversely affected the health and
productivity of indigenous cattle?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) No, Sir. Exporters have
supplied pedigree histories of imported
cattle.

(b) No, Sir. The Government of
India have received no reports of
“Bulldogism"”,

" Effect of short supply of Seeds on
: Food Production

4717, SHRI B. K. DASCHOW-
DHURY:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

{a) whether the National Seeds Cor -
poration of India has totally failed in
meeting the requirements of seeds of
a;ricu.lturhtl;

{b) whether non-availability of
seeds has been responsible for the fall
in food production in the country; and

P the reasonse for this setback in
! production?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Arrangements for pro-
duction and distribution of improved
seeda to the agriculturists is primarnly

the responsibility of the State Gov
ernments, The National Seeds Cor-
poration supplement the steps taken
by the State Governments in  ths
respect by supplying foundation seeds
and certified seeds of varieties of All
India importance, ‘The Corporation
has by and large met the seed require:
ments of the State Governments, &¥
registered in time with them.

(b) The shortage of food productien
is attributable to a number of factors
like adverse climate conditions and
insufficient availability of inputs or
lack of irrigation facilities etc.

(c) The seed production agencies
have been expanding their seed pro-
dution programmes for making larget
quantities of seeds available.

Paddy suPplieg to Cooch Behar Ob-
cperative Rice Mill, Wegt Bengal by
Food Corporation of India

4718. SHRI B. K. DASCHOW-
DHURY:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether the Food Corporation of
India has demanded considerable amo-
unt of money from the Cooch Behsr
Cooperative Rice Mill in West Bengal
for breach of contract and not supply-
ing required quantity of rice against
the paddy supplied to the said coope-
rative; and

(b) if so, the total quantity of paddy
supplied to the Cooch Behar Coopers-
tive Rice Mil] in different years, year-
wise and the total quantity of rice re-
celved from the aforesaid Cooperakive
Rice Mill in different years, year-wise,
showing the pet balance year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] ANNASAHEB
P. SHINDE): (a) Yes. Sir.

(b) The required information is
being collected and will be laid on the
Table of the Sabha.
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Buit against Cooch Bihar Cooperative
Rice Mill, West Bengal by Food
Corporation of India

4719, SHRI B, K. DASCHOW-
DHURY:

‘Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether the Food Corporation
of India has recently instituted a
Money Suit against the Cooch-Behar
Cooperative Rice Mill in West Bengal
and if s0, the amount demanded and
claimed for and at what stage the suit
ia now pending;

(b) nameg of persons against whom
the suit has been instituted; and

(c) what other steps the Food Cor-
poration of India iz considering to re-
lease their dues from the aforesaid
Rice Mill?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR] ANNASAHEH
P. SHINDE): (a )to (c). The Food
Corporation of Indig has instituted a
suit against the Cooch Behar Cou-
operative Rice Mills Limited, Kalighat
Road, Cooch Behar Town for a claim
of Rs, 1,66,205.85 pertaining to 1969.70
crop year and the case is pending
before the Court, Efforts are however
also peing made by the F.CI to
recover the dues out of the Court.

Expert Committee on Management of
Zoos

4720. SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pléased to state:

(a) whether Government  have
taken into consideration the recome
mendations made by the Expert Com-
mittee on Management of Zoos for the
development of zop projects in the
country; and
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(b) if so, the necessary action Gov-
ernment propose to take on those
recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE ANL
IRRIGATION (SHRI PRABHUDAbS
PATEL): (a) and (b). The Expert
Committee report on the management
of Zoos was presented on 20-11-74, to
the Executice Committee of the Indian
Board for Wildlife. Government have
yet examine and the decisions on it.

Delhi School Teachers’ Cooperative
House Building Society

4721. SHRI SHASHI BHUSHAN:

Will the Minister of WORKS AND
HOUSING
be pleased to siate the apecific
steps taken or proposed to be
taken to check that the persons
who have filed affidavits with the
Registrar of cooperative societies, Delhi
as membery of Delhi School Teachers
Couperative House Building Society
actually do not own any residential
plotthouse in hislher name or in the
name of his/her spouse or any of his|
her dependents in the Union Territory
of Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAN DHARIA): After
consideration of the findings of the
Enquiry Officer, further action accord-
ing to law will be taken.

Problem of Malnutrition

4722, SHRI SHASHI BHUSHAN:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether his attention hag been
drawn to the newsitem appearing in a
local English daily dated 18th Nov-
ember, 1974 under the heading ‘Expert
sees no early and to malnutrition’;
and
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(b) the reaction of Government
theretp and the steps taken or pro-
posed to be taken to improve the
gituation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHES
P. SHINDE): (a) Yes, Sir.

(b) Government are aware of the
problem of tood and nutrition in the
country, Apart from stepping up of
agricultural production alongwith ani-
mal husbandry and fisheries as the
basis of all effort in improving nutri-
tion, Government have also initiated
a combination of efforts comprising of
conservation, nutrition education, forti-
fication of foodstuffs, supblementary
feeding and development of new foods
from raw materials like oil seeds.

Cost of Education and Employment
prospects

4724. SHRI B V. NAIl.. Wil the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) what has been the rise in the
cost of education in general;

(b) whether Government have
thought of any scheme whereby a
prospective student is admitted against
a clear vacancy of a job in future; and

(¢) whether Government are con-
templating any other measures against
the rigours of unemployment after
completion of education?

THE MINISTER OF EDUCATICN,
SOCIAL WLEFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) The
expenditure incurred by Central and
State Governments and by the man-
agements of educational institutions
from al] sources is estimated to have
increased from Rs, 344 crores in 1980-
61 to Rs, 1477 crores in 1973-T4.

(b) Government have not proposed
any scheme whereby a prospective
student 18 admitteq against & clear
vacancy,

(c) It is hoped that as & result of
the measures taken by. the Planning
Commission and the Economic Minis-
tries, the employment prospecis after
education would improve. The Minis-
try of Education also propose to intro-
duce the scheme of Vocationalisation
of secondary education and relate
higher and professional educaticn
increasingly to manpower reguire-
ments,

Milk for Millions Project

4725. SHRI ANADI CHARAN DAS:

SHRI RAGHUNANDAN LAL
BHATIA;

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether G.B. Pant University
of Agriculture and Technology propose
to start a Milk for Million Project in
collaboration with the World Bank
and the Union and State Governments;

(b) if so, whether the Project in-
volves optimisation of milk produc-
tion,

(c) whether the project also in-
volves the Introduction of ‘Soyamilk’
as g supplement to milk for the finst
time; and

(d) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) Yes.

(b) Yes.

(c) Yes.
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(d) The project includes use ol
aoya miuk ag a mik extender and aims
to help wn developing a cheaper subsl-
tute for milk. The soya milk may be
sold alone or after mixing with ordi.
nary milk to the extent of 15 to 50
per cent or even more. According to
the University, the consumer will get
nutritious soya milk at 1/3rd or 1j4tl
of the price of ordinary milk,

Emergency Agricuitural Production
. .Programme for 1972-73 in Orissa

4726. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether in 1872-73 Rs. 8.6 crores
were given as loans io Orissa Gov-
ernment for increasing Rabi produc-
tion under emergency programme; and
how this money was spent;

(b) the target for additional Rabi
production for Orissa in 1972-73 fixed
under this emergency programme;

(c) whether the additional target
wag achieved and to what extent; and

(d) if not, why not?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): (a) Yes, Sir; a loan assist-
ance of Rs, 86 crores comprising of
Rs, 6.6 crores as medium-term loan
for minor irrigation programmes and
Rs. 2 crores as short-term loan fot
agricultural inputs was given to the
Government of Orissa under Emer-
gency Agricultural Production Pro-
gramme, 1972-73. The medium-term
loan of Rs. 6.6 crores was utilised on
execution of epecial minor irrigation
schemes like lift irrigation, reservoirs,
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renovaton of tanks etc. Qut of the
shortierm loan of Rs, 2 crores the
actual utihsation for purchace and dis-
tribution of agricultural inputs  fov
rabi production was Rs. 1 crore,

(b) Under the E.AP.P,, it was plan-
ned to increase the rabi|summer pro-
duction of foadgrains in Orissa by §.35
lakh tonnes.

(c) and (d). The actual increase in
production of foodgrains during the
Rabi|Summer season, 1972-73 over the
previous year was 153 lakh tonnes
against the target of 5.35 lakh tonnes.
Reason for achieving an increase which
was less than what was targetted, was
mainly the fact that the works taken
up and even completed could not give
their full benefit to the crops grown
during the same season,

Levy on Husking Mills in West Bengal

4727. SHRI INDRAJIT GUPTA:
Will the Minmter of AGRICULTURE
AND IRRIGATION be pleased to state

(a) whether the Union Food Minis-
ter had discussed with the officials of
West Bengal the question of imposing
levy on the husking mills; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE ANL
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): (a) and (b), In order to
make the procurement operations move
effective the Government of Wesl
Bengal have with the concurrence of
the Govt. of India, enacted the Rice
Milling Industries (Regulation) (Wost
Bengal Second Amendment) Act, 1874
imposing levy on the husking mills.
The provisions of the amended Act
inter alia includes the condition thai
the owner of a new hucking mill fos



237 Written Answers AGRAHAYANA 25, 1898 (SAKA) Written Answers 222

the grant of licence shall recover from
every customer not less than 60 po
cent of the charges for milling paddy
in kind and gha’l deliver to the State
Government seven tonnes of rice in
the case of a husking mill which is
fitteq with a number 2 type of huller
and in other case five tonnes of rier
at prices fixed by the State Govern-
ment.

Extent and Duratiop of Floods and
Damage caused in Bihar

4728. SHRI MADHU LIMAYE:
SHRI RAMDEO SINGH:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o
state:

(a) whether the Government have
made a final estimate of the extent
and duration of floods and the damage
caused by them in Bihar, Assam and
other States;

(b) whether it ig a fact that be-
cause of dwisturbance caused to the
natural drainage of Nortp India by
unplanned and unintegrated schemes
of motor roads, Railway lines, canal
systems, bridges, barrages, bunds and
above all, the reckless deforestation,
the severity of the floods in Bihar and
other states ig increasing every year;
and

(c) if so the steps the Government
propose t0 take to improve the drain-
age of the Ganga basin and mitigate
the havoc caused by the annual floods?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
TRRIGATION (SHRI KEDAR NATH
SINGH): (a) Flood Reports giving
detailed information of magnitude and
duration of floods, damage caused, per-
formance of the flood protection mea-
sures and new works considered
necessary a8 a result of experience of

each year’s floods, which are complied
by the State Governments have not 3o
far been received for 1974 floods from
the State Governments. However. the
reports of damage caused by the floods
of 1974 have been received from the
States, according to which, the total
loss due to floods in the country is
about Rs. 559 crores. The losses in the
worst affected States have been report.
ed as follows:—

(Rs. in crores)

Assam 19.2
Bihar 3818
Kerala 21.8
Uttar Pradesr 105.3
West Bengal 26.8

(b) and (c). Flooding iz caused by
spilling of waters over the banks due
to insufficient capacity of the rivers
within their banks to carry the high
flood discharges brought down from
upper catchments due to heavy rain-
fall and also by accurhulation of water
resulting from heavy spells of rainfals
over areas which have poor drainage
characteristics. There are several
factors which contribute to accentua-
tion of flonding 1In alluvial plains,
the process of erosion and silting leads
to meandering of the rivers and
reduction of the carring capacity of the
river channels, Flooding can get fur-
ther aggravated by land-s'ides in hilly
cathments, changes in river course,
svnchronising of flood flows in the
main and tributary rivers. excessive
rainfall over short periods spells of
continuous rainfalls, obstruction of
natural drainage and change of sheet
flow into concentrated flows by the
developmental works. such as roads,
canals, railwavs ete. The de-afforesta-
tion and imorover land uses in the
ratchment of rivers lead to increase
in gediment Toad leading to silting of
rivers Analveis of availabls data does
not indicats that there has been an
increaging trend in the magnitude of
flonds in Bihar and other States. How.
ever, in monetary terms increase in
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flood damages is due to general rise in
prices of damageq crops and property.
increasing occupation of flood prene
areas due to pressure of populatioa
ete.

For preparing a comprehensive plan
of flood control in the Ganga basin and
arranging its implementation 1n g co-
ordinated manner though the agencies
of the State Gcovernments, Ganga

+Flood Control Commussion has been
set up by the Central Government. In
the preparation of the comprehensive
plan, the Commission will make an
assessment of the adequacy of the
wsoterways provided for the roads,
rail and canal systems and the effect of
various developmental works on the
flood problem. The Commission has
prepared an outline plan estimated to
cost Rs, 1043 crores and 15 now engag-
ed in the preparation of detailel
basinwise plans. Pending the prepa-
ration of the comprehensive plan, the
State Governmenis who are responsi-
ble for the planning and implementa-
tion of flood control measures are
executing flood control and drainage
workg according to the availability of
funds to mitigate the damage caused
by floods and drainage congestion.

In the planning of the roads, rafl-
ways, canals, etc suitable arrange-
ments are made tor prividing ade-
quate waterways lg reduce the drain-
age congestion caused by the obstrue-
tion of the natural drainage due to
these structures. This is continuously
reviewed and additional waterways
are provided asg necessary.

Time.bound programme for distribu-
tion of Land

4720, SHR] BHOGENDRA JHA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased o 1efer
to the reply given to Unstarred Ques-
tion No. 056 on 18th November, 1874
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regarding distribution of surplus land
ang gtate.

(a) whether againsi the estimated
40,61,000 acres ot land above ceiling
Leing available, only 17,520 acres have
been distributed so far; and

(b) 1t s0, what steps are being taken
to expedite the acquusition and dis-
tribution of the entire estimated sur-
plus land within g gpecified tune limut
and under the supervision of statutory
popular commttees?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHR1 PRABHUDAS
PATEL). a) and (b) According to
the latest information received from
the State Governments, the total sur-
plus area distributed so far on the
implementation of the amended Ceil-
g Laws 1s 18,909 acres, In most of
tng Stateg which have made tentative
o tmates ot the extent of surplus
land hkely io be available, wvarious
sleps prescribed under the law are
being taken for expediticusly imple-
menting the ceailing laws with a view
to distribnting surplus land. All these
laws and rules framed under them
provide for returns of land being
filed by the land owners, scrutiny of
these returns, the declaration of sur-
plus land, the selection of land that
can Le held by the land-owner with-
1n the ceiling, the filng of objections
against the decismion of the appropri-
ate authority, the disposal of objec-
tions, appeal, revision, the prepara-
tion of list of eligible categories of
persons to whom surplus land should
be distrubuted etc. Since opportun.ty
is given to the nffected parties to
raise objections at varipus stages, it is
dificult to ensure the implementa-
tion of these laws within a specified
time-limit., Besides. references to the
courts of law by affected parties have
also held up or aslowed down the pace
of implementation in a number of
States. The law of Kerala provides
for the association of village level ad-
visory committees in the process of
the implementation of the celling law
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12 hrs

RE ADJOURNMENT MOTIONS
(Query)

SHRI1 JYOTIRMOY BOSU (Dia-
mond Harbour): 1 have given an
adjournment motion on the besis of
an article which has come vut in the
Hindustan Tines that the Union Law
Ministry 1# now conlemplating to
cireumvent  and  thereby order the
Election Commussion to go mn for a
polls without revising the voters’ lists,
delimiiution of the constiiuenecies, ete

Sit, (s 15 u very gerwous matter
on the context of the assutances that
have been pouring, starting from the
Pume Minster down to th: Law
Minister and everybody In that con-
text, I am ~ure you would have
apphed vour nund to that article and
I wouid hke to have a statement liomn
the Government what they intend
doing. Su, we aie not afraid to go
Lo the polls at uny point of time
But the question 1s: mn the context
ol the assurances that have been
pouring in during the last two months
or so, to-day's article saying that the
Union Law Ministry is contemplating
to cucumvent by adhering to certamn
provisions

MR SPEAKER: Order. nlease

SHRI JYOTIRMOY BOSU: of
the Act of 1955 that elections can be
held without revising the volery lists
and without delimitation is ominous
I would like to have a clamication on
that™point through your good offices
(Interruptions).

SEVERAI. HON MEMBERS ro.e

SHR1 SHYAMNANDAN MISHRA
(Bengusaial): 1 have given notice of
an wudjornment motion regarding the
functioning of the Al] India Radio.
Therc has been recently a step-up in
its partisan propaganda and highly
mutilated and distorted versions of
the proceedings are baing broadcast
2071 LE—9 :

by the All India Radio....(Interrup-
tions), The broadcasts give a clear
impression that it is acting as the
mouth-piece of the ruling party and
s acting at its behest so that the
proceedings of the House might be
given 1n an unmannered mutilated
and distorted fashion 1t 15 a matier
of privilege which the House must
ruise that 1ty procecdings must not
be allowed to be dishonestly bioad-
cast 1o the country. Therefore, I
would request you to give us permis-
vign to ran ¢ this adjournment motion
(Niter ruptinns)

SHR1 PRIYA RANJAN DAS
MUNSI (Calenttu— South): Our
complaint 1s also the same and they
ure dragging in the name of All
India Radio for nu purpose and at
cvery tme (Interrupiions).

SHRI BHAGWAT JHA AZAD
(Bhagalpur): The All India Radio
gives more time ior the Opposition
than for the Government That is our
complaint,

SHRI PRIYA RANJAN DAS
MUNSI When they go to attend a
meeting of 50 people in Vithal Bhai
Putel House the All India Radio says
it 1s a 2000 people pathering and uf
they uddress for an hour, it says they
addressed for-two hours. Let us discuss
that. We are ready to ronvince you
about it by giving concrete instances.
(Interruptions). You take the Photo
Films Division. You find their faces
prominently at the television, not our
faces (Interruptions),

MR SPEAKER: Kindly sit down.

PROF. MADHU DANDAVATE
(Rajapur): As hoth sides seem to
be mgreed that there is a partisan
atlitude on the part of the All India
Radio, though for different reasons,
vou please admit the adjournment
motion (Interruptions).

SHRI SHYAMNANDAN MISHRA"
The mawn thing is that the nation has
invested Rs. 300/- crores in the All
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[Shri Shyamnandan Mishra)

India Radio. It is not the property
of the ruling party. It is the property
of the nation. If they say that we
are taking more time than the ruling
party... (Interruptions) then admit
my adjournment motion and you will
know the truth,

PROF MADHU DANDAVATE
¥You may kindly listen to those who
have given motions and then decide
and give your ruling. I have given
a very clear notice of adjournment
motion. I have said: “Failure of the
Government to curb the shamelessly
open partisanship of the deparimental
All India Radio especially its un-
favourable treatment of opposition
speeches on privilege notices against
the ministers particularly Shri L N
Mishra in the Pondicherry Licence
Case and the wide favourable publ-
city to the Congicss speeches on the
privilege motion against Shit R N
Goenka”. I would like even the
privilege motion on Goenka to get
publicity. I have no objection The
other day the Deputy Speaker ad-
monished the Eduecation Minidter tor
not getting the President’s sanction
in time regarding introduction on the
Delhi Diamatics Bill by Mr Madhu
Limaye; and thereforc he could not
introduce the Bill. This 15 a very
importent ruling giveh by the Deputy
Speaker. You also said that in the
case of Maruti you will go into the
matter regarding the question tabled
by Mr. Madhu Limaye. These are
important matters, This is not
reported in the All India Radio This
shows their partisan attitude

SHRI SHYAMNANDAN MISHRA:
My motion says: “The recent step-
up by mutilated, motivated and
aggressively partisan broadcasts of
the All India Radio resuvltinr mier ol
in distorted, unbalanced and unfaith-
ful reporting of the proceedings of
the House”. I would like to convince
the Houge how on numerous occasions
the All India Radio has been taking
a partisan attitude and distorting the
proceedings of the House, (Interrup-
tions). Let them take up whatever

DECEMBER 16, 1974 Re Adjy. Motion 228

they wani during the course of the
discussion in the House There seems
to be at least sufficient justification
for a discussiori here in this House
This 1s my submission.

it wq fomd (Trv7) @ woEw
Aghem, & A FAEARAT AT ——
" 37 67 AE A0 AEY FT@T Fgar
g1 sl A g afevar feay
ar ddtawa gaar At d@Ar G g-—
37 faq Fa Amfas  =awea w=s1
warg | «fwq 9a fza, man g,
77 99 % fae uF Twr wwr gfowar
¥feay gar ste advon oz awify av
A 7 4% wA7 gl fa qur Atz §
AT wRAAdY aarA we gfear
W fmad ™
s o a9 frdaq & fa o7 Aaa 9w
W AWM ¥EA N AFEA T owEw
IB@ A7 OIHATE AWMA F-— %4
F v A H WO AT A9 ATEAT
2!

¥fear 7 qea £ 7

(Intérruptions)

MR SPEAKER: It canuot form
the subjcct-matter of adjournment
motion As regards your question
that there has been no fair reporting.

SHRI SHYAMNANDAN MISHRA:
My complaint is we are being mis-
1epresented everyday

weIW WHEW ;. ¥ 4q var g
oF faAe A @ wag AT gl faae
wAYa g IAHE

If this 1s in the shape of privilege
and you think it has not been properly

reported, you just point out I will
call for the report of the Minister
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and will examine if it can be raised
in the shape of privilege or other dis-
cusgion

As regards the other one about
election. I will get the clarification,
All of us are concerned about it. I
will send your pomnt to the Minister
and ask for the report,

SHRI SHYAMNANDAN MISHRA:
8ir, the problem is somewhat basic
If the House feels its proceedings
have been mis-reported and the Gov-
ernment is using it as a mouth-piece
of ruling party should there be no
remedy open to the House cxcept a
piivilege motion (Interruptione)

12.15 hrs,

QUESTION OF PRIVILEGE
AGAINST SHRI L, N. MISHRA RE.
IMPORT LICENCE CASE-—contd.

MR SPEAKER: Now, I have to
give my ruling regarding the ques-
tion of privilege against Shr1 L, N
Mishra, Sarvashri Atal Bihar Vaj)-
payee, Madhu ILimaye. Jyotirmoy
Bosu and Shyamnandan Mishia gave
notices of question of privilege
against Shri L. N. Mishra, Minister of
Railways They also made their sub-
missions in the House on the 4th, 5th,
11th and 12th December, 1974, on the
admissibility of their notices.

The facts are as follows: —

(i) On the 28th August, 1874, Shri
L. N. Mishra made a staiement in
the House as follows:—

“I recollect having received a
letter purporting to bear the signa-
tures of a number of MPs when I
was in charge of the former Minis-
try of Foreign Trade. As far as ]
remember, I passed on the letter
to the officer concerned in the nor-
mal course of business, No order
was passed by me, nor any licence
was issued during the period I
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remained in that Minsiry. 1
strongly repudiate the allegation
that I had anything to do with the
obtaining of signatures on the
application or grant of licence. I
repeat, Sir, none of these licences
were issued during my stewardship
of the Ministry of Foreign Trade.”

() On the 9th September, 1974,
when Shni Atal Bihar Vajpayee said
(original in Hindi) that Shri Tul-
mohan Ram was having a school con=
structed in his village 1n the name of
Pandit Ravmdra Nath Mishra, the
father of Shn Lalit Narain Mishra,
and that donations had been collected
for that purpose, Shri L. N. Mishra,
Minister of Railways, intervened to
say’

‘Hum Ko gyat nahin hai”
7R ) A TEY S

The contention of the members is
that by his above two statements
Shr1 L. N Mishra has deliberately
misled the House, In support of their
contention, these members have
referred to the following passages in
the Charge Sheet filed in the Cout
again-t Shri Tulmohan Ram, M.P.,
and others: —

(1) “On 23-11-1972 Shri Tul
Mohan Ram after meeting Shri L.
N Mishra in his office told S/8hr!
K V. Nair and S. M, Pillai that the
Minister had asked the CCI&E to
examine the position and put up the
case early”

(1) “On 5-2-1973 Shn K. N, R.
Pillai sent an interim report to
Shri N K, Singh saying that a
dectailed report of the Controller
of Pondicherrv in this matter was
awaited and that the Minister be
apprised, if necessary. On 5-2-1873
Shri L. N, Mishra took oath of office
of Minister of Railways. On the
relevant file there is a noting by
Shri N, K Singh, admitted to b
dated 5-2-73, to the rwcffect that
‘Minister desires that this case
should be finalised quickly, as it
has been pending for a long time.

L
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[Mr Speaker]

According to his understanding, the
Public Notices were not properly
worded or have been incorrectly
interpreted. MFT also feels ihat if
an Injustice has been done to the
appellant, remedia] action should be
taken and such reliefs as sre possi-
ble under the Import Control Re-
gulation should be given to them.”

Shri Shyamnandan Mishra also
referred to the following noting in
a file of which there is no mention in
the Charge Sheet:—

“Refer my minutes at page 11/N.
This matter has been unduly
delayed. I should like the points
raised in my notes on page 12/N
be examined with speed and file
submitted to me by the 30th '

He also referred to Shr1 N. K
Singh's note dated the 6th February,
1973,

SHRI SHYAMNANDAN MISHRA
(Begusara1): This was on 23-8-72, .
nointed this out that day.

MR. SPEAKER: And argued that
on the principle of ministerial res-
ponsibility, Shri L. N 'Mishra should
be held responsible for this Officer's
action.

As regards the alleged construction
of a school in the village of Shri Tul
Mohan Ram, MP., Shri Vajpavec
referred to proceedings of a Com-
mittee Where Shri Tul Mohan Ram
had suggested that the school might
be named &fter the mname of the
father of Shri L. N. Mishra.

Shri L. N. Mishra, Minister ol Rail-
ways, laid on the Table of the House
a statement on the 8th December,
1974, explaining the position In hiz
statement, he stated inter alin a<
follows: —

“My above statement of August
28, 1974 is factuslly correct and is
fully borne out by the CBI charge-
sheet
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My hon'ble friendg opposite have
tried to make much of a note
(referred to in the charge-sheet)
recorded by Shri N. K. Singh, OSD
on the relevant filee The date of
the note 15 admitied to be 5-2-1973,
the date on which I ceased to be a
Minster of Foreign Trade. Since
this note haJ been quoted to estab-
lish that it is in conflict, with my
statement before this House of
August 28th 1974, 1 would like to
submit thut any such assumption
1s unwarranted and baseless. Even
taking the note as it is, I would
emphatically assert that by ne
stPBtch of imagination caq it be con.
stiied as an order or directive from
me sanctioming the Licence. In fact,
no urder relating to th> i1.wsue of
these licences, as alreadv stated
carher, was issued until seven
months after this note.

I reiterate that my entire state-
ment of 28fh August, 1974 is
factually correck and in no way
conflicts with the contenls of the
charge-sheet .

On 4th December, 1974 Shri Vaj-
payce quoled from a document
which he described as the proceed-
mng-s of a meeting of the school
Managing Committee held on 22nd
February, 1973. According to this
document, al the meeting, Shri Tul
Mohan Ram had suggested the
naming of the school after the
Railway Minister's late father, Shri
Ravindra Nath Mishra. My father's
name is Pandit Rovi Nandan Mishra
and nol Ravindra Nath Mishra.

According to the document from
which Shri Vajpayee has quoted.
Shri Tulmchan Ram is reported to
have said that he had talked to
me about this subject., Sir, it is
not for me to explain Shri Tul.
mohan Ram’s statements. I repeat
that I sald on 9th September, 1574
15 factually correct. Shri Tulmohan
Ram had at no stage discussed with
me any proposal in this regard. .
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1 had recorded, I remember, a
note almost three months earler
s.e.. in August and that note rclated
w the examination of the matter
tn the Ministry of Law on ceriain
¥egal points of discrimination etc.
This was for contesting the case in
a court of law, and not for helping
anybody. This was three months
pefore the memorandum in question
was received or you can say memo-
randum was born."

in his further statements on the
12th December, 1874, Shri L. N.
Mishra has stated inter alia:

(a) “My note of 23rd August,
1872 as also the notings on
pages 11 and 12, now popu-
larly known as 11//N and
12, N of the file to which Shri
Vajpayee has rcferred, telate
to my decision to contest the
case in a Court of Law and
obtaining opynion of the Minis.
iry of Law on legal aspects
including disctimination My
note of 23rd August, 1972
called for speedy action unly
in ditection of voutesting the
cave m a Cour{ of Law and
not for speedy issue ¢f the
licences a« alleged ™

On the 5th morning, I became
Railwav Minister Therefore.
whatever happens afler I left the
Ministty I cannot bg held respon-
sible ™

During the course of their speeches,
Members have raised many 1issues
Some of them are Aabviously for
debate and decision by the House and
do not call for a ruling by me.

However, one important issue raised
by Shri Shvamnandan Mishra is
whether a Minister is responsible to
this House for the actions of his
nfcers, There I8 no doubt that
Ministers are responsible to this Fouse
for all the actions of their officers, and
from the statement of BShri L N.
Mishra, I find that he has not denjed
responsibility for the actions of his

onfficers during his tenure as Minister
of Foreign Trade.

As regards the note by aa officer of
the Ministry of Foreign Trade on the
5th February, 1973, Shri Mishra hes
wtated that he became Raillway Minis-
ter that day and he cannot be held
responsible for any notings done mn
the Ministry of Foreign Trade (re-
named as Ministry of Commerce) on
that day. Strictly speaking, the con-
sytutional position is that any
notings done aofter a Minister has
seased to be Minister of a Ministry
will be the responsibility of the
Minicter who has assumed offire of
that Ministry on that day and not of
the Minister who had left the Minis-
irv

With respect to the noting in
August 1972 on a file, 1t 15 stated by
*he Minister that it had nothing to
do with the application signed by the
Members of Parliament for srant of
& licence, which was of course sub-
mittrd 1m November, 1972 So, this
ts not reclevant to the question of
privilege under consideration

The hmited question for my con-
«<ileration is whether the two state-
ments made by the Minister in the
Tiouse on August 28 and September
%, which are the basis of the questicng
nf privilege by the Members, have
been shown to be false and made
deliberately to mislead the House in
those 1espects.

On the 28th August the Minister
stated that he acknowledged the
receipt of the letter purported to bean
signatures of a number of Members
of Parliament. He also staled that
he sent this letter in the normal
rourse of business and that he did not
vass any order nor any licenca was
issued during the period he remained
i that Ministry. From the submis-
gions made by the members and the
Minister, it is clear that the said
statements made by the Minister are
tactually correct and none of them
has heen provefl false.



235 Import Ldcence
Cuse (QUP)

[Mr Speaker)

So far as Shri Vajpayee's allega-
tion is concerned, the Minster has
stated that he had no knowledge,
Shri Vajpayee in his statement has
quoted Shri Tulmohan Ram and
minutes of a Committee. He has not
shown anywhere that the statements
made by Shri Tulmohan Ram in a
Committee were with the knowledge
of Shri L. N. Mishra, [n a question
of privilege the responsibility and the
act of commission or omission must
be direct., 1 do not think this is a
case where Shri L. N, Mishra has
misled the House.

I therefore do not give my consent
to these nntices of question of
privilege

{Interruptions)

MR. SPEAKER: No points of
order now. No discussion on thia, I
am not here to explain my ruling,
I am not allowing anything. I have
done it with a full conscience [ have
not called any member. Nothing
said will go on record. There should
be no discussion on this. I am so
SOrry.

MR. SPEAKER* There can be no
discussion: no points of order on a
ruling,

(Interruptions)

MR, SPEAKER Whalever was re-
levant in the records 1 have seen
Shri Indrajit Gupta— absent. Shri
Ramavatar Shastri—absent,

(Interruptions)

MR. SPEAKER' Whatever anv
Member hac said and whatever ha~
happened, it wall not go on record
I have not called any Member on this
itemn I huve gone to the next item
Shri Darbara Singh,

(Interruptions)

MR. SPEAKER: 1 have given my
ruling. You cannot compel me to
give a ruling which suits you. It
may be night; i€ may be wrong; it
is accur'mg to my conscience. No
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Member is allowed except Mr, Dar-
bara Singh. Only Sardar Darbara
Singh is on hus legs.

SHR] SHYAMNANDAN MISHRA:
We walk out as a protest against your
ruling. (Interruptions).

Shri Shyamnandan Mishra and
some other hon. members then left
the House.

MR. SPEAKER: Shri Darbara
Singh.

SHRT BHOGENDRA JHA (Jal-
nuagar) Sir, I have sought your per-
russion I have some very important
documents

MR SPEAKER: You have alreadv
~pvken I cannot give you a seconl
chance,

12,40 hrs.

QUESTIONS OF PRIVILEGE
AGAINST SHRI R, N. GOENKA
—contd.

st Tara fog  (Qfrege)
meaer wgrzw, & ¢ (v(3¥s Wi 9

TH AT JEAr g A1 o At &
faeme @mar mr 31 F {49 97 WS
7T arear § fr gw w gwew €
IS0 FT ATHFAT @A & {7g o fiwr
|[rgT § | agr AT 51 fAa-wreRE ¥ )
17 grew a1 fafassr 1 oy w1 s
[ w1, o SR SifzT o, Fo Al
mrafaat #1 9 ¥w graw w1 Fa 7Er |
tafam g O% AT ¥ S g
$ WYT ag w7 g qar A, AW ar A
HTw gwT 4% ¢ f 9 swe & ¥
¥, g2 MY, g %7 foy gfeade cimm
w8, afwa oz fgwrs oY qv =g sy
w1 vemre {ear, gulog & gwwer g
fr ST foredrrdy gy wrlt & wiw =g
et forriverr S grgr s v g e €1
T & vy § T agt oy s
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wgT A YW Hor | ¥EiEg ag g
o aet 8 1 & e wEan fw wg 3w
&% A& qwAT & | sAfAT 'S AT waswT
aromw T 7 ar fedal ®1T w1 sa@T
UTHT FIE HET & BT A 98 IIHT EF
9 WA & AT g M AT WY (%
T X AEE A {1\ g AT WIS Wi
¢ fe 9 arw oo fy oY g© o
g g ¥ a® IF ¥ A W W7
TR afea gt @ | Aaamar g
qg a8 AT FX, A HAT g1 F7, I8 A8
forer [ #1 a7 3 i 27 Aowra=r
#1 7g W1EA g § (% ag w931 wgy agA
A%ET HFa & sy waTar § w17 {67
IaHT T AT AT @S §IA F7 w0907
w71 2 fo 7 7 (& gawTai7 Gar arfow
& o¥ 1 IaF A ag G w7 @ FvAr 8,
w1z fdt & fam 7Y galem g8 womr
gifee wvit ¥ (9w 50 =T w@ATS F7
@ ¥ arfs "o 377 @OF w1 | TR
1o ag 378 5mar # 1 &g o 3=
G R e G CARE R L o
¢ ar Mgawr wrgT Wl w15 R, T
il & @ TEM gWIT EIIW WY aqgA
FESoAT &Y F 1 G 06 ¥ TAH (@R
& T T | I FH LARN §, IEA T
AT AMAA A% FT——F0 qg WY qa ¥
f ga%T ATA OATT ATAA AF R

woaw Ty w7 qear g
fs 7 66 o I7 FF7 AT TAT AT WAV

fradr ¥

sit wewrer fag : awTw Ave d@F
¥ AW $9 FRr Y 8 Rlww A
qATT ¥ ATH WTAT § GHINY wE W7
3w § fr way wgr & qzme A &
&Y wat & a7 v wgr & qufwe
ary o< dur frerar M dar e &
fog w¥ v ® ! oo gOwe & faq
fig fiprwy der A wT Wl wETg WAV

(AT w93 sqrar dA7 grlaer ¢, | .
(eTawrtaY) w9 fav W am
AR | TF GOE & F 91 919 T avgT
F1 & W7 ag AE AAATT TG TR
a1 3551 fow agr A {Fur w1 7 og
|1 AT Al F7A 7

ot gao Qo wmAW (A (A7)
4g A1 AW 1971 W T

st zrarafey 71 7 A WIS
g T AT 66 W AT ¥ 7,
(sTrqT=R) fsm 37 7 wm
TRAVE qT § g7 & AT B 1w
IAT &% H WIOF! TS FEAT & AT wET
wfea 1

!ﬂﬂ'ﬁmé ( af.«u) H 3!’5
FrAAT AT 2 & A=Y 75 ¥ ar geen?

wY qeaTr fag : Gg g I
Frardy a=edy 71 7 ¥ 1 AT 66 F TEE
g3A4T &1 oAt & wm FAv 7w | {3
Fq FAT TOT 4T AT AT FH FT AT
nfmre 787 &l INF ATH 97 I¥
w1 % g9 & _ulvee 397& (=g faam
g & WIT & W7 gg FifeT § Wi
Tax A0 g2 a8 @7Ta @57 ERATH
z‘rmt,vmﬂmﬂrwg‘r1
AqFar § a2 A% (= gegmre {war =
AFAT 21 9% HT AR A 9=
AT AT |7 7T 2 | BN A Wt &4
7= qrr AT aga w=o1 gXT wWHiF ugl
b—7 a7 gawgs T FT AW A%
qIFE FAC @Y (svaqrw)

N WT AT § A7 FET AER A owan
€ arfs 7w = 3= @7 7 {w 2mA oy
oAl JgIr waT 7 aw o gw W w
@A WY 2 (naew) . |
WY I 3T 97 WA & (7o ww Ay o |
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[T &y vz

(x4t g-afraama &2 33 2 7
a8 7T TS a1 {xur # wadl gFgw ¥
TArH F AT 5Y f Frgr 2 3330 [radt
o 7= g€ 81 7% gW A a7 (9 v
TIAT WIT HIT TAAT AN K1 4979 |
T wrfgv #1 ag @77 T IRM TIT
e fAr = wEr foaF FEwm | oA
FFAT, T 7H T AT A A1 27A Al 2
#qifx g9 AT F1$ A wATET BT 2,
T IAF oTA1 ¥ wWeEtaAd F AT FIA
FFEE P & 3% wErAe 20 W Aw
FIRF7A T fam FreTar wre v 2
FH AT IATT 77 BIAT F27 & arlq
TOIA AL 94T T T3 2T AT TINA 17
AGFENT TR & AN TH HIT AT
frrra 1w TR (wam 2 )

AT agA R FEATewT AT ¥ fuh
gg weat arcar g fe wa  fafads
T ¥ wrq g Afed ) 3gr zeer
PHAmEI ST | . . (sAENI)

W AT R ST RN E I TR
) 9UT 3H 9% OF WM IGH (57 IeF
IJTMA 2 F 297 97 @A I A1 FIT
o=@t arw gni 0 FaifE o gEry dver
T IFINEIATIZATET L AGY HEA
wa a% f 72 grew #Y 23w gy W
HEY Y SIreT ) A7 39 FI9E A Aw U7
THAT § 41 ®E AGAT A @ T W
GEANE TH IT I AT @M 7 T2
w5 T wifw ag & aga ssa-EEr 2,
Wz & & M A 7 gaarew
g @At g1 wadl g, faaq g figw
fiarageaafaa g ozt wRA
A ag ard adfr §dr Trfgg ) gw @
IRy ¢ & A A 3 st
froersr w2t ¥ wiowr, xgr Tv &R
A FT omEN g1 WM Wik 9%
qar a o v faen s rw &

DECEMBER 18, 1974

Shni R N Goenka 240

TR W ¥ tw greE W A3 gu ? et

TH 1IN FY AgvwAt w7 @
ot miir quw  (Feesr—afior)

semey Y, AR wrgAar o & gwadi &)
4 °F §TH & /EHg § WY UF Gq g
&F ama & Sdy wrAAn fr fae dwv
gifeariez & srfsaa o7 w9 aw@ &
HI%w w1, 35 978 § 59 & AT N
AT 7% WIT IHA HIA &) WATET FY
I 9gHq |

wene oY, 7g femz v aga g—a
TEH( T ATH FF 2--THH FHEAT B—
“Hy  TTRWIG TEAET AITGA & TRt
¥, . AF ® 94€r X T w9
AYE HAT ¥ TWARTE TIHET & a7 W
a7 A gAr g T F A ¥
mEmwA THifAr Ay e fa
FF qgr g ars wrafrar & faAre
FAATL T F GTETH HT ARy
qur fapar aT 2

Tg ATAAT T8 3 gHA FATNT F
SHHTH 7 30 RGTATHT @ oFTonqrEo FT
A7 7 arg7 fxar war ) glvamog ¥
=" T ag # & 2w =t X, form
AT & AT o7 oAy At wrfae g,
1968 T waETT FW ¥ O G &
ARH “nad qaT & &, e wéY
w qra-fromer o &Y 91, 99" N
% 1 grar faar, frawr TaEwm 993
araT & ag & 7% fwar var qr)’

weasr WT, ¥ wgw voET R o
wft ST AgAn, Wfew wfe ©giv
wam FY @ N7 F orfew fear § ot
ag v & o qfe A svw mar w1 Weae
ot w4, v fak frdndt 29  qowns
¥ i faer® qeqar e fay
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e g 3% oo W < ok,
Wi WY & W < gt 1 oy W ow
g W A, s f & el ¥—
#few Rvag WA & a1 TR agw q
et wY, &0 & FaeRar Wit wt
wuE warer oiX wgr fa vz SHy a e
mew&:%ﬁmw&wﬁi:
oty #17 ¥ qft avg & g¥—ug
gy #1& a1 dwer § g E AT
g Famard)

WS W AW TR AT TAATE A~
Yy A A R AR My AR
AT T Fra F—IH gIa § #4v
w8 q3ar| ®fww o A g oar g
gxar §, AfFw wareeA E A 4T HA
g7

wfYafer qew &fad gaard) g
WTEAl g——i% UF d2EY uETHa A TG
wg fie A I wrd & awg fadnt g4 X
qur fear—x7 & fay faded 2w g@
&§—fw ¢ & farwrs ¥ g fmar WX
TG 5 A 7 Awgriw
T TG @ T W AT ?
O 8 w7 1€ qg A wgar 4fgg

i wt, w7 s g7 & faes wrE ST Aw &
¥ faguw WHeET §—aw W wER
¥\ ¥fea 3% arg WY ¥W Y 1T %
fa ¥ giw ¥ aF 77 | FodTowTlo
& ¢ 9T gure) wifsw o gu & afea
& FTATH oA TouTE o HTFTE WEA T
R 8, W@ ¥ vy § s 8 ¥ aw 9%

gl aw qorar A Ar s §, Fuwr v @
2971 LS~10.

t, T & fawrs € ¥ wiy § T
fecgsia w1 ow gt § ) g7 fawrs
fad S w w9 gy &, W Ay ¥
g Aw argd g e ¥ et aw
A §, go fad gt faw wor §, O
¥ aF ar FE AT o 9y O, §Ew
TET T Y TATAS FT FOALT S AR
& | gagTaran o I agr & A g
IART WY SR\ avar fear §, ww
ITH IIT ¥ gFT { . A

wsast off, § W TgT ATG W G
o & agr fedr wew A gy fe R
AT MY qTEw A wd gy afew &
@ gq ¥ weiw A, § wive qroh
¥, ¥ g AVFD FI T, vA qEWT
faars IEA gaT ¥ §O qON IR
at ¥ Arow Y 7% fie T feowd
¥ faars w@i 9s1 W §, TC IPA
g wT faar Wic o wgr e O
qeTd APl ¥ fawgw T
G ooocer e

ot wwre faw  (Emgram)
<@ 3% ErOw e fager g iy

ot ofit waw ;% gro afigur
¥ art ¥ §9 78 w7 Y

oft wivere frey @ AT TR WIS
¥ge ot A 7 &t Prarmar §, wer
A1 ¥ AT

it Wit wuer : wene o, § wwwre
o} aor e Y ar g f, e e e
WA GEIA Ak Wi { ITET W
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[t wfr qor)
TAATGT Y AT ¥ A% HAH+ & A9 i
& €Ay Af F§ wAAq TG §) T
dar &, forewt =g § 1 7g ot wui qw
g% & 5 ¥ smwwmw oft

of} wrwar fewy ¢ gfeer mdt & Frr
BT gEad g9 W ®1§ QAT A8
EIT——2 T4 AT 9T T ZMT )

ot orfer www : ug @ wawsmw o
%1 waefy fRrredY §, & fawa wag oy
=@ 7 71 frr oY 7 awrE =y A
TEE § WIT 7 25 | 99! AT A
8% F1 FEAR) FT 9a7 T 59 38
%&ﬁ,ﬁrfmﬁwrﬂﬁﬁfﬂﬁa‘maa
AT S TAFT Bz g A w1 @A
BT Arear § f5 q T zaw daw
AR AT AT AN E )

st wmw e fw (dre)
TE Y FIA FTHIYE IoTATE |

ot sfer waor : gar =, ¥ feawy
T A GIF e 21

A ¥E wivTIUTt §——smag &
feraer 97 731 W i< e wwey @
o 1 Ty A Ty wRE A ot

MR. SPEAKER: Mr. Unnikrishnan
spoke the other day for quite a length
of time and I did not interrupt him
even for once because all the time
he was relevant, So, please do not
get yourself involved in this thing
and that thing. You please explan
the pointg at issue.
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sit witw wwer - wsaw oft, & wgroE
¥ fas 7 s g —Forme
RN frd fwar 1 Afes & am wwe
FEAT F % gEERT ww o7 0 ¥
¢, 7 F YErEw A T ¥ A F AW
& 1 g 7w T g i 9 50 gWR
Ty fodr, oo qae 7 ot agy w0
A FT e § | & T glem
9IS T T 9T T, FZT 50 FATT YA
T AAET ¥ A7 IAET W wft daar
g &, afsr agr & F0% w9y
2T ¢ | gEHIgR 9 WIT THAET
Y Y ALY &Y ARAT—HET TTAT WA
W7 g TAAr FEY 0F A gy @
atear g & ot =eivfe @ faars
warE ® 4o &y af & W F)
qrEA wE St 7 wgar--9 afe gw
TIT F AT AT IH 9T AT FATAQ
? AT —OH oE W@ T | FY gerHEa
™ & fars o Smie Al ¥
et 7€ ¥ gAY e Y Ay
7 vEY WA, g7 WA A AT wOw,
arfs &7 F79a7 57 w9 fs F17 fgam
&Y &, WY ag Ay ot A ey zwr &%
AR AT F% @ g, AT T @7 9
fifam &, ag ¥ AT FT [HETEET F
% | 48 favaw § o g ¢ faolg
&% w17 72 welr FY 737 T = Mwwr
& qa faa i vite amgay & valt o
13 hrs.

= wom W3 : ARV WeST EN

W u‘fm m“' "a.n mt uwrf
wRAT ¥ A OY WY |
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ot wfw oo : ARG A
Qwe 9 W1 g 7 WK SHY qeT Tk
420 B oY ag WY g¥ FT qAT AT
wrfeg (=qmerer) FfE
wgsma sy ag faid s & 2
wimr M y safFm s w2

MR SPEAKER What heppened 1n
Tu] Mofian Ram’s case will not be a
precedent for fufure

st weA faw g9 wigw Ow
w1 ®Yf wrIverard @ & a8 fow
wafad fr a9 w1 w1 azeq GaAw
gur & zafad fainft oo & ot fare
QT FT FIITWRE a9 F7 wrforw
TR e L))
g AT T A g fafaew &
FAT W HEITAX & AAT T 1 ITHT
wre-zard ot fram ? L ()
R & 9w @ ¥ 36 qAw ¥ Ay
BTaT & | B9 AT A7 TIATAS Sl &
A FIW ®IW IT WIT A AW B
qwEy ¥

woaR wgtaw . AT wfw qe
W, §F AT Jrq A A arasra wfar
T ¥ "< gw7 ¥ faar

ot wrfiw waer : & Frar oft Y aamar
wgat g fe g Mew aw 9 Amawr i
g @ woh wfgw | vy ow
wanfe s Wi sEr awr A
ggar ANl & e s@ wr Q@ £
WIT & FET A AIGT TR BT S0 ¥
ar | &Y Vww T CIHT I A1RY
g7 1

WETR AEYTY : I AV G FT HAAT
AT ea T A @Y &1
(Interruptions)

MR SPEAKER 1 am not ullow-
ing any other gentleman He has not
given notice

SHR] H N MUKERJEE (Cal-
cutta—North-East) How can ycu lay
down such a law? I am not gowng
to give you notice because in a pri-
vilege matter T am entitled to make
extraneous intervention

Y mfrwewr  wege N ag
AT T WITET &1 99 T

(Interruptions)

weaw vl & Y s g g
Fry A faran | g AL aag ?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Is this the language
you use?

SHRI K P UNNIKRISHNAN
(Badagara) Please, pull him up
=t wfewn ag ¢ A W AW
¥ re wEgieE : AT Y A g
&Y AT

oft AR faw @ A @ qAl-
qfadt #1 gt foee gw FAIT & are &1
g7 A7 N wgN FWy § o<iwe
T WEaT §99 &) fadw 0w &
9 ¥ Wy § S SurTalEaY §7 e
w7

st wfr quw : " fer oY
qeft W € ava) paaraNd

MR SPEAKER Why are you in-
volving yourself with this Member or
that Member? Why don’t you address
the Chair?
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WehPad | caferd e dw T sy
Wt At wrhfie % faors W
T X wEraal ¥ dw 5 § guwy
Wk ¥ i o ) A mreeRr W A
% famrs wnivie 3w @Y arl g,
4 @ wzrerm ¥ Aw g, SEw) W ATy
¥ o @ AeEY 9¢ qE &
ol § O R AT ¥, GX ¥ W
wid § 1 & wgaT wrgen g fr ag s
wY wfaear &7 qave @ 1w Gt W
WEE 9T 420 §T {HIAT I I &Y WX
¥ GTE IR AT wT 61 IAwr
wwt § oY agi W @@ @ ong fe
waweTe N w1 ATw @y ¥ foran, ag
o A ¥ wEled e fawrs
T oY o § o g A Y e
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TR ¥ T W

MR, SPEAKER: Mr, Vayalar
Ravi,

SHRI VASANT SATHE: Sir, I rise
on a point of order if you allow me..

MR, SPEAKER: No, no. I am
BOTTY.

SHRI SAMAR GUHA  (Contad):
Sir, I rise on a polrt of order.

SHRY VASANT SATHE: 7 do not
want to make a speech, I want to

rise on a short point of order, with
your permission.

MR. SPEAKER: What shall I do?
In this case it took us the whole
day. It is egain going beyond the
lunch hour.

SHRI BHOGENDRA JHA: 1 shall

be totally relevant in my point of
order.

MR, SPEAKER: I am not com-
cerned whether it is useful or not.
You had your chance the other day.
I shall listen to the other hon. Mem-
bers only for one minute.

SHRI SAMAR GUHA: WMy point
of order relatés to the poirts that
you have permitted on thig privilege
motion against Shri Goenka on the
basis of one specific news—the news
thet appeared in the Patriot—which
related to a case instituted against
him in a metropolitan court i Mad-
ras. And many hon, Members have
mentioned abouf many C.B.I. reports
and he was described as a habitual
offender. All kinds of words were
used against him. I want your rul-
ing on this. There are viclent accu-
sations made against e Member
without any document against him.
The Members mentioned sbout der-
tain informations relasting to different
ministries and those Nles have not
been made public; nor have they
been laid on the Table of the House.
The hon, Members have made these
accusations in Parliament about
which there is no notice siven wnd



249 QOP against AGRAHAYANA 25, 1896 (SAKA) ShriR. N. Goenka 250

no information was given in this
House. I want to know whether, be-
fore such observations are made, you
in your wisdom, would ask all the
Ministers concerned to lay all the
relevant papers on the Table. Only
after that, you will allow the Mem-
bers to make such accusations.
Otherwise, we are completely in
dark. These are wild accusations
made against the hon. Member.

MR, SPEAKER: Mr. Shamim, are
you also raising a point of order?

SHRI S. A. SHAMIM (Srinapger)’
My point of order to the privilege
motion is relevant. What you should
decide is whether Mr. Goenka's con-
duct as Member of Parliament can
be discussed in respect of charges
made against him. I can understand
the hon, Members being cGlicerned
about a Member’s misconduct. May
be, about six months ago, thiere was
a chatgeshect against Shri A. K Sen
whose passport had been impounded.
And not once this issue was raised.
How can you hear them without a
notice? When the case is in a court,
can his conduct be discussed here?
Mr, Goenka's name should have
found a third place in the list; Mr
A, K. Sen's name should come first
and Shri Tulmohan Ram's name
should come next and then Mr.
Goenka’s name ghould come,

MR, SPRAKFR: Do not make a
speech. What is your point of order?

SHRI S. A, SHAMIM: What I am
submitting is this. Can yoQt allow
either Shri Mishra or Sashibhushan
to refer to Mr, Goenka's conduct not
once but meny times? This ig what
all these Members are doing outside,
T warn this House that if everybody's
conduct is to be discussed in this
House, then the Parliament is left
with hardly five or six Membery in-
cluding myself. Therefore, don't
throw the flood gate open as this
may boomerang,

SHRI VASANT SATHE: Sif my
poifnt of order, i M7 Jyotirmoy

Bosu allows me, is under Rule 222.
When I am raising a point of order,
I must say under what Rule I am
doing it,

PROF. MADHU DANDAVATE
(Rajapur): How can it be under
Rule 2227 That is for privilege,

SHRI VASANT SATHE: You
were pleased, in your wisdom, to
ellow us in this House to make sub-
missions so as to enable you to come
to a decision whether you should
give your consent ..(Interruptions).
8ir, if I understand it correctly, the
speeches are not beingi made here
under Rule 225

MR SPEAKER: Kindly conclude
in a minute.

SHRI VASANT SATHE: Sir, if 1
understand you correctly, you, In
your wisdom, have decided to take
the learned views of the hon, Mem-
bers to enable you to come to a deci-
sion whether you should give your
consent or not. If I understand you
right, you are not allowing these
submissions under Rule 225. There.
fore, Sir. it this is what you are ask-
ing, then. to enable you to come to &
decision, in this case as to whether
there is a prima faecie case of mis-
demeonour, of a conduct derogatory
to the dignitv of « Member of Par-
liament so that where a prima facie
case exists against a Member, that
he is not it to be a Member of this
fraternity—I think this is what you
want to deeide....

MR. SPEAKER: Please sit down.
I understand everything,

SHRI VASANT SATHE: In your
wisdom, you gave the guidance the
other dav in Tulmohan Ram's matter.
You said, Sir, that you will not give
a direction to the Governmeni, but,
if the Home Minister is willing to
kecp the chargesheets on record, you
will have no objection. This is what
you have said. In justice, you must
at least say that in this cise also.



251 QOP against
Shrr B N, Goenka /

[Shri Vasant Sathe]

You must remark in your kindness
that the Government and the Home
Minister may, if they want, place
these chargesheets for our know-
ledge. Will you say this such? This
is my point of order. I want your
ruling on this.

SHRI JYOTIRMOY BOSU: S,
we are concerned to hear things which
are not good for this House 1t 1s
very important that we try and put
our finger on the right pie. There
are two things, We wanted state-
ments from the concerned Ministries
whether Mr Ramnath Goenka, ag a
Member of Parhament had allegedly
put pressure to advance his owr per-
sonal interest, Secondly, we are also
anxious and we are interested that
the CBI reports with regard to his
cases be placed on the Table of the
House. We have said if on Frigav
time and again. Instead of beating
about the bush and denigrading ths
House, let us deal with the business
firmly and methodically, We want
these two documents and these 1n-
formation, to be made available to
the Members of the House so that we
can certainly proceed against these
Member; who are doing things which
are not proper for a Member of
Parliament.

SHRI SYED AHMED AGA (Bare-
mulla): Sir, during the last 4-5
vears, I have always obeyed yuu
But, I have always been ignored. I
fee] that I have always been ignored
hecaguse 1 cannot shout. I am, there-
fore, forced to shout, Since I have
always been ignored, up till today, 1
walkout of the House.

Shri Syed Ahmed Aga then left the
House

MR. SPEAKER: We will take up
everything on this issue tomorrow,

AN HON. MEMBER: On a pont
of order,

MR SPEAKER: No points of
order now, We will resume it to-
MOSTOW,
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SHRI VASANT SATHE:
express yourself,

At least

MR. SPEAKER: Papers to be laid
on the Table. Shri Pranab Kumar
Mukherjee, .

ofr wrzer fagry Tt (ranfeae) ¢
HEqe WEIRE, W9 A wagr § fw g s
Tirgewr & wrwer F wat o qrd @ |
&fer w7 frmmac @ a2y 2w
wrfag, M w F ARzfeaes ¥ Ad foar
& I A+ FIg AT FAXH forar
Efm FremTH M FAE, 9T 9T J0 WA
FT AT AT AEA AT A AT @
2 ¥ wHE FT YT IT F 1gAS
farfasrr syt #§Y e g 1 (wwasvw)
Zw WY w4y &5 &, #4700 qfwarie &
=T & ATY I HT AT 30 AT TG
& | &t drgeat AT F X AT T
FW &, 95 TH WA AW § )

PAPERS LAID ON THE TABLE

Report oF COMPTROLLER AND AUDITOR-
GENERAL OF INDIA FOR 1974 TUnroN
GoVERNMENT (COMMERCIAL) PART L

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
PRANAB KUMAR MUKHERJEE: I
beg to lay on the Table a copy of the
Report (Hindi and English versions)
of the Comptroller and Auditor
General of India for the year 1974—
Union Government (Commercial)
Part I—Introduction, under article
151(1) of the Constitution. [Placed
in Library. See No, LT-8757/74].



2s3 BoOH

Fruirr PropucTs (AMENDMENT) ORDER,
1974

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): On behalf of Shri Anna
saheb P, Shinde, I lay on the Tablc
a copy of the Fruit Products (Amenrd-
ment) Order, 1974 (Hindi and Eng-
lish versions) published in Notifica-
tion No. S.O. 3044 in Gdzette of India
dated the 16th November, 1974, under
subsection (6) of section 3 of the
Essentia] Commodities Act, 1955
[Placed in Library. See No. L1T-
B758/74]

CERTIFIED ACCOUNTs OF INDIAN ScuooL
OF MINES, DHANBAD FOR 1970-71 AnD
AupiT REPORT THEREON

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI1
ARVIND NETAM): On behalf of
Shry D, P, YADAV, 1 lay on the
Table a copy of the Certilied Ac-
counts of the Indian School of Mines
Dhanbad, for the year 1970-71 along
with the Audit Report thereon
(Hindi version). [Placed in Library
See No, LT-8750/74].

1322 hrs.
BUSINESS OF THE HOUSE

MR, SPEAKER: There will be no
lunch recess this week.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Our gubmissions
about the business of the week were
postponed under your orders on
Friday till today.

MR. SPEAKER: You were already
on your legs. You may speak.

SHRI JYOTIRMOY BOSU: The
Jist of business announced by Shri
Raghuramaiah shows the big gap
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between promise and performance,
ag usual. If you look at the list of
legislative business, published in
Bulletin Part II, you will see legisla-
tiong which are vital and important,
which really mean a change in the
political outlook, religiously shunned
and put inte the wastepaper basket.

13.22 hrs,
[MRr. PEPUTY-SPEAKER in the Chair]

Let us take, for example, item
No. 12—the Lokpal and Lokayukta
Biill which was introduced on 11th
August 1971, What about its con-
sideration and passing? Where are
our friends here talking about stop-
page of corrupt practices? You do
not even bring it for consideration
and passing. It was introduced in
1871 'We are in 1974. This is be-
cause you cannot survive without
corrupt practices. That is why you
do not bring it up for consideration
and passing.

Then you come to the Banking
Services Commission Bill, to provide
for the establishment of a Commis-
sion for the selection of personnel to
service in banking institutions. What
happened to that? When did you
nationalise the banks? Even t{oday,
after a lapse of six years, you do not
bring that Bill.

MR DEPUTY-SPEAKER: What
are you talking about?

SHRI JYOTIRMOY BOSU: Part I
Bulletin—what they promised in the
beginning of the session and what
they have done.

Then there is a vital Bill, the
Working Journalists (Conditions of
Bervice) Bill. We have decided that
it should be passed without discus-
sion. The Tobacco Board....

MR. DEPUTY-SPEAKER: What
are you talking about?

SHRI JYOTIRMOY BOSU: Bills
that were promsed to Ye ecnacted.
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MR. DEPUTY-SPEAKFR: That is
net before thre House,

SHRI JYOTIRMOY BOSU: Of
course, yes; Business of the week,

MR. DEPUTY-SPEAKER: Let me
understand. Let wus proceed in
accordance with some order I am
trying to find out what the order is,
The Minister of Parliamentary Affairs
presented the list of business for this
week last Friday. The normal
practice ig that scon after he presents
that, Members make submissions
mbout items that should be included.
Last Friday being an unusual Friday,
not & good Friday, this could not be
done. I find from the proceedings
here the Speaker saying that some
Members wanted to make submissions
and he said: “For submissions regard-
ing next week’s business I will keep
the names pending; it will come up
later on.” When I came to the Chair
on Friday afternoon, this question
came up again and I had the im-
pression that somebody told me that
this would be taken up today. That
is what I understood. We are very
hard pressed for time and there is
a lot of business. How can we go
about in this matter? The Minister
of Parliamentary Affairs is the key
person. Does he want to say any-
thing?

THE MINISTER OF WORKS AND
HOQUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAM-
AlAH): I should make one submis-
sion. This is the last wcek and the
working hours during this week have
been taken into account by the
Business Advisory Committee and
they had agreed on certain Bills,
Government had also agreed for
certain discussions on Wednesday and
Thursday. Today and tomorrow we
have heavy work, already agreed
upon. In that light I would appeal
to the House to consider what we
can do and whether we can do any-
thing more. I do not see how time
could be found for anything more.
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Wt ww fewd (rwr) : A wrdar
& fos Tga ST MY AR ¥ qEy
& TE WY G| Y oat g Rz
& frggha 1ga wAd & fa Tar fafady
oY feidT ST gaaT & 1 X6 Tog wre B
TG FTA FT ST T | T G0 N
TTh & qFToU SR g

MR. DEPUTY-SPEAKER: The
Minister of Parliamentary Affairs has
made an appeal. I can do things only
with the consent of the Member; I
cannot impose anything. As is our
prectice Members who want to make
submission| send fn their names in
advance, Those names are before
me, Let us proceed systematically
Otherwise everybody gets up.

SHRI MADHU LIMAYE: Why only
those? Those who have given notice
under 377 ghould also be allowed,

MR, DEPUTY-SPEAKER: I would
only appeal: please keep in mind
that we are short of time and make
your submissions as briefly as possl-
ble. Prof. Madhu Dandavate.

SHRI JYOTIRMOY BOSU: 1 was
on my legs. The Tobacco Board Bill
has been pending for donkey's years
because the tobacco tycoons could not
be touched as long as the Guntur
kings are here, The Constitution
Amendment Bill providing a legisla~
tive assembly and a council of minis-
ters for the Union Territory of
Arunachal Pradesh where corruption
is seething is there. The Monopolies
and Restricive Trade Practices
(Amendment) Bill relating to the
enterprises of big business houses is
there. Then, the Bill for imposing
ceiling on urban property. Then, the
Cigarette Smoking Bijl—that I am
told the cigarettewalag are not allow-
ing you to bring. Then, the Brahma-
putra Board Bill. Then the Bill on
diffusion of ownership of newspapers.
They talk so much about Mr, Goenka,
but T have not seen eyen the delink-
ing business which they are talking
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‘gbout. I have given a motion on
- Maruti for a detailed discussion with
regard to land, cement, steel, share
prices, dealers” deposits, overdraft
from the Central Bank to the tune
of Rs. 7 crores and 30 on and so forth.
No discussion has been allowed.

I3 months have passed since I gave
exhaustive origindl documents with
regard to Shri D. P. Dhar. He
wanted to go to France and stay there
at the expense-of a French company
and have secret dealings and negotia-
tions with regard to the purchase of
a fertiliser project from them costing
about Rs, 60 crores. That matter
must be discussed. That matter has
been suppressed and hushed up. The
matter should be thrashed out before
the session. There is corruption
galore on the other side. I have
given the original documents....

MR. DEPUTY-SPEAKER: Is only
your party here and nobody else in
this House?

——

SHRI JYOTIRMOY BOSU: I am
just finishing. My only prayer is, if
I have produced any fake document
or done anything malicious, let the
House proceed against me with regard
to Shri D, P. Dhar's case. But this
mafter must be taken up for discus-
sion.

SHRI S. M. BANERJEE (Kanpur):
<] was told by the Minister of Parlia-
‘mentary Affairs that if every opposi-
tion party agrees to it, the Bill about
working journalists will be passed
without discussion. I have already
‘@ven him a letter signed by all the
opposition parties who have agreed
that it should be passed without any
discussion.

Secondly, I would request wou to
realise the gravity of the situation
which has been created by the Gov-
ernment’s awful silence or indifference
regarding the payment of four instal-
ments of DA to Central Government
employees, There is a lurking fear
297 LB--11.. e
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in the minds of lakhs of Central Gov-
ernment employees that once Parlia-
ment is adjourned sine die, Govern-
ment is not going to announce the
decision and the Government will
freeze the entire amount of DA in the
compulsory deposit, which is the
most hated Act passed by this House.
I do not want to threaten the minister,
but a situation has come where our
Group with the help of some other
leftist groups have decided that we
are going to disturb the proceedings
of the House and we shall not allow
any proceedings to be conducted after
the 18th if the announcement is not
made by then about the four instal-
ments of DA that have fallen due. I
am telling you in all sincerity. It is a
legitimate demand. For the last 27
years, this Government has not been
able to check the prices. We wanted
cheap grain to be supplied to them.
which has been denied. The Minister
of Parliamentary Affairs should in-
form the Finance Minister and the
Prime Minister to make the announce-
ment. It is the greatest injustice done
to them., They do not want anything
else but what the Government has
already accepted. The Government
has accepted the recommendations of
the Pay Commission. Four instal-
ments of D.A. are due. Still they have
not been given to them.

Sir, I would request you to ask the
Finance Minister to make a statement
tomorrow or day after tomorrow.
Otherwise, don't force us to start a
dharna in the House.

MR. DEPUTY-SPEAKER: I see Mr.
HK.L. Bhagat getting very impatient
and also some other Members whose
names are not there. This being the
last week. I do not want to shut out
anybody. Let me first go according
to the list of names here. After that,
I will call them.

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Mr. Deputy-Speaker, .
Sir. I want to ralse a matter which is "
of a very serious nature and which is
of the utmost national interest. As
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{Sardar Swaran Singh Sokhi].

reported in the Hindustan Times daled
1st December, 1074, there was an an-
nouncement made by the DKM that it
would observe Ravanalila on December
25 when the effigies of Sr1 Kama and
hiy assoclales would be burnt to coun-
te: the Hamlila celebrations in Delm
This 15 a very very serious matter, an
historical matter 1 would request the
Government through you, Sir. to make
a statement sometime this week before
the Sess10a adjourns so  that  the
contusion in the public mind is re-
moved.

SHRI NOORUL HUDA (Cachar):
Sir, 1 would like to draw the atten-
tion of this House as alsp the atten-
tion oi the Prime Mmmster herself to
a serious matter. The Project Allow-
ance which was being given to the
employees oi the Rajasthan Atomic
Energy Establishment, the Madras
Atoemic Power Project, the Heavy
Water Project, Kota, the Reactor Re-
search Centre, Madras and the Civil
Engineering Group, the Depariment of
Atomic Energy, Tamil Nadu, 1s being
discontinued with effect from 1st
November, 1874 as a result of which
thousands of these emplovees will sus-
tain a loss of ranging from Rs. 40 to
Rs. 700 per month.

The Atomic Depariment is under
the direct supervision of the Prime
Minister. I would like tn draw the
attention of the Department concern-
ed, the Prime Minister and the Minis-
try of Energy to this serious matter.
The Project Allowance which was he-
ing given to these employees for the
last several years is being withdrawn
and the employees are being deprived
of the Prolect Allowance, ] want a
statement from the Prime Minister
which is directly in-charge of the
Atomic Energy Department.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Sir, already this morn-
ing, the Question had come up and.
once again, the Minister had evaded
the reply I gave him an opportunity
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this mormng by putting a Question to
make a reply. Since he evaded the
reply this morning, 1 am forced to raise
the matter now and that 15 about acute
tamine and drought conditions 1n
Tamil Nadu. I want the Minister to
make a statement as to what the Cen-
tre 1s doing about 1if,

Only one weck back, on the 8th, I
was amazed to see, 1n answer to an
Unstarred Question No 3656 tabled by
me that the Taml Nadu Government
had not even bothered to inform the
Central Government thal drought con-
difions were there But I am happy
to see that 1n the Assembly, as re-
ported by Hindu on 13th December,
that the Chief Miui~ter Mr. Karuna-
nidhi

MR DEPUTY-SPEAKER We cdon't
refer to the proceedings of other
Houses. Moreover. you are not rais-
ing a discussion you are only making
a pomt of submission

SHRIMATI PARVATHI KRISHNAN:
In the morming, he had contradicted
certain things when he was answer-
ing a question I am reading from the
newspaper, not irom the proceedings
of any House. This 15 what has been
reported in the Hindu of December 13,
1974,

“Mr. Karunanidhi said that due to
a six-week delay 1n the onset of the _
south-west monsoon, the farming
area depending on it had dwindled
by over two lakh acres. The north-
east monsoon also had failed so far.
As a result, Ramanathapuram, Pu-
dukkottal, Tirunelveli, Coimbatore,
Madurai, Tiruchi and Salem dis-
tricts had been affected extensively.
The samba crop had been raised
only on 27 lakh acres as against the
normal extent of 37 lakh acres. ..”

MR. DFPUTY-SPEAKER- What do
you want to be done about 1t?

SHRIMATI PARVATHI KRISHNAN:
We want a statement on this. People
are eating polsonous roots and things
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like this in Tamil Nadu. In Palladam
taluk, seeds of grass are being eaten.
Children are dying as a result of
eating poisonous roots....

SHRI SHYAMNANDAN MISHRA
(Begusarail): And the Pruime Minister
‘has just assured us in Lucknow ves-
terday that the food situation 1s very
satisfactory.

SHRIMATI PARVATHI KRISHNAN:
I also read the newspaper. It 18 not
«only Mr Shyamnandan Mishra who 1s
reading newspapers. I have a few
suggestions to make.

In Tamil Nadu there 1s not a single
disirict which 15 unaffected by drought
and famine and scarcity. Five crores
of rupees have heen requested from
the Cenire. I wani the Mimster to
make a statement as to what they
are doing about 1t, what they are doing
1o open rehef centres in Tamil Nadu.
Corruption cases are there, no doubt.
Let us have a Citizens’ Committee. It
will ensure that the money is spent
exactly where it should go. Payment
of dearness allowance to the Central
Government employees also becomes
very impoortant in these drought and
scarcity conditions.
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SHRI H. K. L. BHAGAT (East
Delhi): This is being used as Zero
Hour, He is misuging the forum of
this august House. It i3 the business
of the UP Government. The State
Government has already contradicted
the allegation,

oft otmare forwy @ @z QerAEA Ad
-89 wivr &Y o & iy ot @@ 9T
o famfod § o arsn &

SHRI H. K. L. BHAGAT: 1t does
not concern the Central Government.

s wivwe fw © gz TAAUE AE
tafm kamarwrgfe wv AR
& qwvey sy | o fafemtamge WX
I WY gAY FT AT Foww 35 FrEnA
& FATHT TETHT ¥ W e & WK
TF FTEMT OF FAOT §9F &1 Grerar
FAT BT wTRH - ag wrard gwa
W TR, 96 T wHE gy o anfe AW
Y & waardi ¥ ArEaT o -vw ®
are % wwrd @ o )

A ey ag d e waws
¥ wiwe o 7t oy T g€ &, sEN A
farat & &t weeed w1 wXw fed wa
9 fir foaw oed & wowrdy gEmaTC }
IT § T AGS T F wE;AS WA |
TR 25FATTTATLE N2Wiw ¥ FAwiaw
# suT Y ¥ ofr faeli & gdeed A
Y@ wT® fear o g5 wrwTNE™
wet ot & R fage & StmTRIEw W
TG wTR e Ty sTeTe feaTd ?
OF Ug 14 T@TCHT GOHT (g &
YRR T UKD §E ~TE TG
& i T wrafaems T § 1 ¥w
QTAETTTLFY 77 & TTey HTAT AT |

SHRI SAMAR GUHA (Contai): Mr.
Deputy Speaker. Sir, through you I
want to draw the attention of the
Mimister of Parliamentary Affairs and
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also the Minister of Law who is for-
tunately here to the statement that he
made on the floor of the House that
it would take a few months more upto
July next for the completion of the
delimitation of the constituencies and
the revision of the voters’ lists.......

Mr Jyotirmoy Bosu, lel me have the
attention of the Law Minister ...

MR. DEPUTY-SPEAKER' Mr. Jyotir-
moy Bosu 1s trying to monopalise the
Law Minister?

SHRI JYOTIRMOY BOSU‘ Getting
professional advice, Sir.

SHRI SAMAR GUHA-: After that
statement, a lot of information is com~
ing I use the word ‘information’ be-
cause just recently, the Congress Presi-
dent who is a Member of the other
House also, made a statement in Cal-
cutta which appeared in big headlines
—'‘Be prepared for a snap poll ime

SHRI H. K. L. BHAGAT: How can
he quote the statement of the Con-
gress President in this House”

SHRI SAMAR GUHA: He is a Mem-
ber of the Upper House.

SHRI H.K.L. BHAGAT: Even then
you cannot discuss it here.

SHRI SAMAR GUHA: He belongs
to the ruling Party. He is a Member
of the Upper House and he is Congress
President. (ertainly, it can be raised.

It has also come to my notice that
the Chief Minister of West Bengal has
directed all the District Magistrates to
be prepared within a short notice to
have any kingd of election. Even to-day
and almost every day this news ls
coming in some form or the other.
Even to-day it has come in a two
column banner headline.

I want that the hon. Minister con-

cerned should make a statement very
clearly. ...
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R v fow: qa g WgoaT d
f e oy g, faeelt % gwe o
Wﬁmtfa‘mn"raﬁfw«rtl

SHRI H. K. L. BHAGAT: That is
Mr. Janeshwar Misra’s worry.

SHRI JYOTIRMOY BOSU: Sahs
Bath Hai.

SHRI SAMAR GUHA: 1 am not
worried about it and [ am not raising
that question.

1 am rfot on the point whether they
are really contemplating to have a snap
poll. That 1s not my question. As
these reports are coming so frequently,
and almost everyday, in one form or
the other and Ministers and Chiel
Ministers of different States are giv-
ing indirect indications on the holding
of the shap poll, I want to know from
the hon. Minister, and it is s obliga-
tion also, that he should make it very
wlear to this House, clarifying certain
constitutional provisions. According to
Article. . ..

MR. DEPUTY-SPEAKER: No dis-
cussion please. You have made the
point.

SHRI SAMAR GUHA: I have not.

I do not want the element of sur-
prise to go and whether they would
have a snap poll or not, I am not on
that peint. I am not so dull, Sir.

MR. DEPUTY-SPEAKER: What do
you want?

SHRI SAMAR GUHA: I am coming
1o that. My vpoint is this. As per
Article B2 of the Constitution there is
this obligation, after each census the
Tlection Commission should complete
the revision of voters’ list and there
should be fresh delimitation of con-
stituencies. I want to know from the
Minister whether He will make a cdte-
gorical statement whether without
amending the .Gonstitutisn, only by

amendment of the law, or for that
matter, by the ordindnce, whether
without fulfilling the obligation of
Article 82, they can be empowered to
hold election in case there is any dis-
solution of the House The hon. Minis-
ier owes it to the House and to the
couniry to make a categorical state-
ment in this regard.

Then there is one other point whieh
we have raised several times about the
statue of Mahatma Gandhi at the
India Gate. Just a few days back a
young man wanted to instal a statue of
Mahatma Gandhi and the statue was
broken. This matter has been hang-
ing on for so manv vears. Govern-
ment should come out with a state-
ment ‘whether they want to set up a
statue of Mahatma Gandhi there or
whether they want to have some other
statue at the India Gate. This {s my
submission.

st waw sy “amee” (SafaT)
wrL, & OO W w vl fag
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w1 forar st (| w4Y fm e @ frata
e & e & fruit ey frerdt & wwrherd
Tq ¥ T AT Y eT & | APeT
IAT R AR fagre F B faar e
W A i
257 Qo o B Fsrmery wury Fafr
%mmummmﬁgﬂ
v q2w & WY o wivt vt € @ e
it Rreft w1 Tsfaacor fiear o ag
Aot s Peart & g % & 1 wweg
T 9% TR Wdwer B | vy @
writa i ot Fodve oo oft g gt
wfed 1 weft g & Ferc fiegre & o
9 &= FTH AT § 37 ¥ oz wRiww
W 2§ W ¢ W et 9
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t&w T fiewrT gear wifR atfr
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framT wr Tgfew srew frer g% W
W & WET quy SwT A Ao # gy
R

SHRY H K. L. BHAGAT: The
Delhi Rent Control Bill is pending
considetation of the lIousing Minis-
try for a long time and as a result of
wrong interpretation of the existing
law by the court there are thousands
of cases of heirg and successors of
diseased tenants whose cases are
pending in the courts. A large num-
ber of them have been evicted.
Sometime back the Minister for
Housing made a statement that
he would bring this in the House in
4his session. I request the Housing
Mimster through you to bring this Bill
in this session as this matter causes
lot of agitation in the minds of the
people of Delhi.

Then there is one other matter
which I wish to submit. On the 13th
night of this month a highway robbery
took place resulting in the murder of
Munzcipal Corporation Doctor in village
Bijwasan. There are number of cases
of robbery on the bordering areas of
UP, Haryana etc. and some special
efforts are necessary in this regard. I
request through you the Home Minis-
ter o kindly let us know what has
happened in these cases and to let us
know what is being done in cases of
this kind. This is my respectful sub-
mission. Thank you, Sir

ot wrrw fgr@ wrodeft (vfera)
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AWAT wrgar § dudrr e gar A fir
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SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Deputy Speaker,
Sir, more than 45 people have died
dwe to cold wave in Bihar at Katihar,
Hazaribagh and Mokamah, Government
has not taken any steps to give relief
to the affected people. Unless Gov-
ernment provides free blankets, food
and charcoal many more deaths may
take place in those areas. Therefore,
8ir, through you I will appeal to the
Minister to supply free food and
blankets to the poor people of Bihar
and Northern India.

Secondly, I also made a representa-
tion last Friday to amend the Delhj
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Rent Control Act so that thousands of
cases pending in the court for eviction
may be settled.

st g fowd (¥i%T) @ SoTeRE
woYEw, mivare ¥ “ered fage dwawa”
¥ oy g qv @A oir € ¢

The Government plan to dodge pay-
ment of dearness sllowance,

W 3% ¥ g g7 T ov fF ot sy
o fage agi X wmTgmT & v ¥
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wmf war Av W T oww @ Y,
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MR. DEPUTY-SPEAKER: Why re-
peat it?

ot Wy ford ;W Foie
g § ol o o e
% 18 ardw aw g AT it ¥ fod
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MR. DEPUTY-SPEAKER: This you
can speak when the Bill comes up.

st wy foord : ol ol & gl
Ty oy wr § fr 9y wrdadr wi ot
v ey )

MR. DEPUTY-SPEAKER: Not now.

ot wy fomd : it gTRT TR W
o T g e R
AR WA fes %1 A et
€ ST gw Ay wng gt a0 &
A &Y wET [T §

14.00 hre.

SHRI SOMNATH CHATTERJEE
(Burdwan). Will you kindly Listen 1o
what 1s happeming 1n the House? Bir
I am referring to the cases of the rail-
way employees who have been victim-
1sed durng the last raillway strike,
Their cases have been kept pending
for months and months. In spite of
repeated assurances that have been
given that it would be cxpedited, still
cases of the employees are pending and
transfers of vichmused employees are
taking place. There 1s still break in
service, Still there are many different
types of harassments that are caused
to them. Apart from review of the
cases ot the dismissed railway em-
ployees which have been pending for
a long time, I may tell you that we
have won in two high courts—Caleutta
and Gujarat—where the dismissal
orders of the employees have been set
aside by these two high courts. Even
then Government is not considering
this matter sympathetically.

So far as railway employees are
concerned, a statement should be made
before we adourn so that the people
know what 1s the position with regard
to them.

SHRI VASANT SATHE (Akola)-
Sir, you will recall that last week I
had asked for a specific statement in
this House. I have given notice—
other Members also have given notice
—under 193 to discuss a very serious
situation arising in my part of Maha-
rashtra about the cotton purchase. Sir,
I have come from my region only last
night. I may tell you that there ig
virtual panic and Government ig not
even giving the minimum credit to
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the Maharashira Government, which
is going in for purchasing the cotton
under the monopoly purchase scheme
from the éultivators. The Reserve
Bank has refused to give any credit.
The results of all this are that there
is a collapse on price. A cartload of
cotton has come to the market but
nobody is prepared to buy it. The
private trade is holding the cultiva-
tors to ransom. The cultivators are
Panicky. I have brought this to the
notice of the Government. The Finance
Mimster must be willing to give at
Yeast Rs. 100 crores. There is already
a drain of Rs. 1,000 crores in cotton
textile. Of this Rs. 100 crores, Rs. 50
crores will go to Maharashtra and the
other Rs. 50 crores to the Cotton Cor-
poration of India. In Punjab, Gujarat
and other parts of the country, the
cotton growers are coming forward but
there is none to buy thi,. This year
thére is going to be a catastrophe on
cotton. I warn the Government about
this. Immediate steps should be taken
in this regard. This is what I want
to say. I want a statement from the
Finance Mimster.

SHRI P. G. MAVALANKAR
{Ahmedabad). Sir, with your permis-
sion I would like the Minister of Par-
liamentary Affairs to let us know as
1o what happened to my request that
1 had made in the last couple of weeks
with regard to various public matters
on which I wanted statements from
the respective Ministers,

He only conveyed that to the Minis-
ters. As regards Gujarat, I do not
want to take the time because the
matter is coming tomorrow and 1
shall take that up tomorrow, Maha-
rashtra is also as strong as Gujarat,
In regard to Gujarat, I want to make
one reference. As many as 3,500 Offi-
cers of Seven subsidlaries of State Bank
of India are on agitation—peacetul
Jagitdtion—trom the 10th of Decefnber.
The Fanagements hre Fefusing to tike
cognisifice of this bbcause this 48 n
veaceful agitation. 3,500 officers have
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been mdking 4 nimber of demdnds
some of which are pending for fhe last
several years. But, the management
is keeping completely silent because
they think that they are very few in
number and because their agitation is
peaceful and they are democratic in
their demands. They want integration
of Grade 1I and I Officers, revision bf
Dearness Allowance formula and link-
ing of dearness allowance to cost of
living index as applicable to Award
Statf, fixation of working hours, ade-
quate differential between clerical emo-
luments and supervising staff emolu-
ments including protection of special
allowance, absorption of Technical Offi-
cers (Agriculture) in the normal cadre
transfer policy, promotion policy, cash
department procedures and standardis-
ation of working hours and parity
treatment with Staie Bank of India
counter-part. Sir, the Chairman, Shri
Talwar (also Chairman of State Bank)
and Managing Director, Shri Majumdar,
who is under transfer and the new
Managing Director, Shri Nawathe who
is taking charge shortly are refusing
to take cognisance of this and the
managements are refusing to start
negotiations with the officers and they
are all feeling aggrieved. That is why
1 am referring to all these matters.
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“Four companies officially declar-
€d by the Government of India as
belonging to the Birla Group, hold
one lakh shares in Sanjay Gandhi's
Maruti Ltd. according to the Ilatest
information available with the Regis.
trar of Companies.”
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S!‘Im B V. NAIK i(anara) Hon.
De‘ﬁnty-Spenker Bir..

ot wew fagrdt wredadt : g ot
T ags wSEN WY § Wy
ONTH gH TR T QT 41 |

MR. DEPUTY-SPEAKER: We defi-
nitely missed you.

SHRI B. V. NAIK: Very kind of you,
Sir. I have just returned yesterday
ifrom my constituency and in my con-
stituency, the entire case of a parti-
cular company regarding the acquisi-
tion of the lands belonging to about
10,000, poor cultivators is pending the
decision of the hon. Minister of Law,
Shri H. R. Gokhale, who is fortunately
sitting here. There have been a large
number of prosecutions, which in-
cludes the local MP also as the accused.
Prosecutions, numbering about 500
have been launched. This iz not the
State prosecution ,but...,

MR. DEPUTY-SPEAKER: What you
want to be done?

SHRI B. V. NAIK: Since the hon.
Minister has been kind enough to
promise me a decision on the entire
question of issue of licence to this
firm,* Messrs. Ballarpur Straw Board
and Paper Mills Limited for the caus-
tic soda plant, about which I have
had the displeasure of repeatedly stat-
ing for the last three and a half years,
Sir, with no result, with an absolutely
dead State Government of Karnataka.

MR. DEPUTY-SPEAKER: What you
want to be done?

SHRI B. V. NAIK: I would request
the hon. Minister of Law to the effect
that the prosecutions and the official
harabsfneht o fHE pour cultivators
KAt {i poiny on 1n My district. may
stop forthwith.
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AlAH): Sir, Shri Vajpayee raised the
question whether the current Session
of the House will be extended, I
mentioned about this in the Business
Adwisory Committee I would like 1o
mention here that there is no inten-
tion to extend it. The Business Ad-
visory Committee agreed that certain
Bills will be taken up today and
passed and fomorrow, certain other
Bills will be taken up and passed. I
have since reccived a request from
most of the Opposition leaders with
which I am inclined to agree that we
take up also in addition to that, the
Bill relating to the non-working
journalists I shall include that in
the list. There is also a small Bill
passed by Rajya Sabha, which is of
an urgent nature, Punjab Chandi-
garh Municipal Amendment Bill I
will include this also in the list. Re-
garding the various motions for dis-
cussion, the entire time at the dis-
posal of this House was considered
by the Business Advisory Committee
and priorities were given to certain
discussions, About this matter, which
has been raised by Shri Vajpayee, I
do agree that this is an important
matter. But, let us find out how to
fit this into the programme. 1 like to
give time. Let us sit together and
try to fit it into the programme. I
am not standing in the way. Regard-
ing the Tobacco Bill, about which my
hon, friend Mr. Jyotirmoy Bosu is
very particular, let me tell him that
nobody is more concerned than my-
self, because 80 per cent of Indian
Virginia tobacco is grown in my
constituency, I am more anxious
than him to see that this is passed. I
do not know whether time will be
available.

SHRI JYOTIRMOY BOSU: It 1is
crocodile tears you are shedding
rather than real tears.

SHRT K. RAGHU RAMAIAH: 1t is
real tears. You have crocodile eyes.
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SHRI P, G, MAVALANKAR: What
about statements by various Minis-
ters on important matters?

SHRI JYOTIRMOY BOSU: What
about diffusion of ownership of
newspapers and delinking? You were
talking so much about that subject
on Friday What about the Property
Celling Bill?

SHRI K RAGHU RAMAIAH' There
are many more things which Gov-
ernment 15 more anxious than any
member to take up for consideration.
But the question is how to find the
time.

About the matters raised by Shri
Mavalankar, I would submit the
scope of these submissions is that I
should convey to the Ministers the
intense anxiety of the members....
{Interruptions).

SHRI JYOTIRMOY BOSU: There
are ways of ridiculing us and Shri
Raghu Ramaiah is a pastmaster in
them

SHRI X, RAGHU RAMAIAH: T
can only convey this to them, and I
am always doing it.

SHRI S. M BANERJEE: I will take
only half a minute.

There are two ‘important things
which were urged by members. One
is a statement by the Railway Minis-
ter regarding reinstatement of the
railway employees. The second was
about the dearness allowance due to
Government employees, There must
be a statement made on this, Other-
wise, 1 can assure you this: we will
see that the election law which we
are going to pass after the Second
reading is not passed. Let him ask
the Finance Minister to make a state-
ment.
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Comm. Report

MR DEPUTY-SPEAKER: Under-
stand my difficulty. I have to run
the House according to certain rules
and procedure.

SHRI 8. M BANERJEE: Let him
ask the Finance Minister to make a
statement Twentyeight Ilakhs of
government employees zre cheated.

MR DEPUTY-SPEAKER: He has
responded as far as he could I can-
not go further Let us get along with
the business.

SHRI S M BANERJEE- It should
be conveyed to the Finance Minister,
He should make a statement to-
morrow  Otherwise, 1 can  assure
you—all my friends here will support
me—we are gomng to stall the other
Bill

MR DEPUTY-SPEAKER: I under-
stand item 5 has not been disposed
of

SHRI THA KIRUTTINAN (Siva-
ganja): On behalf of Shri Murthy,
may I lay it

MR DEPUTY-SPEAKER: Are you
. member of the Committee?

SHRI THA KIRUTTINAN: Yes,

RAILWAY CONVENTION
COMMITTEE

Sixt# REPORT

SHRI THA KIRUTTINAN (Siva-
ganja) I present the Sixth Report
of the Railway Convention Com-
muttee, 1873, on “Rate of Dividend
for 1975-78 and other Ancillary
Matters”,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We should observe
the funeral of the Railways.

MR, DEPUTY-SPEAKER: Order,
order.

1413 hrs.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF REPRESENTA-
TION OF THE PEOPLE (AMEND-
MENT) ORDINANCE AND REPRE-
SENTATION OF THE PEO-
PLE (AMENDMENT) BILL—contd,

MR DEPUTY-SPEAKER: We take
up further consideration of the fol-
lowing Resolution moved by Shri
Shyamnandan Mishra on the 12th
December, 1974, namely'—

“This House disapproves of the
Representation of the People (Am-
endment) Ordinance 1974 (Ordi-
nance No, 13 of 1874) promulgated
by the President on the 19th Octo-
ber, 1974 "

and the following motion moved by
Shn H. R. Gokhale on the 12th De-
cember, 1974, namely:

“That the Bill further to amend
the Representation of the People
Act, 1851, be taken into considera~
tion”.

Before we resume discussion, I
think I should acquaint members
with the lay of the land because last
time there was some amount of eon-
fusion..,,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Lay of the land or law of
the land?

MR. DEPUTY-SPEAKER- Lay of
the Iand.

There was some confusion last
time When some points were raised,
even the Law Minister thought that
perhaps those points were to obstruct
the motion for consideration, It was
not so. That was why I allowed him
to move the motion for consideration
He did so and he made a speech.
Then because there were a few
inutes before 6 ».a. before we gd-
‘journed, I also cilled ‘on the Arst
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speaker from the Opposition, Shri
Jdyotirmoy Bobu, to speak. I had also
said that with regard to the points
of ofder raised by Mr. Mishra and
other Members regarding the scope
‘of the discussion, whether Members
cdn make reference to the different
election petitions pending before
different courts, that was the point
of order, I had said that I would
reserve my ruling. Now before Mr,
Jyotirmoy Bosu continues hig speech
I think that we must settle this
matter. I would not have permitted
Mr. Jyotirmoy Bosu to begin his
speech last time were it not for the
fact that we had only twgo or three
minutes to adjourn at 6 O'clock; I did
some calculation and I decided in my
‘mind that within those few minutes,
long-winded and stout lunged as he
is, weighty ag he is, he would not
reach éven the banks of the Rubicon,
not to speak of crossing it. And there-
fore, I allowed him and at 6 O’clock
we adjourned.

I know what is worrying Mr, Sathe,
I know that this is a very slippery
and trecherous ground and 1 have to
proceed very carefully. I should first
dispose of one particular item go that
there may not be any misunderstand-
ing, [Last Thursday Shri Salve of
the Ruling party drew my attention
to a precedent in this House. He read
out from page 901 of the book, Prac-
tice ard Prockédure of Parliament and
on the strength of that precedent he
wanted me to rule that reference to
the cases before the court should
not be permitted. I said then that
I would have to study this particular
case. If there had been a precedent
like that, of course it would make
my job much easier.

I think I should acquaint the House
Wwith Wwhat that precedent was, It
#elated to a parfcular Bill which the
Hotrie at that time—JI think
% wits the hite Govind Ballsbh Pant

PR

1885. The Bill related to Entry 34,
List II, State list and it sought to
prohibit promotion and conduct of
prize competitions which exceeded
certain level; I think they mentioned
a level of Rs, 1,000. The Bill was
brought before the House under arti-
cle 252 of the Constitution after a
number of States, namely, Bombay at
that time, Andhra, Patiala and East
Punjab States Union had passed re-
solutions delegating their powers of
law making to Parliament. The Bill
if passed would be made applicable
to the States in Part C and Union
Territories; ang other States in Part
A and B as might pass resolutions to
adopt the Act. After the Home Mi-
nrster had moved the motion for econ-
sideration of the Bill, an hon Mem-
ber Dr. Krishnaswami raised a point
of order. He said, certain laws relat-
ing to the subject were already pass-
ed by the Slate Legislature of Bom-
bay but those laws were challenged
in the Bombay High Court and the
Bombay High Court struck them
down. The Bombay Government,
went to the Supreme Court on appeal
and so the case was pending before
the Supreme Court On the strength
of the fact that the case was pending
before the Supreme Court, Dr,
Krishnaswami sought to say that this
was sub judice and discussion on the
Bill should not be proceeded with
and the Bill could be considered only
after the Supreme Court had given
its judgment. 'The Speaker ruled
out the point of order and allowed
the discussion to proceed on the
ground that the House had the power
to make laws, whatever might be the
case. But, he also appealed to the
members not to refer to the facts. He
said:

“They will not refer to the facts,
not of a law, but of the particular
casp under sppeal”

Hon. members will see that that
Bill and this Bill are not on all fours.
THe Prie Compelitions Bill was
brought to this House in respijiime to
eerhlnnclﬂmnﬁntthnt”. No



28; Res. and Repre- AGRAHAYANA 35, 1806 (SAK4) the ’3’3‘ (Amds.) 282.

sentation of the
reference was made in that Bill,
whether in the Rill itself or in the
statement of objects and reasons, to
- ,any case pending before the Supreme
Court, But in this particular Bill
before the House, the very genesis,
1the very basis of the Bill itself, as
the Minister himself had said so many
times both in this House and outside,
is the 180 cases or so pending adju-
*dication before the various courts in
the country. I had said even last
time. although I did not have the
time to study, that this was a very
unusual situation and I expressed my
difficulty in these words:

“]I must say that this is the most
difficult situation in which I have
ever found myself.”

I have been presiding officer now for
4 years or more. We had faced many
difficult situations, but I had never
faced a more ticklish situation than
this. My good friend. Shri Indrajit
Gupta—unfortunately he is not here
—who we all know ig a brilliant
parliamentarian alspy saig that we
were standing on extremely slippery
and treacherous ground. He caution-
ed me by saying, “Be very cautious”.
I replied, “I am very cautious;: I
know.” 'Then he said, “Don't rush
in", I replied, “I don't rush in. I am
not a fool fo rush in where angles
fear to tread.”

. Regarding the different points of
brder that were raised, I sought the
_assistance of the Law Minister. He
dig intervene once or twice and on
Thursday last, he said:

, ¢ T have said that reference to
facts to the merits of a particular
case, is undesirable, because it is
definitely prejudicing the trial
which is going on.

“If you say that so many cases
are pending without reference to
the name of the party, without
reference to what is the dispute
pending, what are the allegationg
and counter-allegations in that
particular case, that iz entirely a

different matter....I would submit
that this has been unprecedented:
it has never been allowed. I hope,
you will aceept that.”

That is what he said,

Before I proceed further in the
matter, I would feel very much more
comfortable and it would help me
and the House—I wish I could accept
the submission of the Law Minister
straightway—if even at this stage he
could point out to me a precedent in
the past when a similar Bill of this
nature making the cases pending be-
fore the courts the very basis, the
very genesis, the raison detre, of the
Bill had come before the House., If
he can point me out this and paint
out that a certain ruling had been
given by the Chair saying that it
could not be done, I think, it would
help me very much.

I do not want to proceed further
in 2 hurry. Of course, I thought
about it the whole day yesterday. 1
struggled with it. My duty is to
maintain the balance and to give the
House an opportunity of a full and
frank discussion After that, the
House can do anything it likes. I have
not been able to make up my mind.
although I have some idea, and a rul.
ing has to be given—otherwise, we
cannot proceed further; I ghal]l give
a ruling, but even at this stage, if
he can help me by pointing out to a
precedent of a similar Bill of this
kind in which a certain ruling of the
Chair had been given, it would help
me,

SOME HON, MEMBERS rose—

SHRI VASANT SATHE (Akola)
Sir, would you allow us to make a
submission before the Minister says
something?

MR. DEPUTY-SPEAKER- Yes.

SHRI JAGANNATH RAOQO (Chatra-
pur): Sir, you want a similar prece.
dent so that you could give a ruling
on those lines.
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May I refer to you the case of the
‘Essentia] Services Ordinance which
was passed on December 11, 18687 A
point of order was raised by Shri
S. M. Banerjee saying that it could
not be discussed as the Ordinance
was pending adjudication before
many courts. The Deputy-Speaker
iruled:

“According to the precedent in
this House, the Speaker has held
the discussion of a Bill the subject-
matter of which is sub judice by
virtue of an appeal pending in the
Supreme Court as in order provid-
ed the Members refrain from re-
ferring to the facts of a particular
case in appeal as, thereby, the de-
bate in the House would not vre-
judice the hearing of the appeal by
the Supreme Court,”

‘Therefore, the Members are npot
allowed to refer to the facts of each
case pending before the High Court
or the Supreme Court. They can
mention the names. The legislative
power of Parliament cannot be sub-
ject to the principle of sub judice.
Otherwise, Parliament will be help-
less. We have got the powers to
make laws. It is a sovereign body.
Are we to be precluded simply be-
-cauge some case is pending in a court
and the Parliament cannot legislate?

Here, in this particular case, the
‘Government wants to remove the
confusion that has been created by
the Supreme Court which s con-
“trary to the decision of the very
-court delivered earlier....

MR. DEPUTY-SPEAKER: It would
help me if you give me the basig of
the Essential Services Ordinance,
whether any particular case was the
basis for the Bill itself, That is the
crucial question.

SHRI JAGANNATH RAQ: I take
an extreme case. Supposing there
“was no precedent, are you going to
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decide that Parliament has no power
to legislate simply because some case
is pending before a court?

MR. DEPUTY-SPEAKER: You
were not here on the last day. We
are not discussing about the power
of this House to legislate, It can
legislate. But that is not the point ..

SHRI JAGANNATH RAO: You say
that the principle of sub judice will
come in the way....

MR DEPUTY-SPEAKER: I never
said that, You did not understand
me then.

SHRI JYOTIRMOY BOSU
mond Harbour): Sir, you have
on page 12118 of the debate:

“But if anybody, at this stage,
makes a reference I cannot step
him.”

(Dia-
said

MR. DEPUTY-SPEAKER: That was
before my ruling. I sald it in this
context: at that time it was cubmitt-
ed to me ‘Let us go on with the dis-
cussion; you can reserve your rul-
ing'. Then I said: ‘Before I give my
ruling, at that stage, I cannot stup
anybody’. But now we have not
reached that stage, I have yet to give
a ruling.

SHRI VASANT SATHE (Akola): T
entirely agree with you, Mr, Deputy-
Speaker, that we are facing a very
ticklish situation and your problem
has become more difficult because

there is no direct precedent. If there _

was a direct precedent on all fours,
as you said, the problem would not
have arisen and you had only to
follow the precedent, I have tried
to do some research and I have not
been able—I do not know whether
the Law Minister has found any—
to find out a direct case on all fours.

Now, Sir, the principle of sub
judice is well understood. And it is
no one’s case or contention that this
House or the Parliament is estopped
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because certain matters or cases are
Pending in a court of law, This is
a rule of self-restraint. This 1s a rule
of prudence because we do not want
to prejudice the cases in courts crea-
ted by this very sovereign body. We
«do not want to refer to those matters
lest it should prejudice them ‘That 1s
why, in the book by Kaul and Shak-
dher 1t has been mentioned on page
01:

“The rule of sub judice cannot
stand 1n the way of legislation It
the rule of sub judice were to be
made applicable to legislation, it
would not only make Legislatuies
subordinate to the courts in that
matter but would make enactments
impossible because numerous cascs
conerming a large number of statu-
tes await at all times adjudication
in one court or the other™

On this, I do not think, there 1s any
dispute. The difficulty has arisen not
because of the rule of sub judice but
because it was contended, as you right-
1y pointed out, that this Bill in terms
is trying to cure a defect that has
arisen out of the recent judgment in
Kanwarlal Gupta vs. Chawla, Because
of the recent judgment given, a cer-
tain contingency hag arisen because of
an interpretation given in that decision
on section 77 read with section 123 of
the Representation of People Act. The
interpretation that has fallen from the
learned judges of the Supreme Court
has created a difficulty; that interpre-
tation was that the ‘authorised ex-
penditure’ would mean contrary to
the earlier rulings, ‘deemed to be
authorised’.. .

MR, DEPUTY-SPEAKER: Implied-
ly.

SHRI VASANT SATHE: Yes, im-
pliedly authorised.

Therefore, this Bill 1s being brought
to make clear what was till then the
decision as understood of the Supreme
Court and High Courts as was de-
cided in the last case of Rajagopala
Rao vs. N. G. Ranga which quoted

earlier decisions from Meghrai Pato-
dw vs. R. K, Birla and others, I am
giving the background so that we may
understand the 1mport of what we are
trying to prevent This js what the
Supieme Court had to say:

“This Court as well as the High
Courtls have taken the view that the
expenses incurred by a political
party to advance the prospects of
their candidates put by 1t without
mor¢ do not 1all within Section 77"

Now, the Supreme Court said and
underlined the words “without more’.
They said the words ‘without more”
are important They have interpreted
the woids “without more” as to mean
‘not as authorited knowingly or ex-
pressly but even by imphication® Now,
this is the extent to which the Supreme
Court has gone and this is what has
created a problem

Now, what 1s 1t that is sought to
be done? The effort of this Bill 1s
that where a reference has been made
to the pending cases—reference to the
pending cases is only qua this parti-
cular aspect—that means wheie ‘any-
thing more’ can be interpreted as to
mean implied authorisation. Only
that much, Therefore, in the pending
cases which are 180 or so. whatever
it may be, there may or may not be
facts which would show an expenditure
by a political party and whether such
an expenditure would be deemed to he
authorised impliedly or not, would be
a matter which, when each case comes
up for consideration, is for the Judges
to consider and determine. But if
this judgment stands, then every
such expenditure incurred by a poli-
tical party would be deemed impliedly
incurred by the candidate.

Ram Dayal vs Brij Lal & Others
where the contention was that the
expenditure incurred by the Maharaja
of Gwalior should be deemed to be
impliedly an expenditure incurred by
Brij Lal but the Supreme Court said,
‘No' and did not accept the principle
of implied consent. But today if it is
accepted, then, even that case could
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be struck down, That is the possibi~
lity. AIl these candidates pending
cases of various political parties stand
to be affected if it is established that
even friends, or groups of friends or
supporters had spent for them for
pamphlets, propaganda, arranging
meetings or anything cven though
they had spent that money on
the wunderstanding of the law
as 1t stood {ill the decision
in Kanwar Lal Gupta's case.
In that understanding, if a party has
spent somc money or some groups of
friends have spent some money and if
it is to be impliedly included, then
a large number of cases, for no fault
of theirs, but only because they un-
derstood the law ag it stood till then,
would be declared void. This is ¢
simple problem. I am sure Mr.
Gokale will appreciate my point. I
am quoting the law; I am only saying
the law ag laid down by the Supreme
facts of the case And even if we
agree to the principle of sub-judice
which I do agree, is not to apply and
the legislation could go on, we could
not make any reference because that
is not essential. That is my basic
point. Simply say, this is the
law on that, you need not go on
arguing any further. One should not
refer to facts of each case because
once you start doing that there will
be no end to it. What would be
argued by the other side? They
would say. yes. such and such expen-
ses must be deemed to be authorised
and then they wnll start giving ins-
tances and so on. That is all that
they can say. They can quote X or
Y or Z They want only to streng-
then their reasoning that this Bill
should not be passed and that the
Supreme Court ruling would hold the
field. This is what they want to say,
For that one need not have to refet
to facts of the pending cases. And as
I see it, the demarcating line would
be this There cannot be blanket
shutting out. I cannot be said that
nobody can refer to any name of a
case or any such thing. That would
not be correct. The dividing line
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should be the rule of self-restraint,
Do not say anything on the merits of
facts which have been controverted.
What you said in your affidavit could
have been controverted by the other
side. It is for the court to decide.
You need not advance Your arguments
all over here. You may in your
wisdom rule that while Members may
without prejudice to sub-judice law
refer to cases in general, they should
not refer to facts averred which are
for decision. And the moment they
come to that, this Book itself says
what the presiding officer should do.

Sir, the presiding officer has a duty;
at the point where finds that someone
is referring to facts which are likely
to prejudice, he can stop. I hope that
the hon. Members here can exercise
that much restraint unless they want
to utilise this Bill, as they have done
in the recent past, to do mud-slinging
and go on saying things hoping that
that will go on record. I do not think
that that is their intention. Therefore,
they will exercise the restraint and
if the ruling comes laying down this
guideline, I believe, it would serve
the purpose.

MR. DEPUTY-SPEAKER; I had
sought the Law Minister's assistance
only on one particular point, that is,
to help me in pointing to a precedent
of a Bill of a similar nature where
the cases vending before the courts
are the verv basis of the formulation
of that Bill and the presiding officer
decided that even when a, Bill is of
that nature no reference could be
made to those cases before the court.

SHRI SOMNATH CHATTERJEE
(Burdwan): The point that we are
considering here and also trying to
assist on is as to what will be the
scope of discussion of this Bill, and
whether in the course of discussion of
the Bill we can refer to any particular
pending case or not? We ought to
remember that we cannot discuss a
legislation as an abstraction, A legis-
lation cannot be in abstract form. It
hag to meet cerfain social needs or
important changes which are sought
to be brought about in the political
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or social fabric of the country. So far
as the. present Bill is concerned, it is
an admitted case that it is for the
purpose of providing a protective
umbrella to certain pending cases.
That is the main objective of this
Bill. The object of the Bill is not
only to have a law for the future
guidance of the people but to seek a
protection to pending cases which are
about 180 or so.

This Bill has been brought to re-
place an Ordinance,

This Ordinance that is sought to
be replaced now was brought in when
Parliament was not sitting, What im-
mediate urgency was there? Clearly
the urgency could not be for the
futwie apphcations. The urgency was
to give protection to the respondents
to the pending petitions, Whether it
was necessary or not or urgent or not,
the only consideration is giving pro-
tection to the pending petitions and
not the future law of this land.

If the intention of this Government
wag to provide certain changes in an
electoral law as such, we have also
other pending bills such as the Re-
presentation of the People (Amend-
ment) Bill. The hon. Minister could
have brought in an amendment to
this Bill if he wanted it only for
future guidance. The protection is
sought to be given to such and such
petitions pending in the court. This
umbrella is going to be given to those
petitions zo that the decision of the
Supreme Court may not have any
effect or it may nullify the Supreme
Court's decision in relation to that
particflar case, Shall we not discuss
here the particulars of the cases that
are pending? Whether the cases re-
quire protection or not, can we not
look into it? Can we not look into
the question because of the rule sub
judice? We may not make comments
only on the facts of the case. And
mere narration of the facts of the
case is po comment on the issues in-
volved. ¢ '
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MR. DEPUTY-SPEAKER: I say
I am terribly afraid of the fomes that
are being brought to the House,

SHRI SOMNATH CHATTERJEE:
The principle of sub judice 13 very
clear. You should not try to pre-
judge the issue. There should be no
comments on the merits of pending
cases so that the adjudicating autho-
rity is not influenced by it. But, if
I say that certain cases do not require
protection, then this law is not neces-
sary. We must also know what are
the facts of the pending cases. If we
pass judgments in pending cases, then
you can pull us up. But you cannot
do that, sp far we do notl try to give
our own opinion as to the rightness
or wrongness of the contention made
in the election pelitions or the con-
tentions made by the respondents in
the election petition, We are not dis-
cussing the law as such in abstract,
On reading the statement of objccts
and rcasons, I find that this Bill 1s
brought forward with reference to
the candidates against whom election
petitions are pending. It says:

“In view of the effect which such
interpretation might have particu~
larly with reference to the candi-
dates against whom election peti-
tions are pending, it became urgent-
ly necessary to clarify the intention
underlying the provisions....”

When we come to the objectives of
the Bill, when we discuss the merits
of the Bill as also refer to the pending
cases. Otherwise, it will be only a
mockery of the Parliamentary Proce-
dure.

SHRI S. M. BANERJEE (Kanpur):
Sir, I want one minute only..

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): 1 think the hon
Member spoke the other day.

SHRI S. M. BANERJEE: I spoke
in regard to the case of Shri Chagla.
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MR. DEPUTY-SPEAKER: Kindly
listen to me. Were you here when I
began...?

SHRI 8. M. BANERJEE:
here.

1 was

MR. DEPUTY-SPEAKER: You
were nat here., I allowed certain
things before I proceeded to give my
ruling. I had sought the assistance
of the Law Minister in one particular
respect to point nut aprecedent of a
Bill of a similar nature in the past,
where the presiding officey ruled that
reference could not be made to cases
pending. This is the limited thing. It
is after that that I shall proceed.

SHRI S. M. BANERJEE:
what 1 wanted 1o say.

That is

SHRI MADHU ILIMAYL: (Banka):
You have not answered Shri N. K, P.
Salve’s question.

MR DEPUTY-SPEAKER: I have
already answered that. You were not
here. I have already dealt with that,
1 had already answered. This 1s the
difficulty with the Members. They
do not tollow troin the begmning.

SHR] 8. M. BANERJEE: There 1s
no lunch hour for every onc of us.
Kindly hear me a minute, Mr, Jagan-
nath Rao...

MR. DEPUTY-SPEAKER: Don't
refer to Mr. Jagannath Rao. I have
ruled it out that the Bill to which
he has referred has no similarity with
this one.

SHRI S, M. BANERJEE: I am
happy. Secondly, the hon. Minister
has said that we should not make any
reference to the pending cases in the
varlous courts. There is another case
pending, not only pending, bui, Mr,
A. N. Chawla himself has flled a revi-
sion petition,

MR. DEPUTY-SPEAKER:
a different matter.

That is
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SHRI S. M. BANERJEE: My party
colleague has been given a copy of
that. He is bound to speak on that,

MR. DEPUTY-SPEAKER: This has
nothing tb do with this particular
question, Let us hear the Law Minis-
ter.

SHRI 8. M. BANERJEE: This is
arising out of A. N, Chawla's case,

SHRI H, R. GOKHALE: Mr.
Deputy-Speaker Sir, the guestion is
what should be...

SHRI MADHU LIMAYE: Sir, maY
I make a submission...?

MR. DEFUTY-SPEAKER: After the
Law Minister speaks, then again, il
you speak, there is no end to it. 1
have asked a very specific and limited
question. Let us do one thing. If
You want, you make your submission
now. After the Law Minister makes
his submission on this limited point,
then allow me to proceed. We should
not have further discussion. I will
give my ruling. I am seeking his
help at this stage.

SHRI VASANT SATHE: By way of
abundant caution, you may hear Mr.
Madhu Limaye also,

MR. DEPUTY-SPEAKER: That is
what I suy If you say that you will
speak after him, there i n» end to
it. You rather speak now. Mr,
Madhu Limaye, if you want to speak,
you rather make your brief submis-
sion now.

SHRI MADHU LIMAYE: What is
the specific question addressed to the
Law Minister?

MR, DEPUTY-SPEAKER: Let me
again repeat the specific question. Are
you hearing, Mr, Madhu Limaye?
The specific question to him is, to
point out to me a precedent where a
similar Bill of this nature, where cases
pending before the court congtitute
the genesis and the basis of the Bill,



293 Res. and Repre- AGRAHAYANA 95, 1898 (SAKA) People (Amdt) 204

gentation of the

had come before this House where the
presiding officer had ruled that refer-
ence copld not be made to those
cases, This is the limited question. I
bhad asked him because I want to be
satisfled on that.

SHRI MADHU LIMAYE: I have
a right to reply to him,

MR, DEPUTY-SPEAKER: It is not
the right to reply. You are not going
to reply.

SHRI MADHU LIMAYE: I am
going to help you.

MR. DEPUTY-SPEAKER: I am
laying down this. If you want to
make submissions—I have allowed
other Members to make it—you can
make it. Why are you all petting
excited? Affer the Law Minister
makes his submission, I will proceed.
1 won't hear anybody else.

oY Ay famd : 3TETe wElea, A
TEATE & W7 KA KT GA £ AT
q& F1 AT, A AT T AR FITA
g

15 hrs. . . - ‘
MR. DEPUTY-SPEAKER: No.

ot agfem¥ (S 2 1§ oEA
A E | W qE wired e,
159 JE€mE, @7 380, ¥f@¥ 1 WN
3 HT AT |

MR. DEPUTY-SPEAKER: It is
iot that we do not have a copy of
May’'s Parliamentary Practice here.
But we have the most modern edition.
You are referring to the 15th edition.
If yoy refer to the most up-to-date
edition and the page number, it would
not takg time.

SEB.I MADHU LIMAYE: This is
the 15th edition, page 380.

SHRI H. R. GOKHALE: After that.
ihere are two.

Bill

SHRI MADHU LIMAYE: The
principle ‘is the same, "You prove that
subsequently the Speaker has chang-
ed his ruling. This should stand un-
less you have got information that this
ruling has been modified subsequently.
This is about ‘matters pending judi-
cial decisions’.

“A matter whilst under adjudica-
tion by a court of law should not be
brought before the House on a mo-
tion or otherwise. This rule does
not apply to Bills™.

ur et wden ¥ fafedz q@ @ & 1
& =rean a1 e % woa € fazwa # oF
frfadz qw € | Tw fay & go T7g
wrgar a1 | &fwq gfr v sezars
% §, 7o faa R A qrwc Ay arsinr
¥ qrg feama & 1 9K fafewg =
¥ 7z § f& sdizqge gawaT Gead
wiffad] 21 & xS Sifaes
qrfwariie wi, 99 # wieZgo (F=
uielz) faw w4 qagEm qgE
T wr far 91 1 & 99 w1 W G
93 T GAFAI |

I QAT AT ETE FKIE Fi OF FY
aqr 7¥ o faq § Qe &, Mg
wite gim F1& & qfew ot | qEwa
fiwe oft wagea St ¥ 9 a7 o
fwar, W w797 fas & wada W, i
#iz o1 wfew 8 THT &, IF F T4
Far &, TE AT At A TR T AEHA
STFT AT TET | & 5T BT OF FHIE
g @ W g | W ¥E § famar-
qaaT § 1 I FT AEGA AT
wEr Traa, aY & Fagee v g
WY 9F FT GATHM |

fopely g€ ®Y¢ T wET ® A H WY
Fo wgr ar 1 qfew off ¥ 94 w0 WY
Iem FA Y W I WA ez
TeEg ¥ d=7 B wale qf faar
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#1E 1951 T wEw § ?

st s few (I
% 1950 T 4T |

ot 7y fmd Y AT @3E A
qEH A ERT | A AT RA AT E
AT HEEer A g7 AT WYE ¥ |
3qT SR TZ WY =gy FeT 9r fF W
FIRH TIEER F AT F AU
w@t faar s, & wmag gw owel ®
ﬂﬁiw’l‘ﬁﬂ@g—zmﬁ]ﬁ(m
foreft stsrtz o7 9% & @t a1 gErn
Ig| 7Fr faur ?

FA g qEt & w1 far-oa q9T #7
wateAT, arfemmie giad Fa T
faearar &, Sfa foreft wgzfin wrarera o
FIE BrAq, Gaienr 5 9 g1, IAH
H A% T iy gAY, W1
T 7Tgew &, o wWiewd
105 &% gra &9 99 8¢ ©,
TeH FVHET q-[ga g 1

B9 7 AT At Fgr 4 0 oow
I, FAVE TF g W s fraq,
Aws T & 1 o SrwTy Teoff a8
argaT &, ﬁfﬁg-‘ﬁﬁfﬁg|?rﬁm
a4 Wl 57 979 F q1AG far org fawAl &
ar+ & st Foraw §, Wi on # aafen
T Y IE TG g, Wi FREEgI
¥ g wiew WIS & 7 wiwwe faar
Tt g, @ €F faw 9T A gg e
AET § = TG WA 0T At &
A F qR A S T £ )

AT wirew T Wy FEaR g 7
& WS HT g, WX T ATE
SR & a ® wfewer 118 foaw
gt T § fr Cwasee g fr wrfae

Bill

o few Fiedegee’ s a3 wigg )
Tar-fET # o wrfews 105 9%
groma @ | zw frg wad e & wwdA
# 180 o fen ¥Eaey & o aat W@
a8, Af st Haqe ez g i
Faa¥e He W {7 fawr, 99 %) 9@
FE T €7 A FrEEGERT B
gifgafry whee &€ 1 &
oY MrEw W AT THTHAT AT 74T I
AT a@r &1 I W #Y SFX &
i &1 oY Afaar ar gt fas whaa
T & ) qfa ot Swmene wENRT AT
mfua™ 1 #1 Tar ava F feg 7@ 93
g &, o fa et o7 favars @ fa a7
oft Mas AR o TAEEIT AT ATHT
HTEY A T 9T HEY Wi 37 |

Sa gita ®& & gF TS T
THAT F) &1 GeH VA T ag faw g—
#T ¥ @% g ¥ 97 f o faw ;7
ITm T wedrer fr ghee wms f
aerae s fo ity #1¢ &, @1 180
AU JEIT F AN 97, A I
FTIT FT T F 4 97, g AT GO
#rew faat s &, T 47T @34 I
& feg gw &FT 180 YEToa & WIS EN
F1 991 &y, #IT qg wrfeq ¥@ *
ag a7 feaEei 3R §, WK wea A
ar Maw i frgfea faw sufer 7
F faqe & #T -1 qadt, 96 TAF
& forg ot @G 77 av AT WE

MR, DEPUTY-SPEAKER: At this

stage do not go into those things; we *
are now dealing with the point of
order,

oft wy fomd w17 W 3@
# o\T wet ¥ aw g, fedy wfe &
&Y, ag a1 & ad a1 & w9 FEAT
e g, W v fag & sgar g fo ag
o Gt FY arfow ¥ | W w/E A}
gUTE AT § TWAE |
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A1) : 7gr 9 faaw A= E, ¥ 9
RO F YA g | AT AT A H A
24 Maw w wqi aTgHFL @ ?

Wag oy TR ET W IR S
o g, A9 & o Mray ot §, 7g Py
aafra F A ¢

SHRI SHYAMNANDAN MISHRA-
It 1s admitted by everybody that the
rule of sub-judice does not apply to
any legislation What does 1t mean,
1 should like tp undeistand from the
Chauir. The rule of sub-judice does
not apply to any legislation in the
House Any legislation which 1s be-
ing discussed in the House—in my
humble opinion thait means that there
could be uninhibited discussion on that
piece of legislation  This qule 1s un-
trammeleq by any gnaliicazion. Has
anybody produced any gualfication
to this rule 1hat the rule ot sub-
judice would not apply to any legis-
lation? It 1s without any reservabion.
So I should submit that tlus has to
be applied 1n this case also

You were pleased to say that the
«<ase that has been cited in this con-
nection was not identical, on all fours
with the matter hefore us just now.
(Intenruptions) Here 1s a defimte
attempt by the Goveinment to n-
fluence the judgement. in the court.
That is the express objective of this
measure. What 1s the objective of

wthis measure?—That the cases which
are pending before the court should
not be affected adversely. That means
that the Government is making an
aftempt to influence the judgements
in the court Who is doing it? 'The
cap does not fit us, It is the Gov-
ernment which by bringing up this
measure js trying to influence the
judgments in the courts. It may be
a good act or bad act on the part of
the Government; T am not going into
the merits. But fhe desired effect of
this act iz that the judgments in the
wourt should not be adverse, against

Bill

the election petilions pending in the
court on this very subject. If that is
clear that the object 1s to influence
the judgments in the couits, the duty
ut the House 1s to see that the proce-
cdings 1n the court are not affected
by anything you do, if we go by their
own argument and then we will have
1o cite our own facts to show that
probaly it was not required and there-
io1e, CGovernment 18 nnl iy urder In
biinging up a measule of this kind.
You will kindly recall that when the
Minister fiist spoke to ihe press, he
mentioned about these 180 cases The
cxplanatory memorandum refers to
the same The statement ot objects
and reasons says that particularly
because of these cases pending 1n the
courts that this measure 1s being
brought I underlined this on the
pi1evious day when we were discus-
sing 1t that this was the particular
object mentioned 1n the statement of
oubjects and reasons,

After all that storm that raged in
the House when the Law Minustier in-
troduced that Bill in the House, at
that time, his whole speech was full
of 1efercnces to the cases pending he-
fore the courts The entire speech of
the Law Minister was based on those
pending cases. That being so, I think
this House has a cleur duty to go into
the facts of thove crases which are
pending hefore the courts and which,
as vou have been pleased to point out,
iorm the very basis of this measure.
We cannot just reflrain from makng
references {o the facts thai are there.

SOME HON MEMBERS ROSE—

MR. DEPUTY-SPEAKER: 1 hawve
a very difficult task even in running
the business On the one hand, there
1s pressure from the Minister of Par-
liamentary Affairs that we must hurry
because there is a time-limit that we
have fixed Mareover, the Business
Advisory Committee has made certain
recommendations, which the House
has adopted. On the other hand, the
pressure on me is to ensure that this
House has the right of a reasonable
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debate, that we do not do anything
hurriedly in an irresponsible manner,
I have to resist pressures from both
the sides. The Law Minister in this
case is the spokesman of the Govern-
ment, of the ruling party. You all
belong to that party. The members
of the opposition have their submis-
sions to make. It would save the
time if you voluntarily forgo the right
to make your submissions and leave
the matter to the Law Minister.

SHRI S. M. BANERJEE: Sir, what
I am going to mMmpress upon you iS
that in this particular case, there are
two pomnts. Firstly, what is the
genesis ol the case? It arose out of
the judgment delivered by the Sup-
reme Court in the case of Shri Kan-
warlal Gupta vs. Shri A. N, Chawla.
Mr. A N. Chawla was a sitting Mem-
ber of the House. When the juigment
was given, the Government in their
wisdom came out immediately with
an Ordimance protecting the cages of
those against whom election petitions
are pending. If you will kindly read
the Statement of Objects and Rea-
sons. ..

MR. DEPUTY SPEAKER: We have
read it many times,
" SHRI S. M. BANERJEE: You have
read it and you are also convinced
that the object of this Bill is quite
clear. What is the object of the Bill?
The object of the Bill is to protect
those 180 and odd cases pending be-
fore the various courts in the form
of election petitions.

Now, there are two aspects of the
case. Firstly, if we are allowed to
discuss these cases, if you kindly
allow us to refer to those cases, then
we will be doing injustice to those
against whom election petitions are
pending and we will be expressing
our opinion in this House which
would be the opinion of the legislators.
That might go against the interest of
those against whom election petitions
are pending. Secondly, if you do not
allow us to refer to those cases, what
should we discuss then?
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MR. DEPUTY-SPEAKER: That is '
exactly my difficulty,

SHRI S. M. BANERJEE: Yo
difficulty is the difficulty of us all.

My hon, friend, Shri Sathe, was
saying, let us discuss the general as-
pect of the Bill. If we are to discuss
it only in abstract terms, let them
withdraw the Bill and bring a motion
under rule 184 or 183. We can dis-
cuss 1t. In that case, it will not be
a Bill. It will be a motion. I have
no objection. But if you are interes-
ted in passing the Bill....

MR. DEPUTY-SPEAKER: Let us
not have too many motions

SHR1 S. M. BANERJEE: Sir, I
want that you should take a deci-
sion....

MR. DEPUTY-SPEAKER: 1 will
take a decision You allow me to
take a decision.

SHRI S. M BANERJEE: My sub-
mission is that if you allow us to
refer to those cases, that will prejudice
the cases of those against whom elec-
tion wetitions are pending in various
courts. If you do not allow us to
refer to those cases, what are we to
discuss then? I feel, this Bill should
be withdrawn. Let us then have a
motion and discuss it.

SHRI B. V. NAIK rose—

MR. DEPUTY-SPEAKER: Mr.
Naik, I had made an appeal.. ..

SHRI B. V. NAIK (Kanara): I
think, even the hon. Minister will
yield for a minute to me.

What I am saying is, if you kindly
bear with me that in this Statement
of Objects and Reasons, without in-
volving myself in legal hair-splitting.
since I am not a lawyer but a com-
moner, the case that has been cited
is that of Mr. Kanwarlal Gupta vs.
Mr. A. N. Chawla....
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MR. DEPUTY-SPEAKER: Please
do not go into all that. You were
not here last Thursday. You are
beginning the whole thing right from
the start.

SHR] B. V. NAIK: You bear with
me for a minute, The subject-matter
of 180 cases has not been referred to
at all in the Statement of Objects and
Reasons. The case under reference
is post judice, not sub judice.

MR. DEPUTY-SPEAKER: ¥You
have not read the Bill; you have not
followed the discussion.

A little while ago, I welcomed you
after a long time you were seen in
the House. I think, I will have fto
revise my opinion if you go on in
this manner.

Shri H. N. Mukerjee.

SHRI H N MUKERJEE (Calcutta—
North-East) - Mr, Deputy-Speak-
er, Sir, I would be very short. I think,
the basic point is in regard to the
position of the Legislature and ol
the judiciary, and we should not do
anything which would prejudicially
affect the balance which ought to be
there. As far as we are concerned,
the rule of sub-judice does not apply
in so far as our power to legislate
is concerned. And there may be good
reasons or bad reasons for Govern-
ment and Parliament to collaborate in
order %o bring forward legislations
which would affect the counrty in «
particular way angd it does not matter
what is pending in courts or not. It is,
therefore, the point of Government
and Parliament making up their mind
about what legislation is desirable
But if Government approaches Par-
liament with change in legislation
necessitated on account of a certain
trend in so far as judicia] pronounce-
ments are concerned, a trend which
was of one sort once upon a time
and appears to be of a different sort
at the present moment, then, surely,
it is neceasary for Parliament to
mow exactly what these, in many
cages, are about. If reference con-
tinued to be made by Government—

Bill

I am <old so; I was not here; I apo-
logize I was not here a bit earlier—,
if Government continues to rely upon
the nature of certain cases pending
before one court or the other and if
that is the reason why legislation of
another sort is supposed to be desir-
able—and Government went so far
as having an Ordinance promulgated
when Parliament was about to begin
its Session—then, #he Parhament
must satisfy itself. Therefore, I feel
that, since we have, as against the
judiciary, the sovereign right of not
having to bother ahout the sub-judice
rule when we legislate by means of
a Bill, we should also, at the same time
pay a complment to the judiciary
and to the citizens of our country
who have gonc to the courts for re-
lief and we should know what exactly
is happening, which requires this
change. Therefore, I feel, quite apart
from the subject-mater of this legis-
lation, if Government has relied upon
the pendency of a large number of
selection cases, they must keep the
Parliament informed in regard to the
contents of those cases, the kind of
problems that cropped up in those
cases and the kind of solutions to those
problems which this country, through
the Parliament, should evolve.

SHRI SHYAMNANDAN MISHRA
Only this much I wish to remind thie
hon. House that we are discussing not
only this Bill but also the Ordinance
Both the discussions are taking place
together. I have made a submission to
you earlier, Sir, that, while one can-
not urge that the Bill is dishonest.
one can urge, so far as the Ordinance
is concerned, that it is dishonest and
mala fide. /

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): Mr, Depu-
ty-Speaker, I would like, in a short
time, to deal with the points raiseg by
the hon. members today. The question
is what ig the scope or what should
be the scope of the present discussion.
To me it appears to be plain that the
scope of the discussion is discussion
on the Bill which is before the
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SHRI SHYAMNANDAN MISHRA:
Not on the Ordinance?

SHRI H. R. GOKHALE: I did not
interrupt you. I expect you 1o allow
me also to carry on without interrup-
tions.

We are considering the motion for
consideration of the Bill and his
motion for disapproval of the Ordin-
ance. ...

SIIRI SHYAMNANDAN MISHRA:
Both are together.

SHRI H. R. GOKHALE: 1 know
what are going logether. You need not
remind me of that.

The Ordinance and the Bill, in terms,
are the same. So far as the legislative
provisions are concerned, the Ordin-
ance ang the Bill are, in terms, the
same excepling for the fact that one
15 a Bill converling the Ordinance into
law and the other one is an Ordinance.
But. in terms, between the provisions
of the Bill and the provisions of the
Ordinance, there is no difference.
Therefore, the scope of the discussion
is the scope that will apply to the
discussion of the Bill or, let us say,
the Ordinance also.

Now I would submit, with respect,
that the Bill or the Ordinance will
not show this—a reading of the pro-
visions of the Bill or of the Ordi-
nance; 1 will come to the Statement
of Objects and Reasons later because
a reference has been made to that
also—; the Bill, in terms, seeks to
rectify the position which arose on
account of a judgment of the Sup-
reme Court, although, in terms, no re-
ference is made to that case in the
Bill or the Ordinance. Naturally it
could not be made. It only seeks to
correct the legal position, it seeks to
amend section 77 of the Representa-
tion of the People Act, because what
was thought that the section really
ought to mean one thing but the in-
terpretation of the Supreme Court
says that it means another. There have
been innumerable instances in which,
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Sir, a law has been undertaken to
set right decision of the Supreme .
Court in order to make the intentions
of the Parliament clear. There is no
difficully about that. Therefore, there
is no guestion that the Parliament has
the power to make a law because it
thought that a certain law or legal
decisions taken by the court in a parti-
cular case were quite different and not
the correct decisions and that they re-
quired rectification by a prope~ legis-
lation. Therefore, 1 think and I sub-
mil with respect that it is not correct
fo sav ihat the legislation is in respect
of any particular pending case. In fact,
the case in which this proposition was
laid down has been excluded from the
operation of the ordinance and also
from the operation of the Bill because
the provisions will show that it does
not apply to decisions which have he-
come final in the High Courts or and
in “he Supreme Court....

SHRI JYOTIRMOY BOSU: Why this
urgent ordinance?

SHRI H. R. GOKHALE: Let me deal
with it. I have mnoi forgotien the Ob-
jects and Reasons rcference also. To
that I will come step by step. I will
deal with all the points.

SHRI ATAL BIHARI VAJPAYEE:
Why this discrimination? Why not al-
low Shri Amar Nath Chawla to sit
in the House?

SHRI H. R. GOKHALE: When this
yuestion has been raised before the
courts as to why this discrimination
of excluding a particular-case, the
courts have laid down, and I have got
one judgment here right now where
they have said,—that there is no dis-
crimination at all if Parliament were
not to touch that very case in which
a particular proposilion of law has
been given, and the reasons given by
the Bombay High Court are that when
litigants go to the court....

SHRI SHYAMNANDAN MISHRA:
We will study that.
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SHRI H. R. GOKHALE. You may
study or may not study. But a point
has been raised and I am answering
that.... (Interruptions) It has been
said that when a chent goes to the
court and gets a favourable judgment,
he spends a lot of money, time and
energy for obtaning a  particular
judgment and, therefore, 1t is not right
to deorive mim and in this case, Mr.
Gupia. of the benefit of that favour-
able judgment. That has been the
view taken by courts and, therefore,
there 15 no discrnmination 1n this. This
question was considered and decided
Ly the courts.

Now, apart trom the gqueshion, De-
cause I was taken a little aside beca-
use of the nterruptions, the submis-
sion which I wish o make is  that
when you think ol precedents, 1t 15
well-known that you do not think of
fact, for precedenis I am making this
respecttul submission What we think
of 15 the ratio even in respect of the
legal propositions which have been fol-
lowed from time to time in diflerent
cases 1n the past It 1s unfortunate that
you have already said something
about the ruling which was ciled be-
fore vou But I would respectfully
submut that the ratio, the basic prin-
uple underlying that decision  holds
even lo-day 1n respect of any other
case where legislation 1s undertaken
for the purposes of rectifying a legal
position taken in a decision by a
court. This guestion we will have to
decide not on wheiher A or B or C
or D or E or F or such other facts
which obtain in the earlier cases ob-

_tain in this case. Even in the earlier
' rase there was a malter pending in the
court and it was argued that without
reference to the facts of the case, we
cannot proceed with the consideration
of the Bill. The Speaker, with respect
rightly pointed out that you cannot
prevent consideration of the Bill and
you can do that but without reference
¢o the facts of that case because the
facts of that case have nothing to do
with the consideration of the Bill. To-
day, a& reference to Mr. Chawla's case
will come on only in respect of the
question of law because that is the

a

Bill

position which 1s sought to be recti-
fied. My hon. friend, Mr. Mishra
may not agree with me, That 15 a d.f-
terent matter. On his side he has al-
ready made his submissions why the
position of law taken in the Supreme
Court is correct. That is a different
matter With regard to that, I will
deal with it later on when I deal with
the merits Therefore, we look to the
precedents, not for the facts the pre-
v10us cases We look to the precedents,
a ralio, some hasic principles, some
firsi principles which have been the
guiding princip'es of our delhberations
here and in the matter of rule of sub-
rudice. when you apply 1t outside
the louse also I would request iou
to consider this

Again, I submit with great humility
and respecl that here, what 1s the ba-
sic principle? If you discuss le=-
gislation, you discuss the merits of the
legislation bv al] means. You can sy
that this legislation 18 not justified.
You mav as well say that this is mo-
tivated, that the Government  has
ulterior ends and purposes for bring-
ing this legislation It is vour right
to say all these things in opposing
this legislation and it is my right to
defend and privilege to defend the
Government which I will do. There-
fore. that no case exactly on the
point and a case of similar facts weie
not available is not necessary. The
basic principle, the first principle 1s
that when you discuss anything in
this house and if you discuss any le-
gislation, you can discuss the merits
and demerits of the legislation,
On first principle you will not
allow anything to happen which
will prejudice the fair conduct of a
inal in a civil court, may be in a
criminal court or as in England where
they have referred to even Courls
Martial ang such other forums before
whom judicial adjyudication takes
place, there are references in May’s
Parliamentary Practice. References
were made just now saying, this
principle applies to Motions, this
principle applies to gquestions etc, I
can briefly refer to this. This is from
page 228 and the heading 1s, sub-
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judice matters. This is from para 11.
Thig is the 1Bth Edition. It says:

“By a Resolution of the House
matters awaiting or under adjud:-
cation in a criminal court or u court
martial and matters set down for
trial brought before civil court may
not be referred to in any debate or
quegiion.”

Now, what 1s “the principle under-
lying this? It is not the case of A, N.
Chawla. The judgment jg there al-
ready before everybody. It is no lon-
ger open for discussion and I am not
going to discuss the facts of Chawla’s
case. The Supreme Court is the
final arbitor and on facts the Supre-
me Court has decided that thing. Bu.
now can we refer to other cases and
say that in that particular case a
certain allegation .s marde etc,? That
js the question; and we can certain-
ly refer to in general terms, in re-
gard to pendency of the case, where
a question as regards excess expen-
diture arises, where similar question
of law arises or 1s pending conside-
ration. If one were %o go further and
say that we will discuss the merts
of those cases, that would be, I very
respectfully submit, an irregular
‘thing and by this you would be only
setting down a precedent for the tu-
ture which would be undesirable.
This ig my submission.

As regards the other point raised, it
is a wellkknown and well-recognised
principle of all interpretations that
you for understanding the meaning of
a legislation, we do not wimply look
at its Objects ang Reasons. That is
a well-known principle that you can-
not look at them unlesg there is any
doubt or some such thing in under-
standing the provision itself. It ig only
for the purpose of clarification of that
thing that you can refer to the State-
ment of Objecis and Reasons, But
that gtatement itself cannot govern
the interpretation of a section which
is otherwise clear. That is to say, the
interpretation of the section will be
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on the section itself and on nothing
else. But apart from this, what does
the Statement of Objects and Reasons
state here? Ome thing is this. What
is the position in law which this Bill
seeks to remedy? The position in law
is stated in “he Statement of Objects
and Reasonr. Certain provision (na-
mely, Sectioa 77) has been under-
stood in a particular way in previous
decisiong of the courts and by all
concerned who are connected with
elections., Ang it is “herefore now
thought necessary to clarify the in-
tention so that the doubt created by
the Supreme Court might be met by
clear-cut and unequivocal legislation.
That is the sum and substance of
the objects of this legislation. ‘Then
it proceeds to say the second thing.
What we proposed is this. Because,
if the intention of Parliament is this—
I am assuming that Parliament will
eventually pass this Bill,—that such
an intention of the legislation should
be clarified by amendment in the Bill,
it is also mentioned that in order that
that intention should be clarified, this
Bill must be passed. The purpose is
two-fold. First of all, to lay down the
law, what Parliament thinks is the
law for the present and for fuiure
and the second purpose is, if that is
going to be law, giving the benefit of
that to all those cases where the same
question of law arises. It has no re-
ference to any facts of any pending
cases, I wculd again repeat that it
will be very unfortunate if 5 prece-
dent of this {ype is taken. Thank
you.

SHRI H. K. L. BHAGAT (East
Delhi): Sir, I may be allowed just -
half-a-minute. I want to read from
the debate of 28th Sepiember, 1955.
Or you may refer to page No, 15258 of
debate date 26th September, 1055 on
Prize Competitions  Bill What
the Law Minister just now stated
about the Objects and Reasons is pre-
cisely mentioned in the observations
made by the then hon. Speaker where~
as he hag clearly gaid that intentions
are to be seen from thve enactment it-
self, There he has even gome to the
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extent of saying, in my mind, it is
irrelevant. Along with this you may
elso read pages 15251, 15251 and
15252. If ybu read these pages Fou
will find what the Law Mmster has
said is absolutely correct and borne
out.

SHRI MADHU LIMAYE (Banka): I
have got Eighteenth edition of May's
Parliamentary Practice. I quote:

“A matter, awailing or under ad-
judication by a court of law, should
not be brought before the House by
a motion or otherwise. This rule
applies to motions for leave to bring
m bills, but not to other proceed-
dings on bills,”

AN HON. MEMBER. What about the
foot-note!

TT FiE 5T ST AT €
& g Wt &< # gEwT w0
Y, oF s qearg |

MR. DEPUTY-SPEAKER: Please
read it again.

SHRI MADHU LIMAYE: I quote:

“A matter, awaiting or under ad-
judication by a eourt of law, shovld
not be brought before the House by
a motion or otherwise. This rule ap-
plies to motions for leave to bring in
bills, but not to other proceedings on
bills.”

9 RTWm 89 9T Wl 8.
wafa 7€ wiw @ §, @ @ e
FTRE I wEEiry ¥ e g 1 TR UF
wroe g g ae RE 1 ww oETET
F o %) 90 Jw a DT, sgi
wiefry seckw W v g .. ..

off wew w8 ;s oy W ST

& ofi WY Wi a3 !
oft wy fomdl : oor< 3R oW # WS
s iR foesgm o &

I w T § e sfrtm /@ ©

Bill

fier e e W waf ot & 7
g ff § we  sieRge
i faer T @Y Sw ¥ g A WY
UF SoHE 1 Iewa faar g0 s IqF0
oY EFE AT YIS T 97 7g WY F@mar 91
& are T wftw e g w1z |

st wew  fagrd wroddt : agw
gURT Y AT &

sft wy fomd: g geT &Y W@
7o |

st wew fogrdt aaY : § Ag
AT TEY AT |

sft wy oo - T 7 g WS §
q Wi & o g WA & wiwsg w5
T gL

st QWo Wo WMWY 1 §T WY
T &

off wy fomd : & 5t owar ) &
draar g1 draw s ot Fromd § w3
woFT farEw # 3w SO § )

AR e ST Fga § :On page 8828,
Vol XIL-XIII, Part IT dafed 16-5-1851
this 15 what he said:

“1t is clear that the original clause,
as interpreted by the superior courts
in this country, has put this Govern-
ment or put any government into a
very difficult position. The House
knows—and it is mentioned in the
Statement of objects and Reasons—
that one of the high courts held that
even murder or the like offences can
be preached. Now it is an extraordi-
nary state of affairs when that can
be done. It may, ani 1 am quite
sure, it would be in the long run, as
in other countries, that judicial in-
terpretation would gradually bring

things more in line with—which I
would beg to say is—the spirit of the .
Constitution.”
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& =rEar g o
SHRI VASANT SATHE: He was
referring to the case law which was
sought to be remedied. So, what does
it matter? He is referring to the facts
of the case.
sty fomdy : 7f ¢ F ua
9 9T | 9% $FeH wqr qr ?
SHRI H. R. GOKHALE: We have
‘had discussions on Thursday and to-

day. Now we will abide by your
-ruling.

=it wew fagrdt wodd © F Faq
T TN FIGAT E | A FET 44T

g & dwew w0 gEer W faar o
AT @ | RS a7 w4 & Tew
ag @ & 5 wam 5o ofiadr e
T TF TAT ¥ A gar w0 THiT
. | (RO oY SeT Trar

MR, DEPUTY-SPEAKER: Why bring
.in other cases?

SHRI MADHU LIMAYL: Why
bring in the murder case? When the
matter was pending before the Sup-
reme Court, if Shri Nehru could do
.it, we can also do it.

'MR. DEPUTY-SPEAKER: We are
referring to the discussion on princi-
ples without going into any other case
‘or' any special thing.

st wew fagrdt ot : 78 Far
o T R fr heew W o g @
aFT 1 W gR Imitar gAm

AT a1 g & Az ot a9k @ a7
QEEERAE | ag oF qfews TrEde
Y ) wagg swanify g

TR FR X g A frad g, ...

MR, DEPUTY-SPEAKER: That
:point was made by Mr. Mishra.
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. MR, DEPUTY-SPEAKER: That sub-
mission has already be:n made. Now
you will kindly cooperaie with me.
Let us not forget how this discugsion
started again. 1 bad proceede:d with
the ormulatiions of certain thoughts
in my mind. Befare I procecded.....

SHRI MADHU LIMAYE: Are you
also giving private ruling?

MR. DEPUTY-SPEAKER: No pri-
vate. No question of private, I have
nothing private, =othing to hide, my
life is an open book. Now, at a cer-
tain stage, while I was formulatling my
approach to the whole question, and
then expressing my  difficulties, 2
Sought the Law Minister's assistance
on one specific issue, {o give me a
precedent when a Bill of this neature
had ever been brought before this
House. That is all. Now, il is abvious
from his intervention that he had not
been able to oblige me on this perti-
cular question. I have not got anv-
thing {o catch hold of I cannot catch
hold of anything.

SHRI MADHU LIMAYE- I have
given you something to calch hold of.

MR. DEPUTY-SPEAXER: I will have
to hire somebody to carry all those
things.

BHRI MADHU LIMAYE: I have not
quoted from every book,

MR. DEPUTY-SPEAKFR: On the
other hand, he pointed out certain,
what he calls, well-establisbed princi-
ples. I am pot a lawyer. Again, §
express this ignorance, t .
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SHRI S. A. SHAMIM  (Srinagar):
That makes you more objaciive.

MR. DEPUTY-SPEAKER: May be.
He mentioned the expression, first
principles and he also mentioned the
ratio of rulings. T think that is what
he meant. From what T understand
from him, the first principle is that we
do not refer to cases, to facts or merits
of cases, as he would lik= to say, that
are pending adjudication, That was
what he wanted {o enunciate as the
first principle here. Also, by ratio of
ruling he meant that in the past, many
rulings have been given prchibiting a
reference of thig nature. I think that
i what he wanted to submit. Now,. ...

SHRI S. M. BANERJEE: Al] the

cases, Oor some casez. ...

MR. DEPUTY-SPEAKER: Ratio ot
ruling is over-whelming in that. In
all that has happened in the past....

SHRI S, M. BANERJEE: Ratio
means 10 per cent or 20 per cent?

MR. DEPUTY-SPEAKER: I will
agree with him that in this 1espect,
the ruling were overwhelmingly that
we cannot refer. Coming to the ques-
tion of, first principle, I must say that
it is a question of interpretation. Now,
we are discussing this Bill and the
judgement of the Supreme Court is
the cause for this Bill. In the rast,
the Supreme Court had given a judge-
ment in a certain manner. This time,
in its wisdom, it had given a judge-
ment in another manner., It is a
question of interpretation. As far as
the rules of this Hcuse are concern-

SHRI SHYAMNANDAN MISHRA:
Supreme Court does not say that.
Supreme Court says that the iudge-
ment is in keeping with the past. Even
the Chair will have to say what the
Supreme Court has said. Chair will
not say what the Law Minister says.

SHRI H. R. GOKIIALE: I am only
saying that you are entitled to suy
that.
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MR. DEPUTY-SPEAKER: What Mr.
Mishra has said has gone on record.
I am just saying, we must be ver¥
very accurale in what we gay.

But as far as our rules of procedure
are concerned, it is also a question
of interpretation by us here. Now,
what should be the first principle in
this particular case, this particular"
Bill? That is the main thing,

SHRI MADHU [LLIMAYE: Eighteenth
edition. That conclusively settles the
question posed by you. There is no
room for debate.

MR. DEPUTY-SPEAKER:
please.

Order

As far as our rules are concerned.
I think they have many times, every-
where mentioned this. I will just
mention some: 41, (2) (xvii)-(xxii), 58,
59, 173(5), 175, 186(viii). 188, 210(vii1)
and (xii) and 352(i). These are those
rules of ours which have again and
again said that reference shcould not
be made by gquestion, motion or any-
thing to cases pending before, c¢r
awaiting, adjudication. Our rules have
said that so many times. But also our
rules say that wherever anything is
not specifically provided by these rules,
then the Chair, the Speaker, will
regulate. obviously anticipating that
there might arise situations... .

SHRI S, M. BANERJEE: Speaker
includes Deputy-Speaker.

MR. DEPUTY-SPEAKER: When 1
sit here, I am the Speaker.

Now obviously this provision is in
our rules to take care of certain un-
foreseen situations and circumsiances,
when these rules do not quite provide
the answer. As 1 stated at the
beginning, this is a very unusual case,
a very unusual situation, a very uo--
usual Bill. Therefore, I have tp decide
in this particular case where not a
precedent could be citedd in a special
way. I agree with the Law Minister
that I should not set a precedent by
this. This is only for this particular
case.
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SHRI JYOTIRMOY BOSU: Iet him
git up now.

SHRI SHYAMNANDAN MISHRA.
He is very happy.

SHRI B. V. NAIK: Can you stop
your successors from taking the pre-
cedent from you?

MR. DEPUTY-SPEAKER: 1 hope u
Bil] like this will rever come before
this House (Applause). Do not mis-
understand me. You are taking it in
a wrong way in the sense that Gov-
ernmen{ has brought a wrong Bill and
therefore, when I say this, it is a kind
of censure on them. I do not say
that (Applause). I am only saying
that thig Bill is creating for me and
for the Chair very great difficullies. J
would not like to face this kind ol
difficulties again, in future, 7hat 1s
the limited sense of what I said.
Please do not musunderstand ine,

In this particular casc, what should
be {he firgt principle?

SHRI S. M. BANERJEE: Why dont
you convene a meetinz?

MR. DEPUTY-SPEAKER 1 have
made up my mind here. Now here,
both the Law Mumnister and &Shn
Madhu Limaye have helped me 1y
pointing oul certain deciriony or
certain rulings or Juidance given n
this book, May's Parhiamentary Prac-
tice, which we are followina,

SHRI S. M. BANERJEE. I cannot
keep the book beciuse | do not Lrng
it.

MR, DEPUTY-SPEAKER. Does nol
matter.

Now the Law Mnister has read out
from p. 328 of this Look, the latest
edition, the 18th edition.

I will read that again—

“Matters sub judice—Bys a Resolu-
tion of the House (House of Com-
mons) matters awaiting or under
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adjudication in a criminal court or
a court martial, and maiters set
down for trial or otherwise brought -
before a civil court msay not be
referred to in any debate or ques-
tion. If the subject matter of the
question is found to be, or becomef,
sub judice after noticé of the ques-
tion has been given, the Member is
asked to withdraw it or the Spea-
ker may direct it to be removed
from the notice paper or refuse to
allow it to be asked if it is on the
Order paper”,

Obviously this relates to question.

Mr. Madhu Limave drew my ailen-
tion to another proviston in this kook
which 1s on page 362— ’

“Matters pending judicial deci~
sions.—A matter, awailing or under
adjudication by a court of law,
should not be brought beforc the
House by a motion or otherwise.
This rule applies 10 motions for
leave to bring in mills, butl unot to
other proceedings on bills.

This 18 within “Debate”,

That this provision i May's I arlia-
menlary Praclice has :net the e.tua-
tion 1n this particular instance up to
this stage is clear

We have proceeded with the consi-
deration of Bill. There 1s no guestion
about thai, The question is whether
matters pending judicial decision can
be bLrought in at a later stage after
ihe motion to consider the B:ll has
been moved—that is the pomnt 1
think this provision of May is very
clear. That it should not be brought,
does not apply fo this. At least that
18 the interpretation.

SHRI MADHU LIMAYE You have
made it absolutely clear.

MR. DEPUTY-SPEAKER: Not so
clear. It is clear up to this and be-
cause it suits your purpose, you want
me to stop here, I think there is
another first principle in this House
and I request you hon. Memberes also
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to think about it. The first principle,
if you agk me, is lald down in our
Constitution, Article 105, freeaom of
speech and freedom of expression. ToO
me I should say this is the first nnin
ciple. I think our rules also follow
thiz principle, If you read the rules
there is a provision for closure, that
whenever a debate has become to0
protracted somebody can move a
motion thai the question Le now put.
In that rule it says clearly thal the
Speaker has to decide whether he
should accept thig motion or not,
having regarq to the fact whether 1l
infringes the right of reasonable de-
bate.

SHRI MADHU LIMAYE. That is
enough,

16 hrs,

MR. DEPUTY-SPEAKER' It 1s not
enough, 1 will proceed and 1n proceed-
ng I should first like {o share with
the Members my approach tp this
qguestion, my appruach f{o the Iouse,
to all queslions 1hit are helore the
House I have always wviewed thal
we are all co-partners in tlus House.
The Speaker cannot rur this House
alone. I cannoi run the House just
with the Government. I cannot tun
the House just with the apposiion
We are all co-partners, We have &
common interest and we have to get
along. Matters as tar as possible
should not be decided by a mere majo-
Ity or by just directives from the
Chair in the shapc of obiter dicta or
pontification, That is not for the
"Chair to do. As [or as possible by
consensus we must try to proceed

at is what parliamentary demn-

acy ls. Of course, we have cifie-
renl duties to do. The Government
has the duty to bring forward policies
and decisions and to defeng them and
the opposition have their duty {o pick
holes in the Goverament and say this
and that and I have the duty to held
the balance and make decisions some-
times pleasant, sometimes un-pleasant.

I will first deal with some peripheral
questiong which were raised even on
the last occasion, I think this morn-

Bill

ing there was an uproar in the House
and many memberg were sayving, this
point was not answered qr that point
was not answered. I do not want to
fall into the same trap, J will first
turn my attention to Mr Madhu
Limaye. He raised two queslions—
Can an Act be amended by just
adding an explanation? Should an
Amendment to an Act be just of a
negative nature and seek to nullify
the effect of the original Act? He
pointed out rule 344 :n which 1t 18
saig that an amendment should wuot
be of just a negative natwie. If an
amendment 1s just of a negative
nature, it 18 not admitted That 18
what he submitted. Now, an wnend-
ing Bull can take any form Here this
Bill says very cleaily th.t because
the meaning of this particular pirowi-
sion—seclion 77 of the Representation
of the People Act—is not very clear,
because we have not broughi it very
clearly, we have run into this cuH-
culty arising from the Supreme Court
Judgment and thetefsre, we woant to
make the meaming of this parhicular
provision very clear and we lo it 1n
the form of an explaaation There-
fore, on that score that the amend-
ment 15 sought to be mnede by an ex-
planation—I. do not think that oljec-
tion can be mamntained and I du not
accept 1t Aboui the amondmeat Leing
negative. thig wou.1 apply to motions
and amendments td clauses, under the
rules, For instance, the Lay Mins-
ter has moveg the motisn that the Bill
be taken into consderation If there
1s an amendment saying that the Rill
should not be taken iniy considera-
lion, that is merely a negafive amend-
ment and 1t would not be acceptable.

Mr. Mavalankar raised another
ticklish issue, which Mr, Panerjee has
now repeated. He said that there is
No bar to discuss the case of Mr. A.
N. Chawla because that has been men-
tioned again and again, e said that
Mr. A. N. Chawla had filed a review
petition before the Supreme Court.
On that day, I sought an authoritative
informatitn from the Law Minister
about it. He gald, yes, he had filed a
review petition before the Supreme
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Court but he did not know whether
that petilion had been admitted or
not. I take it that the petition has
not yet been admitted and, thercfore,
to that extent, it is not sub judice.

SHRI SOMNATH CIHATTERILEE.
The review petition has been filed.

MR. DEPUTY-SPEAKER
admitted.

But not

I was saying that the I.aw Minisier
hud said that it had been filed but he
had no information wbether 1t had
been admitted or not. Thetelore, as
Iong as il has not been admitted by
the Supreme Cowrt, the Supremec
Courl 15 not sew~d ot it. To thatl
extent, it 15 not sub judice.

Then, Mr. H. K. L. Bhagat and Mr.
Siephen made {he point lasi time that
it was wrong to construe that this
Bill was only 1o give protection 10
those 181t cases pending before various
courts. They sad that this law will
be of a permanent nature to take care
of a fulure situation, and, therefore,
we can discuss this law on ifs ment
withoul reference to »ll ‘hose ceses
I think, Mr. Bhagat had m wule 11 verv
clearly that any refevence {n these

pending cases was onlv incidental
This was the word he ur~ed,
Now. I am afraid, this contention

of Mr Bhagat and Mr. Stephen was
not supported by the Law Muuster in
his speech on that very gay. 1 gquoie
from what the Law Minister himself
said on that day:

“A Bill to amend comprehensively
the Represeniation of the People
Act, 1950 and 1951 hus  already
been iniroduced in Parhameat and
is pending in the Lok Sabha. There
will be enough opportunity for the
Members to make suggestions in the
tight of decision of the Supreme
Court during the consideration of
the Bill in the House.”

Res ond Represen- DECEMBER 16, 1874
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Therefore, that Bill is coming. From
what the Law Minister had said here,
it 1s apparent, very clear, that this
Bill is purely of a temporary charac

ter. This 1g what 1 undersiand ... -

320

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): What I said was that
the Bill to amend the Representation
of the People Act, 1950 and 1951 is
coming and has been introduced in
the House. Therefore, at that time,
it will not preclude Parliament from
changing this Bill also if it wanis so.
As goon as this Bill is oerssed, it be-
somes law and becomes part of the
Representation of the People Act.

MR. DEPUTY-SPEAKER: New, that
comprehensive Bill is coming and.
therefore, I feel that this Bill 1s to
meet a particular conilingency. AS
the Law Minister himself has sa.d n
his speech many times, in the reasons
for the Ordinance, in the Statement
of Objects and Reasons, and also out-
side in the press, on the televisicn and
even in his speech on Thursday, that
contingency is the 180 cases or s0O
peuding before various courts. Now,
lel me come to the core of the ques-
tion ‘These are all peripheral ques-
tions. ...

AN HON. MEMBER: Hard core,

MR. DEPUTY-SPEAKER Thig is
the core. Nothing more, This is the
core. While coming to the core 1
think, my first 3utv is {o delineate the
ground, I musi delineate the ziound.
And I must also identify the tound-
aries, If I make mistakes about these
boundaries, members can correct me-
It I leave out only landmark, please
remind me about it because I want to
go along with you, ] do not want to
say something out of my own mind,

Now. these are the boundaries of
the ground. We do not, normally,
discuss the facts ang ments of a
case before a court of law in this
House on the healthy principle that
there should be no interference with
the functioning of our courts. This
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is one. We do not discuss the con-
duct of the Supreme Court or of a
High Court or of judges thereof—the
genera] boundaries—except upOn a
motion for presenting an address to
the President. It is very clear. Un
the other hand, a case pending be-
fore a court of law does not stand In
the way of legislauion by this, House,
and Mr. Madhu Limaye has just read
out that sub judice does not applv to
Bills. It does mot, many times, Whai-
ever be the case, we can make our
law and after we have made the luw.
the court will interpret the law as
we have made, There is freedom of
speech here and the right of reason-
able dehate These are the bounda-
ries

The halance betwcen fhe.e different
provisions of our Consltitution ard of
the Ruleg of Procedure of thus House
has been a long-standing question be-
fore the Legislatures of the couniry.
including our House, and consltutes
the essence of Parliamenlary demo-

cracy,

In their repori of September, 1968.
the Committee of the Presiding OIRi-
cers—it did a very usefu] duty

SHRI MADHU LIMAYE Did you
attend that meeting?

MR DEPUTY-SPEAKER. Always;
until the one held in my home-State
or home-town; until that iime when
it looked as if the Speakers’ Confe-
rence wasg a forum for running down
one presiding officer or thzs cther.
Until that time, they did a very useful
duty.

In their report of September, 1968,
t#he Committee of the Presiding OfM-
eers had this to say on this question—
they went into this question:

“The Committee feel that, while
applying the restrictions regarding
the rule of sub-judice, care should
be taken to see that the primary
right of freedom of speech is not
tmpaired to the prejudice of the
Legislature, Every sttempt shovld

2071 L.S—13

Bill

be made (o strike a balance 1» this
regard.”

Coming to this Bill, the main question
that has been asked 1s: should any dis-
cussion take place on the conduct of
the Supreme Court and should refe-
rences be made to the 180 cases or <o
pending before the different rourts
This 15 the question.

SOME 1ION. MEMBERS Ye., ves.

MR. DEPUTY-SPEAKER: Thenreti-
cally, the answer 1s simple, but. with
reference to this particular Bul before
the House, 1t 1s difficult to give a
straight forward answer

Whil¢ particapating in the discussion
last Thursday, Shi1 Salve said that the
purpose of the Bill was to supcrsede
the Supremc Court judgment That
wag on record what Mr. Salve said.

I do not wish now to repeat what
has heen quoted at some length Jast
Thursday from the Statement cxplain-
mg the cireumstances which necessita-
led the promulgation of the ordinance.
We read it last time, and from the
Statement of Objects and Reasons ap-
pended Lo the Bill, these were referred
to to-day also. But the Law Minister
himself has elaborated on all those
things and on the Bill's raison detre
while moving for s consideration
when he said:

“However, the Supreme Court n
the recent case of Kanwar Lil Gupta
vs. Amarnath Chawla and others,
civil appeal 1549 of 72, has by its
observalion imported an element of
doubt into a hitherto well-accepted
and well-undersiood principle under-
lying Section 77 of the 1951 Act.”

1 would like the hon. Members to
record and register this in their minds.

“...that the Supreme Court has
imported an element of doubt into
hitherto well-accepted and  well-
understood principle underlying Sec-
tion 77 of the 1851 Act”

*“This judgment...
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“. ..by giving a wide meaning to
the expression ‘incurred or autho-
ried’ has created a gerious problem,
particularly, with reference to the
candidates. ..

Here the candidates—

“...against whom election peti-
tions have been filed and are still
pending decision. For no fault of
iheirs, their election might set
aside. ..

SHRT MADHU LIMAYE: That has
to be seen. That is a controversial sub-
ject. -

MR. DEPUTY-SPEAKER. I am quot-
ing:

“...Their election might he set
aside because they hag participated
in the election having regard to the
then prevalent position in law which
had also received judicial approval.”

SHRI MADHU LIMAYE: Question.

SHRI SHYAMNANDAN MISHRA-
What a greail solicitude!

MR. DEPUTY-SPEAKER:

*...To meet this situation created
for the candidates, it hag become ne-
cessary to make clear the intention
underlying Sec. 77 of the Represen-
tation of Peoples Act 1951, namely,
that in computing the maximum
amount under Sec. 77 any expenditure
incurred or authorised by any other
person or body of persons or politi-
cal parties would not be taken into
account. The President promulgated
the Representation of People
(Amendment) Ordinance 1074 to
avold a situation wherein it would
have been necessary to follow the
wider interpretation given by the
“Supreme Court in pending election
petitions..."

the People (Amdt.)
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So, it is avoid that contingency.

“In the circumstances, I am sure,
all sections of the House will appre-
ciate that the President, in promul-
gaung tae Ordinance on the 18tk
October, 1974 and the Government,
in bringing the Bill for replacing that
Ordinance only wanted to ensure
that candidates who have contested
elections and whose petitiong are
pending in varlous High Courts and
the Supreme Court on the under-
standing of the provisions of the law
as hitherto interpreted by the
Court should not be made te
suffer undue hardship consequent
upon a sudden depariure in the
judicial interpretation of the pro-
vision,”

Thig specch of the Law Minister creat-
ed for me more difficulties...

ot wy fomdy - 180 F¥rSe W
AT AT GFAT EAGTH W FETWE |

SHRI SHYAMNANDAN MISHRA:
In any by-election there may be a case;
but that would not be covered accord-
ing to the Law' Minister; this is gtrictly
confined to these cases only!

MR. DEPUTY-SPEAKER: I read
his speech and his statement the whole
day yesterday; I went on revolving this
question in my mind,

SHRI MADHU LIMAYE: It is sett-
led now; no ruling is called for.

MR. DEPUTY-SPEAKER: This has
created more difficulties. I would like
the Law Minister and the House to
help me in resolving my difficulty here.
I want to put this question to all of
you to give me an answer. In these
observations of the Law Minister, the
expressions ‘import an eclement of
doubt in the hitherto well-accepted
and well-understood principles’ and
‘sudden departure’—the word ‘sudden’
~—would be very significant,—*sudden
departure in the judicial interpreta-
tion of the provision of law and of
courts,” whether by these observa-
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tions we have not entered into a
dicussion of the conduct of the Sup-
reme Court. Well, I put this ques-
tion. Whether we have not entered
into a discussion.

SHRI JAGANNATH RAO (Chatra-
pur): In the Constitution Amendment
Bill we have discussed about Judges;
I think we referred to that in the
Golaknath case.

MR. DEPUTY-SPEAKER: I have
not said anything. I have only posed
a question,

Now 1 come to the corpug of the
provision of the Bill.

PROF. MADHU DANDAVATE:
(Rajapur) From ‘core’ you are going
to the ‘nucleus’.

st wy fomd : urg Fow, fadg
SR I Sl T U T
S CL

AN WElRT - G FA q0E |

The Law Mimster and some hon.
Members have made this point that
the Statement of Objects and Reasons
1s not part of the Bill, ang therefore we
need not discuss about that. I now
come io the corpus of the Bill. The
Member Shri Salve, said that the pro-
vigion of the Bill itself is to supersede
the Supreme Court judgment. Now,
what does the Bill say? I quote.

“Notwithstanding any judgment,
order or decision of any court to the
contrary, any expenditure incurred or
authorised in connection with the
election of a candidate by a political
party or by any other association or
body of persons or by any individual
(other than the candidate or hig elec-
tion agent) shall not be deemed to
be and shall not ever be deemed to
have been, expenditure in econnec-
tion with the election incurred or
authorised by the candidate or by his
election agent for the purposes of
thig sub-section.”

Therefore, the provisions of the Bill
itself refer to this particular judgment.
The Supreme Court in its judgment had
formulated a principle on which it bas-
ed its conclusion, I quote:

“When the political party sponsor-
ing a candidate incurs expenditure
in connection with his election, as dis-
tinguished from expendiiure on gene-
ral party propaganda, and the can-
didate knowingly takes advantages of
it or participales in the programme
or activity or fails to disavow the
expenditure or consents to it or ac-
quiesces in it, it would be reasonable
to infer, save in special circumsthn-
ces that he implied authorised the
political party to incur such expem-
diture and he cannot escape the rig-
our of the ceiling by saying that he
has not incurred the expenditure but
hig political party has done so. A
party candidate does not stand apart
from his political party and i the
political party does not want the can-
didate to incur the disqualification,
it must exercise control over the ex-
penditure which may be incurred by
it directly to promote the pool pros-
pects of the candidate. The same
proposition must also hold good in
case of the expenditure incurred by
friendg and supporters directly in
connection with the election of the
candidate. This is 1n fact what the
law in England hag achieved. There
every person on pain of eriminal pe-
nalty is required to obtain authority
from the candidate before incurrimg
any political expenditure on his be-
half.”

The Law Minister obviously strongly
disagreed with this formulation of the
Supreme Court and he wants the House
to agree with him. It is quite legiti-
mate for him to do so but would it not
be fair to this House for him to be
more forthcoming in giving grounds
for his disagreement with the Supreme
Court before the House can discuss the
matter? For example, is it true that
in England whose form of democracy
we are following even a party has te
obtain authority from the candidate
concerned in respect of expenditure In
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his constituency. A mere and bald
statement that the Supreme Court has
suddenly departed from a well-accepted
judicial interprelation leaves us gaping.

The intention of the Law Minister
is also amply clear, He wants, in his
own words, “to ensure that candidates
who had contestied elections and whose
petitions might be pending in the va-
rioug High Courts and the Supreme
Court should not be made to suffer any
undue hardship consequent upon a sud-
den departure in the judicial interpre-
tation of the provisions.”

This 18 the clause. It has been sub-
mitted that reference to these petitions
in the House would prejudice the
trials in the sense that il may influ-
ence the outcome of one or the other.

SHRI SHYAMNANDAN MISHRA;
That is my submission.

MR. DEPUTY-SFEAKER: 1 shall
repeat

It has been submitted that reference
to these petitions m the House would
prejudice the trials in the scnse that
i¢ may influence the outcome of one
or the other. Is not the Bill itself
which is before us meant to influence
the judgment in a particular way?
This is the guestion.

The Supreme Court had given a cer-
tain judgment, it had laid down the
law and now it hag been told that that
was a wrong interpretation and the
interpretation should be in a particular
way. This is what we are trying to
do. It is granted that the House has the
power to do so. We have the power to
do so. But in passing this Bill, are
we not collectively going to lay down
a particular direction to the Supreme
Court?

We can do thatt We have that
power. We can do that. But, should
not the House have fuller information
on the matter in order to facilitate a
fuller and more perspective discussion

the People (Amdt) 328
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80 that we may have the feeling that
we have done the best that we can
and we are now peing railroaded irto
a particular decision, The Law Mims-

. ter himself realised the importance of

this when he raid last Thursday at
another stage, I quote him:

“The question is that there are
pending cases. The raseg are not
only, quite only, one but, as I said.
they are more than one. There are
quite a numher of cases which I will
substantiate when I am replying {o
the debate.”

This 18 one positive statement made
by the Law Minister but I feel that it
will be more helpful and frwtful if
such substantiation 15 made at the beg-
inning so that the House can fully dis-
cuss it and come to a decision rather
than at the end when f{resh questions
will come up and the whole thing be-
gins all over again.

Shri Indrajit Gupta has demanded
that “somebody has fo satisfy us. Simp-
ly this bald statement made in the
statement of objects and reasons will
no suffice,. ..But this should have
come first of all” Shri Mavalankar
made a similar demand and ganted a
synopsis of the cases to be made
available. Shri S. N. Mishra stated
that the facts as alleged by different
partles to the petitions in affidavits
and submissions are public knowledge
and that copies of them can be
obtained by application and by payimg
certain fees.

Therefore, as I said, this is a very
unusual Bill and this is a very unusual
situation in which we find ourselves.
The quandary was highlighted last
Thursday by Shri Salve when at cne
stage he got up and told me:

“I may submit that you may rule
that they may refer to it."

But we don't have to rush. Even st
this stage, if the Law Minister has
anything to say to help me out of the
difficulties which I have tried &c
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delineate, I shall welcome his help
If he has nothing more to say, the
best thing I can do is to rule
that it is dificult for me in
the circumstances to prevent Mem-
vers from making reference to these
cases. In doing so, however, I would
earnestly request them not to cross the
limits and upset the delicate balance
between Parliament and judiciary
‘Whatever submissions they might make
in this regard should be within the h-
muted purpose of whether a measure
of this kind 1s called for, whether 1t
1s justified anq whether we should go
in for it They shou!d not fry to pro-
sounce on the merits of the varwus
allegations and submissions. Nothing
on merits. They should not even try
to say that these are facts because the
facts are to be determined by the
courts. We are not to delermine the
facts. It 1s the courts ..

AN HON MEMBER: What about
the aMdavit?

MR. DEPUTY-SPEAKER
1ig your submission

AfMdavit

SHRI MADHU LIMAYE What
about admutted facts, admitted by the
respondents?

MR. DEPUTY-SPEAKER. When
they are out from the courts. But, it
is the courts that determine the facts
and not we. They should not even try
to say that these are the facts because
the facts are to be deermined by the
courts and not by us and the merits ot
each petition are to be determined by
them.bythecourtsmdno‘l.b!u&We
should not pronounce on that. Of
course, after we pass this Bill, and it
has become an Act courts will have
to interpret the facts as they find inm
the light of this Acl

FROF. MADHU DANDAVATE:
After ligtening to you, it has become
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statutory resolution was moved, in *“To~
day in Parliament’, there was no men-
tion of the fact that a statuory resoln-
ion was moved. This iz a very serious
thing. When the statutory resolution
has been moved, the organ of the Gov-
ernment did not think fit to refer t»
this in ‘Todey in Parliament’.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): No, Sir, I must at the very
outset say a word in appreciation of
the useful judgment that the Supreme
Court Judge Mr. Bhagvat: has deliver-
ed. Now, to counter-act that, this un-
democratic Government had brought
this amendment and the object of the
amendment is to supersede and make
ineffective the recent Supreme Court
judgment in which the Court held that
expenditure incurred by poltical par-
ties. You know fully about that.

16.39 hrs.
[Surr VASANT Satmm in the Chair)

It 1s a very interesting case. Mr.
Chairman, Sir, this 15 the judgment 1
am reading. In the application filed
by Shrimati Indira Gandhi. in the case
against Mr. Raj Narain—I mean, Mr.

Raj Narain is the petitioner—it has
been stated that:

“This has been made an occasion
by the leaders of opposion parties and
opposition press ang papers to freely
comment on the pending election pe-
tition against respondent No. 1. They
are widely prejudicing the public by
distorted, incorrect and imaginary
factg in their statements™.

This is when the Ordinance

was
brought out—

that the applicant is attaching
a true copy of an article appearing in
Panchejanya. Tn YHEt it is stated
that it is obvious that even on the
law as laid down by the Suprems
Court in Kanwarlal's cage, the res-
pondent is nol at all affected, that

whatever advantagey the partiss ip

election petitioris may. get ouf of
il o
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respondent No. 1, does not get any
advantage out of it as her case is ir-
refutable even on the law as laid
down by the hon. Supreme Court in
Kanwarlal Gupta's case”.

This ig the copy I obtained from the
Allahabad High Court.

Then the Order wwas:

“The relief asked for 1s not at all
understandable”—MTrs. Indira
Gandhi's petition and the High
Court’s judgment—

“If the respondent No. | believes
that anything gaid about {he Ordi-
nance can have a bearing on the
issues involved in the care and can
amount to contempt, i1t is for her
to decide whether she should or
should not say that and obviously
the court cannot allow any party
to do an act which is wrongful.
Application rejected”.

On the one hand, they promulgate an
an ordinance; on the other, they go to
the court to shut out our mouths,
that the Opposition should not be al-
lowed to criticise this atrocious, dra-
conian piece of ordinance and law,
and the court has very rightly rejected
the petition, to my mind, with the con-
tempt it deserves.

Then what did they say in the ordi-
nance?. I do not want to go into de-
tails because it has been discussed at

length.

“There was every likelyhood of
such wide interpretation being fol-
lowed in other election petitions”—

will come to the election petitions;
have got a copy—

“which were pending and on
which the issue related to the ques-
tion of incurring or authorising of
expenditure at an election..In that
event, candidates who had fought
elections on the basis of the provi-
wions of the law in this bebalf, as
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they were well-understood and ac-
cording to the provided decisions of
the courts, would have been expos-
ed to the risk of their election being
set aside..—

We have said time and again as to
whose election is really in danger,
whose election is causing concern in
the minds of many of my friends—

“which situation would wundoub-
tedly have been unfair to such can-
didates....”

I do not want to go into details of
ithe Representation of the People Act..

MR. CHAIRMAN: His time is up.
The Business Advisory Committee had
allotted six hours. Your pariv has
six manutes. You had already started
last time. Even excluding that today
vou have taken six minutes.

SHRI JAGANNATIIRAO JOS11
(Shajapur): The debate will go on for
six hours. How can it be only six
minutes for him? Then we will get
three minuies only. We are entitled
to 18.

MR. CHAIRMAN- The breakup has
already been given here; it is not pre-
pared by me.

SHR] JYOTIRMOY BOSU: That is
not correct. I am entitled to at least
24 minutes. You can calculate on the
basis of six hours and 26 members.

MR. CHAIRMAN: For the Jan
Sangh it is 8 minutes. For the CPI
it is 6 minutes and for the CPI(M) it
is 11 minutes.

SHRI JYOTIRMOY BOSU: The
judgment clearly states:

“Can the Limit on expenditure be
evaded by a candidate by not spend-
ing money on his own but leaving
it to the political party or his friends

-and supporters to spend an amount
far in excess of the Nmi{?”
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That is the question. The object of
the provigion of limiting the expendi-
ture is twofold.

Then it says:

“Douglas points out in his book
called Ethics in Government at page
72, 'If one party ever attains over-
whelming superiority in money,
newspaper support and (government)
patronage, 1t will be almost impos-
sible, barring an economic collapse,
for it ever to be defealed. This pro-
duces anti-democratic effects in that
a political party or individual back-
ed by the affluent and wealthy
would be able to secure a greater
representation than a politica] party
or individual who is without any
links with affluence or wealth.”

Since the tfune is short I would much
rather leave 1t to somebodyelse to deal
with the subject. Of course there is
the question of tours conducted and
the money spent. I know of one tour
for visiting Orissa during the last elec-
tion. That tour of some V.LP. belong-
ing to the ruling parly had cost 16
lakhs. Here is a paper cutting which
says The Bihar Ex-Chief Minister de-
tails P.M's poll tour expenses; it is
given here as Rs. 35 lakhs.

Now I should like you Mr. Chair-
man to give me your undivided atten-
tion because I am going to lay this
paper on the Table of the House. This
is an extract from the blue book, in
which it is stated....

SHRI JAGANNATH RAO: It is not
relevant.

SHRI JYOTIRMOY BOSU: I have
already written.

MR. CHAIRMAN: You have writien
to me. Under the rules if you want
to lay anything on the Table you will
have to give it to me and it will be
for the Speaker to decide whether it
ghould admitted or not. In the mean-
time do net quote it.

Bl 334

SHRI JYOTIRMOY BOSU: This is
something new. I can read out.

& qaaw wqT (afeamet) RO
TAT HIBRECE | W37 Hig IFHE
Wi GEA FT AL F 17 ITA G«
T @ ST H T §, T I6AT TS WigE
FE ol F4T HAT KT

SHR} JYOTIRMOY BOSU: I am
entilled tp quote from the papers. 1
request you to accept it for laying
on the Table. You can decide whether
it should be accepted or not. But it
sheuld be accepted because there are
twe specific rules.

MR. CHAIRMAN: What are the
rules? You must assist me. Direction
117 says that a private Member may
lay a paper on the Table of the House
when he is authorised to do so by
the Speaker. Direction 118 says: if
a private Member desires to lay a
paper or document on the table of the
House he shall submit a copy thereof
to the Speaker in advance so as to
enable him to decide whether permis-
sion should be given to lay the paper
eor document on the Table.

SHRI JYOTIRMOY BOSU: I shall
read {his out.

SHRI SAT PAL KAPUR: You can-
net read that.

MR. CHAIRMAN: What is the rule?

SHRI JYOTIRMOY BOSU: Rule 368.

MR. CHAIRMAN: That rule says if
a Minister quotes in the House of des-
patch or other state paper which has
not been presented to the House be
shall ay the relevant paper..........
This rule relates to the Minister. Which
rule are you quoting? Rule 369 says,

“A paper or document to be laid
en ihe Table shall be duly suthenti-
m- . ol" m|
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The actual laying of the paper on
the Table 1s governed by the Direc-
tions.

SHR1 JYOTIRMOY BOSU Rule is
supreme. All right, Sir; I would not
lay 1t on the Table

MR. CHAIRMAN. Therefore, don't
quote from it.

SHR! JYOTIRMOY BOSU Sir, you
are u lawyer Taking the Speaker
into «.nfidence and showing it to him
ete. 15 only for laying on the Table,
but I can quote from it and incorpor-
JLte 1t 10 my speech.

MR ('HAIRMAN. 1 will not allow 1.,

SHR] SOMNATH CHATTERJEE
On a pownt of order, Sir Rule 352
prescnibes the ru.es which are to be
observed while speaking, These are
the only resirictions. Subje t to that,
article 105 ot the Constitution applies
1 can yuote from any journal or any
document I want Only if I want to
make it & publc document hy laying
it on the Table that I have lo get the
prior sanction of the Speaker Please
don't make a mockery of the rules. A
member c¢sn quote from any docu-
ment (hat he possesses Subject to
Rule 377 and article 105 mv right to
speak 1n Parhament 18 supreme, I
cannoet be diclated as to what docu-
menti I shall read here and what docu-
ment 1 shall not

MR CHAIRMAN, I shall hear hon
memhers on this point of order

SHR1 JAGANNATH RAO This
matter about the Blue Book 1s pend-
ing decision in the Supreme Court. The
petitioner having lost in the Allahabad
High Court has gone io the Supreme
Court. Secondly, this matter iz not
relevant at all and not germane to the
Bill before us. On these two grounds,
he should be debarred from reading
from it
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SHRI JYOTIRMOY BOSU: S,
firstly, under article 105 of the Con-
stitution, 1 am entitled 10 speak and
quote any document that I may choose
oo

SHRI SAT PAL KAPUR: No; he 1s
wrong.

SHRI JYOTIRMOY BOSU: Secondly,
Mr. Jagannath Rao has given a wrong
picture of the story. This is already
before the court of law. The court of
law is wanting the whole Blue Book.
I am only reading out from an extraet
—a change that has been brought in
during the present regime as com-
pared to what it was in existence. This
18 not a matter which 18 sub judice
Therefore, I should be allowed to quote
it because this is very relevant here

MR CHAIRMAN- The first thing
that 1 would like to know is: Is this
a public document that you want to
quole?

SHRI JYOTIRMOY BOSU It 13 a
Government publication.

MR CHAIRMAN- Every Govern-
ment publication is not a public decu-
ment Is 1t avalable to any citizen
on payment of fee®

SI{RI JYOTIRMOY BOSU: It does
not concern the secuniy of the State

MR. CHAIRMAN. This 13 not a
public document. Jt 13 a privileged
document, Unless the court asks for
it, gets 1t and makes 1t public, till then,
it will not Le treated as a public docu-
ment. Therefore, if it is a privileged
document and yet you want to guote
it and produce it, the right thing for
you is to take the Speaker into con-
fidence under Direction 117. Otherwise,
1t will be a very unhealthy thing.

Why I say this? Mr Chatterjee was
pointing out that this will curtail the
fundamental right of speech. For ex-
ample, tomorrow, suppose any privil-
efed document. say, a secret docunvent
of Army—I am only giving an analegy
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—or some secret document on Defence
comes in your hand and, while speak-
ing here, without taking any permis-
gion of the Speaker, you guote it. The
analogy is the same. You say, "I have
got the fundamental right of speech.
I will quote it; I will produce it.” Now,
it you quote it, before you take the
consent of the Speaker to produce it,
it goes on record and it becomes the
public property. It will be guoted in
the newspapers also. You understand
the implication of it. That 18 why
there is the healthy practice here that
you must take the Speaker into con-
fidence. If he allows it, 1 have no
objection. You give an advance copy
of that to the Speaker. Till then, this
cannot be produced and it cannot be
quoted. Nothing guoted from it will
go on record. I have given my ruling.
(Interruptions). 1 heard yyou patiently
and fully. I have given my ruling.

SHR1 SOMNATH CHATTERJEE:
The scope has been enlarged by your
ruling. Is 1t your ruling that every
document read in the House must be
presented to the Speaker first?

MIt CHAIRMAN: jf it is already a
publi. document, it is not necessary to
do so. That 15 why I asked: Is this
a public document” The newspaper 18
a public thing. Why do you give the
analogy of a newspaper. I ask: Is
this a public document? Is it avail-
able to every citizen? Then, why do
you say that it is a public document?
It is not a public document. It is a
privileged document. It cannot be
produced. I have given my ruling...
(Interruptions).

17.00 hrs.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Last Thursday, Mr.
Jyotirmoy Bosu quoted from the CBI
report and Mr. Speaker was in the
Chair.

MR. CHAIRMAN: 1 am absolutely
not concerned with that. I will go by
the rules. I have heard you all. Under

Bill

the rules—this 18 my ruling—you cas-
not produce that document unless the
Speaker gives his consent. If the
Speaker has givem his consent, them I
cannot help., (Interruptions).

SHRI JYOTIRMOY BQOSU: Where is
the rule? Show me the rule.

MR. CHAIRMAN: 1 will show you
the rule,

SHRI SAMAR MUKHERJER
(Howrah): That is in relation to lay-
ing only. You cannot prevent him from
quoting. How can you prevent him
from quoting?

MR. CHAIRMAN: After all, what is
the idea of quoting? Let us try to
understand. Mr. Samar Mukherjee, I
am willing to listen to you. Do you
want to make a submission?

SHRI SAMAR MUKHERJEE, Yes

MR. CHAIRMAN: 1 am willing te
Listen to you. But, ultimately, you
must allow me to decide the matter. I

will decide as I think fit under the
rules.

SHRI SAMAR MUKHERJEE: Mr
Jyotirmoy Bosu wanted to lay on the
Table the papers from which he also
wanted to quote. But the relevant rule
you have referred to is about laying
on the Table—where the consent of
the Speaker is necessary.

SHRI JYOTIRMOY BOSU: You
said, ‘Handover to me’. I am prepared
to hand it over to you.

SHRI SAMAR MUKHERJEE: He
said that he was not laying it on the
Table just now; he was only quoting
from that. As regards quoting from
it, you have not referred to any rule.
Simply because some friends there ob-
jected. you immediately stood up and
said that you were not going to
him to quote. This is not a
according to rules. So many
we have guoted in order to place omr
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point of view; we want to substantiate
how our points of view are justified
and for that purpose, we are always
entitled to quote from the relevant
documents. If this is prevented, it
means that you are preventing free
expression of opinion here, free dis-
cussion here This amounts to gag-
ging the voice of the Opposition. We
cannot allow this to take place. Be-
cause thig thing is unpalatable to some
friends there, you cannot gag us in
this way. You must allow this to be
quoted if it is relevant You can only
make your comments whether it is
relevant or not. Beyond tihat, you
cannot gag him from quoting
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SHRI S. M. BANERJEE (Kanpur): I
was sitting in the back seat when Shn
Jyotirmoy Bosu wanted to gquote
something frddn a paper. I do not
know whether it is a newspaper report
eor any paper. He was not allowed to
quote that. May I invite your kind
attention that under the Rules, whether
it be the Directions of the Speaker or
the Rules of the House, a Member can
quote and when he quotes, other Mem-
bers can demand laying the document
en the Table of the House. But, in
shis particular case, without knowing
what he is quoting and without know-
ing what he is reading, how can any
Member object to it?

When the hon. Deputy Speaker was
giving a ruling, I pointed out the
sdanger of 11 When this entire Bill
came up for discussion, I had pointed
sul the danger of it because this will
involve disclosure of many things which
we do not want and which we do not
want the Members to do. I would re-
quest for your kind indulgence and
1avite your kind attention that if
something objectionable was said or
something derogatory was said by the
hon. Member, that portion you ecan
possibly expunge it and you can say
#hat it is expunged.. .

SHRI JYOTIRMOY BOSU  Under
the rules,

SHRI S. M. BANERJEE' But when
1t 1s not derogatory or unparliamentary
1t cannot be expunged. Then, when an
hon. Member wants, authenticity, he
can authenticate the document. In this
case, I fear they will be falling into

%heir own irap. If they want authenti-
city, will Mr. Jyotirmoy Bosu authen-
ticate it and will they accept it? Any
Member in this House, when he quotes
from a parlicular document, he knows
what he is disclosing and he may be
asked to establish it and if somebody
challenges, let us assume that all
members of this House are as responsi-
ble as Shri Jagannatha Rao or any
bodyelse, he will establish it. The
ruling parly members and the ruling
A b -

Bill

party should not be so much touchy
about the whole thing. I do not kmow
why they are so much touchy. Outl
of 180 election petitions 70 are of the
ruling party and the leffists are only
three or four just as Jan Sangh, Cong.
(O) and other parties. I have got the
break-up. When you sit in the Chair,
you are the custodian of the powers
and privileges of the House. I re-
quest you to use your discrehon, I
will accept your ruling unreservedly,
if 1t 15 according to the rules. I have
been a Member of the Rules Commit-
tee and I know that these rules were
framed by our elders who were in this
House and they really wanted that
these rules should be flexible. You are
the custodian of the liberties of the
House. T appeal to your sense of im-
partiality to consider these points and
give your decivion in the matter.
Thank you

SHR] B. R. SHUKLA (Bahraich)- I
would like to refer to the observations
made m Practice and Procedure in
Parhament by Kaul and Shakdher at
page 829

“Normally a Member is not ex-
pected to spring a surprise on the
Speaker, the House and the Govern-
ment by quoting from a document
which is not public. In fairmess to
all, and in accordance with the
Parliamentary conventions, he is
expected to inform the Speaker and
the Government in advg:ee so that
they are in a position deal with
the matter on the floor of the House
when 1t is raised. If this require-
ment i8 not complied with, the
Speaker may stop the Member from
quoting such a document, and ask
him to make available to the Chair
a copy before he can be allowed to
})roeeed with any quotation there-
rom.

While the Government cannot be
compelled to admit or deny the cor-
rectness of any alleged copy of a
document which 1s certified as
secret or confidential it 13 necessary
for the Member who quotes from
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such a document to certify that he
has verified from Hls personal know-
ledge that the document is a true
copy of the original.”

You will see the rationale of not al-
lowing a Member to quote from a docu-
ment for which prior consent of the
8peaker has not been obtained, The
Government should know these and
they should be enabled o give effec-
tive reply. The other members should
be enabled to give effective rebuttal
'r-o the charges levelled therein There-
Ore an advance copy must be sen'
to Speaker. But ;n this case tlu:
has not been done at all If he is
allowed to quote that will create a
wrong impression, as if he is quoting

from some source which is authentjc

and 50 on. Therefore my submission

is this. He cannot therefore spring a
surprise on the House. Therefore he
cannot be allowed to quote from that

now. This 15 my respectful i
sion, Sir, submis-

SHRI 8§ M BANERJEE' 1 would
like to remind the House that Shri
D. X. Barooah, the then Minister for
Petroleum and Chemicals, broughy g

surprise for the House when he brou
the Secret Bill a

SHRI SAMAR GUHA (Contan): Sir,
mow 1t has become almost a practice
fo very frequently quote either from
May's Parhamentary Practice or from
Mr. Shakdher's book. 1 think they are
only by way of clanfication and we
should be guided by the book on rules
and procedures, The objection that
has been raised 1s untenable even from
what we know from this House. There
is no necessity of going back or o
citing any example or precedent. Just
two to three days back Member after
Member in course of the privilege
motion against Mr. Goenka were guot-
ing from certain secret and even CBI
reports and the Speaker did not ob-
lect ta thgt. Rmr!sofmanlwnu-
triea were quoted and the words were
used within quotes. There was not a
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single occasion when the Speaker ob-
jected as to whether the report is
authenticated or not or the repert
should have been placed or that it has
no$ come in the Press. Therefore, if
you take the convention and precedent
this House permitted quoting and eit-
ing reports after reports almost ver-
batim in the form of quotations

I want to give you one clasmeal
example When Mr H. V. Kamath was
the Member of the House he brought
a CBI report on the basis of which Mr
Malviya was sacked and has now again
been rehabilitated. A challenge was
made to Mr Kamath whether it was
a real CBI report or not and the
Speaker who was in the Chair accepted
the authentication of the report. 1t
was neither placed on the Table of the
House nor published. He simply guot-
ed. If any Member quotes any docu-
ment and on the basis of that if any
allegation or anything derogatorv to
the hon Member or richt or privilege
of the Member of the House ix affected
then the Member is allowed to move
privilege motion

I should say that if he makes
genuine remarks out of his own
imagination, this blue book again pro-
vides for the rules under which tha¥
Member can be brought before the
House and 1f he makes a wrong state-
ment then he mavy be taken to task,
Therefore 1 want to make my submis-
sion that there cannot be ~~v restric-
tion or any ohstruction in ouotine
from anv Aociment or wh tever it
mav he Rut if those documents were
found wrong later or if anvhody finds
it wrong wvou can take legitimate action
arainst him arcording ta the Rules
of Procedure of this House Otherwise
vonn ecannot ohiect to the auotation
being feed from anv document what-
so-ever by anv Member of this HMouse.

SHRI SEZHIYAN (Kumbakonam):
As 1 understand the pogition, Ehri
Bosu wamted o quote foom a deow~
ment which has not been allowed o
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the greund that he has not given the find out from the Government be-
decument beforehand te the Speaker fore the Chair will be final in deter-
mining whether that document is
I think the hon. Member quoted from getuine or not. Where the Govern-
the book on which I am also relying. ?;::ccti:::lsnz tt"thzd:;:g‘;; ‘i::;}; ?‘::
::aau go through it very carefully. it Speaker allows the member to pro-
- ceed and it is for the Government
“A member can ordinarily gquole %o give such answer as they deem
fiom a document that 1s treated bv fit.”
Government as secret or confiden
tial, and which the Government have In case the Member 1s not prepared
not disclosed in public interest” 1o give such a document, then it is the
discretion of the Speaker whether or
. not to accept that as a genuine docu-
Afterwards it saye ment to be laid on the Table of the
“Normally, a member 15 nnt ex House. 1 have guoted from Page 829.
pecled to spring a surprise on the But, under Art 121 of the Constitu-
Speaker. the House and the Govern- %ion. I guote:
ment by quoting from a document
which 1s not public. In fairness to “No discussion shall take place in
all and in accordance with the pur Parhament with respect to the con-
liamentary conventions, he 15 ex duct of any Judge of the Supreme
pecied to mnform the Speaker uni Court or of a High Court in the
the Government in advance so that discharge of s duties except upon
they are 1n a position {o deal with a motion for presenting an address
the moatter on the floor of the House to the President praying for the
when 1t 18 raised. If this require- removal of the judge as hereinafter
ment is nol complied with, th2 provid
Speaker may stop the member from
quoting such a document and ask Therefore, Art. 121 of the Constitu-
him to make available to the Chair tion 1s the only provision restricling
a copy hefore he can be allowed the scope of a discussion. Nowhere else
to proceed with any quotation thers- under the Constitution, there is a bar.
from". The Rules of Procedure make it clear.
That is., if a Member begins guoting
. from a document, in all fairness to the
g;;:k:re. I;a;“:il'::rad:um:::{ormed e House and to the Speaker, the Hon
Member should inform the Speaker
“While the Government cannot be about it that he is going to quote from
sompelled to admit or deny the cor- that dorument. If he does not inform
rectness of any alleged copy of a the Speaker earlier, then the Speaker
document which is classified as has got the right to ask him not to
secret or confidential, it is necesary proceed with quoting from that docu-
for the member who quotes from ment because he has not given the in-
such a document to certify that he formation to him earlier. The second
has verified from his personal know- thing is that if he refuses to certify
Jedge that the document is a true the document, there is a course of
eopy of the original with the Gov- action that the Speaker mav take. He
ernment and will do so on his own may or may not allow him to lay it
responsibility, and the Speaker ac- on the Table of the House. If the hon
cordingly would permit him to pro- Membher has certified that document,
ceed. In case the members not pre- whether it is genuine or not, it is for
pared to give a certificate in these the Government to deny or accept.
terms and insists on guoting from Here, it has been stated very clearly.

w:h & document, the Speaker mbsy Even if the Member is not prepared
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to certify the document, it cannot be
rejected. This is what ig stated here:

“In case the member is not pre-
pared to give a certificale in these
terms and insists on gquoting from
such a document, the Speaker may
find out from the Government about
the authenticity of that document
and the facts placed by the Govern-
ment before the Chair will be final
in determining whether that docu-
ment is genuine or not. Where the
Government decline to admit or
deny the correctness of the alleged
copy. the Speaker allows the Member
to proceed and it is for the Gov-
ernment to give such answer as they
deem fit.”

“Therefore, even if the Government is
nol prepared to accept or deny, it, ever
then, even if the Member does not give
a certificate, the Chair cannot prvent
the Member from quoting or placing
it It is for the Government to give
such answer as they deem fit. In this
case, 1 understand the hon. Member
has informed the Chair. Therefore, he
is within his right as a Member of
this House to quote from a document
and give his certificate. Then, once
the certificate is there, it is for the
Government to deny it or accept it.
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SHRI JAGANNATH RAO: I sub-
mitted earlier that this matter about
the production of the Blue book 18

pending a decision in the Supreme
Court.

SHRI MADHU LIMAYE: No.

SHRI JAGANNATH RAO; Secondly,
Government is claiming privilege,
Thirdly, it is not relevant for the pur.
pase of this discussion.

SHRI MADHU LIMAYE: Jyotirmoy
Bosu is not claiming privilege.

SHRI JAGANNATH RAO: Govers-
ment ig claiming privilege,
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SHRI MADHU LIMAYE: Let it. He
is quoting.

SHRI JAGANNATH RAO: If Gov-
ernment is claiming privilege in res-
pect of a document from which ex-
tracts are quoted, the member could
not have got it by legitimate means,
but by illegitimate means. This 1s un-
becoming on the part of an hon. meni-
ber, We are talking of misdemeanour
of members Is it misdemeanour or is
it decent behaviour?

SHRI H K L. BHAGAT (East
Delhi): 1 do not know whether what
he wants to quote is part of the Blue
book or not. But the question is not
that simple as Shri Madhu Limaye has
tried to make out It is not a question
of placing this so-called document on
the Table. The parallels which he has
mentioned are not parallels indeed,
This is a matter itself the subject of
judicial determination. From whatever
we have read in the press, Govern-
ment is claiming privilege about this
documents in the High Court. The
matter has gone even to the Supreme
Court. Whether this document should
be made public or not is a matter
pending before the Supreme Court it-
self. How by placing this govern-
ment document on Table or quoting
from it would be making this so-
called document—I do not know whe-
ther it is the real document—public
and commenting on it. I would fur-
ther gubmit this. If you kindly peruse
the ruling given by the hon. Deputy-
Speaker today, he has alsp made it
clear, Some friends opposite had ask-
ed ‘Suppose we quote from some ad-
mitted document....’. He said, No,
no'. He asked them to read the rules.
Things become facts only when
courts determine on them. Thia is a
matter which is pending before the
High Court on which a judicial deci-
sion has to be given, It is a privilege-
ed document., We cannot comment on
that. Can Parliament make it public?
This obviously will create a very diffi-
oult situation and we should be able
to meet the situation according to our
rules, The Deputy-Speaker has glven
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a ruling that they can refer to tne ease
but not to the facts which have not
been established by the courts as such
Here it is not a question of even the
court accepting it or admitting it. That
has not arisen. The case is in a very
preliminary stage. To permit him to
place the document op the Table of
the House would be making this fssue
open for discussion in thigs House on
which a judicia] decision on a faet is
pending. Therefore he is not entitled
to do it under the rules and also in
terms of the ruling given by the Depu-
ty Speaker,

SHRI H. R. GOKHALE: Shri Shyam
Babu and gome other hon, Members
were not here when you gave the
ruling. You want to hear some per-
sons now. Shyam Babu is here. After
Shyam Babu you can give your ruling,

MR. CHAIRMAN: I know I had
given the ruling. But senior Members
hke Shri Mukherjee wanted to make
some submissions and by way of ac-
commodating them I ghall listen, 1
am open to correction if they can
satisfy me_

SHRI SHYAMNANDAN MISHRA
(Begusarai): My submission is that
there are only two conditions and no
more which restricate a Member in
this matter. One condition is that the
Member will not spring a surprise. He
should submit to the Speaker the in-
formation that he is golng to quote
from the document. And the other
condition is that the act of the Mem-
ber should not be incongistent with
national interest or gecurity of the
country; except these two there are
no other conditions.

MR. CHAIRMAN: Ix he not to give
a copy?

SHRI SHYAMNANDAN MISHR!
No.

MR. CHAIRMAN: Is it your contes=;
tion that all that he is required to do
is only to say: thera is some secret
document with him from which I sm
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going 1o quote, The Speaker may not
have a copy of that?

SHRI SHYAMNANDAN MISHRA:
I am going to submit to you how it is.
Government can quote from any docu-
ment and we cap swallow it. Do not
we? The Speaker also swallowg it.
The Speaker does not require the full
document tg be placed before him.

MR. CHAIRMAN: I do not agree.

SHRI SHYAMNANDAN MISHRA:
The assumption behind this is, it is
bound to be In any case, that one has
to go by the iruth and nothing else.
1f the hon Members think that he has
to place the things in the interest of
truth he will do it Even the Chair
cannot prevent him.

MR CHAIRMAN: Should he not
tuke the Chair into confidence? He has
not given me a copy.

SHRI SHYAMNANDAN MISHRA:
Only in not -pringing a surprise.

SHRI JYOTIRMOY BOSU: I have
given notice to the Speaker. The other
day I had profusely quoted from a
CBI report which I had in my posses-
sion When I wanted to lay it on the
Table of the Housc hon, Speaker said-
you cannot lay it on the Table of the
House because you have not given me
notice. I am sending for the debate
and will convince you what I am say-
ing 15 correct The Speaker had no
objection for my reading from the
document He said that I cannot lay

pit on the Table of the House because
1 had not given his notice. Only No-
tice i; necessary.

SHRI SHYAMNANDAN MISHRA:
pHe has to give only information to the
Speakur so that no surprise is sprung
not only on the Speaker but on the
House and on the Government, It says,
“Normally a member is not expected
to spring a surprise on the Speaker,
the House and the Govarnment' If
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gpringing surprise relates tp the Spea-
ker, to the House and to the Govern-
ment. the document will not be made
available to the Speaker, to the House
and to the Government, In all these
cases, the same rule will prevail that
he will give information to the Speak-
er and through the Speaker to the
House and tg the Government and not
spring a surprise. That 1s the real in-
tention. This is for not only the
Speaker but for the House and for the
Government ag well. The second con-
dition is, it should not be inconsistent
with the security of the country or
national interest. The hon. member is
not compelled even to give a certi-
ficate. If he does not give a certificate,
the Speaker cannot prevent him from
quoting from the document. The Spea-
ker allows him to gquote but the Gov-
ernment will have the right to reply
to it and say whether what the hon,
member hag quoted is a correct thing
or not. These are the only two condi-
tions The condition regarding mua-
tional security does not apply and one
condition he has already fulfilled. May
I 1emind you, only a few days ago,
when I quoted from a file of the Gov-
ernment in respect of the privilege
motion against the hon Minister of
Railways, Shri L. N Mishra, I was
allowed to quote and it is on the re-
cord. I have quoted the minutes re-
corded by the Minister on the 23rd
August, 1872, When I was asked by
the hon member, Shri Limaye, where-
from I was quoting, I said, I am quot-
ing from the relevant file of the Gov-
ernment  An hon member asked,
where are those filest I said, those
files had been submitted to the CBIL
I was not compelled to quote the
entire file or to produce it. So, it is
the right of the hon, Member to
quote, subject only to those two con-
ditions which I have mentioned

SHRI BHOGENDRA JHA (Jai-
nagar): In' the last two months, inside
this House and outside, there have
been voices against the very existence
of parlismentary dernocracy and per-
hapg that has also made the treasury
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benches very panicky, They have be-
come so panicky that even things
which should be part of normal demo-
cratic discussion and debate are sought
to be prevented. Otherwise, the very
utility of the system of all of us being
here will disappear. We are discuss-
ing a matter regarding which gcores
of cases are pending in courts. The
Deputy-Speaker has categorically stat-
ed that memberg should keep restraint
and try to be on the other side of the
dividing line so that it should not in-
fluence the judgment one way or the
other in any of the pending cases The
point is, what is being giscussed s
not such a secret document for the
safety and security of the Prime
Minister There is nothing so much
sacrosanct or secret about it. The Trea-
sury Benches have nothing to hide
from the House or from the public A
certain expenditure hag to be met by
the party concerned for whose cam-
paign the Prime Minister goes on tour

I would request you, as you have
been very reasonable to say that you
have given your opinion but you are
still with an open mind, to revise your
ruling This will in no way jeopardise
any particular case unless any Mem-
ber refers to any particular case pend-
ing before the court If it ig discussed
in an abstract manner, there 1s no
harm in it Let the public know 1.

In such a situalion, T would again
request you to revise your ruling. The
Treasury Benches should coopcrate so
that the people outside should have
more confldence in the discussion in-
side the House and the forces and ele-
ments which are casting aspersion and
doubt on the very futility of parlia-
mentary democracy should also be
compelled to do re-thinking or to
change their views or they should be
compelled to change their views.

In conclusion, my submission, is that
it will be good if you revise your
ruling and you allow Shri Jyotirmoy
Bosu to quote from the document
which will in ne way influewee any
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particular case pending before the
court.
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MR, CHAIRMAN: Now, Shri Jyotir-
moy Bosu had sent a letter on 12th
Decemebrr, 1074 saying:

“During the debate on the Repre-
sentation of the People (Amend-
ment) Bill, I would like to lay an
authenticated extract on Govern-
ment expenditure, P.M.’s tour.”

This is the letter which he has written
My difficulty is this. I have heard all
the hon. Members. I will again refer
1o thig portion which was cited to me
by Shri Sezhiyan and others—page 829
©Of the book by Kaul and Shakdher:

“Normally, a member is not ox-
pected to spring a surprise on the
Speaker, the House and the Govern-
ment by quouing from a document
which 1s not public. In fairness to
all and m accordance with the
parliamentary conventions, he is
expected to inform the Speaker and
the Government m advance so that
they are in a position to dea] with
the matter on the floor ot the House
when 1t 15 raised. It this require-
ment is not complied with, the
Speuker may stop the member from
quoting such a document and ask
him 1o make available to the Chair
a copy helfure he can be allowed to
proceedd with any quolatien there-
from.*

My objection was not to his right of
quoting. My onlv objection has been
that I do not have the opporiunity or
advaniage of knowing what the docu-
ment is...

SHRI JYOTIRMOY BOSU. 1 will
give it to you right now,

MR CHAIRMAN- It is not fair.
The right thing would be that a docu-
ment, unless it is a public document—
let us distinguish this, unless it is a
public document, no question arises. .

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. CHAIRMAN; While I am giving
the ruling, there cannot be any point
of order,
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SHRI SHYAMNANDAN MISHRA :

It the first requirement, that is, giv-

ing information to the Cheir, 1s not

fulfilled, ..,

MR. CHAIRMAN. I am trying to
interpret. All that I understand in the
spirit of all these ruling and rules is
this. T have read out direction 118.
Ii you read all these together, you will
see the spint of it,

Direction 117 says:

“A private member may lay a
Paper on the Table of the House
when he is authorised to do so by
1he Speaker.”

Direction 118 says:

‘It a private member desires to
lay a paper or document on the
Table of the House, he shall supply
a copy thereof to the Speaker in
advance sy as ty enable him to
decide whether permission should
be given to lay the paver or docu-
men{ on the Table

Ilere, the permission that has been
sought 1s5-

“I would like to lay ap authenti-
caled exiract "

So, when ‘laying’ 15 to be done and
not ‘quoting’, then this rule says that
an advance copy has {0 he given. So,
We are on the point of this request
I have to give a ruling on this re-
quest. This request is for ‘laying. 1
am giving my ruling on that. If you
want only to quote and not to lay,
that would be a different matter. That
is not what you have been saying. All
the time you have been arguing that
you want to lay it. The next moment
You will say. ‘T have how quoted, 1
want to lay thig’,

This, I will not allow. Therefore, if
You want to quote, yoy can do so, but,
Whatever worth the document may
be, we will not take cognizance of it,

SHRI JYOTIRMOY BOSU: Right,
Sir.
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MR. CHAIRMAN: But it cannot be
laid.

SHRI JYOTIRMOY BOBU: This is
an extract from the Blue Book—Rules
and Instruclions for the protection of
the Prime Minister while on tfour or
on travel. The provisiong that were
there pefore 191th November 1960 dur-
ing the regimes when her father was
the Prime Minister as alsg when Lal
Bahadur Shastri was Prime Minister,
were considered adequate and fair.
What did they read:

“It has been noticeq that the
rostrum arrangement is not properly
made because the hostg sometimes
are unable to bear the cost. As the

Prime Minister’s safety is the con-
cern of the State, all arrangements
for putting up the gtrum and the
barriers at the meeting place will
be undertaken by the State what-

ever may be ...."

The amended paragraph issued on 19th
November, 1969 says:

“71.6 It has been noticed that the
rostrum arrangements are not al-
ways properly Tmiade because the
hoste are sometimes unable to bear
the cost. As the security of the
Prime Minister is the concern of the
State, all arrangements for putting
up the rostrum, bearriers, etc. at the
meeting place including that of the
election meetings...

which was not there earlier,

“...will have to be made by the
State Governments.”

Now, prior to 19th November, 1969,
for those two bprilliant Prime Minis-
ters, Pandit Jawaharlal Nehru who
had the eminence of the whole world,
and Shri Lal Bahadur Shastri, it was
considered enough for their security,
but from 18th November 1989, this
new one line parégraph hasg made all
the difference to others who wil]l be
opposing her and all het party candi-
dates in the elections.
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Then it says:

“The expenditure on all thege
1items made in the fivst instance is
to be borne by the State Govern-
ment and then recovered from the
political party concerned. In regard
to the rostrupgn only 25 per cent of
the cost of the rostrum or Rs. 2500/~
whichever is less...

SOME HON. MEMBER: Wah wah.

SHRI JYOTIRMOY BOSU: This is
the Garibi Hatao. _

This I do net know what you “would
call. A fraud on the exchequer. I
have never seen such a big fraud on
the exchequer. What was thought to
be good and fair by the two succes-
sive Prime Ministerg till 1969 from
1947 for 22 years was undone by her
in one stroke of her pen in order to
detraud the exchequer.

Now, I am reverting to what I was
suying. The election petition of Raj
Narain vs. Smt, Indira Gandhi, etc. I
would make no comments These have
been ientioned in the petitions. 1 will
neither say ‘Yes' or '‘No'. ‘good' or
‘bad’. Nothing at all. What does it
say? It says:

“Shri Yash Pal Kapoor, the Eleo-
tion Agent to Shrimati Indira Nehru
Gandhi. ..

(Interruptions.)

SHRI JAGANATH RAO:. How is it
relevant?

SOME HON. MEMBERS: He has
said that he will make no comments,

SHRI JYOTIRMOY BOSU: *..of-
fered to pay a sum of Rs. 50,000/- to
respondent No, 2, Swami Achutanand
-ag a gift with the object of directly
inducing him to be a candidate at the
said election, and the payment of
Rs, 50,000 was made by Shri Yashpal
Kapoor to Shrl Achutenand on 28th
January, 1971 In the town of Rao
Bareilly. A corrupt practice of bribery
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upnder Section 123(1)(A) was thus com-
mitted by Shri Yashpal Kapoor, the
Election Agent."

ot wiw wew Ifwg  FJeAr
garafa o, «ft anw 1T WS
a1 F g, 9T W AY w4
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SHRI SHYAMNANDAN MISHRA:
Who knows? He may be a different
person

SHRI JYOTIRMOY BOSU- “ . A
the gaid election hquor was also dis-
tributed freely....”

MR. CHAIRMAN,K What are you
quoting?

SHRI JYQTIRMOY BOSU I am
quoting from the election petition of
Shri Raj Narain agamst Shrimati
Indira Gandhi, a case which is sp much
withm the 180 cases.

MR, CHAIRMAN You arc quoting
from the petition>

SHRI JYOTIRMOY BOSU- It s
said that at the said clection hquor
was distributed freely among the
voterg by a number of agents.

SOME HON, MEMBER: Il iz most
uvnfortunate,

(Interruptions )

MR. CHAIIRMAN- What is the
purpose of this quotation” What are
you driving at:

SHRI JYOTIRMOY BOSU: Expendi-
ture incurred, corrupt practices. Tt 1s
one of the 180 cases.

MR, CHAIRMAN: These are the
allegations. That voy are referring to.
The Deputy Speaker had categorically
stated that you shall not aver to the
facts which are yet to be decided on.
He has categorically siated that you

Bili

shall not mention facts. Until the
court gives a decision, these are mere
allocations. Are they admitted facts?

SHRI JYOTIRMOY BOSU: I am not
saying that these are facts I am only
reading the petition

18 hrs

MR. CHAIRMAN: The are only
allegations and not facts. All these
allegations which are read out will not
form part of the record (Interrup--
tions) I have given a ruling. Please
sit down.

SHR1 JYOTIRMOY BOSU. *

MR CHAIRMAN. Nothing that he
quotes without my permission will go
on record,

SHRI JYOTIRMOY BOSU How can
Yoy shut me like that?

MR. CHAIRMAN I will be withun
the lmits of the Deputy Speaker's
ruling because it was a very fair 1uvl-
ing,

SHRI JAGANNATHRAO JOSHI
All sorts of allegations were made
against Mr Goeunka and Jayaprakasn
Narayan and you hever stopped them
and all that went ap record

MR CHAIRMAN. You need nol
talk about irrelevant matters On this
very pont I am within the Deputy
Speaker's ruling We have 0ll heard
it. That is what I understand Under
his ruling and he has said 1t very
clearl:, that he facts on which a de-
cision 15 {o be given, 1f they are mere
allegations, they cannot be quoted.
Howcan I allow you {o quote? 1 can-
not do that (Interruptions)

Otherwise, if you read it the whole
petition, will the ruling have any
meaning? Then. .. (Interruptions).
Then. what is the meaning of the
Deputy Speaker's ruling? If the entire

*Not recorded,
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petition is te be read out in every one
of the 180 cases, we will never finish.
Is that the idea and the understanding
of the Deputy Speaker’s ruling? That
is not fuy understanding of the Deputy
Speaker's ruling?

SHRT SHYAMNANDAN MISHRA:
May I geek your guidance?

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South); No argument after
your ruling,

SHRI SHYAMNANDAN MISHRA.
Is 1t your pleasure to say that if the
complainant is the CBI, then all this,
facls mentioned 1n the complaint

MR CHAIRMAN- No, no I am not
going beyond the Deputy Speaker's
ruling. I will neither comment on
nor improve upon the Deputy Spea-
ker's ruling

SHRI SHYAMNANDAN MISHRA:
Please read out the ruling.

SHRI JYOTIRMOY BOSU. If vyou
kindly read it the ruling—I have very
carefully listened to it and I got it
recorded 1n my head—it 1s that I shall
not be entitled ip pass any commenis
on what is stated m the peition (In-
terruptions) 1 beg of you to listen. I
say it on my own responsibility, What
fg the remedy., Sir, when you are
proved wrong tomorrow?

MR. CHAIRMAN: As I understand
the Deputy Speakre's ruling, 1 will not
allow you say something which will
prejudice the case. If the Speaker or
the Deputy Speaker allows you to-
morrow you vote the whole thing. The
court may hold that all these allega-
tions are false. Now, should I allow
you to say something ag if vou are
an allegation on which
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I do not have here thg copy of the
Deputy Speaker's ruling. We will golve
it this way. At present, you do not
quote., You say on other points and
tomorrow when the Speaker or Deputy
Speaker. .

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH)- This has to be passed loday.
That 1s a decision of the House

(Interruptions)

SHRI H. R, GOKHALE. You are
gseized of the matter. You said some-
thing on the basis of recollection. That
is my recollection also

(Interruptions)

But what I am submitting 1s, 1t is
not necessary for you to postpone this,
You can decide this matter.

SHRI BHOGENDRA JHA. Mr. De-
puty Speaker gave a ruling on this
poirl. If yvoy read that sentence every-
thing will be clear .

MR CHAIRMAN: I do not have that
with me

SHRI SHYAMNANDAN MISHRA:
We have already gone beyond six now.
What 15 your pleasure Are we to go
on till midnight? What is this?

ot wrme fresr AT W2 A W

e W @ ?

T Wi w2 AT AW
ot o fesy 2w ¥ feq gt

AT EX AW FTAA ) ﬂhﬂﬂ!ﬂiﬁ‘&.
wet & feg & 7

MHA, CHAIRMAN: Order, order.

[P
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SHRI K. RAGHU RAMAIAH: The
Business Advisory Committee decided
g the House bas also endorsed this
decision. If necessary, by sitting late,
thig shall be Anished today. There are
other matters which have to be passed
tomorrow, there are specific Demands
for Grants and other matters We
have other work on the next day. This
has to be passed today and this has to
go to Rajyae Sabha. This is my sub-
mission.

SHRI SHYAMNANDAN MISHRA:
If it is one hour or one-and-a-half
hours more one can understand. You
have allotted 6 hours for this. Now
itself it is 6 already. Are we to go
upto 12 O'clock” Is it humanly pos-
sible” If it is 8 O'clock we are pre-
pared to sit. It is very undesirable
to except us to sit upto 12 O’clock.

SHRI K. RAGHU RAMAIAH- I
make u sportig offer that no one on
our side will speak except the Minister,
To that extent we will cooperate Let
us pass the Bill. I requesi all sections
to cooperate please.

ot wiewe forsy : gX AT WA |
FHig & At fafezd & o 59
wrfae avT §

SHRI P. G. MAVALANKAR. Sir,
may I make my submission? As far
as I understand, it was the decision of
the Business Advisory Committee
which was endorsed by this House that
ithis particular measure would be
passed to-day by sitting late which
meansg it may be by 10 'O’ clock or
midnight or 2 AM. We cannot help
it. That ig my understanding. By
sitting late, may be by midnight or 2
AM.. we have to pass this Bill because
tomorrow the other business comes up
For the whole of Ilast week we had
certain time bound discussions, We
must now end it. Another thing is
thet the other issue may come day
after tomorrow.

‘Se I would sugigest that we are
dutybound, legally enfl morally, to

complete the discussion todsy. That
is Numtber One. Secondly, the Min-
ister of Parliamentary Affairs has now
come with a sporting offer, (Interrup-
tions.)

SHRI SHYAMNANDAN MISHRA:
It was a reasonable assumption of
being late,

SHRI P, G. MAVALANKAR. You
may differ from me; I can also differ
from you That is why we are here.
He may not like it; I am not bound
to please him; I am bound to please
my conscience. We are legally and
morally bound to conclude this.

SHRI SHYAMNANDAN MISHRA:
Please do not rush up.

SHRI P. G. MAVALANKAR: The
point is this. On this particular
measure the Members on the Oppo-
sition Benches have to speak, The
Minister for Parliamentary Affairs
has already made a sporting offer
that none from the Congress Benches
will speak. That means the hon.
Members from the Congress Benches
would be adequately covered by the
Law Minister himself. Therefore, let
the Chair now go in the order of the
speakers from the Opposition. From
others there will be no speech.

Lastly, about quoting by Mr, Bosu,
recollection. I am not depending on
I suggest that you may depend on the
recollection. He may not depend on
recollection. I would request you
to kindly go through the ruling your-
self and werify it. Till then, Shri
Bosu may continue with his speech
without referring to the docuinent,

' After they complete their submis-
sions, if you give your ruling, we
have to accept your ruling as final,

MR. CHAIRMAN: I am reading
that ruling,

| SHRI SAMAR GUHA: I am not
challenging your ruling, Would you
kinfly give me a minutey



367 Ras, gnd Repzesen- DECEMBER 16, 1974

tation of

MR. CHATRMAN: 1 heard you last
time. You do not remember that.
You will please sit down. I am now
reading out the Speaker’s ruling.

SHRI SAMAR GUHA: Just a minute
please.

MR, CHAIRMAN: You do not co-
operate at all,

" SHRI SAMAR GUHA: Mr. Bosu
was reading a quotation from a cer-
tain document that has been produc-
ed before the court. 1 want to draw
your attention that these documents
which have been persued by the
courts are available there to anyone.
They are available to the newspapers
alsg. He gimply quotes from there
without making comments. How can
you say that he cannot? If he wants
to make any comments, I can un-
derstand that. He is simply quoting
from the document without making
any comments, I think that is per-
missible, to quote from that docu-
ments without any comments what-
80 ever,

MR. CHAIRMAN: This is what
the Deputy-Speaker had said:

“Therefore, as I said, this ig a
very unusual Bill and this is a very
unusual situation in which we find
ourselves...At this stage, if the
Law Minister has anything to say
to help us out of the diMculties
which I have tried to delineate, I
shall welcome his help, but i he
has nothing more to say, the best
I can do is to rule that it is diffi-
cult in the circumstances to pre-
vent the Members from making re-
ference to these cases. In doing
s0, however, I would earnestly re.
quest them not to cross the limits
and upset the delicate balance bet-
ween Parliament and judiciery.”

This is important. You must not do
anything here which is pending ad-
judication there on which they have
to decide and reproduce it to cast an
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aspergsion. The Deputy-Speaker, had
further paid: :

“Whatever  submissions they
might make in this regard should
be within the limited purpose of
whether a measure of this kind is
called for, whether it is justified
and whether we should go in for
it. They should not try to prono-
unce on the merits of the various
allegations and submissions. They
should not even try to ray that
these are facts because the facts are
to be determined by the courts and
not by us and the merits of each
petition are to be determined by
them."

This is the quotation. Mr. Bosu.
Now, you quoted from the petition.
What was the objective of your
quoting? You said that this is the
allegation as if it is a fact which you
are irying to establish here. Now,
this 1s the only purpose thai can be
served by this. Otherwise, you will
read out the whole petition. You can
read out the entire petition, within
inverted commas that this is the peti-
tion and you read it out. That be-
comes, irrelevant completely. My
understanding of this ruling is this.
Allegations should mot be reproduced
for fhe purpose of your statement of
facts.

SHRI JYOTIRMOY BOSU: I want
to cooperate with you. Let me make it
clear What I am reading out are from
the petition  allegations. They may or
may not be facts I am not making
any comments on the same. I am not
saymg whether there is merit or no
merit. That is left to the court. I
am only quoting from the election
petition, what has been alleged in
that, for the purpose of this Bill only.
Sir, it has been stated:

“Hiring charges of vehicles Rs.
1,28,700/- The cost of petrol and
diesel used—Rs, 48,230/- Payments
made to the drivers—Rs. 9,900/~
Repairing and servicing charges—
Rs. §5,000/- Payments made to the
workers engaged for the purpose of
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elgction propaganda amounting to
Rs, 6,69,000.

“Expenses pf the election of res-
pondent No, 1's poling camps—
Rs. 10,000/

Expenses of the election of ros-
trums for the public meetings (from
certain date to certain date)—
Rs, 1,32,000/-

Expenses of loud speaker etc Rs.
7.200/-

Expenses on respondent No. 1%
transport—Rs. 1,68,000/-"

1 would like to be corrected, if 1 am
wrong I am only saying that it has
been claimed. it Tam right, that the
tots] excenses come to Re 15,86,030/-

“Agent. State Bank, Rae Darell,
along with the registers of pay-
ments made to Shri Yashpal Kapur
from 1st January 1871 to 30th June
1971 and on the basis of coded
messages received from New Delhi
and full details of the accounts
from which and the persons un
whose instructions these wvayments
were made as also the full details
of all the payments made to him on
the basis thereof”

“Agent, State Bank, Rae Bareli
along with the complete account or
full extract thereof...

MR. CHAIRMAN: Thig is from
what?

SHRI JYOTIRMOY BOSU: Some—
sllegations.

«_.including register of payment
for the cheques...”

All these total ap to Rs. 3,85,000.

to thig. I do not know

whether it is corréct or not, whether
it is a fact or not .(Interruptions)

SHRI BHAGWAT JHA AZAD:
Qaly he can quate? I would like to
know whether jt i true or not.

(*]
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MR CHAIRMAN: He sad 1 do
not know",

SHRI JYOTIRMOY BQSU: I do
not know.

Now there is a question of facts.
In the petlition, there is a list of
allegations Allegation is:

“Shrimati Indira Gandhi pro-
cured jeeps (32) on hire and in-
curred expenditure on them”.

To that, the reply is:

“Para 17(a) (b): Out of the
jeeps, none was procured by Mrs,
Gandhi or her election agent 17(b).
Out of these, 32 jeeps (number of
22 jceps admitted)...”—

I do not know whether it is 22 or 2;
it is not clear—

‘were procured by the District
Congresg Committee of Rae Bare-

illy for 3 parliamentary consti-
tuencies”,

Then it is said here:

“Mrs. Gandhi did not specify
any amount of expenditure. How-
ever a modest amount of Rs. 6,000
per jeep for the election period is
hereby assessed on account of hire
and petrpl expenditure,..”

Thiz also
money.

comes to a big total of

There are so many other things. I
do not want to go into them. Thesg
things will speak for themselves, The
court will sit in judgment. Let the
country know what the allegations
against the Prime Minister are and
why the ejection petition has re-
mained pending from 1871 to 1974

Then we have an institution called
the Election Commission. Its con-
duct has been scandalous and dis-
graceful. It has been so criticised
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throughout by all the opposition par-
ties that it does not justity its exis-
tence, Tt has been headed by servile,
superannuated, job-seekers. .

MR. CHAIRMAN: How is it rele-
vant here?

SHRI JYOTIRMOY BOSU: 1t is
an election matter,

MR. CHAIRMAN: 'This 1s against
the Election Commission.

Is 1t relevant under this?

SHRI JYOTIRMOY BOsy- Of
course,

MR, CHAIRMAN: How? It is
irrelevant.
I will

SHRI JYOTIRMOY BOSU:
show you.

MR, CHAIRMAN: This is under
the Representation of the People Act.
It 1s not about the Election Commis-
gion Why are you side-tracking?

SHRI JYOTIRMOY BOSU: The
minimum time for a bye-election is
1 month 13 days, maximum time 11
months 17 days. For the Legislative
Assembly, minimum time is one
month. .. (Interruptions); maximum
time 3 years 1 month and 22days.
But if it is for the ruling party, one
by-election can be held on 1 month

12 days.

MR. CHAIRMAN: You are not on
the Bill.

BHRI JYOTIRMOY BOSU: I am.

I am drawing your kind attention
to what the Joint Committee on
amendments to election law, of wlhich
you were an able member, has said.
They said:

“It is too great a burden for a
single person to exercise

super-
vision, direction and control over down..
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elections effectivaly. As a result
he is likely to be expésed snd vul-
nerable to charges of arbitrariness
and partiality. Committee
therefore recommrend that the Elec-
tion Commission should be a muiti-
member body ag envisaged in art,
824(2) of the Constitution™.

Now it had a Congress Chairman.
Most of the members were Con-
gressmen But what has happened?
They do not want to touch it. But
they are doing this in order to pro-
tect their Prime Minister, by bring-
mmg 1n a draconian law in a most
shameless manner.

I want to conclude, I want to say
that my party has said that there
should be restrictions not only on
the expenses incurred by the candi-
date and his party but also on the
number of posters 1ssued, vehicles
used and other propaganda muterial
distributed, etc.

MR CHAIRMAN:
Mr. Jagannath Rao.

SHRI JYOTIRMOY BOSU: We
have said that the All India Radio
and television should for the dura-
tion of the election campaign be
under the supervision of an all par-
ties committee.

I have called

In the issue of People’s Democracy
dated 1st December, we have listed
a six point formula and I would urge
the House to consider that to pre-
vent rigging and distortion of peo-
ple’'s will.

SHRI JAGANNATH RAQ: We do
not want to speak.

MR. CHAIRMAN: From 430 %0
6.30 Shri Jyotirmoy Bosu alone has
spoken. .. (Interruptions).

SHRI JYOTIRMOY BOSU: In this
debate I took womewhit less time
because physically ¥ am A Hitle ruh
. (Miterruptions).
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"SHR1 BHOGENDRA JHA  (Jaina-
‘hr} This Bill has been introduced
fo rejiace the ordinance which was
gn-amu!géud alter the Sesslon of the
Lok Ssbha was prorogued. The ne-
cessity for this arose after the Sup-
reme Court gave a certain interpreta-
tion to the expenses incurred in the
case of Shri Amar Nath Chawla. Some
new interpretation has been given to
the expenditure that can be incurred
by a candidate or a party, accounts to
be maintained, ete.

I should like the House to take into
consideration the relevant part of the
judgement; on page 14 it says:

“When the political party spon-
soring a candidate incure expendi-
ture in connection with his election
as distinguished from expenditure
on general party propaganda, and
the candidate knowingily takes ad-
vantage of it or participates in the
programme or activity or fails to
disavow the expenditure or consents
to it or acguiesces in it, it would
be reasonable to infer, save in spe-
cial circumstances, that he implied-
ly authorised the political party to
incur such expenditure and he can-
not escape the rigour of the ceiling
by saying that the political party
has done so, A party candidate
does not stand apart from his poli-
tical party and if the political party
does net want the candidate to in-
cur the disqualification, it must
exercise control over the expendi-

~ ture which may be incurred by it
- directly to promote the poll pros-
pects of the cendidate. The same
proposition must also huld good in
case of ‘expenditure incurred by
friends and supporters directly in
- -connection with the election of the
. oandidate. = This is the only rea-
_sonable . hhrpretauon of the pro-
. vision which would carry out its
ﬁm ‘and Intendment and suppress

. Parliament—angd there should be no

On page 15 it says:

“But we do not think so, In the
first place, a political party is free
to incur any expenditure it likes on
its general party propaganda though,
of course, in this area also some li-
mitative ceiling is eminently desir-
able coupled with filing of return
of expenses and an independent
machinery to investigate and take
action.”

We all know the contradictions and
stresses through which our vparlia-
mentary democracy is passing through,
The contradiction is, we have a sys-
tem of adult franchise where every
adult has got one vote, and the right
to get elected or to elect, irrespective
of status, wealth, caste. religion, etc.
On the other side, there is the huge
amassing of wealth, mostly unearned,
looted, exploiteq wealth, concentrated
in a few hands. These few people
who are hated by the society are in-
fluencing the elections, influencing the
Government, the ministers and the
Members of Parliament, as we have
seen. So, big money is having its
influence on our system. Under this
contradiction, the stage has been rea-
ched now when our democratic inter-
est and democratic advancement must
be strong enough to curb the power
of big money and big business. I am
raising this point because those who
have huge money, struggled or de-
falcated money, and who have been
influencing the Government, the ad-
minjstration and the political parties,
feel strong enough now to openly
challenge the very system of parlia-
mentary democracy. A few years ago
we were reading in the papers about
the sanctity of the parliamentiary de-
mocratic system. Whenever we on
this side—the communists and other
democrats—wanted some improvement

in the system, we were told fhat we - .
were following the pattern of the

Mother of Parliaments—the Rritish
change. Now the monopoly press is

=2

directly attacking the parlismentary ..

. -system snd directly helping the forces
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who through violence and other me-
thods are attacking the very system
of parhamentary democracy. When
people who are big-moneyed like Mr.
Naval Tata or Mr, K. K. Birla find
that even their security deposit is
forfeited, they think, “To hell with this
democracy and election system. After
spending millions of rupees, one gets
his security deposit forfeited.” So, the
attack is now being made on the sys-
lem jtsell. Slogans like partyless
democracy are openly supported by
the press owned by monopoly houses.
In such a situation, there is greate:
need to curb the power of big money
and enhance the democratic content 1n
the Constitution and in our electoral
law. Many of us feel it is an unegual
-election campaign. Almust 80 to 90
per cent of the people are on one
side, but minus money, when the final
count comes, if you secure a majority,
it is @ fortunate thing. Even then, on
one side vou see 10 or 15 thousand
persons marching on their legs from
village to village. On the other side,
there are hundreds of jeeps and cars
Booths are captured by usurious land-
lords in the rural aress. In such a
situation, the couniry expects that
there should be some change in our
election methods and election law,
like proportionate representation.
curhing the power of money etc. Shri
Uma Shankar Dikshit, when he was
Home Minister made a  statement
which was publicised in the press that
Government should meet the expenses
of the candidates. And that there
should be a ceiling on that.

We had thought that that was a
serious proposal. But, I think, that
could not materialise,

Npw, through the present Bill, what
is being attempted to be done is to
gwve full freedom to big business, full
freedom to black money and full free-
dom to corrupt men openly. They will
openly come to capture the whole
electora] system on the basis of money
power. I am very much apprehensive
of that. If we adopt this Bill as it is,
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then they will come openly to do what -
they have been doing stealthily and
surreptitiously. Uptill now, they have
been telling a lie and they have been
filing wrong returns. Now, they will
not be required to tell a lie. Then can
be required to tell a lie. They can
come openly now and say that their
friends, individuals, associations, cha-
mbers of commerce, have spent mil-
lions of rupces for their elections
There is no need of hiding it. If w
adopt this Bill as it is, this is what
will happen. This is a very serious
indication. I do not know if the
whole Cabinet or the ruling party has
seriously thought over it.

This is the provision of the Bill:

“Notwithstanding any judgment,
order or decision of any court to the
contrary, any expenditure incurred
or authorised in connection with the
election of a candidate by a politi-
cal party or by any other association
or body of persons or by any indi-
vidual (other than the candidate or
his election agent) shall not be
deemed 1o he, and shall not ever be
deemed to have been, expenditure
in connection with the election in-
curred or authorised or authorised
by the candidate or by his election
agent .

So, if anybody, any individual or any
association spends millions of rupees
for me, that will not be taken to be
incurred for my election.

This is strange. When there is a
direct attack on the parliamentary
democracy from one side, there is an-
other counter attack on the parlia-
mentary democracy from the Treasury
Benches, the ruling party., The result
will be the same. 1 think, the money
bags, the smugglers, the black mar-
keteers, the people with black money
will have a free play. They will be-
come honourable men. They will not
do it stealthily as they have been do-
ing in the past. They will openly do
it now. So, there iz a very serious
danger to our parliamentary demo-
cracy. 1 yp giving Yhis warning....
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SHRI B. V. NAIK: Do you believe
that the electorate can be bought?

SHRI BHOGENDRA JHA: Had it
been s0, I would not have been here.

"% MR. CHAIRMAN: Neither the elec-
torate nor the elected, nobody is being
pought.

BHR! BHOGENDRA JHA:
~#alking of the electorate.

¢ We have dealt with one case. Now,
we are dealing with another case, 1
‘do not have the courage to say that
In such a situation, what 1s being pro-
‘vided 1n this Bill will give a death-
blow to at least the apparent curb
on money power which our election
law has provided uptill now. This
‘House should take into account the
serious implications of this as to what
will happen once this freedom is given
.We should not think that those who
are in the Tieasury Benches today
will remain there for ever Therefore,
they should not fail to understand the
seriousness of the situation, that the
money bags are very powerful not
only on their own but also in league
with foreign imperialist powers, they
+are influencing and are attempting to
mfluence our national political situa-
Jtion which may affect our democratic
system The ruling Party is playing
with fire by providing for this thing
Millionaires wall come openly for this
and that candidate publicly and none
sean say that they are being stealthily
In such a situation. what I am afraid
is, they are more than Americanising
our election system. So, Sir, I have
given notice of an amendment. In the
condition when the Supreme Court has
given a néw interpretation, I under-
and appreciate the difficulty that

e should not be any curb on a
political party. Itz Central organ or
the State organ gives namesg or lists
of candidates and asks people to vote
for them. Naturally it will be very
‘HMeult for a candidate or for any
election autherity to find out the ex-
a0t sphere of the particular candidate
or a particular constituency, whit his
cléction expatiséy will be on the par-
ticular fsste of a newsnaver or hand-

I am

bil] and so on. Both with regard
to mdividuals or assoctations or groups
of persons, the position is different.
I submit, the Treasury Benches should
think over it. They are in a great
hurry to pass the Bill today. I think,
the Busmmess Adwisory Committee is
also committed to it. At least, they
shoulg delete the following words,
namely. “or hy any other association
or hody of persons or by any indivi-
dual (other than the candidate or his
election agent)”. This portion must
not remain. Otherwise, our demo-
cracy, which has been advancing very
slowly, but nonetheless advancing, will
be given a very powerful blow from
the Treasury Benches, at the time
when it is receiving and facing a blow
from outside from certain forces in
the name of partyless democracy or
dissolution of Assembly....

PROF MADHU DANDAVATE:
Spare Mr Jayaprakash Narayan here

SHRI BHOGENDRA JHA: I have
not named him, I think, you also
belong to a party. When the partyless
thing comes, as long as you do not
dissolve your party, you will be with
me ..

AN HON. MEMBER: Classless class

SHRI BHOGENDRA JHA: We all
know what happens when a classless
society 1s there .. (Interruptions)

MR, CHAIRMAN: Please conclude

SHRI BHOGENDRA JHA: Asl
was saying, the Bill, in 1its present
form, is not only harmful for one side
or the other—it may serve some pur-
pose, some particular election this way
or that way—but 1t will be disastrous
for our electoral system and very
harmful for the healthy process of
democratic life, In such a condition,
I urge on the House to accept my
amendment which seeks to delete that
aspect—that particular portion which
I have mentioned. It will at least put
some ¢urb on the power of money
bags, smuggled money, hoarders’
money and so on.
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Ofherwige Sir, the House should
muster courage, if this amendment 1s
not accepted, to reject this Bill That
1§ my submussion, Sir
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+SHRI E R KRISHNAN (Salem):
Mr Charirman, Sir, on the Statutory
Resolution moved by my hon friend
Shri § N Mishra and others disapprov-
ing the Ordmnance promulgated by the
President and alsoc on the Represen-
tation of the People (Amendment Bill
I nise to say a few words on behalf of
my partv, the Dravida Munnetra
kazhagam

On 18-10-1974 the President pro-
mulgated the Ordinance stating that
the expenditure incurred by a pohhical
party on 1t candidates will not form
part o fthe election expenses of the
candidates on which there 1s a celing.
In order to @ve statutory shape to this
Ordinance, this Bili has been introdu.
ced by the Government.
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Shri Cawla on the :rmmdthntthe
money spent by the Congresy Party

on him formed part of the election
expenses of ihe candidate, which ex-
ceeded thwe ceiling. The Central Gov-
ernment argue that this Ordinance is
necessary in order to give protection
to 180 election petitiong pending before
the Courts of our country, Within
two days of the Bupreme Court's judg-
ment, this presidential ordinance was
promulgated. I would like to know
whether. this amending Bill has been
introduced just to spite the Supreme
Court for having unseated a ruling
party member or whether thiz has be-
coine an imperative necessity for giving
statutory protection to the Prime
Minister against whom an election
Jetition is pending in a Court. I also
wonder at the sudden solicitude of the
ruling Congress Party for the Opposi-
tion Parties, when the Law Minister
says that this Bill will give protection
to Opposition Party Memberg also
agamnst whom election petitions are
pending before the Courts. Is it not s
surprise that the ruling Congress Party
has extendeq its support to the Opposi-
tion Parties at the cost of the Supreme
Court?

1813 hrs.
[Sar: JacaNaTr Rao Josml in the Chair]

Here, I would like to refer to the
behaviour of the Central Government
at the time when the Supreme Court
gave its jidgment against the Aboli-
tion of Privy Purses Act and against
the Nationalisation of Banks Act. The
Central Government superseded three
senior judges of the Supreme Court and
appointed a junior judge ag the Chicf
Justice, who was in the good books of
the Government, The thres senior
judges later on resigned in protest.
But pow, the favoured Chief Justice
has given this judgment against thé

Congresg Party. I have no
hegitation in saying that the Govern-
mant have ingulted the Supreme Court
by premulgating the Ordinance and
a‘m 18--18

People (Amdt,)
ail o

introducing this Amendment bill. Not
only the Supreme Court but also all
other Courts in the country have been
insulted by the Government,

The Prime Minister as also the Law
Minister have been repeatedly saying
that there ig need for reforming the
election law. The Chief Election Com-
missioner, in his Report after every
Genera] Election, has been emphasis.
ing the need for reforming the Elec-
tion Law, particularly in regard to
election expenses. I would like to
quote from page 181 of the Report of
the Chief Election Commissioner,
which the Chief Election Commission-
er, which he presented after the Fifth
Genera] Election:

“The Joint has not accepted the
proposals of the Election Commis-
sion about the fililng of return of
election expenses by the palitical
partles. I should once again strong-
ly urge that the recomendations of
the Election Commission should be
accepted in toto, if some improve-
ment in the position relating to the
incurring of expenditure at elections
is to be expected and achieved.”

This recommendation has not been
accepted by the Ruling Congress Party.
There iz no meaning, in this situation,
in decrying the Opposition Parties.
Unless this recommendation is incorpo-
rated in the Election Law, we can-
not expe¢t free and fair elections in
our country.

From 1952 to 1871, during the past
five General Elections 2353 petitions
against Lok Sabha Electiong and 1680
petitions against Legislative Assembly.
Elections have been filed in the courts.
Most of these petitions are against the
Congress Party candidatez on the
ground of excessive expenditure in the
elections. Sir, a sum of Rs. 35,000 has
been fixed for Lok Sabha election. At
the present rate of inflation' and the
declining value of rupee, thiif amount
of Rs, 35,000 should be statytorily
enhanced to a suitable sum. ,Then
only unfair means can be avoided in
the elections. I would like to know
what steps the Government propose to
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take in this direction. Similarly, the
ruling Congress Party should become
the beacon light for all other political
parties in the country by submitting its
annual statement of revenue and ex-
penditure in the form of duly audited
Balance-sheet to the Chief Election
Commissioner.

Sir, there ig widespread belief among
the people of the country that the
delimitation of constituencies before
the General Election is being done in
such a way that the ruling Congress
Party is enabled to get majority in the
constituencies. The Law  Minister
should find out legislative means for
removing this impression among the
people of the country. None in the
country can refute that the ruling
Congress Parly unhesitatingly uses the
official machinery for election purposes.
The illuminating illustration in this
respect can be the All India Radio.
Another example is the laying of in-
numerable foundation-stones of big
porjects by the Prime Minister in the
Uttar Pradesh just before the recent
Elections. Six months before the
Elections in U.P,, Shri Xamalapathi
Tripathi was removed from the politi-
cal scene of U.P. and Shri Bahaguna
from here was installed as the Chief
Minister of U.P. in order to ensure
success for the Congress Party in the
polls. Ag an election sop, Shri
Bhahaguna confirmed all the Govern-
ment servants who were not conflrm-
ed for the past 20 years. Even the
Government servant with ocne year of
service was confirmed. Are all these
thingg not meant for the success of the
Congress Party in the elections?

Sir, the last public function of late
Shrimati Sucheta Kripala was giving
evidence before a Committee under the
chairmanship of ghri Tharkande on
24th November 1974—a week before
her death—in the India International
Centre. This is what she said before
this Committee:

“When I was the Chief Minister of
U.P., there was a conflict between

the Congerss High Command and
myself. The main reason for this
conflict was because I refused to
collect money for the Election Fund
of the Congress, as dictated by the
High Command. The High Com:
mand was greatly displeased with me.
Though in the 1967 KElections 1
wanted to stand for the U.P. Assemb-
1y, the High Command said no and
asked me to gtand for the Lok Sabha.
They wanted to drive me away from
U.P. political arena. There was also
another conflict. The High Com-
mand wanted me to use the official
machinery during the Elections and
I stoutly refused to do so. Conse-
quently, the Congress Party got
defeated in the U.P. In other States,
the Congress Party had resounding
victory because it could use the
official machinery for elections.”

Sir, none in this House can suspect the
patriotism of late Shrimati Sucheta
Kripalam. She was the leading
woman-patriot of the country, who
sacrificed her entire life for the good
of the nation—this is what our Presi-
dent, Shri Fakhruddin Ali Ahmad, has
said about her.

I have referred to this because there
is urgent need for comprehensively
amending the Election Law to root out
all corrupt means during the Elections.
Asg if to substantiate the contention of
Shrimati Sucheta Kripalani, the Central
Government have recently lifted the
ban on the donations of Companies to
the political parties. Can anyome in
this House deny that this has been
done in the interest and welfare of the
ruling Congress Party?

Before I conclude, I would say that
the Government have shown unseemly
haste in promulgating this Ordinance.
While there is urgent need for com-
prehensively amending the Election
Law, the Central Government have
come forward with this half-hearted
measure. As is heing stated by the
Prime Minister as also the Law Mini-
ster both ingide ang outside this House,
the Election Law should be smended
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in such a way that free and fair
«¢lections become possible of achieve-
ment.

In conclusion, I (emand that the
«<lection expenses of the candidates
should be borne by the Government
“Then only it will become possible to
avert the violent display of differences
-0f opinion among the political parties.
This will also pave the way for free
and fair elections, eradicating once and
Tor all the corrupt practiccs and unfair
means in the elections. his will also
-elinifhate the habit cf fling election
pelitios. Secondly, within 24 hours
after the announcement of the dates of
General Election by the Chief Election
Commissioner, the [MImstry at the
Centre and the Ministries at the States
should resign. This wall avoid for ever
ihe allegation of the use of official
machinery for election yurposes The
people will also be free from the pre-
ssures and pulls of the governmental
machinery m exercising their franchise.
‘This arrangement should form part of
the Election Law. Ip the end, I would
urge upon the Government of India to
find out ways and means for expedi-
lious disposal of election petilions,
which are now pending before the
Courts for four years and more, The
election petitions must be disposed ol
within six months. Adequats legisla-
tive ang executive steps should be
taken by the @overnment in this
Fatter.
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o v § | W Ay gt HE v
W AT | WY 9 WY agir g wetew
TG & ww & oF uw ¥ Pegfie v
A wie ¥ ot vt w7 e T @ o

g wEaarg WY s § 39
& wanfies vu Ifefrad ¥ o¥ & afads
AT § 1 g o #Y Wt sfefeady
* ity w12 wr frolw qr, TR aTeY
Sfefmey =gt fore & i oy gRAT
¥ ¥ ¥ g q TfeF W & g
safwefter afefradt o, 39 o favke
971 "7 ¥ 35 ¥ 7 WY wawn e 03
firoir sy €Y AT | W1 HT TS 9T
é fi Trsgafer o Y oA v § WAy
¥ 99 ¥ fag 6T geare e
F ¥ fog |

8T &F 180 ®&¥ ¥ ¥ frfoway T
w1 g f5 ¥rw oF g FN ¥ fgerea ¥
fag wre ag fawr wvg & | P <o A
oY 71 AL & | OF gw &R X w@r
foad a9 a% WY ¥@ €T BT 450
Frer § Y I AT AU ¥ Fgr 47
W F AT T FH FH ¥ A7 gw
6 T GIE g% q37 | 180 HwAN WY
I 180 AN A WY ww ¥ ;AT
gEeAt qOA 7A@ w1 IT A fgwy
¥ fog = Y gear ¥ fag ¢ a9 qag
% € 31 W AT FST AW K A79q7 A
A & T AT AT AT Ty Argar
g i aEr I ¥ WA g e a@wf
qwr fsaT AT 12 ¥R 692%9% 979 8T 1
TR ¥ WY qer waTH ¥O g avar § ?
TN HYL IT H AT QA G, I H
TeraT ¥ T ST EReT areY w7
wxt 3w frar @ § | fRg AT X Wy gar
ag & g W ALAT § | A CHA
Tgady ¥ fratat wfgwrdy wY wear
waf feuy § 1 12 AR wT ¥t gEW
st A e § 1w W T g
v sur wt & vEATH Wy w1 A€ oF
77 w1 S SR o | S ¥
WY WTT qUTYY ATTEY w7 9% feer
w R Wi adtve AT st S
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aft =fer 781 ¥ L I ¥ gue R
¥T ¥ R&AT AV AW R 6 sy
g Y & A wEieE § A '
1 g g ¥ & ag OF A1 A FTE
g W fede & grg WS §, o0
A T EF wT T WEATE | 4@ WeAz
ufrefar o3 & =< 3% & gae fendy
w7 I Ffrear FgrrZam W@ |
4% TF T & FICHTE | TF § 6 Sq=_T
qaa afge «ar ° 9% NH qAT AT &
T ¥ awwEg fag off T8 ¥ w13 1
&t ¥ WA § IR WIT TAGCH FIL
¥4y 7 3 fog § 78 0F 9@ ¥ IR
¥ ufi wrat & 1 L (vmwETA) L
T g fear a9y, I w7 @ AT,
TLCA FT TEATE | T8 AT TE T Al
21 12 g @9’ femr 90 § WK
mE @@ AY WTQ 94T A qAA &, 60
e oy &7 |t & A & &7 fRar e
¥ ok 7, ad ar ar 7, 5 oA
ARTRATAT FW gUT 4T, J1 3 q FS A
7 37 & 1 I IFACH & g7 AWl T
T ¥ Mg gafr <t & o g®
e qT o A ZIA ARATAT ALA AR
w0 gay g3 gw am g Caaw faeeng
Lafa AR AWT R | €T AWML A gH
A Yy are ATy QT § o el S w0
W o fow wa Ffsear WY AT |7
WY w31 & Free amar g 7 A | ¥ qAW
ot oY ¥ ot A fesfae & amr
& 7% Ty §

“That an Ordinance was promul-
gated by the President of India on
such and such date, being Ordi-
nance No .... of 1874 in respect of
election expenses incurred by politi-
cal partles, in respect of thelr candi-
dates in election ....

Ty & i} F ag af oF werd W
& U ¥ JU 9 W A AT :

395
Bill

“That" this Ordinance restores the
law as interpreted by the Supreme
Court before its judgment In’ the
case of Kanwarlal Gupta vs, Amar-
nath Chawla;

That this has been made an occa-
sion by the leaders of Opposition par-
ties and Opposition newspapers fo
freely comment on the pending elec-
fion petition against the Respondent
No. 1.

awrafa ngrd : 1@ SNfadT ag
ST 7 gar fzar gt | frfew aa shiftig

st wwe fam: TE ¥ TR
wifg o o R
“That all the ewvidence of the

pelitioner, Shri Raj Narain is practi-
cally over and is before the court;

That it is obvious that even on the
law as laid down by the Supreme
Court in Kanwarlal Gupta case the
Respondent No. 1 is fiot at all affect-
ed.”

st wy feed AT @TRE WIE
HTET § | TRV ST 9§ &Y §7AT 99 &
et gfetr Y eose wE @Y R fw
Eer oA ¥4 F @ gty w1E &7
GIAT GRT § IA ¥ AL ¥y a3 w7
R T gen L. (wwew) L. L
el % 3w ag #g 7q7 § f o o
G FE F frora & 018 wower Y Agy
2 oY FTC NG argT TAAT Kgwq Y
R gmRNaTRE?
qr o g% § 1w IV N G XA
¥q GTAT WG, T QG ¢ W g
FT @ & ? gRET F7 TH F qw @
T

St wiwwe frw @ T T TER
o s fer g ww A ¥ §—

It is, therefore, prayed. that zms-
pondents may be permitted t¢ correch
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the distorted facts being propagated
by Opposition leaders and opposi-
tion press by issuing public state-
ments.*

g aawy ¥ fis warr walt oft Y
T AT T AT g i g
g€ BT w7 o I § I AR |
¥few 9 ¥ ¥7 ¥ wmEeT 9T A wEY
ferr g A ¥ —

‘The rehef asked for 18 not at all
understandable to me If the Res-
pondent No 1 believes that anything
said about the Ordinance can have a
bearing on the 1ssues involved 1n the
case and can amount to contempt,
it 1s for her to decide whether she
should or should not say that Ob-
viously the court cannot allow any
party to do an act which 15 wrong-
ful The application is rejected ”

T # gy o @t ol | e
Iq X 7g TR AT ofrw AT A 16w
F ard ¥ s F=rT 8 @ &, fay
¥ AN AR 7 @ ¥ ad-
TEN YR T LT I T gw AN wY
waTR H7 Hifow &1 o | g7 wfeRw
¥ wraTe aT agr A Al § g wfar
2 fear £iar s 3hw &, o0 ¥ I el
WAL @R @R QY
st ez sy &
W T 9T WY agE T wT o §
e gre®E & whor 2 fear §, e
g wEaatstagrag
wmgh & o wf e g famres sdsroer
& T & W awrd wr e
et ofy Y da3 Y fgmmr oy & 4 -
char grgw 5% a1 Naw gy ET-
Aot g g it E fr X
o wwr ¥ &5 57 WY AR Aw
Wy ¥ woR o fpma Y & fe AR
Farwrre ¥t sy arrfnet wer oft § Wi
o fawr fwr gor &, fog o< fawme @

- 398
Wﬁ:ﬂtﬁﬂﬂwﬂmmh
A farars wearet s arfesr 9%
wre s Y w0 | T wure At ot
*r T T ¥ v o fgem ag b
% WY X gy & ford wot iy,
s Tt & Al FgwTaAr |

T Tuwe § OF A0R AT maiew
ey & faws gewedt oy faw
amwy frgem ) mmmniaer w
IR AT & A FE T A« Ay
ot fawr fawrge 3w g § o 3@
v I mETed ¥ Wit 3t § fe
I & famrs TNTH W e | WA
F & QWY o wraww w &)

o far 7 wdf weaT-ugr qx mEe
wrew €3 gu ¥, & Faw & wrfew W
% 1 gag Wt aga aw S A d-w
faelt o sxfv & weiardy ey 8, afew
A & ¥aw g, oA v Haw §, g Tay
Efrd gl am & | wOF
At it #Y fgwrs & ford Qar W
T AgivT A WRT A sTied |

yam s we fam s § fe
& %Y T ST § Wl fawe e
FT -Nfww ®)F AT WG A AR
# | wXTew AT ¥ OF qTHt ar
qfds &% & 7 & o} ¥ (¥,
9 9T AT T AT UF TATES T AT
3G ¥ gOEIT FY A 7T o § ®
w5 @ & % faw ol w30
s fawg qicads s A fgama g @
T @ R-Aw W W W
fog fer  AifelfehnT & oy w139
& g T Te Rt o T, gl
wuTad Wew Faw e dar | fgan
& o =g afdy wX r-wnie o
e Qr-3W & o ww, 1 A ar
15 for qg¥r geff we T ¥ Qe ¥
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o, o fe harer wgeft o wii 4w
wafe o ¥ ool fpmrm oY &0 X
v et wwer it sl T ot e,
W wg g% wrawnt & st i W
T, W orSr JTaT ST A fady
wrim wr doct war fear o
wae afy T wi fiv whwe oF el
ot Y, - o giw el v
W ¥ w Q-geramrdee fdt S
vt fadef, frophem wswe sy
#Y vt ¥ farwrs wriy & mfY werorion—
e ag wowre Qur Wl w3
Y e ¥ fis Ay frsaw @

waTvY TETeq X o) syyear
NY-sew Feamred® wiegmh ot
§ e aTew ¥ wwg W | gt
T agafy o Haft 8, fowr fieclt
T v wreelt wriher ot oY A
T ¥t §, 98 Wt qqAfT wrdr omh §
welt wqafz o ¥ W ar ewh B,
wifw o7 ¥ ol fgmm i 4 1 YW
ford % qg ot v —age Y faereaen
¥ - dw gEer T W@ g,
W wy €7 fedas ¥ e shferg,
aegufs o ¥ whgd fir § vy wrfer
®Y ¥ ortwr, I¥ W wew we fear o,
fearara s gq 1 o gawd § agten
Tt forewY oo X owlhy woff ¥
Trgeer far §—grortfie S o
Y A AT ¥ Wt S wre we
R-Iw gAtow g W oon @
el §, 9w & Fofr W1 WY Ewe
APt Wl srv # wmaneft )

SHRI SAMAR GUHA _ (Contal): If
this Bill is enacted inte law, I fegr the
Law Minjster will be remembered ip
future as the author of the script of
the #wan Song of the institution of

parliamentary demogracy in eyr couns

try. 1 do not know whether such a .

nakedly dishonest and ireacherous Bill
was ever brought before thin august
House. To what extent a totalitarian
mentality the ruling Party iy develop-
ing! The Parliamentary Affairs Minis-
ter has immediately made, I use the
word, an ugly exhibition of that.

The ruling Party, so much confident
about the brute majority that regard-
less of the merits of the issue, without
having any conseguences, without hav-
ing any consideration whatsoever about
the logic, the argument, the principles
that may be pul forward against this
Bill by the Opposition Parties and
opposition Members, this Government.
this ruling Party has developed such
a fascist mentality—] wuse the word
‘fascist’ mentality—that they do not
congider it desirable in any way to
enter into a dialogue, to enter into a
controversy, to enter into an exchange
of logic and to enter info an exchange
of argument but that they, with their
numercia]l superiority can rule over
all kinds of arguments, logic or wis-
dom. This 18 the naked exhibition of
the totalitarian mentality, ag I have
already said, while initiating my
speech. I again repeat what I have
said. My apprehension is this. This
Bill, if enacted, perhaps again I use
the word, the Law Minister who claims
himself to be socialist, what to speak
of bringing in socialism, is almost going
to issue the death warrant on parlia-
mentary democracy in our country in
favour of an oilgarchy a chosen few.
will be chosen from the community of
all kinds of vested interests. I repeat,
Sir, again that this is the worst, dis-
honest and treacherous
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a thing. When a judgment is made by
any ceurt of law, cen one belonging to
the legislative wing of the country and
being a Law Minister, denigrate or
even use derogatory or bantering re-
marks by calling the judgment a new
Jaw? What is the function of these
wings in a democracy? The legisla-
tive body enacts the laws, the execu-
tive implements the laws and judiciary
interprets them, and finds out whether
the executive has correctly applied the
law. The Minister wants to usurp the
function of both the judiciary as well
as legislative competemce, when he
said, this is a new law. Those are
hantering remarks. If he had any de-
mocratic sense, any honour for the
judiciary, any appreciation for judicial
wisdom, he would have seid, we are
thankful to the Supreme Court that at
least they have found lapses in the
condification of this section 77. They
have pointed out in their judgment as
follows.

I quote:

The pernicious influence of big
money would then play a deci-

slve role in controlling the
domocratic process in the
country.

Hew seriously they have gone into the
matber! They have gone to the exient
of saying that if a freeplay of money
power is allowed, that will destroy
the basis of democracy 1fsell. This
is the danger when Indian demoeracy
is t0 be contrelled by money power.
Then the judgment sald:

tl)
Bill

What strong words have they used,—
whole democratic process would be
wholly emasculated! And again the
judgment said:

“The mischief sought to be remedi-
ed and the evil sought to be sup-
pressed would enter the political
arena with redoubled force and viti-
ate the political life of the country™.

Then they sald, and mark the
words—

“The great democratic Iideal of
social, economic and political justice
and equality of status and opportu-
nity enshrined in the preamble of
our Constitution would remain
merely a distant dream eluding our
"m.1|

They have expressed their opinion
very clearly. So, I am really astoni
shed at the way the Law Mimster
spoke saying that they are setting up
a new law. I am not at all using n»
bombastic word when I say that he
has sung the swan song of the institu-
tion of democracy in India. The sup-
reme court judges had expressed the:
concern, their anxiety in these mat-
ters. They said, if such things are
allowed, the basis of democracy will
be undone, 8o the judiciary has been
very much concerned with this Bill

I could understand if the words ‘not-
withstanding any judgment, order or
decision of any court to the contrary’
had been omitted in Section 2, Expla-
nation 1 as well as in sub-section (a).
What they have done is not only a
frown to the judiciary, but an affrent
to it. It is a challenge and no such

thing and decide things by your brute
majority. But you cannot avoid the
common man coming to the concly-
sion that you have brought this Bill
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equal for everybody. But what has
happened? You are making this law,
But you are saying that Mr. Chawla
will not get any benfit of that. I do
not know why one set of people should
be discriminated against those who
.get the benefit of the same law. If
some persons commit the same wrong
or the same offence, they will be com-
ing under the same law.

Then agaimn I said that this is a dis-
crimination 1n the law. This is politi-
cal hypocrisy. You are codifying
this into law. You are not courageous
enough to say that either for Parlia-
ment or Assembly, we do away wilh
the expenditure. Why don't you take
courage to say that you are trying
to ban donations by the companies?
You are doing away with this. Why
don't you have the courage io say so?
What kind of hypocrisy it 15?7 You say
that only Rs. 35,000 will be spent by
the Lok Sabha candidate and about
Rs. 10,000 by an Assembly candidate.
At the same time you are saying that
it it is spent by the party or if it is
speat .by any organisation it will not
be include in the expenditure of the
candidate. For this you have not
even brought in a clause. There is no
consciance of the country. That is the
reason why I have said that this politi-
cal hypocrisy is codifled into a law
which has never happened in any of
the laws passed by Parliament. What
are the qualifications of a Member? If
he indulges in violence or if he indul-
ges in communal propaganda or any-
thing else, I believe he can spend any
amount; he can spend lakhs and lakhs
of rupees. He can indulge in commu-
nal propaganda; communal riots
or anything or he can do anything.
‘When it comes to the election of
a candidate the law gives him a long
handle of freedom. He can indulge
in casteism, communalism violence or
rigging or do any kind of political or
criminal offence. You will not touch
him because it is not done by him
‘but 1t is done by somebody eise. He

may be concerned or many not be con-
cerned with his conscience. It can be
said that he can commit all these offen-
ces and he will be free from this. Do
not take shelter under the codification
of political hypocrisy. This celling law
either for the Lok Sabha candidate or
for the Assembly candidate is not prac-
tical and it cannot be implemented.
Therefore, it is better to say that this
ceiling law cannot be utilised by con-
trolling the election expenditure. This
1 can understand.

MR. CHAIRMAN: Mr. Guha, please
conclude. You have taken much time.

SHRI SAMAR GUHA: I am finish-
ing. This is the apprehension of all
the Members. It it honesty? Will the
hon. Minister kindly tell us clearly and
categorically whether he is going to
have a snap poll or mnot? I do not
know. Art. 82 of the Constitution
envisages revision of voters’ lists as
also the revision or delimitation of the
constituencies. This can be obviated
anly by and Aecl of Parliament or by
an Ordinance and then only the Elec-
tion Commission can issue a notifi-
cation for the snap poll. About this
T went your categorical explanation.

Lastly I want to conclude by saying
that this Bill. as T have sald, it not
only to bury the future but it will also
open the floodzate bv controlling the
so called democracy of our country by
the money bag, by radio, and by the
process of rigging with the help of hard
hoodlums and also by manipulating ad-
ministrative power. Sir, as 1 started,
I conclude by saying that this Bill is
not only dishonest, but is is treacher-
ous because this Bill when it will yn-
fold in its applicability will just pave
the path of replacing our people's de-
mocracy by the oligarchy of a vested
interest and that is the fear, that is
tghi::, apprehension impregnated in thig

SHRI P. G, MAVALANKAR ‘(Ahme-
dabad): Mr. Chairman, Sir, 1 rust say
at the outset thap I very
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endorse my esteemed friend, Shri
Shyamnsndan ' Mishra's observations
when he moved his statutory resolu-
tion on this very vital subject and I
agree with him that this has been 2
very dishonest and a very ireacherous
Bill, Shri Samar Guha has said the
same thing. I am sorry that on this
particular Bill, only Members from
this gide of the House are participating
in the debate and that many good
fripnds from the Congress benches
have, due to the Parliamentary Affairs
Minister’s intervention and offer, de-
nied themselves the privilege of par-
ticipating and replying to the various
points.

PROF. MADHU DANDAVATE: It is
a privilege issue.

SHRI P. G. MAVALANKAR: I wish
there was more time at the disposal of
all of us so that Congress Members
could have also effectively intervened
at the end of each Member from this
side and there would have been a more
balanced debate. All the same, 1 hoPe
that the Minister of Law, Justice and
Company Affairs will in his reply refer
to the various points which are being
referred to in the discussion, especially
from the Members on this side,

Now, Sir, let me say at the outset
again that I would have thought thal
the progressive Government, as they
often call themselves to be, would have
welcomed the historic judgement of the
Supreme Court in the Chawla Vs. Kan-
war La] ‘Gupta's case, I say this be-
cause the Supreme Court which hes
given this judgement has viewed all
pros and cons very carefully, Indeed
rather than being ignoved, the earliet
judgements have been considered, re-
ferred to ang discussed by the Bhaga-
vatl judgement. It is true, Sir, that a
view has been t{aken which has nout
... But, it ig not
contrary to what was already Jctided.
The Bhagavatl judgement represents
it I may put it that way, a progressive
view consistent with the socialistic
pattern of soclety which we are trying
and it carries out the object

i

Bill

of imposing a ceiling on election ex-
penses. Sir, it strikes at the money
power in elections. 3o, this is a prv
gressive judgement, a refreshing and
welcome exposition of the law, and an
admirable attempt at spelling out the
law where it was perhapg rlent. 1t
is really, therefore, what we expect
from the judiciary of 1 democratic Re-
public that the judiciary will, in their
judgements, reflect the several whole-
some sentiments of the people, There-
fore, Sir, I should have thought that
for these reasons, Government gnd
particularly the Law Minster deeply
immersed as he is in legal and judicial
traditiongs would have welcome this
historic judgement. But, on purely
and solely political grounds and 1n
fact, on personal and party grounds,
my charge is that the Law Mimster
and his Government have come for-
ward with an Ordinance followed by
a Bill to make nonsense of what we
call purity of elections ang free and
fair elections. Sir. the Law Minister
says that this is not with regard to this
or that individual case. It is not for
me to refer to this or that case [ am
not interested in accusing this or that
individual. Some peoble have already
referred to the case pending before
the High Court where the Prime Mihis-
ter is involved, I do not want to go
into that aspect. The Law Minister
says that this is not merely one indi-
vidua] case or this or that party, but
that 180 petitions are pending before
the various High Courts and the Su-
preme Court and the petitions involve
various MPs, MLAg of various parties,
and therefore, this Bill has come.

20.00 hrs,

I would request him to tell us how
many petitiong pending before the High
Courts and the Supreme Court speci-
fically deal with the question of exs
cesg expenditure, authorised or molied.
It the Report on the Fifth General
Election is perused, it says in 1952~
I am talking of the Lok Sabha and mot
of the Assemblies——there were 39
election petitions, in 1957 there were
50 petitions, in 1962, there wore 48,
in 1967 there were 51 and in 1971,.
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there were 58 petitions. How many of
the election pstitions in the past and
among the pending election petitions
deal specifically or in a2 major way
with the matter of excess of expendi-
“ture by a candidate in a particular
election?

Therefore, it boils jown to thus that
under a general umbralla of 183 elec-
tion petitions, Government are eager
to save the skin of thig or that indivi-
dual, Thig ig my charge and this s
the difficulty, to which the Mnister
will, I hope, if he is honest, try to give
us & BQuUare apswer.

As regards the Chawla case, the
Deputy Speaker has ruled that he has
gone to the Sipreme Court. But the
Law Minister has told us that hig re-
view petition has not yet been admit
ted by the Supreme Court. I would
ask whether it is on the basic of the
original Act, the Act of 1951, or on
the bams of this Bill——whicn I am
sorry to say will in a short time be-
come law because there is a tremend-
ous majority for Government in this
House——the Supreme Court will re-
jeat-or admit his review petition. That
also is a moot question,

The Law Minister has brought this
Bil after the Ordinance. I agree with
Shri ghyampandan Mishra in asking
where was the urgency for the ordi-
nance, It has been dome in vulgar
has to because they wanted to save
some of the high-ups m the establish-
ment. Therefore, I charge that this
Bill is clearly designed to destzoy the
effect of the historic Bhagavat: judge-
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ught. Bul the last 4wo paragraphh
are, if I may say so, both ineorrect
andl misleading. Section 77 of the 1851
Act is quite specific, It dees not say
that the expenditure incurred by 2
political party on behalf of a party
candidate is all ruled out. After all,
a political party has a right to cap-
vass itg view, to propagate iis ideology
and make it known to the general
public. But when a particular party
spends money for a particular candi-
date in a particular constituency with
the knowledge of that parlicular can-
didate, that expense 1s specifically and
only for him or her, whoever that may
be. Then the Bhagavati judgment
says... .

SHRI H K L. BHAGAT: May I
seek a clanfication?

May I know if he has understood the
judgment means this that if Shri Jaya-
prakash Narayan goes to his constitu-
ency at the time of the election, addre-
sses a meeting and he has participated
in that meeting, the exvense will be
accounted to him? 1 am sure he has
not understood it.

SHRI P, G. MAVALANKAR I have
understood 1t to the best of my know-
ledge, I am ialking of politica, parties,
not independents. I am an Indepen-
dent ang stood as such. But if Shri
Bhagat wants my answer, it is simple:
1t S8hri Jayaprakash Narayan were to
address the meeting which was orga-
niged either by him or by me with
Iy concurrence and I attend and par-
ticipate in it them surely that expen-
diture is part of my election expendi-
ture also. I cannot go beyond that .
In he cannot ynderstang this, I cun-
not help,

The main question ls; can party's or
some one else’s expenditure for g par-
ticular md“l* in an election be
considered to be valid? The Bhagvati
judgment says that it cannot be oon-
sidered that way. The court’s judg-
ment is not pew,

‘The muin eng moot guestion ts thu,

Gnﬂxdwﬁ'tnrmdhﬂtm
mmham
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This a&m. Ints,ten.d otdml- g fe Trad gew e ¥ OF oo ¥ e
coming udgmen aTe 4 :
something which really markg through fie ot afam st amnfos ’fﬂ'w
this Bill a great advancement towards %, 99 & wfy oo sfyedz o 1
everything that is dishonest, unfar afe Tt whivede ¥ wogm o o

and unjust in elections, which really
speaking are to be free and fair, 1
ask the members of the ruling party,
after this Bill is passed, will the peo-
ple of India have any faith in the le-
gitimacy of the members elected as

FIT O AT AAH ATAWT W BT
dur far it gek W s e
foq 7g srqm welt =7 @ §? 7
weRw Ay w@ &, Wi fadaw &

a result of the law which is about to FT AT § forg & @ity &2 w7 7g oy
be pased by this House? This Bill is wafaeiter e
nothing but a charter of corruption in & o &F: i; it
election practices in this country. 1t wifew fagral ¥ vew E SeFT 3 W
is a black Bill and it deserves to be qrc@g !

condemned by all those who love

democracy and morality.

oft vy femd (aiwr) : ww
g, @ weaney W1 fadaw & Tl
¥ muat feumwr e w52 Atfew
fagEl & s af w@aw w5
w1 ARQ a1 | e AR aww
% fx ey wver it 1 & g =amnT-
it A frgfee & awa w9 welt &
w1 I & gganiY st HAT Hverw grEd
F o wroor fisar WX forr fagmat 7
Freqwr farar, weft wgian o= a1t amat
W YT TG ¥ | IE §WT gF I qG
wgr wr fe g w1 & fF afes
FATATHET ¥ AT 9T G FT Y To e
¥ frgfer qofeg st oft w0
i 7 drr oot & o WY gdarhiey ¥
¥ AR ¥ wqy GEw ¥ 9w ¥ wwrd
W event #Y oprg o< T & v
WY WTAR T FT 4T R | qg wwr
AT gF WL W W O W AR
X W fear war e e = o
wafow i § o @ FemmaTe
& 3 & xfir oroi¥ oy wfireie fmr anfigg
¥ whwzdiz & a ¥ oft gt o< gy W
N B wd ¥F o W
o g § fw a o wgd § e e
¥ sty oot wr whweife € o T A9
& Tfr gy, ¥ier @ # wui F aff W

WA HATEA, § AT FT &0 Fa=
afaam £ &Y atosi *F WY ¥ syar
rgaT g ) oF Afaaet ®Y Arr 14}
fagHwgr &1 i ad amf & =
FAA & AR FawEr A =g |
w # atfes fegm am e
fazm@i #1 AeT TR FT AT Y @y
frar sraw @ 1 Ty fafaass &
AT 3081 A A N ad oy wf
g f5 wtfar gea o Taferaa &1
fraan Y 3g w0 faee, fefegmum
3§ ag g =ifgg % W i |wiy
% g ¥ ag fafesaa da a Q@
frdan s=fry 7 gy "1 S€Y 39 amr
# wgr mav g v gwfa 61T Soaw &
Feat &1 W I A e wifgg
g dfmm St amifaryfeed | wwar
W) A #3T €Y IfeT § ALEY w9AqT
fiotr 7y fear & 1 7 svETR fegeat
qF ST AT MgaT§ |

“Now, if a candidate were to be
subject to the limitation of the cejl-
ing, but the political parties spon-
soring him or hig friends and sup-
porters were to be free to spend as
much as they like fin accordance
with his election. the object of im-
posing the ceiling would be com-

pletely frustrated and the benefici-
ent provision enacted in the inter-
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candidate’s election be considered
valid? Tbe Bhagwati Judgment has
said that it could not be considered
that way. This judgment, let us note,
hag not in a way said anything new.
It does not make any new law. It
says that all expenses which are in-
curred by a party with the consent of
a candidate for his particular benefit
and advantage cannot he taken as ex-
pénses incurred by that party. It has
not held as a matter of law that the
expenseg incurred by a political party
or other persons are included withun
the expression ‘incurreq or authorized'
by a candidate. I have np time to
read extensively from the Bhagwati
judgement. It has taken a common-
sense point of view. The court has
not decided any question of law. It
was in conformity with the morality,
ag you yourself, Mr, Chairman, said
rightly earlier on in the debate, 1
therefore, ask- what was the necessity
to clarify the intention underlying
section 77?7 The Bill now makes an
absolute provision that any party, any
other body of persons can spend any
amount for a particular candidate, 1s
this honest? The (overament even
after spending sp much with the evil
of black money power is not able to
face the electorate honestly, squarely
and therefore they cannot afford fight.
ing elections honestly. Therefore they
have taken this blanket power. You
are talking about smaller parties, What
about the still smaller individuals who
have every right to stand as a candi-
date to the Lok Sabha or the Assem-
bly. This Bill of the Law Minister
opens the flood gates for a torrent of
maney power to overwhelm the elec-
tive process. It giveg licence to money-
ed candidates who will be running
amuck in spending in elections. The
role of money power hag been Ton-
demned by all of us, by the ruling
party itself. Are they honest? 1 ask
them in all fairnass they go on spend-
ing any amount; yet 1t will be cunsi-
dered democratic, fair, free and just
elections. I am guoting one para from
the judgement of Justice Bhagwati:

“It is elementary that each and
every citizen bas an inalienable right

410-

to full ahd effective phrticipstion in
the politica] process of the legisla-
tures and this requlies that eath citi-
zen should have cqually effective
voice in the election of the members
of the legislatures. That is the pasic
requirement of the Constitution, This
equal effective voice—equal opportu-
nity of participation in the electoral
process—would be demeg if affiuence
and wealth are to tilt the geales in
favour of one political party or in-
dividual ag against another. The
democratic process can function effi-
ciently and effectively for the bene-
fit of the common good and reach
out the benefits of self-government
to the common man only if it brings
about a participatory democracy In
which every man, whosoever lowly
or humbly ke may be, should 1le
able to participate on g footing of
equality with others.”

I shall conclude by quoting one more
extract from the same historic judge-
ment:

“it there is continucug community
involvement in political administea-
tion punctuated by activited phases
of well-discussed chnice of candidates
by popular participation in the pro-
cess of nomination much of unneces-
sary expenditure which is incurred
today could be avoided. Consider-
able distances may not have to Le
travelled by candidates and support-
ers not hidden gkeletons in political
cupboards factually uncovered, pro-
pagendist marijusna skilfully admi.
nistered, temptations of office strate-
gically held out nor violent demcn-
strations  disruptively attemnpted,
The dawn-to-dawn multiple
and monster rallies, the flood of pos-
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est of purity and genuineness of
democratic processes would be
wholly emasculated ... The great
deal of social, economic and politi-
cal justice and equality of status
and opportunity enshrined in the
Preamble of our Constitution would
remain merely a distant dream,
eluding our grasp. The legislators
could never have intended that
what the individual candidate can-
not do, the political parties spon-
soring him or his friends and sup-
porters should be free to do. That
is why the legislators wisely inter-
dicted not only the incurring but
also the authorising of excessive
expenditure by a candidate.,..”

77 T7 Polr =1 ¥x farg % Wi
wit fav arerat w1 %% garer foar g
arrst ¥ g w4 & o wgr & Iw F
ferm ¥ g ga o fada grg =9 3%
aFx g1

wiradt & L ¥ My qrgy w .@qv
T AR I AE wrgT d A
i AT ¥ N4 E, Tredz wAG A,
IIRT Tyt o wgAT Ifaw Y & g
¥ i wzar 1 Afew your g &
TR AR AN Ry qgmw @i e
Y qafeata wx &, aeft v ¥ fe-
war ¥ I ¥ wrdrr s ardf
¥ waer Wt g weE A WA
O WA & A} F A ag ww ¢,
T & ag ot Tf wraT g e W WE
wegfvee ta’ramgmﬁt# @
¥ wifgy, wre d anew fsary ¥
W FoT WA WrEw W A5 qe §
Ay pem v R ¥ & daw wry
T WrAHTY ﬁ'f‘ﬂ‘q ®gAT qr{m'sﬁ;
1987 ¥ Wy ¥xa ¥ weyfrer ordf
i n«rttﬂﬁﬁtmma«if
qybwr fafrex €. . (www). .

Fa sz oo g1 7 gyt
fafre @ ok afwsdy sgfne
arf ¥ e €

ot ®o dYo gwitgemA (FTaT) -
gfedee & v Aoz =@ )

Wt WY faag 0 9@ & 8 e
oY F w4 ¥ & Four T Wy
faams ™ F gTew T )

Ay weur v fray W § Wi
Tz it forer fadias omg § oy =Y &
T 37 faars oF wlarT e G
™™ qr | WX 3§ wWqTT AT Ao
T AT 1 ¥ FFaTar Nz e wT W,
OB TR I (O R (3
gfazr atdt ow wag wite £ wsaEr
qr wir IR gl St & ey a@r
¢ 7g wer ur fv ¥ ) g W
TERY FAT A1fge | 7@ & I
IAFTTT AR W fiat w7 wewrd
& foe, sfgm & oz a1 v w04
¥ e ¥g g

qqiqfy wgrea, =T Four ST &
INH @ e ¥ wfaww o @
wgafy gy fr 3 wofefte i ®
sfer 3 SR ft, vl s@ew,
or wan frar @1 wo ot worfew
& §—AreTE ATTTS B 779 Ty g~
ITH FF ¥y oAl w7 wAAT §—
7g By Fo g ¥ far g Wk
Tifmm &1 wrEdt w1 o gt
ANt oy AT RS O
T T A F—¥ I® ¥ 90 s g
T | WU ST T O g R
& e fed o Wi wyAr s T
wHNfT AT, TR OF aRT Syew
W o wits T safie o
g— it yov o wer § —

“To give all condidates a falr
chance, an operationally fairer
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perhaps even radical plan to fin-
ance our elections, particularly the
campaigning process, may have to
be devised. Money power casis a
sinister shadow on our elections
and the political pay-off of undue
expenditure in the wvarious consti-
tuencies 18 too alluring for parties
to resist temptation. Moreover, there
is a built-in inquity in the scheme
because an independent candidate
who exceeds the ceiling prescribed
under the law legally commits a cor-
rupt practice,”

ATAAET oft, w3 gfnd, & idveee
¥a¥ aw wrg —

“His rival set up by political par-
ties with considerable potential for
fund raising and using, may lay out
a hundred times more in each con-
stituency on their candidates and
yet hope to escape the penalty un-
der section 77. The convenient—not
necessarily correct—plea would be
that the candidate spent for his
election but the party for its cam-
Paign. This likely evasion of the
law by using big money through
political parties is a source of pol-

lution of the Indian political *pro-
cess.”

;"“'W, T TOT WA T @

“To channel funds into the cam-
paign for specific candidates get-
ting around the requirements of
the law by establishing party com-
mittees is all too familiar in this
and some other countries. In this
context, it may be apt to draw at-
tention to a recent ruling of this
eourt in Kanwarlal Gupta vs. Amar
Nath Chawla on election expenses.
It may be proper to infuse into the
election law the cleansing spirit
which was emphasized way back in
1020 by the Seleet Commitlee on
the Indian Election Offence and En-
quiries Aet (3OOXIV of 1920).

el

416

aarafy e, e der F
% ¥uw g arfewr, Afwen d
fis o veoPwrd, wgwver §
faed g 0 T Ww wftew
ffedew  dew  § oodife g
e § 9 N W X TE W
15 (I

WA AEET, Wt T ey E—

“Courts come in only when spe-
cific cases are flled and cannot ar—
rest this cultural contamination. We
can only suppress the wish, with a
sense of social awareness, that cam-
paign finance reform, imposing rea-
Listic limitations on spending on be-
half of candidates directly or vica-
riously seems necessary if in-
equality of influence is not to ope-
rate upon the electoral process and
later upon government decisions.”

A1 g7 & w1'T W T AT @ §—

“To a limited extent, courts can
respond to be fulfilment of this con-
situtional aspiration by a benignant
interpretation of the legal limits on
election expenditure which section
77 clamps down.”

awiafer wEew, sw Foor g o
g & fe wdaw s & dgr-g @
fafrz qwadve—fifar ad ¥ waree
W W amfe A s ¥ e
sraelt § shemft woef orew 3
foar 1 v vl Qv ey aer
§ v qgw ww f—amw  feement
* Wit 0t v A W vl O
21 wredr & freelt &1

B graw ¥ & wvwer § fe sl
ey o fdue Y § oy fedae
wfeaw o srowr Rewres & g
o ¥ _ .

awrafr wvew, wre g T
i ffag—wiife §w et v st
Aoy wrdtr £ wre w1 et W ac
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wft A Firey ordtwas oy Y el E

., Q% Qe OF ¥ G | A FEdt
& fe gt 512 & Frofa w1 AL FTT N
weT mff qg X arer & 1 sahy wgey,
ST & T ot et 1 ST & - -
B ow wwie aft e witE W
w1 ity &, e e A S w
o §——ur ¥ & faa® §qq 9% ¥
wafrga §—ya faar $T 12§99 §
o pgr wrg A A ww f4E R,
Wi d de g evabaa aet e fe
Ryealag fray foor F—a0 fimd
ATgA——

(4) Use of Air Force planes and

helicopter and payment there-
for

(5) Rostrums, barricades, loud-
speakers’ use,

ST 3IF FT @I

(6) Distributing quilts, blankets,
dhotis and liquor

wfgvT 771 ST )

SHRI SHYAMNANDAN MISHRA:

Most modern campaign!
st ay fead

{B) Voters conveyed to the poll-

ing stations on vehicles hired

and procured for the pur-

pose by Shrimati Indira

Gandhi’s election agent, Shri
Yashpal Kapoor.

ot sz foesy  GW S 12T
¥ g

ooy foed - wx R At @
AW ¥ IgE w¥T W g .

On 1st January 1971 the respondent
came down to Lucknow from Delhi
in an Air Force plane for Congress
election work imcluding the filing of
her nomination,

2071 L5186

ag TR A X CGIAT ¥ @
TRE -
Loudspeaker was arranged at all
these placeg by the District Congress
Commutitee of Rae Bareilly who orga-

nized the meeting at thelr own -
penscs

T ¥ W g-—3n & WM H(GaAT
=ar fr ofimer glFT e &7 9T
qF A & WIT I A AV W ey guA
EATR ¥ {aar —F 39 qv w§=
Y Fvar AT g--# (|F raw @
Fearararg fa o= fraar 9y samdm
=T 77 faqd 2 9N ¥ wray weafrag &,
IH T W@AT &) g Ay R w9
TUTT AT &1 T (o 93T &, € ¥
FEN aga F3€ fear ¢ fr gfer w1
¥ frofar 3T 3R &7 PG AT AG T
AT W gAR R A A X

# straT wrgaT g— 180 Faarat
1t g 3 F foay oz o fedaw =
W ITRHH T aTgTa Ay gu ¥
wamar ¥fs = Wk 179 %/ ¥ feafar §,
37 ® fory gr Y Tleem d o, 3a &
oY WTETY, AT ol §, a8 wawTed
%2 Y w31 47 e 9T ¥A B R Fiford
fir g Y I & A ¥ @9l W—Rfww
g o9 X agy faar | e fayr
& w war  wWr  frend g%
e wr f fr W ot fnigs
§ g afrgr o1 ot qrfos ot 8 3w
F &7 fians § Wi o R iR el
w1 oritz e v, Steer (e
¥ 9ET § | ¥ M EAEE T T
ofw 1F & g, W w7 9 ® W
e fparedr & g 9T garaww
FIAATAT T § | FH Felt W e
¥ ueft waw! & qro A0 e §, Faia-
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*C FTRdy waeqr ¥ wiwr §—aga
T g1 YA &, W WG 7q7 H17 g
¥ WrAT Y, 2Ty WA ¥ e 98
farere 7 X gT, W waq &t ¢ Fr
@ dfrara & wfa awmEre N 5
wrqr AT §——1% w7 R o
7 ST § AR gAq A TE qPEAT
g—xm &1 W fair @
Wiy fel ST N RE?

aF W WV T RS Y g AfAGT
dqw Hare A, wWhhAAmad o
adfr 7 & s Y Ara @A A A il
qiTITd weqrrw Ar fqaTs &0
frrersy =1 ST F10AT

THE MINTSTER OF LAW JUS
TICE AND COM' WY AFFAIRS
{SHRI H R GOKHALE) Mr Chair-
man, Sir,the speeches have been long
Although T dig not have the advant-
age of gupporting aguments fiom
speakers of this side yet in wview of
the ghort time available to the House
1 took upon myself the responsibility
of putting the point of view which
really rests behind the proposal of
the present Bill before this House

So many things have been sad
They are not all relevant Some, of
course, are relevant Some according
to me d&p not relate to the sublect-
matter of this Bill at all. So, I am
going to confine mvself to those issues
which are relevant for ithe considera-
tion of the Bill The 18sue ¢ 1n a
very narrow compass, As the House
knows by this proposed amendment—
as also by the Ordinance—Section
T7(1) has been proposed to be
amended. Section 77 has been in the
statute book for a long length of time,
and as I have said earlier, the amend-
ment has been necessitated by the in-
terpretation recently given by the
Bupreme Court in the case of Kanwar
Lal Gupta versus Chawla.

1 have been very carefully reading
the judgment ofthe Supreme Court
and I would first dispel the argument
made by many members opposite that
legislation of this type is a dis-res-
peclt 1o the Supreme Court, I must
categorically state that when Parlia-
ment passes ]aw to set right a certain
view taken by the highest court of
thr land it does not mean any dis=
respect to the Supreme Court Al
that it mecans 18 the Supreme Court
hac done its job—I would concede
honestly—in interpreting what they
thought wag the correct provisions
under the existing law and when Par-
liament wants to re-consider that in-
terpretation Parliament also 15 equal-
v honestly pioviding for lepislation
which will put bhefore the couatry
what was the real nfention of the
Parliament  Therefore 1 would ca-
tegorically 1eject the argument that
anv such legislation fis a d1 respect
to the hiphest court of the country 1
want you to consider that We have
ithe fullest ro-peet for the ecourts
They have done their duty and it is
undoubtedly for us to do our duty.

It wasg argued since the law of land
was laid by the Supreme Court un-
der Article 141 the Parliament hag no
power to legislate so0 as to set-aside
that law It has also been said *hat
Parliament as the gupreme authority
has the power ultimately to express
what were the intentions behind a
particular legislation or what should
be the intentions behind a particular
legislation, It is in that spirit that
the present legislation is brought be-
fore Parliament.

I may divide the Supreme Court
judgment in two parts. The first
part is more or less 4 theoretical dis-
cussion about the electoral process. I
would again respectfully submit that
when the court interprets a provision
it has to take into account the lan-
guage of the provision which it is in-
terpreting and not to be guided by as
to what is considers to be right philo-
sophy.

Unfortunately, I got the impression
after reading the judgment wery
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carefully, first they dealt with that
part which gives political theory. At
one stage they even suy io tais lignt
we must interpret the sections which
arise for interpretation. I never wanted
ithe Supreme Court to do that. That
.5 whnero tae distortion comes in. What
had happened earlier was that they
impo: ted their philosophy the other-
way around. 1 never wanted any
importing of philosophy for interpre-
tation o1 statute. The importation of
a philosowhy for interpretation has
never been an accepted canon of con-
siruction. While I agree there are vari-
e.: interpretations possible and the
other one has not been possible it has
not been cons.derzd by the court at
ail. The court may stretch a section
rere or streteh a seetion there and give
.nterpretation according to what it
considers to be the right interpreta-
tion. Here 1 still maintain that the
view taken by the Supreme Court ig
inconsistent. After hearing my hon.
friend. Shri 8. N. Mishra, very care-
fully in his opening speech I still main-
fain that the interpretation given by
the Supreme Court is in-consistent
with the view that the Supreme Court
itself had taken for a long period of
iime beginning with 1955 maybe
arlier, but that is the earliest deci-
sion of which T am aware. The Supreme
Court has referred to four cases and
T have looked at these cases very
tarefully and T have looked at the
commenis of the Supreme Court in
respect of these few cases. For the
purpose of understanding the submis-
gion which T am making. it might not
be nut of place. very briefly, to refer
to these fevr cases which {o my mind
clearly esteblish that a view taken by
the Supreme Court was that expendi-
ture incurred br a candidate or his
alection agent. was the onlv exnendi-
ture or authorised by him was the
pnly expenditure which was fo be taken
';ntfo account for nurposes of Section
T(1).

I would first refer fo the very first
cases to which the Supreme Court
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veferred. namely, Rananjaya S‘mg}z
Vs. Baijnath Singh and Others. It 1s
very inferesting to see what were the
facts of ‘this case. The successful
candidate Rananlaya Singh was the
heir apparent of a cstate which b~
longed to his father and in fact the
fact found was that although the Estate
belonged to the father Rananjaya
Singh was managing the estate be-
cause the father was infirm and dis-
abled. A large number of servants
were emploved technically by the
father on the estate because the father
was the owner of the estate. Admit-
tedly and also according to the find-
ing of the court a large number of
servants employed by the father were
working and had worked for the fur-
therance of the election of Rananjaya
Singh. At that time apart from the
limit on the expenditure there was
aleo a limit en the number of em-
plovees which could be employed by
a candidate and the two-fold argu-
ment was firstly because the payment
made fo these employees should be
inclrded in the expenditure incurred
br fhe candidate because they are
admittedly at any rate according to
the finding of the court had worked
for the successful candidate; and se-
corndly if all these emplovees are
taken intp calculation the numher of
emvlovees allowerl far exceeded and,
therefore. it was a corrupt practice
under Section 123 of the Representa-
tion of Peoples Act. After having
found all this what does the Supreme
Court sary? The Supreme Court says
that this expenditure admittedly in-
curred on account of the employment
of the cervants of the father cannot
be faken into account hecause this is
en exrenditiire not incurred by

candidate or his election agent. Where
was the theorv of imvlied authorisa-
tion at that time? What better case
and stronger case to infer bv imnpli-
cation authorisation could have heen
there more than this when it was not
anvhody third verson hut the father's
emn'ovees waorking for the son and
monev admitted to have heen paid
and Sunreme Court finds that this
would not be regarded as expendi-
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ture. The total number of employees
would not be taken into account be-
cause they may however have help-
ed the election, in fact the finding
was lhat they did work in election,
but this expenditure not having been
incurred by the candidate or his elec-
tion agent, the father was not the
election agent.

Therefore, this could not %e taken
into account for the purpose of Section
77 of the Representation of the People
Act. I am justifving on the groun:d
that that was the law as per the
Supreme Court from 1955 right till the
recent judgment was delivered.

If veu want to change the law. the
way is not this. I shall come to the
cases. The proper time for me and
for a'l ef us is that we may sit toge-
ther and consider whether any change
in the Election Law is necessary. We
are not averse lo il. We are today
on the narrow guestion as to whether
there is occasion to restore the status
quo ante, In view of this clear anr:d
unequivocal judgment of the Sup-
reme Court where the argument is
similar to the one that was advanced
in Rananjava Singh wvs. Baijnath
Singh. it looked as if the spirit of
the legislation and the spirit of the
legislature will be defeated, if you
do not take this expenditure into ac-
count, That was argued in Ranan-
jaya Singh's case. The observation
made by the Supreme Court in re-
gard to this particular argument is
very relevant. It is interesting to
know what the Subpreme Court says.
I quote:

“The spirit of the law may well
be an elusive and unsafe guide and
the supposed spirit can certainly
not be given effect to in opposition
to the plain language of the sec-
tions of the Act and the rules made
thereunder. If all that can be said
of these statutory provisions is that
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construed according to the ordinary
srammatical and natural meaning
ot their language they work injus-
tice by placing the poorer candi-
dates ar a disadvantage the appeal
must be 1o Parliament and not to
tnis Court.”

Therefore. while celcading—I1 con-
cede now—that we must restore a cer-
tz.n omeunt of easualilty in the dght
vrhich takes place in the election bet-
‘ween various candidates—whether they
are party candidates or not, whether
they are independert ecandidates_ o1
not, well. Sir, the way out is not
to interpret a section in such a way
that the appeal is not to the court as
the Supreme Court itself has said but
the apreal shou!d he to Parliament.
Therefore, it is for Parliament which
is the forum to consider whether any
change in this law which has heen
there from 1955 till the judgment in
Chawla's case came is necessarv or
whether that il he given effect to
or not. It is not as if it is an isolated
judgment hecause T would point out
that later on. after this judgment wa-
delivered bwv the Supreme Court. a
reference is made to this judegment
and relyving on the judgment, they
hava come to the conclusion that that
expenditure shall not be taken into
consideration. This is a bench of five
judges. I do not gp into the technicality
of the present law. After all both
were the Supreme Court Benches.
We can refer to five judges bench., [
c<hall give more importance to the
fact that the Bench have gone into it
and made an observation. The cases
which are referred to by the Supreme
Court are those in which thev had
placed reliance for reiteratineg their
view that the expenditure that was
incurred bv a person who is not a
candidate or an election arent shall
not he taken into account. The other
case which was considered—it was
alan referred to earlier—was the case
nf Ram Daval Vs. Brijrai Sineh and
Others, That was also -eferred fo In
the Suoreme Court iudegment, ({n
Chawla’s case.

'
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Here Brijraj Singh was the elect-
ed candidate. His election was chal-
lenged inier elic on the ground that
he had exceeded the limit of expen-
diture. It was contended that the
Maharaja of Gwalior and Rajmata
had incurred expenditure to support
bhis candidature. They had gone by
a nelicopter and had incurred con-
siderable amounts of money on the
slection of this particular candidate.

Now, what is most impertant to note
is this that the Supreme Court did
not find that the Maharaja and the
Rajmata had not participated in that
election campaign. But, the Supreme
Court said that there was nothing to
show that the Maharaja and Rajmata
incurred the expenditure on behalf of
the sueccessful candidate, namely, Brij-
raj Singh. Secondly, the relevant por-
tion of the judgment is this. The
Supreme Court observed as follows:—

“Unless it is established that the
expenditure was dncurred in con-
nection with the election by the

candidate or by his election agent
or was authorised by him...”(In-
terruptions).

Why does my hon. friend get upset.
Just listen to me.

SHRI SHYAMNANDAN MISHRA:
It affects you.

SHRI H. R. GOKHALE: It does not
affect me. Mv friend will realise that
‘authorised’ is the word which the
Supreme Court hasnotused but it is
{be word in the Section. Therefore,
there is no need to run away from
it. I am not at all doing that. What
I am saying is that this is 'not said
by the Supreme Court. This is in the
Section itself. The question is what

" interpretation vou give to it, whether
on the facts which the Supreme Court
considered in earlier cases, it was not
implied authorisation. because it was
admitted. ..

SHRI MADHU LIMAYE; Here, it is
a question of fact.
R
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SHARI H. R. GOKHALE: It was not
a guestion of fact. It was a question
of law. They have laid it down as
law. Sulseqguently, this has been de-
pended upon and relied upon in all
these cases for the proposition of the
law and they have come to the same
conciusion in the subsequent cases.
Here, 1 was just reading tiis when un-
fortunately 4%e word ‘authorised’
rattled my hon. friends on the other
side for which there was no reason.

“Unless it is established that the
expenditure was incurred in con-
nection with the election by the
candidate or by his election agent
or authorised by him, it is not liable
to be included under Section 77 of
the Representation of the People
Act. We agree with the High Court
that under Section 77(1) only the
expenditure incurred or authorised
by the candidate himself or by his,
election agent is required to be
included in the account or return
of election expenses und thus ex-
penses incurred by any other agent
or person without anything more...”

I agree with this.
will again harp
anything more’.

I know my friend
on this ‘without

...need not be included in the
account or return, as such incurring
of expenditure would be purely
voluntary.”

But, the next is important.

“Assuming that the
was incurred....”

expenditure

=
even on the assumption that the
Maharaja and the Rajmata had in-
curred that exvenditure for the pur-
vose of canvassing votes against Raja
Pancham Singh, who was the defeated
candidate

“in the absence of evidence that
the Maharaja and the Rajmala of
Gwalior acted as election agents of
Brijraj Singh, or the ‘expenditure
was authorised by Brijraj Singh.

it was not liable to be included in

| el



427 Res. mm". Represen-
tation of

[Bhri ¥. R. Gokhale]

the account of the election expen-

ses.

Therefore, Sir, let us Icok at the facts.
First of all, it was found that the
Maharaja and the Xajmata did incur
expenditure, that they travelled by
helicopter a#¥ otherwise in support
of the election campaiga of Brijraj
Singh, Then, Sir, zince that itself was
in dispute in the Court, the Court
proceeded on the assumption slso that
they had worked for the eleetion of
this candidate ang came to the con-
clusion that even under that assump-
tion, they were not the election
agenis of Brijraj Singh and that the
expenditure need not be included.
With reference to the phrase, with-
out anyvthing more', because much is
made. . .

SHRI MADHU LIMAYE: Authoris-
ation could not be proved. That 1is
what the Supreme Court has =aid.

SHRI H. B. GOKHALE: Naot at all.
If this is not authorisation, when the
Maharaja has. admitted participation
in the election, then what is it? _ A
father spending money for the son
was not implied auihorisation what
other implied authorisation can be
found? Nothing special had hap-
pened in that case, which had nat
happened in Chawla's case, and yet,
the view was taken {hat this i¢ not
expenditure to be included for the
purpose of Section 77 of the Repre-
sentation of the Peosple Act. Then,
Sir, the third case is again very in-
teresting. That was the case of
Patodia Vs. R, K, Birla. This is also
referred to in the judgment of the
Supreme Court. Here, Sir, the success-
ful candidate was R, K. Birla. His
election was challenged. It was point-
ed out that large amounts of morey
were spent in support of his election.
Now, it was said that this expendi-
ture incurred by the political party
sponsoring his ¢laim and also tb2 em-
ployment of a large number of em-
ployees of the Birla Group of com-

panies—[ will later on read and
b i
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point out that aithough there was
sonie dispute about it, it was ultimaie-
ly tfound that he was a candidate of
the Swalantra Party—at that time it
was wvery much there.... Therefore,
the quastin is, a large number of
employees belonging to various Birla
Group of companies had worked.
That was the finding, That was the
admission on the basis of which the
Supreme Court proceeded and the
Supreme Court also found that that
the postiion is ectablished and it is
not denied that the Respondent No. 1
was a Swatantra Party candidate. 1
do not want to take the time of the
House. The earlier case of 1955 has
also been referred tfo.

Coming to corrupt practices of in-
curring  expenditure beyond the
prescribed limit, in several decisions
this Court has ruled that it is nob
sufficient for the petitioner to prove
merely that the expenditure more {han
the prescribed limit had been incur-
red in connection with the election.

“He must go further and prove
that the excess expenditure was in-
curred with the consgent or under
the authority of the returned can-
didate or his election agent”

Therefore, the incurring of the ex-
pendifure in this case was not dis-
nuted; it was not disputed that he was
a party candidate; it was well estab-
lisheq that the expenditu-e incurred
was much more than the limit which
had been set for {he purpose, and yet
they said that this expenditure not
having been incurred by the candidate
or his election agent, therefore, could
not be taken into account.

In this case, it is interesting to note
that the Supreme Court also relied on-
a judgment of the Allahabad
Court where the election of the late
Shri La! Bahadur Shastri was chal-
lenged—that is, Mubarak Mansoor vs
La' Bahadur Shastri. Tn that case, i¥
was held that expendilure voluntarily
incurred by the friends and suppor-

———e

5
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ters of the returned candidate does
not obm> w'ihin secticn 123, even
though the returned candicdatz was
aware of the fact at the time of the
election itself that his friends and
sympatius 1S were 1Ncurring expena:-
ture 1n conneciwn with his eiection.
This was cited with approval in the
Supreme Ccurt judgment. What was
held was that even though it was done
with the knowledge of the candidate
ang the expenditure might have been
incurred by his friends and admirers.
sill it was not expenditure incurred
by the candidate and therefore it
could not be taken into account.

The last one is very important be-
cause of the phrase on which my hon.
friends have been relying—what is
more. Even that is missing in that
judgment. I have been trying to
understand ‘what is more’. Although
the Supreme Court never explained
what is that something more any-
where, in every case the position was
perhaps werse than in the case of the
judgment in Chawla’s case, but even
that something more was not found
to exist. It was said that the some-
thing more does not come here be-
cause expenditure was not incurred
by the candidate or his eleetioin agent.

The last one which was referreqd to
by the Supreme Court in the judgment
is the case in which the election of
N. G. Ranga was challenged, that is
Rajagopal Rao vs. N. G. Ranga. It
was also on the ground of expendi-
ture amongst other grounds. In the
Court's observations, what is some-
thing more is not there. This is inci-
dentally the last in this series which
says: “Expenditure, if any, incurred by
the party which sponsored the candi-
dature of a candidate cannot be taken
into account for the purpose of de-
termining whether the corrupt prac-
tices within the meaning of S. 123(6)
were committed by the candidate”.
That ‘something more’ is not there.
Not only that, but in terms, it says
that if sponsored by a party, the ex-
penditure incurred by the pnlitical
party cannot be taken into account.

Bill
20.50 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Again in this last judgment—Ilast
in the sense of last but one judgment
before the Chawla judgment—even
in this reliance was placed on
Rananjay Sirngh's case. In Ramdayal
vs. Braj Raj Singh, again they have
come to the conclusion that the law
is that you cannot take the other ex-
penditure into account. Reliance
was plazed on these cases ‘because -
the Suprema Court itself read all
these cas>s Lo imean that yoa have
to take inta account the expenditure
incurred by  the candidate or s
election agent or authorised by him.
but th2 expznditure inczurred Dy
others. friend: and admirers in one
case. a political party in another.
father in the third case and in the
fourth case by companies which had
snent large amounts of money, and
also by the Maharaja and Rajmaia
of Gwalior—all this was not sufficient
for implied authorisation. Then the
court came to the conclusion that
vou cannot take that intn account.

That is why I repeat this with the
utmost respect to the Supreme Court,
because as a lawyer. as a parliamen-
terian and as a citizen, I do insist
that we must have the utmost res-
pect for the Supreme Court. But
that is not to say that it is not recog-
nised everywhere that the Court's
judement is always open to fair com-
ment. What I am doing is not doing
any disrespect to the Supreme Court
but what I regard as a fair com-
ment on the judgment of the Sup-
reme Court. This absolutely makes
it clear. in my submission. without
any shadow of doubt that the law
was not the same till the Chawla
judgment was delivered. I have read
the theory part in the Chawla judg-
ment. I do not wish to say that I
disagree with all the observations
they have made. I agree that some
of these observations do require
mature and serious consideration and
it might be that when all of us sit

_—d:

e
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together—election 96 not a matter
where I can sit alone and decide or
you ¢ap sit alone and decide—it might
be that all of us will have to think
of this when the substantive law for
amendment of the Representation of
that People Act is considered. Be-
fore that, we can go through this
procees.

1 submit with all the emphasis at
my command. I honestly believe, that
the judgment is not correct because
of the fact that the earlier view, taken
was categorically different.

1 do not wish to take the time of

the House by reading the pages but
even here there is some ambiguity
left. This portion was read by one
hon. friend:

“When the political party spon-
soring a candidate incurs expendi-
iure in connection with his election
as distinguished from expenditure
on general party propaganda, and
the candidate knowingly takes
advantage of it or participates in
the programme or activity or fails
‘1o disavow the expenditure or con-
sents to it or acquiesces in it it
would be reasonable to infer..”

1 do not understand the next pharase—

N ‘..:nve in special circumstan-

Again with this pronouncement the
whole thing has been thrown in doubt.
What are the circumstances in which
party- expenditure will be taken inte
account and what are the circum-
‘stances fn which party party expen-
_ :elll ﬁt ‘be taken into account. Even
re ‘categorically saving so the
. Supreme  Court itself proceeded on
X ﬂubﬂhthatthere mspucmc!rcum-
lhm!es.

: - )
MM‘IOM

nmmmm )

SHRI H. R. GOKHALE: 1 do not

know. If they refer to 180 cases my
_Bill is fully justified. I am sure they -

do not, My submission beiore the.
House jz that even here the gmbi-
guity is not altogether done away
with, The ambiguity is there. That:
is not the reason for the present Bill
The reason for the present Bill is,
what I believe to be true, namely the
law hag been consistently the same.

Repeatedly it has been said that
there was only one petition in which
the question of election expenditure
was raised. All lawyers and sll politi-
cians also know that in most of the
election petitions the question of ex-
cess expenditure is raised; in fact
that is the most important allega-
tion in most of the petitions; it may
not be in all petitions but # is there
in most. Only in the Supreme Court
there are thirteen appeals pending,
where the question of election ex-
penditure has risen; there are many
more appeals but in (hese thirteen tho
question of election expenditure has
come. Two appeals of candidates
belonging to the Bharatiya Jan Sangh;
five independents, two appeals in
which the respondents are Cong (0O)
candidates and three in which the
persons are the Indian National Con-
gress; the Nagaland Nationalist Or-
ganisation' has one, So, out of thir-
teen only three are Congress candi-
dates in so far as appeals conderning
election expenseg are concerned.

I hagd mentioned the figure of 180
in my Press Conference. That was
sometime in October. At that time
1 had gone on the basis of figures of
pending cases available by the end of
September. In ‘the meanwhile courts

“do no‘twaitforthut wedo,fheyﬂt-.

cide cases and it appears that twenty
cases ‘have in the meantime" heen
disposed of. My latest jnformativh s .
‘that on 1st November there ‘wera 168
petitions {
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would contain the question of elec-
tion expenditure.

31.08 hre.

Reference was made to the Constitu-
tion. Shri Madhu Limaye referred to
article 14. I have not been able to un-
derstand, with great respect to him,
how article 14 can come into this art:
cle 15 talks of equality before law 1
tully agree that it a law violated arti-
cle 14, it is ultra vires of the Constitu-
tion. But what has been held by the
courts al] along in respect of thie
article 18 that when you 1make a reason-
able classification and when you do not
apply the law by picking and choosing
one or two individuals for special and
favourable treatment. merely hecause
you make a classification, article 14 15
not violated. Here there 1s a clear-
cut classification. It talks of all candi-
dates who will be benefited, irrespec-
tive of politica] parties, colour or their
independence against ‘vhom election
petitions are pending 1n the High
Courts or Supreme Court, (Interrup-
tion). From what you read yourself,
the Supreme Court has referred to
friends and admirers. You know belter
than I that independent candidates
have friends and admirers. Gokhale
might have a Gokhale Mitra Mandal
to support him if he is a no party
candidate. Even in pne of the judg-
ments I read, there ig reference not
only to political parties but friends and
admirers and associations formed for
the purpose This is not unknown to
fim. He is far more experienced than
me and he has fought many ruore
elections. 1 cannot believe that he does
not know how election funds are
collected and how money is spent.

"1t is perfectly legitimate for the
opposttion to say that this law is
motivated by this and that and so on
forth, but I sternly cauticned
Hime that our discussion should
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those allegations. | know that for all
those allegations, there 15 also a reply
in the Court. Therefore, those ailega-
tions are not the final facts which dre
found by the courts. Ultimately the
courts may o1 may not find those
facts. The samc thing was referied Lo
with reference to the rostrum of the
Prime Minister

SHR!I MADHU LIMAYE I read out
from the affidavit.

SHRI H. R. GOKHALE: You read
out and Mr, Bosu also read out that
statement in 1968. This hud come up
for consideration in the courts and this
challenge was thrown out from the
courts. Thus will arise for considera-
tion in the Allahabad High Court in
the petition against the Prime Minister
and T am sure the High Court is
competent to deal with 1t. But I did
not understand ong argument. If we
are to go on the assumption that the
Prime Minister’s security is a matter
which is of vital interest to the whole
nation irrespective of party atfiliations.
that security is no less important in
an election meeting than anywhere
else. Therefore, the emphasig as to
how much money is paid by the party
etc. 18 completely irrelevant for ¢his
discussion. I am not going to deal
with it Thear questions have been
answered several times.

It wag sald, “you are legitimasing
corruption” It has been said, “you
are not giving effect to the recommen.
dations of the Joint Commuittea”, After
all, when the Joint Committee func-
tions, 1 know there can be differences
of opinion. How do we proceed? We
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I am not saying, what they said is the
final word. In view of the ymportance
of the matter, whatever the Joint Com-
mittee may have decided, it is open
tor us to discuss it and see whether in
consultation with all of us it is possi-
ble to do anything in this direction. 1
cannot say what is possible, but I do
not close the issue, it is a matter !
great importance, which 1 dg agree

should receive atiention. Thereiore,
the other argument that we have
changed the character of Section 77

doee mot hold good.

That the Government shoulg iake
over certain expenditure was the one
point made by Shri Jagannathrao Joshi.
I am not averse to considering this
aspect. In fact we are eXxamining that
question. It is a malter as to what
extent we will be able to do that. In
view of the wvasiness and the size of
the country as well as the electorate,
whether we will be able to do to the
fullest extent is a different matter,
Whether certain items of expenditure
can be taken over is a suggestion
worth considering. 1 am not rejecting
it outright. It 1s a matter which we
will consider careful'y and probably
discusss it with vou alsn and find cut
as tp what should be done in this
matter.

Then, a reference was made Lo the
review peitition, I believe, by my hon.
friend, Mr. Mavalankar, filed by Mr.
Chawla. The House knows that mat-
ters which have been finally disvosed
of by the Supreme Court or by the High
Court have been excluded by the ope-
ration of this Ordinance. He asked:
What will now the Supreme Court
decide? That is the only question I
cannot answer. But, I am sure, Mr.
Chawla’s right to get the jucdzment
reviewed under Article 137 stands un-
impaired irrespective of this Ordinance.
The right to review has been there and

the right to review has been exercised. -

If the Supreme Court is pleased to
take cognizance of the review petition
and issue notice to the otherside, the
Supreme Court will go into the review
nelition on merits.
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Sir, I would submit that most of the
cdoubts which have been expressed have
no foundation. I do hope that this
Bil! will receive the support of the
House.

SHRT SHYAMNANDAN MISHRA
(Begusarai) : Mr, Deputy-Speaker,
Sir, I regret to have to say that the
reply of the hon. Law Minister is the
most perfect model of an evasive reply.
The hon. Law Minister. Mr. Gokhale.
has proved to be the proverbial duck
on which whatever quantity of water
we might pour, not a single drop
will stick.

The basic point of law is that if the
word “authorised” doeg exist in Section
77. then woulq it be allowed to exist
in the real sense of the term or not or
whether authorisation would be rTe-

quired to be interpreted arcording
to the sweet wishes of the executive
or of the ruling party. If the word

“authorisation” doeg exist, my question
which I put squarely to him eurlier
was: Would the law Minister prevent
any court from going into the gnesiion
of implied authorisation? [ think, it is
beyond the capacity of any executive
to go into question of implied authori-
sation. They are really in a quandary.
Whatever changes they might bring in
Section 77, they would not be able t6
tell the court, “Please do not gg into
the question of implied authorisation.”
It is only the Law Minister who would
appropriate to  himself the right of
saying, what does authorisation exact-
ly mean.

In all cases which the Law Minister
has cited. the word “authorised” does
exist. I will go into all these cases.
This is boundg to exist because that is
in the law iiself, in section 77 itself.
So. it is bound to exist. Whatever the
effort on the part of the Law Minister,
he hag not been able to erase that
word from the substantive Section of
the law. It is only by a backdoor
method, by an indirect method. that
he wants that the word ‘authorisation’
shouly be a non-word. should be ak
most non-existent. That is what he
desires. But my humble submission

¥
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is that, so lonr as is remains in the
substantive clause, the court will al-
ways interpert it and in all cases
the Law Minister has been pleased to
cite, this v.ord does exist

Now, lel me come to the cases mnto
which he L.c gone just now and to
which T hs d made a teference earlier
in my speech while moving the Reso-
lation.

The hon Lov. Minister has referred

tn the casc of Rananjave Singh wvs.
Boijnath Singh What does %he Sup-
reme Court say about this? T will re-
peat what 7 hove said carlier, so that
the House may be in a position to
judge whether the inferpretation of
the hon. Law Minister is correct or
the interpretation put by the Supreme
Court is correct. There, the Supreme
Court says:

“This Court had no occasion to
consider whether the elected randi-
date could be said to have authoris-
cd any expenditure by knowingly
taking advaniage of the serviceg of
these persons because no such argu-
ment was advanced before the
Court. Tr fact, such an argument
cou'd not plausib'y be advanced
berause salaries paid by the father
to these persons were not for the
purpose of working in connection
with the election”

After one or {wo lines, the Supreme
Court has said

“This decision does not, therefore
run conirary to what we have
said,”

No plea o1 this kind had been
taken in that case, in the Rananjaya
Singh ws. Baijnath Singh case, and the
Supreme Court has held that no such
plea could have been plausibly taken
in that case. So, that is the position
And the Supreme Court has asserted
thst it does not go against the judg-
ment that th.v had delivered,

Coming to Ram Dayal vs. Brijraj
Singh and others, the question arose
whether & cerfain expenditure incur-

Bill

red by the Maharajn of Gwalior and
the Raymate could be swe, to be an
expenditure in conncclion with the
election of the i ndidate The Court
had pmnted out

‘In “he absence of any connee-
tion "1 would hke to lay <trese
on this,

“In the gbsence ¢f any conne lion
carried on by the Maharaja and the
Rajmata with <he candidature of
Brijraj Singh, 1t 1s  impossible to
hold thac any expenditure was in-
vurred by Brijraj Singh which was
tisble to be included in the election
expenses of the first respondent”

Further the Court had said:

“We agree with the High Court
that under gection 77(1) only the
expenditure incurred or authorised
ty the candidate himself or by his
election agent is required to be in-
cluded in the account or return of
election expenses ang thus expen-
seg incurred by any other agent or
person without anything more need
not be included in the account or
return . .” and so on.

My humble submission is %hat, if there
could be any conneclion established
between the canvassing activities car-
ried on by the Maharaja and the Ra;-
mata, then the Court wou'd have held
that that was an expenditure which
shou'd be included in the account of
thr candidate. These are the words of
the judement which I am quoting:

“But in the absence of any such
conneciion between the expenditure
incurred between the canvassing
activilies carried out by the Maha-
raja and the Rajmata with the can-
didature of Brijraj Singh, it is im-
posgible to hold that any expendi-
ture was incurred by Brijraj
Singh.”

Now, would not the hon. Law Minister
agree with me that {f the Supreme
Court found that there was s nexus
between the two, then, it would hawe
been proper for the Supreme Courtte.
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hold ic that cast dlso that the expen-
diture shoulg be put down to the ac-
count of the candidate? These are the
points of the Supreme Court’s judg-
ment (Interruptions) What? Now,
you are a lawyer 1n disuse

So. Sir, hure what has been Mappen-
ing is that the hon Law Minister has
been conveniently ignoring all these
important observations of the Sup-
erme Court and he has been only going
in the direction m which his Party has
asked him to go because of the reasons
which have been mentioned by manvy
of my hon friends

Now, he had laid a great store bv
the judgment in the case of V. Raja-
gopal Rao vs N. G. Ranga, May 1
point out in that very connection what
the Court has to say? Here, the first
question related to a publication
brought out in connection with the
candidature of a ‘particular person
There, the Supreme Court says:

“If 1t is a publication by a person
other than the candidate or his elec-
{ion agent, the consent of the candi-
date or his election agent must be
esiablished before the charge is held
proved Proof of cxpress consent 1s
not neces<ary™

Now, this 1s the point on
would like to lay stress
2aYS;

which 1
The Court

“Proof of express consent 15 not
necessar). Inference of such a con-
fent may be raised from the cir-
rumstances ”

«, here is also a case of implied
mference, implied authorisation. When
that could arise in the case of 5 pub-
lication, it should stand to reason that
it could arlse in the case of an expen-
diture alsn, If the whole question...
(Interruptions) Mr. Rao, don't behave
like persons who have completely
mortgaged their legal knewledge to
their parties,
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Now. i that could be in the mailen

of a publication, why should it not?

The authorisation can be implied 4n

the case of a publication. The authori-
sation cannot be implied in the case
of an expendriurc of other kind? Is
that the submission of my hon. friend?
Then the ¢ '~<lion arose in that very
case Rajagopal Rao vs N G. Ranga
and the Couwri observed:

“Towards the boarding and lodg-
g expenses of workers_ it appears
Simha Jagannatham, President of the

isirict Swatantra Party paig Rs
5000 and Rs 1200 after the
clection. It was proved by evidence
{hat the Party office was in the hou.e
of Simha Jagannatham. The workers
were lodged and boarded in a plate
called Sr1 Venkateswara Board-
ing and Lodging at Srikakulam™

Now, 1f 1t could be proved again in
*his case thut the boarding and lodgr' ¥
did take place in the house of the
District Swatantra Party Chief, my
submission is that the whole amount
could have been credited into the
account o. the colection of the candi-
date That being the position in the
case of Rajagopal Rao uns. N G
Ranga—in the other cass I have
pointed out thal n the case of 4
publicution thev accept that there can
be impheq auvthorisation, nol neces-
sarily express—where the court has
held that there was no evidence lo
<hcw that this expenditure of the
hoarding and lodging was incurred in
the house of the District Swatantra
Party President and, therefore, it
could not he put down to the account
of the candidate But, if it could be
proved, then, of course, my submis-
sion is that il could have been inchu-
ded in the election account of the
candidate. So, whichever case the
hon. Law Minisier has cited, he has
not done justice to the observations
made by the hon. Court and I think
that thereby he has tried to complete-
ly distort the meaning of the judg-
mentg on which the Supreme Court
has relied, The Law Minister sald
that the Court has to go by the lan-
guuge of the statute. All ¢he tie ‘what

440
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been telling to the country is that the
court has to interpret the laws in terms
of the ethos and the spirit of society
and so on. That is what they have
becn telling the country ajl the time.
But in this case they want their own
philosophy. It is not the supreme court
which hag imporied a philosophy into
thiz thing. It is the philosophy of cor-
ruption which the ruling party wants
to import into this thing. It is a philo-
sophy of, I again say, corruption. What
else can I say? There could not be any
other correct philosophy except that
of the supreme court. which philosophy
it relied upon, to interpret the law in
this connection.

Having said this. I woulg like the
hor.. Minister to consider whether now
the candidate as such does not disap-
pear in a sense altogether in the mat-
ter of expenditiure. If a candidate
shows only zero expenditure and all
the expenditure is shown to be incurred
v the party, the hon. Law Mini.::ter
would say it ig according to law. Is
that the spirit of the law which you
want ug to appreciate?

SHRI B. V. NAIK : That is a mathe-
matical absurdity.

SHRI SHYAMNANDAN MISHRA:
Now the parly takes the place of the
candiidate in the matter of expendi-
iure. And what would the party
mean? The party would mean, in
effetfct. an agency of moneybags and
capitalists. It can't be anything else.
You are placing the party in that posi-
tion where it can spent amounts, limit-
less amounts. I should say. on a candi-
date. The Minister has said this yes-
terday. He said that election petitions
involve members of the opposition as
well. Did any opposition party ap-
oroach the Minister to come forward
with this amendment? No. But yet
he said, election petitiong are not only
concerning the ruling party but that
members of the opposition as well are
involved in it. I would say that this
sympathy of the Law Minister so far
a® the members of the opposition are
concerned, is misplaced and this is
totally uncalled for.
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Sir. let me make it clear on behalf
of the entire opposition that no opposi-
tion party seeks this amendment at all.
If it gid involve, then again, he has not
answered the question which I had
raised earlier on. Why did you not
consult the opposition parties before
the promulgation of this ordinance? Did
you think it fit to consult the members
of the opposition when you wanteg to
promulgate an ordinance on smug-
gling? But when it comes to protec-
ting the political smuggling you
do this, because you want to pro-
tect this very thing Otherwise what
is the reason for thig at all? In a wital
matter of election with which the Par-
liament of India ought to be concerned
more than anybodyelse there you did
not think fit to consult the Opposition.
Why? The Opposition could have been
persuaded by your point of view or it
could not have been persuaded as it was
in the case of smugglers.

It is abundantly clear that they seem
to be determined to make the ballot-
box equivalent of the chest box of the
ruling party. That is their plain inten-
tion. Earlier a candidate’s dis-honesty
rcould make a nonsense of the ceiling
TJaw on expenditure now the party is
being asked to supplement the dis-
honesty of an individual candidate, that
is the plain meaning of this amend-
ment. The Law Minister asks ug to
believe that the Government is keen
to bring about reforms in the election
system. If that is the proof of their
keenness, I must say, we will have
absolutely nothing to do with the re-
forms they have in their mind.

The decision of the ruling party te
do away with the ban on company do-
nations is indeed an indication that the
ruling party wants to amass as much
money ag it is possible for them. They
will produce only a certificate of Rs. 2
lakhg from these businessmen whereas
they would have got from them under
the counter Rs. 2 crores.

— e i i . |
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[Shri Shyamnandan Mishra]

If the hon. Law DMinister and his
party are really serious about the elec-
tion reform then may I ask him why
did not hig party support the suggestion
for putting a ceiling on the expenditure
to be incurred by the party. We had
all suggested that the party aiso should
be obliged to file eletcion returns. If
you were serious why did not your
party support that suggestion in the
Joint #$elect Committee itself.

Finally, T would say that the hon.
Law Minister has also not answered the
point about discrimination that is imp-
lied in this law. Why didn't you pro-
tect the election of Shri Chawla?” Can
any law be based on discrimination?
That is what You are doing.

This is all only augmenting the heat
waves of their words. So far as ideo-
logical postures are concerned they do
not mean anything serious. It is also
a clear violation of the law of ceiling
on election expenditure. This makes
a complete nonsense of this. I wwould
say if the Election Commission and the
Government of India really want to
exercise a check on corrupt practices
then why should not the Election Com-
mission organise intensive and effective
checks in about hundred constituencies
in which the high-ups and the affluent
persons are involved.

If that is done, I think that we exer-
cise an effective check on the corrupt
practices in election. But, this Election
Commission consists of persons who
have been bred up in that tradition of
bureaucracy® That cannot be expected
to go against them. We have absolu-
tely no faith in such an Election Com-
mission. Why has the Government not
been coming forward with a measure
which will expand the Election Com-
mission? That is the question to which
the hon. Law Minister has not answer-
ed, What stands in your way in ex-
panding the Election Commission? We
simply have faith in one man Election
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Commission. But, that one Member-
Election Commission is always
under your patronage. So, I would
submit thot we cannot support this

measure which we consider to be the
greatest on-slaught on our democracy
and we oppose it with all the strength
operate in the other stages of this Bill
because they go by the strength of the
majority. So, let it be made clear that
we, from the Opposition. would not
cooperate in other stages of this Bill
because it is clear that they want to
go by the steamroller majority on the
strength—on the physical number—in
this House—which we would not sup-
port.

MR. DEFPUTY-SPEAKER: I shall
now put this Resclution moved by Shri
Mishra first to the House,

The quesiion is:

. “This House disapproves of the
Representation of  the People
(Amendment) Ordinance, 1974 (Ordi-
nance No. 13 of 1974) promulgated by
the President on the 19th October.
1974."

The motion was negatived

MR. DEPUTY-SPEAKER: Now. I
shall put the motion moved by Shri H.
R. Gokhale to the House

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill further to amend the
Representation of the People Act,
1951, be taken into consideration.”

—

The motion was adopted.

Clause 2—(Amendment of Act 43 of
1951)

MR. DEPUTVY-SPEAKER: Now we
take up clause by clause consideration.
There are a number of amendments
tabled by various Members.

e
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SHRI SAMAR GUHA: DMay I move?

MR. DEPUTY-SPEAKER: 1 shall go
step by step. Several hon. Members
are not moving their amendments. Mr.
Guha, arc you moving?

SHRI SAMAR GUHA: 1 move:

“Page 1,—
after line 17 insert—

“Provided that a political party
or any other association or body of
persons or any individual with
prior consent of the candidate dec-
lared the amount of election ex-
penditure apportioned for the said
candidate within tenth day after
his nomination paper is accepted as
valid by the appropriate authority
and that such expenditure remain-
ed with fifteen per cent in excess
of the permissible Iimit of election
expenditure of a candidate in ac-
cordance with relevant provisions
of the Representation of the Peo-
ple Act. 1951.7 (14)

Page 1, line 18—

after “Provided” must further” (15)

SHRI SURENDRA MOHANTY
¢Kendrapara): Sir, I beg to move:
Page 2—

after line 10, insert—

“Provided further than nothing
contained in this Explanation shall
apply to the cases pending in any
court or tribunal on the commence-
ment of the Representation of the
People (Amendment) Act. 1974"
(26)

SHRI KRISHNA CHANDRA HAI.-
DER: Sir. I beg to move:

Page 1—

after line 17, insert—

“Provided that the total amount
of expenditure incurred or autho-

Bill

rised by the candidale or by his
election agent and the expenses
incurred or authoiised in connec-
tion with the election of the said
candidate, by a political party,
or by any other association or
body of persons or by any indivi-
dual. shail not in any event exceed
Rs. 35.000/- and Rs. 10.000/- tor
a Parliamentary constituency and
a State Legislalive Assembly cons-
tituency respectively within any of
the States and Rs. 15.000/- for a
Parliamentary constituency within
any Union Territory. Such amount
in all the casss shall be inclusive
of any expenses incurred towards
posiers and all other publicity ma-
terialg distribuled and transport of
any kind viz., road. air or water.”
(28)

Page 1. line 18, —

after “Provided” insert ‘‘furtnet”
(29N

SHRI BHOGENDRA JHA: Siv. 1
beg to move:

~Page 1, lines 13 and 14—

Omit "or by any other association
or hody of persons or by any indi-
vidual (other than the candidate
or his election agent)” (30)

*SHR] KRISHNA CHANDRA HAL-
DER: Mr. Deputy Speaker, Sir, I have
moved amendment to Clause 2. I have
suggesteq that at Page 1 after line 17
the following may be inserteds—-

“Provided that the tctal amount of
expenditure incurred or authorised
by the candidate or by his elaction
agent and the expenses incurred or
authorised in connection with the
election of the saig candidate by a
polilical party or by any other asso-
ciation or body of persons or by any
individual,, shall not in any ewvent
exceed Rs. 35,000/- and Rs. 10,000/..
a Parliamentary constituency and a
State Legislative Assembly consti-
tuency respectively within any of
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ihe States and Rs. 15,000/~ for a
Parliamentary constituency within
any Union Territory. Such amount
im all the cases shall be inclusive
of any expenses incurred towards
posters snd all other publicity
materials distributed and transport
of any kind viz,, read air/or water.”

1 bave also suggested thal aiter line
18, after the word “provided” the word
“further” be inserted.

Sir, the leaders of the Opposition
Parties have already put forward their
irrefutable arguments to prove how
the passage of thig Bill will encourage
the moneyed people and they alone will
have a smooth entry into this House
while the poorer people will have prac-
taically no chance to come to this House
and as such I will not reiterate that
argument once again I would, how-
ever. stress that after this Bill is pass-
ed the entire election system will be
dommated by money power. This mo-
ney power will have an unfettered free-
dom to weild its unethical influence
and elections would be a mockery. My
friend Shri Joshi has rightly pointed
out that the very foundation of demo-
cracy will be shaken because hereafter,
the candidate with enaormoug financial
resources will always have an edge
over those who lack them. The “Lok
Sabha” can never be a House of true
represeniatives of the People, but it
would be a House of the representatives
of the moneyed people. Sir, Democracy
ig described as a “Government” of the
people, for the people and by the peo-
ple” but aftter this Bill is passeg it
would whol/ly change the concept of
democracy in our country. It would
then be a Government of the moneyved
people, by the moneyed and for the

The representative of the agri-
cultural labourers, cultivators ang the
working class can hardly find a place
in this House, Sir, I could support the
Minister If he had introduced an
amending legisfation which sought to
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lower the voting age 1o 18, if it sought
to introduce proportional representation
in oar eiectoral system, if it provided
the right to recall to the electorate, if

it provided that use of vehicles would

be banned within a certain distance
from the polling booth on the polling

rate, or if it provided that on comp-

fants from the candidates and opposi-
tion parties that some rigging had taken
place, the Government would automa-
tically order a repolling in that cons-
tituency but far from all the Gov-
ernment have brought forward a Bill
which will only encourage the play of
money and black money into politice.
Today the concept of “one leader” “one
party” is being propagated by the ruling
party, The country is being pushed
towards dictatorship. For all these
reasons I have suggested some statutory
limut through my amendments-and I
would urge the House to accept them.

SHRI SHYAMNANDAN MISHRA:
We do not give our co-operation to
this. We are walking out.

Shri Shyemnandan Mishra and some
other hon, members then left the
House

SHRI BHOGENDRA JHA: I have
moved amendment No. 30. I hope at
this stage the hon. Minister will accept
it, T have not moved the other two
amendments in my name. 1 have omit-
ted the last one because I think it creat-
es a controversy.

As the Minister has said, the Suprame
Court has given some interpretation to
the Representation of the People
section 77 and because of that a
tion has arisen and by this
trying to restore the sta
By this amendment. I seek to
by any other assoclation or
persons or by any individusl th
the candidate or his election agent)’
Otherwise. this will simply open
floodgates and openly legalise ocorru
tion, expenditure of black money
This should be the concern
us but of the entire House,
who have been elected
We are concerned with defending
profecting democracy; but Rre
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strong enough to do it alone. That is
mln:thishthacmmotmthone
interested on this or that side. I ap-
peal to the hon. Member that he ghould
accept my amendment. This should
also be his concern. 1 am not doing
it for to sake of propaganda. I mean
it very seriously. He should also do
likewise,

SHRI H. R. GOKHALE: I am not
able to accept his amendment. 1 ap-
preciate his argument. But I would
say that when the election law i8
amended, we shall keep this in mind
ang see if anything can be done.

SHRI KRISHNA CHANDRA HAL-
DAR: I am also working out.
Shri Krishna Chandra Haldar left the
House.

SHRI BOGENDRA JHA: Is it an
assurance?

SHRI . R GOKHALE- It is not an
assurance,

MR. DEPUTY-SPEAKER: It is an
assurance to consider.

SHRT H. R. GOKHALE: I said thal
we could consider it at that time.

MR. DEPUTY-SPEAKER: I chall
put all the amendments to clause 2
together.

Amendments Nos, 14 15, 26, 28, 29.
and 30 were put and negatived,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 2 stand part of 1he
BilL"”

MGIPAD—M=—2871 L. §.~22-1-75—978

The motion was adopted.
Clauses 2 was added to the Bill

Clauses 3 and 1, the Enacting For-
mula and the Title were added to the
Bill.

SHRI H. R. GOKHALE: Sir, I beg
to move:

“That the Bill be passed”,

SHRI P, G. MAVALANKAR: The
hon. Law Minister in so many words
said during the second reading stage
that even if this House had to do cer-
tain things and the appeal gent to
Court, Parliament itself can do many
things for making elections more fair
and more free, I hope he will try and
bring together all the Opposition Lea-
ders and a few Independents with
a view to have some meaningful dis-
cussion for making elections Ireer and
fairer and less expensive, Let him
arrange a meeting as early as possi-

ble. I want to make this appeal to
him.

SHRI H R GOKHALE: This was
an appeal.

MR, DEPUTY-SPEAKER: The ques.
tion is: -

“That the Bill be passed.”
The motion was adopted,

The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, De-

cember 17, 1974 Agrahayana 26, 1888
(Salka),



